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The Lok Sabha met at Eleven of the
_ Clock

[MR. SpeakEr in the Chair)

SHR! GEORGE FLRNANDES :
Welcome you back.

MR. SPEAKER : Thank you very
much. With all the good wishes of
the House and my friends here it was
a very successful tour.

At g0 gL A (dewa) ¢
SEqeT WG, o 1o HSA HANT FT
¥ ot a® §IFTC TG AG F
gET & | gg AA A IN gul @A
weqd FIA 1 1121 fHar a1) W I
FE | I IZT "gaqW T )

Heaw WEYET ¢ T AT AG! G AFAI
2 T ¥ qg Ffour ) A9 §W 397
s g s¢ W@ & ? Not at this
time. Not allowed.

SHRI JYOTIRMOY BOSU
(Diamond Harbour) : I have
given notice under Rule 388....
(Interruptions)........ to enable the
House to take up the matter regard-
ing death of Bobby Sands in Ireland.
Itisa very important matter. The
Prime Minister ....... (Interruptions)

" MR. SPEAKER : I know the
Prims Minister was concerned. The
whole House was concerned but not
like this. (/nrerruptions)

2
SHRUJYOTIRMOY BOSU : You
have not seen my papers even.

MR. SPEAKER : I have seen.

SHRI JYOTIRMOY BOSU :
Under Rules 388 and 342 1 would
like the House to consider passing a
resolution on this that the House
expresses grief and shock......

MR. SPEAKER : We cannot sus-
pend the business. (Interruptions)

ORAL ANSWERS TO QUESTIONS
New Cadre Structure for Tribal Areas

*1072. SHRI  GIRIDHAR
GOMANGO : Will the Minister
of HOME AFFAIRS be pleased to
state

(a) the findings and observations
made by the Policy and Planning
Wing of the Department of Person-
nel and Administrative Reforms on
personnel policies in Tribal Areas ;

(b) the reforms suggested for
tribal area administretion by the
Wing and action taken by Minis-
tries/Departments and the States ;

(c) whether the Cadre Review
Committee studied the probability
of new cadre structure for tribal
areas also along with other all India
Service cadres ;

(d) if not, whether his Ministry
will review the role of the cadre struc-
ture in tribal areas and consider
the proposal to create new separate
cadre or sub-cadre at Central and
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State levels particularly for Scheduled
Areas ;

(e) if not the reasons therefor ;
and

(f) Whether Government have
prepared a model Bill for good tribal
areas administration  of these
regions ? :

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENK ATASUBBAIAH) :
(a) and (b). The findings and
observations of the Policy and
Planning Wing of the Department
of Personnel and Administrative
Reforms are in line with the re-
commendations of the Group on
A3winistrative Arrangements and
Personnel Policies of Tribal Areas
appointed by the Ministry of Home
Affairs. A summary of the recommen-
dations of the Group is laid on the
Table of the House. Thereport of
the Group has been sent to the
State Governments for necgssary
action.

(¢) No, Sir.

(d) and (). In so far as the
creation of the new separate cadres
or sub-cadres is concerned the re-
commendations of the Group have
already been sent for necessary
action to the State Governments.
Since the implementation: of the
tribal development programmes is
primarily the concern of the State
Governments no proposal for the
creation of Central sub-cadres is
under contemplation at the moment.

(f) No. Sir.
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Statement

Summary of the Recommendations of

Group on Administrctive  Arrenge-

ments and personnel policies in Tribal
Areas

1. There should be integration
of administrative units in the area
of an integrated 1ribal Development
Project (ITDP) and should lead to a
rational line of command, right from
Tribal Commissioner at the State-
level through Commissioner of a
Division. Collector of a District,
Project Administrator of an ITDP,
B.D.O. to Block-level Extension
Officer/Village Level Worker.

2. The ITDP being a unit for
formulation of planning and super-
vision and the Development Block
being the lowest unit of execution,
the administrative structure at the
Block-level should become an intc-
gral part of the chain. 1he BDO
should be brought under the control
and supervision of project Adminis-
trator of an ITDP.

3. In the absence of an alter-
native development agency, the De-
velopment Block with its team of
extension Officers and Village Level
Workers should be strengthened and
made the Chief instrument of exe-
cution of sub-plan programmes.

4 A review may be undertaken
for considering the configuration of
the existing Development Blocks in
States with a view to their rationa-
lisation keeping the imperatives of
demography, geography and ad-
ministration in view.

5. 1In the area of an ITDP, there
should be one organisation called
upon to perform developmental
functions, replacing multiphcity of
agencies like SFDA, CADA, DPAP,
etc,

6. Tribal areas need the services
of multi-functional VLWs in pre-
ference to specialised VAWs. Fur-
ther, in a Development Block the
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two categories of workers may be
posted in adequate numbers.

7. Adequate tribal representa-
tion should be secured in forums of
planning and implementation for
expression of their point of view.

8. Woell-defined relationships bet-
ween the Project Administrator of
an ITDP on the one hand and
Technical Officers on the other,
should be developed.

9. Adequate administrative and
financial delegations should be made
in favour of Project Administrator
of an I11DP. Collector, Com-
missioner and, at the same time,
corresponding powers of technical
sanction should be conferred on their
technical counterparts. In order to
ensure relevant programme to be
sanctioned expeditiously, appropriate
horizontal linkages between Tribal
D:velopment Department of a State
Government and other departments
like Planning, Finance should
subsist. Adequate role in budgeting,
sanctions, diversions etc. for tribal
sub-plan area should vest in the
‘t ribal Development Department of a
State Government.

10. Adequate financial provisions
should be set apart for educational and
health institutions, communications,
for creation of physical facilities in tri-
bal areas. Suitable cadres of persons
committed to work in the difficult
tribal areas for tepures should be
built up. In States having sizable
tribal areas, it should be possible to
have sub-cadres within selected State
cadres, whose members may serve in
tribal areas for a fixed period, say of
5 years or 10 years or 15 year
duration. The members of the
su-bcadres may join the main cadres
subsequently.

11. Special recruitment for
categories of scarcs personnel should
be made with the condition that the

VAISAKHA 16, 1903 (SAKA) . Oral Answers 6

persons recruited would have to serve
tribal areas for a prescribed  length
of time. Members of the sub-cadres
should be enable to join the main
cadre on completion of the prescribed
length of service. Alternatively, it
could be stipulated that the persons
recruited would initially be posted
for a certain number of years in
tribal areas compulsorily.

12. To attract medical doctors
to stay in tribal areas in States where
private practice is allowed, an
allowance equivalent in monetary
value to mnon-practising allowance
should be attached to the posts,

13. In the recruitment of field-
level functionaries, whose cadres are
generally regional or district-based,
preference should be given to local
persons even by relaxing minimum
qualifications where necessary.

14. Some general conditions
might be relaxed in their application
to personnel in tribal areas. Offi-
cers may be given promotion on
their posts wherever necessary and
should not be transferred on the
ground that senior posts are not
available in tribal areas.

15. Acquisition of a good know-
ledge of a tribal dialect within a
prescribed period should be made a
condition of appointment in the case
of field-functionaries.

16, State-level, Division-level and
District-level Screening Committees
may be set up for making selection
of persons to be posted in tribal
areas.

- 17, As a part of non-monetary
incentives, recognition of service in
tribul areas can be given by making
an app_roprgt: entry for each year
of service ndered in the tribal
areas in the record of the Officer.

18. The State Governments
might consider weightage for each
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year of service rendered in the
tribal areas, reckonable for promo-
tion. '

19. Recognition of service in
tribal areas should be done by
grant of suitable awards.

20. Tribal areas should be gra-
ded for grant of monetary incens
tives and persons posted in the re-
moter areas should rec.ive a bigger
package of compensatory incentives
than those posted in less difficult
areas. The element of the package
should have a  self-liquidating
character and disappear prcgres-
sively with the creation of the con-
cerned facilities.

21. Grant of the Seventh Fin-
ance Commission for construction
of residential buildings in tribal areas
should be fully utilised. Where
there is insufficiency of residential
accommodation, suitable house rent
allowance should be permissiblie.

22. The award of the Cuommis-
sion in respect of compensatory
allowance for employees posted in
tribal areas should similarly be made
full use of for payment at the rate of
20 per cent to 50 per cent of basic
pay.

23. Children’s Education allow-
ance be given on the lines of the
Central Scheme therefor. Other
State Governments might consider
the proposal of Madhya Pradesh for
grant of those concessions to the
children of grassroot workers like
teachers, VL Ws as are available to
tribal children.

24, 1In the matter of entitlement
of Casual Leave, one day for every
two months of service in tribal areas
may be allowed over and above the
normal. Further, an additional day
or two as necessary may be allowed
once a year to an employee proceed-
ing on leave to enable him to reach
the nearest railway station from his
place of duty as well as on return.

MAY 6, 1981
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25. Liberalised leave travel con-
cession should be allowed and the
restriction on entitlement in result of
the initial 400 K. Ms. distance
should be removed if it exists.

26. There should be a universal
programme to train the entire per-
sonpel working in the tribal areas.
Secondly, intensive osientation in
training of selected personnel should
be imparted.

27. Training in tribal develop-
ment should be made a part of the
general training programine at entry-
point 10 various services.

28. Instruments of proper eva-
luation and monitoring should be
evulved in the States and the Centre
and utilised fully.

29. Advantage should be taken
of schemes in the State Plans which
include element of establishment to
strengthen administrative structure in
the tribal areas  State might consi-
der equitable allotment of resou: ces
from the non-Plan side to trital
areas. The devolutions ma<e by the
Seventh Finance Commission for
tribal areas for construction of resi-
dential buildings and payment of
compensatory allowance should be
utilised fully ; further, it should be
ensured that there are equitable
accruals to tribal areas trom grants
made for non development services
by the Commission. Fourthly,
Special Central Acssistance of the
Ministry of Home Affairs should be
utilised as gap-filler where no other
source of fund is in sight. Lastly,
adequate allotment of funds under
the first proviso of clause (1) of
Article 275 of the Constitution might
be considered.

SHRI GIRIDHAR GOMANGO :
According to the statement laid on
the Table, the Central Government
has no power to legislate any law
pertaining to tribal administration.
But under Article 275(1) it is the
responsibility of Centre to legislate
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any law concerning the development
and administration of the tribal
areas. Keeping this in view, I would
like to know from the hon. Mini-
ster whether the Central Govern-
ment will legislate a comprehensive
central law for the administration of
the tribal areas. Different States are
adopting different administrative set
up. If a central legislation is enac-
ted, there will be uniformity in the
administrative set up of the tribal
areas.

SHRI P. VENKATASUBBAIAH :
As for the Constitution, which has
been quoted by the hon. Member,
it has been the concern of the State
Governments to look after the deve-
lopment of the tribal areas. Asa
matter of fact, the tribal people are
called the Adivasis; they are the
original people of this land. Itis
the endeavour of the Government,
to whatever extent it is possible, to
see that wvaricus developmental
schemes are implemented. On the
question of enacting a law, I can
only say to the hon. Member that
his suggestion will be considered at
the appropriate time. 1In this con-
nection, may [ draw the attention of
the hon. House to the interest that
has been evinced by the Prime Mini-
ster and the Home Minister in the
matter of development of these tribal
people 7 1he Prime Minister sent a
communication to the State Govern-
ments on the 25th March 1980, em-
phasizing inter alia that the critical
requirement for tribal development is
the creation of a dedicated and sensi-
tive administrative framework. 1he
Home Minister sent a communication
to the States on the 18th April, 1980,
drawing attention. to the Prime
Minister’s letter and suggesting early
implementation of administrative and
other measures to accelerate the tribal
development. In January 1981, the

inister of State for Home Affairs
wrote to the State Governments,
urging on them to expedite the imple-
mental action on the recommenda-
tions of the various study Groups.
The main question of my hon. friend
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was with regard to providing a
separate cadre for the implementalion
of the development prcgrammes for
the tribal areas. I have already stat d
in my answer that it is not under the
contemplation of the Central Govern-
ment at the moment.

SHRI GIRIDHAR GOMANGO :
Pandit Jawaharlal Nehru, While
inaugurating a Conference of
Scheduled Castes and Scheduled
1ribes stated :

“Jt is far better to send a totally
uneducated man, who hLas passed
no examinations, so long as he
goes to these people with friend-
ship and affcction and lives as one
of them. Such a man will pro-
duce  better results than the
brilliant intellectual, who has no
human urderstanding of the
problem.”

In this context, may I know
whether they have formulated any
prop. sal, any scheme, which is in
consonence Wwith the concept and
philosophy of the view expressed
by Pandit Nehru ?

SHRI P. VENKATASUBBATAH :
The Government is constantly review-
ing the position with regard to the
recruitment of proper personnel for
implenrenting these policies and preg-
rammes. A he Government is also
aware that the Plan outlay for the
rural, tribal and other neglected
areas have generally remained under-
utilized, due mainly to the inadequate
administrative fram:ework. '} he key
difficulty in building up an adequate
administrative set up was disinclina-
tion of the Government employees
to be posted in these areas. The
disinclination is mainly due to lack
of basic amenities like housing,
éducation, health and communication
aod, in. some cases, even securily.
Because of the absence of basic
amenities in the rural and tribal
areas, the .employees avoid such
postings. Even when they join,
they try to get a transfer at the first
opportunity. Often they have to
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leave behind their families in the
urban areas, where amenities are
available, and live alone in the place
of posting. So, tiiey are not able to
devote undivided attention to the job
on hand and they have to go too
frequently to attend to their family
problems. The net result is that
either the post remains vacant for
long periods, or are manned by
unwilling  persons who do
notdo their best. So, a long time
back the Home Ministry constituted
a committee under the presideatship
of Secretary, Personnel, to go into
those problems thoroughly and suggest
various recommendations to sec that
the proper personnel is selected and
the Plan outlays arespent. There
are many recommendations. I do not
want to take the time of the House
for dealing with,_ tiem. These have
been taken up aTong time back by
the Cabinet Secretary and other
%eople‘ There was oae Haldipur
ommittee, whose recommendations
have been followed up by the
Sacretary, Departmznt of Personnel.
Recently, the Planning Commission
has referred to us with regard to the
personnel policy to be adopted in
the matter of implem:znting gove n-
mental policies and programmes for
the tribal areas, nezlected areas and
backward areas. Thc Report of the
. Departmeat of Personnel of the
Home Ministry has bzen sznt to the
“Planning Commissioa.

There are various recommendati »ns.,
I do not want to take much of the
time. I can only say, Sir, thit the
Government and the Home Ministry
are very much alive to the problems
of these neglected pzople and every
effort is being mide to see that
proper personne) are recruaited and to
see that the Plan outlay is imple-
mented as expeditiously as possible.

PROF. N.G. RANGA : What
has actually been done now ?

Wt ow faww qrewm @ www
gy, AAY ST A wgfe & Ifum
sufer &t @tr A g 33 @ F A
Sfag =ufes N SNw § § o mfpaw
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wifgardy & x § $1f gxac arar 7

wigar & + wifaard 8y w1 fawrg of
FCAT § W ¥g@F fqq eI wEo-

eter Y &1 witaw wifzarfaat
gear | Aywfe) § oA g
TG qEE @ &1 gAfAg wAT GO
w1 @y ¥F IAon faaw agw
M W FY QAT AT FIF, FA,
wraat @ faafaqt & faas &%,
IAFT ZfAT 3 wR, AT F waAw
B H— 91F aXETY g o d-avaTa-
qam 95 9T @97 @y fages fear
I—qT TH T ed & fag awwn
1§ TYad /T AT ?

SHRI P. VENKATASUBBAIAH :
Sir, as I have already submitted to
the House, the State Governments
have been addressed in this matter
to streamline the administration. I
may tell you the set up now available
in the States. There is a separate
Tribal  Commissioner and a
Collector who also acts a: a Collector
in charge of these tribal areas. Under
him‘there is a Project Administrative
Officer exclusively in charge of
tribal weifare and there are village
level workers in those tribal areas
who are trained. 1 am trying 10
impress upon the hon. Member that
in the All India Administrative
Services also care has been taken to
see that proper offic'rs are recruited
against the vacancies of the Admini-
strative Service for the tribal areas.
For the information of the hon.
Member, I may say that 7.5 per cent
reservation h s been allotted to
tribals and for the last 3 years we have
bzen getting e1ough members even
in the Indian Administrative Service,
That is a heartening thing. With
regard to implementation of these
village plans [ have already said that
the village level workers are there
and over them. the technical
officers

it T faens qrowm @ AU A
NI AqTINF O N

T g .'
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Feaw GPAT T AT W QA
Iwar@E?

SHRI P. VENKATASUBBAIAH:
Sir, a special cell to monitor and to
coordinate this work

sft T faeme a0 WY 9g R
g #ifag | ud A9 I90 &7 99T
ag @ e oga st ¥ faenfaal
W AT W, AT} wIR. S WY

I e ¥ wagdaw & @ gAN
T TAT ¥, AT W1

SHRI P. VENKATASUBBAIAH :
Sir, it is already in the scheme of vur
things that coaching classes bave
been held for training of the boys
coming from the tribal areas.
Special  coaching establishments
have been set up in the States, as [
have told, for training S.Ts. for
State Civil Service Class I, Class IT
and Class 11l posts. Action has
already been taken to recruit people
for the tribal areas in various States.

MR. SPEAKER : Question No.
1073—Mr. Mukunda Mandal.

PROF. N. G. RANGA : Mr,
Speaker, Sir, he has not discussed it
properly.

MR. SPEAKER : You give of
notice for a Half-an-Hour discussion
on this. The question needs more of
time. This has already ta.ken 15
minutes of the House.

PROF. N. G. RANGA : You will
allow a Half-an-Hour discussion
on this ?

MR. SPEAKER : I do not mind

it

PROF. N.G. RANGA Se much
the better.

VAISAKHA 16, 1903 (SAKA)
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Setting up of Industries in backward
districts of West Bengal

*1073 SHRI MUKUNDA
MANDAL : Will the Minister of
INDUSiRY be pleased to state :

(a) whether Government have
decided to grant industrial licences
in a liberal manner to the industrially
backward districts ;

(b) if so, facts thereof ;

(c) what are the districts of West
Bengal which have been considered as
industrially backward ;

(d) whether Government have
studied any feasibility or prospects
of industrialisation of each of these
districts ; and

{e) if so, details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANIJIT CHANANA ):
(a) and (b). Dispersal compatibly
with the basic locational needs
of the projects is one of the
guiding principles  of industrial
licensing.

(¢) 13 Districts viz., Bankura,
Birbhum, Burdwan, Cooch-Bihar,
Darjeeling, Hooghly, Jalpaiguri,
Malda, Midnapore, Murshidabad,
Nadia, Purulia and West Dinajpur
have been identified as indnstrially
backward for purposes of conces-
sional finance facilities. Out of them,
Purulia, Midnapore and Nadia have
been further identified as eligible
for Central Investment Subsidy.

(d) and (e). Such studies are under
taken by State level organizations.
Vertical industry based preinvestment
studies are undertaken by concerned
central public sector undertakings
in relation to specific project ideas.
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SHRI MUKUNDA MANDAL
Has the Government taken up any
plan for the development of back-
ward areas of Purulia, Midnapore
and Nadia throagh setting up of
nucleus plant with forward and back-
ward linkages in the shape of ancil-
laries ? 1If so, what are the concrete
plans and proposals in the existing
situation and the extent of industrial
and economic backwardness in
different districts of West Bengal?
The Chief Minister of West Bengal
has written to the hon. Minister
suggesting to set up some nucleus
plants in Jalpaiguri in North Bengal
and Bankura in South Bengal. What
is the reaction of the Government?

SHRICHARANJIT CHANANA :

The reaction is very positive. It was
on my request that the Chief
Minister, West Beagal replied to me.
We have asked the Chief Ministers
of the States to identify at least two
districts or two areas where nucleus
plant may be iniuated or set up. In
response to that the Chief Minister,
West Bengal identified two areas—
Bankura and Jalpaiguri. S:nce these
two areas do not attract the central
subsidy investments, for that reason.
I have written to the Chief Minister,
West Bengal to confirm as to whether
he only wants these two areas. 7he
areas and the districts which attract
the incentive of the investment
subsidy from the Central Government
are very attractive. We are expecting
reply from him. In reply to the
second question which the hon.
Member has asked, [ may state that
action will be taken only after we
hear from the Chief Minister. We
are in the process of making a task
force for the districts, which will be
finally identified by the Chief
Miaister, West Bengal. S:tudy in
regard to techno-economic viability
of the projzct would be taken up in
these industrially backward areas.

SHRI MUKUNDA MANDAL :
It is a general pcactice that the
iadustrialists in the private sector and
‘the public sector set up industries in
the areas where infrastructure is

MAY 6, 1981
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available. Will the Government plan
to make necessary infrastructure
available in the traditionally in-
dustrially backward areas of Eastern
India for the promotion of industry ?
If so, what are the details ? T would
also like to know from the hon.
Minister the amount Government
proposes to invest for industrialisa-
tion and development in the Eastern
Zone. What is the amount that had
been invested during the last fifteen
to twenty years for this purpose ?

It has been admitted by the
Minister that feasibility of industriali-
sation has been studied in the back-
ward districts of West Bengal. Wil
the Minister enlighten us about tlLe
report of this study ? It has been
mentioned by the hon. Minister in
reply to (d) and (e) that such studies
are undertaken.

SHRICHARANIJIT CHANANA :
I have already informed the hon.
Member that study would be
conducted by the task force after the
Chief Minister of the S.ate finally
identifies the arcas under considera-
tion. As far as the general remarks
of the hon. Member are concerned,
they do not pe.tain to this question.
After identification of the areas
we would decide the plant. After
finalising the plant, the size of the
plant will be decided.

SHRI1 XAVIER ARAKAL : This
question refers  to the industrial
licensing in backward arcas having
in mind inter-State policy of 1¢80.
‘Dispersal compatibly’, T do not
know what it is. ‘Vertical industry-
based preinvestment’—these are the
two text book jargons.

My apprehension is that under the
cover of this, many of the traditional
industries, for example, handloom,
match, coir and other industries, will
suffer. So, I want to know what is
the safeg.ard the Government is
taking in order to protect the tradi-
tional industries while going in for
liberalised licensing for other induge
tries. ' )
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SHRI CHARANIJIT CHANANA :
The reply does not talk of the
liberalised licensing of the industries
at all, As far as the reference of the
hon. Member to small-scale indus-
tries is concerned, no licence is issued
at all where directly or indirectly
the interest of small-scale indusrties
is at stake. As far as the hon.
Member’s question of issue of
licences in the backward areas is
concerned, during Lhe period from
April, 1930 to March, 1981, out of
the total number of 1058 letters of
intent issued, 459 letters of intent
were issued in industrially backward
areas which works out to 43.4 per
cent.

SMT. GEETA MUKHERIEE :
In view of the fact that the district
of Midnapore in West Bengal falls
under the Central investment subsidy
scheme and also in view of the fact
that in this backward district, the
Huldia port is located and the
State Government’s new thermil plant
15 also located which open up the
possibilities of various ancillary indus-
trics and other industries, may [
know whether the hon. Minister
will consider the question of setting
up a task force with Centre and
State officials to prepare a thorough
feasibility report of this purticular
district from which T also comz?

SHRI CHARANIJIT CHANANA :
The Central Government has no
objection at all. The hon. Member
has to see that the State Government
sponsors that and takes over that.
Our request to the State Chief
Ministers is only to a minimum of
two. We want the collective effort
of the State Governments, the Cen-
tral Government and all other insti-
tutions to industrialise as many
areas as possible with special refe-
rence to industrially backward areas.

SHRIK. MALLANNA : While
declaring an area as an industrially
backward area, the Central Govern-
ment and the State Governments
have adopted different criteria. In
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my own district, two taluks where
Kirloskar is there, where Birla is there
and many sugar factories are there,
they have been declared as backward
areas whereas where there are no
industries, they have not been
declared as backward areas. May
I know from the hon. Minister what
are the specific guidelines adopted
by the Central Government to
declare an area as a backward area
and also whether they have taken a
taluk asa unit or a district as a
unit ?

SHRI CHARANIJIT CHANANA :
Itis for the kind information of
the hon. Members that the Planning
Commission appointed two working
groups during the years 1968-69 to
1969-70. These  working groups
identified two things. Firstly, thev
identified the criteria of identifying
an area or a district or a taluk as
industrially backward and, secondly
they initiated the process in collabo-
ration with the State Governments
for identifying areas. This exercise
is a part of history. The Ilatest
effort of the Government has been
through the appointment of a Com-
mittec known as the Sivaraman Com-
mittee to try once again to verify
industrial backwardness of the areas
identified snd to initiate or see that
the industrialisation takes place in
these backward areas.

As regards the second question of
the hon. Member, whether the unit
of an industrially backward area
is a district or a taluk, this, in
fact, was left to the State Govern-
ments at that time to decide as to
whether they would like the unit of
growth to be a district or a taluk.

There are some States whose dis-
tricts have been divided into indus-
trially backward ones and others.
There are others where some Blocks
have been identified as industrially
backward ones and there are still
others where some industrially back-
ward areas have been identified.



19 Oral Answers

SHRI SUNIL MAITRA : I have
been told that 13 districts have been
identified as backward districts out
of which 3 are entitled to the Cen-
tral Subsidy Scheme.

May I know from the Hon. Minis-
ter how many applications have been
received in this Ministry for starting
new industries in these 13 backward
districts and how many of these ap-
plications were approved by the
Ministry ?

weqW WEYAG : ¥g T ¥ Ag) war
& | 58 w1 H q719 a1 Agy fwdmr )

C. S. D. Under Ministry on Trial
Basis

*1075. SHRI P. NAMGYAL : Will
the Minister of DEFENCE be plea-
sed to state :

(a) whether it is a fact that Can-
teen Stores Department (India) has
been on trial basis for three years
since 1st April, 1977 under the
Government of India, Ministry of
Defence for merger as Government
Department ;

(b) if so, how long will it take to
arrive at a final decision ;

(c¢) whether Government have any
proposal under consideration for
payment of bonus to C. S. D.
employees ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL):
(a) No, Sir. Itis a regular Govern-
ment Department since 1-4-1977.

(b) Does not arise.

_(¢) and (d) A proposal received
in this regard is under examination.
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SHRI P. NAMGYAL : Themis~
understanding in the minds of the
Canteen Stores Department emp-
loyees has been removed. They are
now regular Government employees.

Prior to 1977, the Canteen Stores
Department employees were having
the facility of ad hoc payment against
bonus.

From 1st April, 1977, the Canteen
Stores Department (India) was con-
verted into Canteen Stores Depart-
ment and in the year, 1977, the
bonus to be paid for the period
1976-77 by ad-hoc payment was
totally stopped on the plea that is
not a Goveroment department.

But, till now these employees are
getting their pay from the Consoli-
dated Fund of India and not from
the Defance Estimates.

I would like to know whether the
Government would consider pay-
ment of bonus from the year 1976-77
onwards, What are the reasons for
not paying their salaries frcm the
Defence Estimates ?

SHRI SHIVRAJ V. PATIL: I
have said that the question of giving
bonus to the Cantezn Stores Depart-
ment employees in under examina-
tion. We have to find out the
method which can be applied for
giving them the bonus. 1 he produc-
tivity linked scheme is first to be
evolved and after that bonus will be
paid to them we have not yet been
able to come to a conclusion on that
issue. The bonus is, therefore, not
yet paid. After we come to a con-
clusion, the question of giving them
bonue will be taken up.

SHRI P. NAMGYAL : How
long will it take to consider this
issue 7 Will the Minister kindly as-
sure the House that this question will
be sorted out at an early date ?
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SHRI SHIVRAJ V. PATIL:
Sir, It is under examination. I here
are. certain other unions who want
that the decision on this should be
taken simultaneously and once for
all. Even though a decision with
respact to a certain section of em-
ployees is arrived at by the Govern-
ment, a demand is made by the em-
ployees that a decision applicable to
all the employees tuken together
should be taken. Hence the delay.
We will try to resolve it as soon as
possible.

SHRI E. BALANANDAN :The
Minister has said that the question
of payment of bonus is under exami-
nation. Will the Minister be
pleased to give an indication within
how much time this decision will be
taken. Will the bonus be given
with retrospective effect from 1977
onwards?

SHRI SHIVRAJ V. PATIL : The
matter is under consideration and
after we come to a certain conclusion,
I will be able to answer this question.
I have already mentioned that the
final decision will be taken as soon
as possible.

Setting up of Public Undertakings in
Tamil Nadu

*[076. SHRI N. DENNIS : Will
the Minister of INDUSTRY be
pleased to state :

(a) whether Government  of
Tamil Nadu and the Central Govern-
ment have plans for opeaing indus-
trial undertakings in the industrially
backward areas of 1amil Nadu;

(b) if so, details thereof; and

(¢) if not, the reasons therefor?

THE DEPUTY MINISTER IN
THE MINISTRY OF INDUSTRY
(SHRI P. A. SANGMA) : (a) to (c).
On the basis of the State Govern-
ment’s identification of two areas, viz.

Puddukotai and Dindigul, both
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covered under the Central Investment
Subsidy Scheme, a Task Force has
been set up to identify project possi-
bilities with ancillary linkages that
could be developed in these areas
under the nucleus plant programme.

SHRI N. DENNIS : Many dis-
tricts classified as backward remain
backward as before for years without
any change or improvement as no
special or concrete or definite step is
taken for setting up industrial esta-
blishments. May I know whether
any survey about the industrial pro-
spects of backward districts in the
State has been conducted; whether
Government would consider making
a specific approach, apart from the
general approach, to each and every
case to suit its conditions and circu-
mstances for development and whe-
ther local Committees would be for-
med in such backward districts in
this regard ? ‘Where there are
ample scope and possibilities and also
infrastructural facilities for establi-
shment of specific industry or indus-
tries in a backward area, may I
know whether Government would
come forward to establish such indu-
stry or industries in such backward
areas ? May I also know whether
the backward areas, not indentified
by the State, would be taken up for
d.eveloPrnent ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA) :
Under the policy guideline, the first
thing we are doing is, we are taking
up the areas already identified as in-
dustrially backward. In fact, this is
what we are doing by appointing a
Task Force. It is not a general
work at all ; the main task before
the Task Force will be to identify
specifically the projects which could
be set up in the districts or the areas
concerned, and this will be done
according to the industrial potential
of the area, along with the other in-
dicators of technoeconomic potential
of the area.
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SHRI N. DENNIS: The Kan- Child Labour
yakumari district of Tamil Nadu is
classified as an industrially backward *1077. SHRIMATI USHA

district, but not even a single indus-
try, either in the public sector or in
the private sector, has been establi-
shed there though there are ample
scope and possibilities and also in-
frastructural facilities for the establi-
shment of rubber-based industries and
also titanium industry. ‘1he per
unit production of rubber there is
the highest in the country. Quali-
tatively also it occupies the highest
place. Similarly black illminite to
the extent of 50,000 tonnes annually
is exported to ioreign countries
where it is converted into costly tita-
nium dioxide. So, may [ know
from the Hon. Minister whether the
Government would come forward to
establish rubber-based industries
and titanium industry in the indus-
trially backward districts ? I have
repeatedly brought this matter to
the notice of the Government. 1t is
noticed that the tempo of implemen-
tation goes down and down in con-
sonance with the distance it travels,
and when it reaches a distant place
like Kanyakumari, it subsides and
there is nothing to implement. So,
may [ know from the Hon. Minister
whether Government would consider
this aspect of neglect and take steps
for setting up industrial establish-
ments in such distant backward
places thereby translating into action
the intention of the Government of
decentralisation ?

SHRI CHARANIJIT CHANANA:
As far as the process of industrialisa-
tion for the industrially backward
areas is concerned, the two areas
identified by the State Government
would be taken up first. By that, it
does not mean that Kanyakumari will
be ignored at all. I have already, in
response to the Hon. Member’s
letter, written to him that we will do
all that is required to be done for
promoting industry which is local-
raw-material based — as he has said,
rubber, etc.; we will do all that.

PRAKASH CHAUDHARI ; Wil
the Minister of LABOUR be ple-
ased to state :

(a) whether a survey has been
made about children below 15 years
who are forced to take up employ-
ment ;

(b) if so, the results of that sur-
vey ; and

(c) the steps contemplated by
Government to prevent employment
of child labour?

THE MINISTER OF STATE
IN THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI
SINHA) : (a) Yes, Sir.

(b) Based on National Sample
Survey. the number of working
children as on March, 1978, was
estimated at 16.25 million. 1he
Labour Bureau also conducled a
rapid survey on Child Labour in
1979 in selected organised industries
under the Factories Act, 1948 and
in Plantation Labour Act, 1951 and
also in unorganised industry. It
was observed that a majority of
working children come from very
poor families and work to supple-
ment the earnings of the family,
They are also gencrally compelled
to discontinue their studies.

(c) Government had appointed a
Committee on Child Labour in
February, 1979 to look into the
problems arising out of employment
of children. The Committee sub-
mitted its report in December, 1979
In pursuance of the decision oi
Government on the recommenda
tions of that Committee, a Central
Advisory Board on Child Labour
has been constituted with the Min-
ister for Planning and Labour as
Chairman, to recommend the indus-
tries and areas where there must be
progressive elimination of working
children.
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st St wwTw WA g
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qeTTg H &rw foar o qwar &) afeq
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HIRIT ATF AAA FT SRET H
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W 7€ 68 92 aF FMW FIA g @7
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sfafer & fgara & augd fead
g afwaarg # 4.86 g AYaT ¥
sfafer g9z & ary & w w@mw
daer Fez AT H FASHT 2,95 ®AQ
F 7FT 3.34 w90 a5 wiafer gogd
&Y T g

At et gETw Sl 0 ",aE
w9 weg 1 WX @ fawrn v
sy % fami @) 8% wamEr &
w@AAT e g v w aAfas =4y
®1 gigw % g gW XE@¥ §
IMaqfa, e® @@ gA asdi 9%
g @ 2, 3% fau won F9
FWRF O F A=A Zar G P @w
FRqT faai § T @EEl ¥ &1
FIA T AT gredl §F T FLX A1
St g=x #, TA% fAu w9 9 ag
foar & ar gl ?

st Tgent feegy ¢ i@t @®
gar ®fgem ¥ =feww 24 FT
graey &, 3ad faar g—

«No child below the age of four-
teen years shall be employed to
work in any factory or mine or en-
gaged in any other hazardous emp-
loyment.”

wifewsr 39 & yarfam  “The
health and strength of workers, _men,
women and the tender age of children
are not abused and that citizeéns are
not forced by economic necessity to
enter avocations unsuited to their age
or strength.”

Ik Mizem & fax fafwm o
a9 gu &, Sq—

(i) The Children (Pledging of
Labour) Act, 1933, (i) The Em-
ployment of Children Act, 1938,
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(iif) The minimum Wages Act, 1948,
{iv) T1he Factories Act, 1948,
(v) The Plantations Labour Act,
1951, (vi) The Mines Act, 1952,
(vii) The Merchant Shipping Act,
1958, (viii) The Motor Transport Wor-
kers Act, 1962, (ix) The Apprentices
Act, 1961, (x) 1he Atomic Energy
Act, 1962, (xi) The Beedi and Cigar
Workers (Conditions of Employment)
Act, 1966, (xit) The Shops and
Commercial Establishments Act in
various States.

ag gam fagq a=k fgai & faa
g WYX 3a%T IXT 71 @7 ATAT 0

“The minimum age for employ-
ment which ranges from 12 to 18,
(b) limitation of hours of work,
(c) prohibition of night work and
(d) prohibition of employment of
children in hazardous occupations.”

e AEET : TART w4 Aqr g 7
ag wTy W & & fw adi

TMo TFNF TN ATHFGT | My
W, N AT FA A D E R
g ?

Feaw WA : AY WOH AAS
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#F graw w9fqF w1a w39 § AT w9
arfaifer B wifas  afdfeafaai &
W IAF W FW  F a7 gagy
gHET9sa & araw =faw & QU
w15 St forar smar g, safad & s
agar § e wra 3% qu smw faar
Hrar § &1 QU dqw WX @y W
FaH % fqgw o1 A FAMHT
s fogd 93 399 A% faw a% ?
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Fire in Army Headquarters, Simla

*1078. SHRI B.V: DESAI :

SHRI M.V. CHANDRA
SHEKARA MURTHY

Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that Army
Head Quarters in Simla were set on
fire by Saboteurs on 1lth April,
1981 ;
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(b) if so, whether aﬁy cause has
been found ;

(c) the total damage caused ; and

(d) what steps have been taken to
tighten the security in these places?

THE MINISTER OF STATE
IN THE MINISTRY OF DEFENCE
(SHRI SHIVRAIJ V. PATIL) : (a) to
(c). Headquarters Army Western
Command building in Simla caught
fire on 1lth April, 1981. A high
level Court of Inquiry is in progress
to find out the cause of fire and the
extent of loss. It is only after the
Court of Inquiry completes its in-
vestigation that the cause of the fire
and the total quantum of damage
can be determined.

(d) There are adequate security
measures already in existence.

SHRI B.V. DESAI : Sir, to the
question which [ have put, the hon.
Minister says that adequate measures
are there. With all these security
measures, the headquarters buildirg
caught fire. So, there is no adequate
measure at all. He has to take
some more measures.

Secondly, to the question whether
it is an act of sabotage, he is silent.
Should we take it for granted that it
is an act of sabotage ? If so, whether
any foreign clement is involved in
this ?

SHRI SHIVRAIJ V. PATIL ; Sir,
part (d) of this question is very
pertinent which rcads like this ;

“(d) What steps have been taken
to tighten the security in
those places 7’

The question is that of security
and [ have said that we have enough
security measure over there. There
are four gales through which the
outsiders enter the headquarters. All
the four gates are manned by the
military officers and jawans over
there.
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So, we have enough security measures

to protect the building from out-
siders. The Court of Inquiry is
going on and it would be premature
to say anything about the involve-
ment of foreign hand in it or not.
We have not kept quiet but because
of the security measures and because
of other things we are finding it
difficult to say anything. Maybe
no foreign hand is involved in it.

SHRI B.V. DESAI : Sir, I would
like to know about the extent of
loss. My question was not only in
respect of the quantum of loss but
also the loss qualitative-wise. I
would like to know whether any
important fil*s or decuments we-e
destroyed and. if so, what are they ?
When the matter is before the Court
of Inquiry is it possible for the hon.
Minister to spell out those things?
What steps are they going to take
in this regard?

SHRI SHIVRAJ V. PATIL : Sir, it
is a very pertinent question. I
would like to inform the House
that no important document is lost
in this fire. Some un-important
documents which were kept there
are burnt out but nothing of any
import is lost.

SHRI K.P. SINGH DEO :1I
would like to know whether there is
any standing orders and procedure
of  having fire fighting drill
every week and whether this drill
was followed or not ? Secondly, I
would like to know whether the fire
fighting equipment was functional
and also is it not a fact that the fire
was detected by a civilian? After
how much time the fire fighting
equipment arrived ?

SHRISHIVRAJ V. PATIL : Sir,
we do have certain equipments which
are used for extinguishing fire avail-
able at that place and available in
the city also. All these equipments
were pressed into use to extinguish
the fire at that time. Within
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half-an-hour’s time all the civilian
and other officers collected there.
1 hese equipments which were there
were pressed into use and the equip-
ments from other places were also

used.

Sir, we do not have a drill every
time but the equipment is kept
ready. We do "have equipment.
Water hydrants and so many other
things are there. "The fire fighting
equipment which is available there
is as follows :

(1) TFP
(2) Fire extinguishers ....207
(3) Fire supervisors
(4) Leading Hand Fire ...
(5) Driver Fire Engineer
(6) Firemen
(7) Fire hydrants pillar
type o 13
(8) Fire hydrants wall
type e 22

B I N

All those equipments are there.
It happens to be a structure made
out of timber. It happensto be a
building situated where the area is
quite windy and once it catches fire
it becomes difficult and the fire start-

ed from above. So, it became
difficult.
fagre § wywl ol gwme fawt A
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THE DEPUTY MINISTER IN
THE MINISTRY OF INDUSTRY
(SHRI P. A. SANGMA) : (a) and
(b, A Task Force consisting of
Central and State officials has been
setup to report in two months all
project possibilities with maximum
linkages with ancillary and small
scale development that can be tuken
up in Madhubani and Palamau
districts identified by the State Gov-
ernment for the nucleus plant
programme,

(c) and (d). An intensive cam-
paign was organised at Madhubani
on 20th April, 1981 by officers of the
Small Industries Development Orga-
nisation together with the State
Development of Industries to provide
guidance to local unemployed youths
in setting up small industries. Owver
400 persons attended the campaign.
154 provisional registrations were
accorded by the local DIC.

SHRI BHOGENDRA JHA : With
regard to part (a) and part (b) of
the question, I would like to know
this : What are the specific provisions
which the Government has decided
to adopt in regard to the setting up
of these fully-intensive nucleus plant
programme ? What are the specific
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steps to be taken by the Government
and what role it is going to play ?
Will it be done by the public
seclor or private sector or cottage or
mini-industries will be set up there ?
I want to know about that and also
in which way the people of the area
can cooperate and be  benefited
from these schemes. T hese are my
questions.

THL MINISTER OF STATE IN
THI: MINISTRY OF INDUSIRY
(SHRT CHARANJIT CHANANA) :
[t is the main job of the task force
to identify the projects that can be
®sought up in these areas according
to the techno-cconomic potential of
these areas.  As I have already men-
tioned in my main reply, within 2
months. | think, we will be able to
finalise specific projects in both these
areas, identified as industrially back-
ward and identified also by the State
Government for the purpose.

SHRI BHOGENDRA JHA : The
question  was, whether it will be
public sector or private sector. 1
wanted to know that. That was the
question.

SIHIRI CHARANJIT CHANANA :
In fact, it will be after the projects
are identified that the promotors’
share (whether it is public sector or
private sector etc.) could be decided
upon. Now, public sector already in
Bihar 1s having so much under-
utilisation that we can make utilisa-
tion of these units also to generate
ancillaries 1n  these two  areas.
Whether this is to be participation of
private sector or public sector will
depend upon the report of the Task
Force.

SHRI BHOGENDRA JHA : That
area is among the most backward
arcas of the country. On the other
sidc you have Madhubani which is
among the most densely populated
districts of the country. It may be
known to the hon. Minister also.
Power availability and consumption
is among the lowest in that area. It
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is about 1/10th of the average in the
rest of Bihar and in other parts
of the country. So,1 would like to
have this information with regard to
parts (¢) and (d) of my question.
About 400 young entrepreneurs
participated in the seminar and they
offered themselves to work for these
self-employment schemes and to set
up industries there, whether in public
sector or mini or small-scale industry.
I want to know what specific assis-
tance or incentives they are going to
be given [ know, in that arca, people
don’t have much of technical know-
how. ‘there is acute famine of
power. 1 here is no power availablity
there, in that arca. So, I want to
know this : What specific steps the
Government is going to take to help
that region. to help these people who
are cager to work, in these self-
employment schemes. 7 heysay that
they can make use of the agricultural
waste, food products, leather etc.
These arc items which are available
in abundance there. What specific
steps are intended to be taken by the
Government in this regard ?

SHRI CHARANIJIT CHNANMANA:
All the [actors mentioned by the
hon. Member including the develop-
ment of man-power, the availability
of raw-materials, the non-availability
of power, etc. which involves the
promotion of new industries in the
arca, will be taken into consideration
while identifying the types of projects
which could come up in this area.
The hon. Member himself was a
partner in this seminar in a big way.
We welcome that type of industrial
leadership. Five major classes of
industries were identified to be
adopted by these small entrepreneurs,

who attended the seminar. They are
the following :
Mechanical Engineering —58 items
Chemical Engincering —62 items
Glass and Ceramics —25 items
Metallurgy —21 items
Leather —18 items
Total 184 items
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These are the 184 items which
were identified. All these things are
there and we have got the follow-up
programme which has been drawn
up in this regard. The hon. Member
may be aware of that also. They
are having a meceting of theirs on
the 25th May 1981 when they will
decide the line of action. After this,
further follow up action will be
taken.

PROF. K. K. TEWARY : Mr.
Speaker, Sir, DBihar has become
synonymous for backwardness and
poverty and in Bihar also thereare
some areas which are still facing
grinding and abject poverty. For
eximple, there is a district called
Bhojpur which has become the shecet
anchor of all kinds of extremists
activities. 1 would like to know
from the hon. Minister as to what
was the criteria for selection of these
two districts for intensive industria-
lisation and why Bhojpur which is
the most backward district in Bihar
was not selecte !, particularly in view
of the fact that it has become the
seat of extremist, activities and there
1s a threatening situation which may
explode into violence any day.

SHRI CHARANIIT CHANANA :
As far as the industrialisation plans
are concerned, we do not want to
lecave any area which is industrially
backward in the country at all.  But
as far as identification of these two
districts and not Bhojpur was con-
cerned, this was the exercise done
by the State Government of Bihar in
response to our request to the Chief
Minister of Bihar.

I would suggested that the hon.
Member should, if he wants, take
this particular point with the Chief
Miaister of Bihar.

=it ufa® wnw des ;. § gAY wElay
& ST Frgar g 5 Fay agady fadr
Faeta 17 A feafqor fas enad ay
AT g ? a8 # safao qu g g fF
W F ot A Imy § Ay andy
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FT TGT AT Fez g | AHY AFY, TFAHAT
gara & faat ¥ v @&y w7 929 91
Feg AyaAl 91 (SAAAR) ...

PROF. K. K. TEWARY : I have
put a specific question. He has not
answered it.

Mr. SPEAKER : He has answered
it. Please sit down. Now, I am
allowing Mr. Mandal to put his
question. You please sit down.

st ufaw 9 "ew : §5 7g qar
fo aar aya® faa & g § 74
vE1ay frafqy fae @rad sz & 7 aay
fF atq iz "gad T F[TAr @17
HEY F FTw H ogAT T Fg 1E A
waza aoiw & faa7 ¥ Fgf 2 @A,
3arg Ffaa @ #fad g @ Iy
&Y gAFIAr FT 9z d4gd A% 7+% 2T,
gfz grq Fat feafan faq @rsdr a1 99
9T @37 NZT WIAIT T €YT ag AR
gard g1 Saar . gafag # srAar
Frgar g f& a7 @i 1 greAr gasr
& 7 Y DET ArwAr § AT AT A AT
a9 I gafen gr«l § IaFr fady
faar g ?

SHRI CHARANIIT CHANANA:
Sir, in the excreise by the Task Force,
the hon. Member’s valuable  sugges-
tions would be definitely taken into
consideration,

MR. SPEAKER : You can reply to
Prof. Tewary also.

SHRICHARANIJIT CHANANA :
The hon. Member says that L did not
reply to his question. I have already re-
plied to his question that the criteriu for
identifying tie industrially backward
area was de:ided by the two Wi rk-
ing Groups appointed in the Planning
Commission in the year 1969-70. 1
thought that the hon. Member had
quoted that area. But ocut of the
total number of industrially back-
ward areas, it was left to the Chief
Minister and the State Government
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to identify in Phase-I atleast two
induswially backward arcas where
th: plans for industrialisation could
be taken in hand in such a way that
it tukes off as tast as possible by
generating the nucleus plans aso.

WRII TEN ANSWERS TO
QULSTIONS

Price of Stainless Steel goods

*1074. SHRI CHIRANIJI LAL
SHARIA : Will the Minister of
INDUS I RY be pleased to state :

(a) whether the manufacturers
of stainless steel goods  increase the
price every now and then;

(b. if so, details thereof; and

(¢) whntis the role of Govern-
ment in relaion thereto ?7

THE MINISTER OF SiATE IN
THe MINISTRY OF INDUSTRY
(SHRL CHLARANIII CHANANA) :
(a) and (b) © As there 15 no statu-
tory control over the prices of stain-
less  steel  goods, the prices may
fluctuate from time to time.

(c) Docs not arise.

Modified Promstion Policy for Scientists

*1081. SHRI MADHAVRAO
SCINDIA ;. Will the Minister of
DEFL:NCE be pleased to state :

{a} whether Government have
lately modilied the promotion policy
for the scientists working in the
Defence Rescarch Organisation to
remove the alleged frustration in this
scientific cadre ;

(b) if so, the details of the modi-
fications introduced and the latest
prospects offered by the modified
scheme to the Scientists working in
the vadie ; and
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(¢) how many scientists have been
benefited as a result thereof so far 7

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI) (a) Yes,
Sir.

(b) (i) As per the revised person-
nel policy, Group ‘A’ oflicers and
existing Group ‘B’ officers with 5,4
and 3 years of service depending on
performance in the grade are to be
considered for promotion to the next
higher grade.

(i) The promotions from
Scigntist (Sc.) *B’ to Sc. ‘E’ level are
not linked with the number ¢f vacan-
cies, the prontstion being mide by
upgradation of posts. At Director
Il (Sc. *F’y and Director I (Sc. ‘G’)
level promotionsdepend on vacancies.

(c) Assessment Boards which met
in 1980 cleared 961 officers in various
grades for promotion.

Forcign Aid for Sea-Bed Mining

*¥1082. SHRI JANARDHANA
POOJARY :
SHRI H. NANIJE
GOWDA :

Will the Minister of SCIENCE
AND TECHNOLOGY be pleased
to state :

(2) Whether Oceanographic
scientists have resented Government’s
decision to get foreign aid for seca-bed
mining;

(b) if so, the details thereof:; and
Government

() reaction of
thereto ?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI) : (a) to
(¢} : Government is not gelting or
seeking foreign aid for sea-bed
mining. Government is however
acquiring with financial assistance
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from the Federal Republic of Ger-
many, an Oceanographic Research
Vessel for research and development
relating to non-living resources (in~
cluding studies on mineral nodules
on the sea-bed).

‘B’ Grade Clerks in Navy

*1083. SHRI R. K. MHALGI :
Will the Minister of DEFENCE be
pl=ased to refer to the reply given on
25th March, 1981 to Unstarred Ques-
tion No. 4923 regarding ‘B’ Grade
clerks in Navy and state :

(a) what special efforts have been
made during a period of last six
months consequent on the judge-
ment of the Bombay High Court to
arrive at a decision in the classifi-
cation of the erstwhile ‘B’ grade
clerks of the Navy as Upper Divi-
sion Clerks;

(b) if no special effort have been
made in spite of the repeated de-
mands made the reasons thereof and
the officers responsible for the same;
and

(c) whether a dicision has now
been arrived at and if so, when and
the details thereof ?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI) : (a) to
(c) The implications of the Judge-
ment of the Bombay High Court
have since been examined and a
decision has been taken to re-classify
the erstwhile ‘B’ Grade Clerks of the
Navy as Upper Division Clerks.
Government orders in this regard
will be issued soon.

Tribal Labour from Orissa in Delhi

*1084. SHRI MANMOHAN
TUDU : Will the Minister of
LABOUR be pleased to state :

Government  are
aware that thousands of tribal
labourers from Keonjhar and
Mayurbhanj districts of Orissa and

(a) whether
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Chaibasa, Chakradharpur, Jamshed-
pur, Chhotanagpur and Manoharpur,
area of Bihar have become the vict:ms
of exploitation of the job racketeers
and contractors;

(b) whether it is a fact that they
have been treated as bonded labour
in different States and they are not
paid any wages;

(c) whether it is also a fact that
some tribal labourers recently brought
from Jamshedpur and working at
Ashoka Hotel and other places of
Delhi in the building construction
works are not paid their wages
regularly;

(d) ifso, the steps Government
propose to take to protect thoase
tribals working at different places of
the country as migrant labourers and
bonded labour; and

(e) the details thereof ?

THE MINISTER OF STATE IN
THt MINISTRY OF LABOUR
(SHRIMATI RAM DULARI
SINHA) : (a) Ycs, Sir. Govern-
ment have seen Press reports
to this effect and have requested the
concerned State Governments to
investigate into  the matter. The
Government of Oiissa have denied
this allegation while the report from
the  Government of Bihar s
awaited.

(b) The Government of Orissa
have reported that this is not a fact.
Usually, however, such labour are
migrant labour,

(c) No, Sir, according to the re-
port received from the Union Terri-
tory Administration.

(d) and (e). The Bonded labour
system throughout the country has
been abolished, all bonded labour
freed and their debts liquidated by
the enactment of the Bonded Labour
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System (Abolition) Act, 1976. Freed
bonded labour are rehabilitated by
States under their own and Central
Schemes. 1 hereis also a specific
Centrally Sponsored Scheme for
this purpose.

Necessary protective steps  for
migrant workers have been taken by
enacting the Inter-State Migrant
Workmen (Regulation of Employ-
ment and Conditions of Service) Act,
1979,

Correspondent arrested by Haryana
Police

*1085., SHRI SATISH AGAR-
WAL :  Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact thatthe
Delhi representative of a Bombay
weekly, Shri V. M. Bhandari was
arrested by the Haryana Police from
his Paharganj House, Delhi re-
cently ;

(b) whether it is also a fact that
thc‘inurnulist was arrested by the
Police of an adjoining State ;

(c) if so, why the arrest could not
be made by the Delhi Police and
whether the Haryana Police can make
arrests in Delhi without first infor-
ming to Delhi Police in this matter;
and

(d) whether the prior consent of
Delhi Police was obtained in this
matter, and if so, on what grounds?

THE MINISTER OF STATE IN
THE MINISIRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA) (a) and (b).
Shri V. M. Bhandari, Editor of
a Weekly published from Bombay,
was summoned by the Haryana
Police to join investigation in case
F. 1. R. No. 191 dated 10-4-81
u/s 3/7 Oflicial Secrets Act, Police
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Station NIT Faridabad on 10-4-198]
and was arrested at Faridabad on the
same day. He was produced before
the Chief Judicial Magistrate, Farida-
bad on 11-4-1981. He was only
summoned from Delhi, but was
arrested at Faridabad.

(c) and (d). Provisions of the
Criminal Procedure Code enable
Police Officers to summon persons
for the purpose of investigation, and
also enable them to make arrests of
persons wanted in cognizable cases
anywhere in the country. Since this
case had been registered in Haryana,
the arrest was made by the Haryana
Police and for this prior consent of
Delhi Police was not required.

Change in Law for Recovery of
Employees Provident Fund Arrears
*1086. SHRI K. P. SINGH

DEO : Will the Minister of
LABOUR be pleased to state :

(a) whether it is a fact that the
Employees Provident Fund Organis-
ation is finding it extremely difficult
to recover more than Rs. 24 crores
from the employers because the pre-
sent law is too slow moving and has

to go through time consuming
processes ;
(b) if so, whether Government

have contemplated any change in the
provisions of the law so far as
recovery of dues is concerned ; and

(c) if so, when such a legislation
will be intreduced ?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
( SHRIMATI RAM DULARI
SINHA) : (a) It is a fact thata
large amount is in arrears on account
of contribution to the Employees’
Provident Fund, Family Pension
Fund and the Employees’ Deposit
Linked Insurance Fund, admipistra-
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tive charges, inspection charges and
other dues from certain employers.
These arrears have accumulated
mainly due to sickness of the indus-
trial units, closure of establishments,
liquidation of companies, etc. The
inadequacy of th: law and the time
consuming procedures have also con-
tributed to the delay and difticulty in
recovering the dues.

(b) and (c). Certain proposals to
amend the Employees’ Provident
Funds and Miscellaneous Provisions
Act, 1952, suitably to make the
provisions regarding recovery of the
dues as well as the penalty provisions
more effective are un 'er active consi-
deration and the amending Bill is
expected to be introduced in the
Parliament soon.

Formation of Standard Committees
on Inter-State Development Projects

*1087. SHRTI K PRADHAN
Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether itis a fact that the
Central Government have decided to
from Standing Commiitecs on Inter-
State Development Projects ; and

(b) if so, the details regarding
the Eastern States, as well as their
functions ?

THE MINISTER OF STATE IN
THE MINIS RY OF HONME
AFFAIRS (SHRI YOGENDRA
MAKWANA) (a) and (b). Setting up
of a Standing Committee for Inter-
State Development Projects has been
suggested in the last meeting of the
Eastern Zonal Council held at
Gangtok on 11th April, 1981,
Details regarding setting up of this
Committee are being finalized.
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Declaring Pal-Ghat as Backward
District

*j1088. SHRI V. S. VIJAYA-

RAGHAVAN : Will the Minister
of PLANNING be pleased to state
whether Palghat in Kerala will be
declared as a backward district ?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT T1WARI). The National Com-
mittee on the Development of Back
ward Areas has submitted its report
on Industrial Dispersal, which is pre-
seitly under examination in consulia-
dlon with the Siate Governments,
concerned Central Ministries and
financial institutions. A decision to
declare Palghat district in Kecala as
industrially backward would be
taken afier the Government has
taken a view point on the recomnien-
dations contained in the report.

faen gu &=

*1089. =it a<fag wwar1 o E4T
U HAT g AT FI FI0 FIA e

(%) #at ¥ 3izg fa=s fay fam
AT FoZ) ) eqaAT #19% 4Y, qra
T fay a7 §;

(=) afg agi, av fo=r e Fa)
®I AAEAAT ¥ F4T FIOT § WIT IAFI
X F@ F fau Far Fan Iz a7 §;

(1) A1 WIFTTFT TH AT HY
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(w) afzgl, a €8 q7aw & 30
®IA I3 AT § ?
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Blackmarketing of Truck Chassis
in Country

*1091. DR. KRUPASINDHU
BHOI:  Will the Minister of
INDUSTRY be pleased to state :

(a) the total demand of truck
chassis in the country during the last
two years ;

(b) as against the demand how
many truck chassis have been sup-
plicd by the manufacturers in India
and how many chassis have been
exported during the last two years ;

(¢) whether  Government are
aware that one has to pay more than
thirty thousand rupees in the black-
market to get a truck chassis at pre-
sent ; and

(d) if so, the action Government
propose to take to check such black-
marketing ?

THE MINISTER OF STATE IN
THE MINIS; RY OF INDUSTRY
(SHRL CHARANJII' CHANANA :
(a) The demand for truck chassis
is mainly in respect of the Tata and
Ashok Leyland chassis which are
preferred by the customers. 7he
manufacturers have reported the
following details regarding the
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bookings made with them for truck
chassis.

MAY 6, 1981

Name of the  1979-80 1980-81
manufacturer
S
1. Ashok Leyland 15,171 20,135
Ltd.
2. Telco 49,496 53,945
(upto 31-12-30)

(b) The details as reported by the
manufacturers are furnished below :

Name of the

1979-80 1980-81
manufacturer  Supplies Supplics
made made
g 8 £ B
') [=¥ oL o
B4 E 4

1. Ashok 5,651
Leyland Ltd.

2. Telco 20,469 2,075 25,564 1,842

(c) and (d). The manufacturers
have reported that no customer is
required to pay any price in excess
of authorised price to their dealers.
Specific instances of irregularities
brought to the notice of the Govt.
are referred to the manufacturers for
enquiry. To check the scope for
malpractice, a ban has been imposed
with effect from 9th April, 1981 on
the re-sale of commercial vehicles
before the expiry of two years from
the date of initial purchase.

Sale of Surplus Land leased to
Defence by Railways at Wandi
Bunder

9880. PROF. MADHU DAN-
"DAVATE : Will the Minister of
DEFENCE be pleased to state :

(a) whether it is true that Rail-
way land at Wandi Bunder in
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Bombay which the Ruilways wanted
to use for 1ts massive expansion
programme was lcased on yeurly
basis to the military by the Railways
and the only cold storage plant was
built on the land ;

(b) if so, whether it is a fact that
two years ago, the military had de-
clared the land surplus and a firm
offered to buy it ;

(¢) if so, whether this land was
worth Rs. 20 lakh ; and

(d) whether it is true that an
Army Estate Officer had fixed the
minimum auction price of the land
at Rs. 9 lakh but actually sold it to a
private firm for a meagre price of
Rs. 10.68 lakhs ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL) : (a)
to (d). In September, 1944, thc
Ministry of Railways had rented out
land measuring 10,157 sq. yds. to
the Ministry of Defence on which
the latter had created certain assets,
including a Cold Storage Depot. On
the closing down of the Depot on
9th March. 1978, the land and the
Defence assets constructed thercon
became surplus. The Ministry of
Railways had been pressing for the
return of their land. It was, there-
fore' decided to release the land to
the Ministry of Railways together
with  the Defence assets. The
Ministry  of Railways, however,
pointed out that they were not
interested in taking over the Defence
assets. Meanwhile, the Railways
also licensed their land in favour of
M/s. Kirit Enterprises, Bombay in
1979.

2. Realising that the Railways
were not interested in taking over
the assets and that if the assets were
to be disposed of by auction for
demolition and site clearance, this
process would itself have 1aken
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several months for which the Ministry
of Defence will have paid license
fees to the Railways which had been
enhanced from Ist April, 1977, it
was decided in consultation with the
Ministry of Finance, to transfer the
assets to M/s.  Kirit Enterprises,
Bombay at a transier value of Rs.
1.67.954,

3. As already stated since the
land belonged to the Ministry of
Kailways, the question of assessing
the cost of the land or fixing a
minimum auction price for the same
by the Military Estates Oflicer did
not arise.

Recovery of Arrears of Employees

oA

981, SHR1I  CHINTAMANI
JENA: Will the Minister of LABOUR
be pleased to stute :

1a) whether it is a fact that
Government propose to draw a
scheme to recover Lmployees™ Provi-
dent Fund arrears;

(b} it <o, the detatls regarding
the urrears standing at present; and

t¢) the suggestions in this regard
which arc going o be implemented ?

TH: LIINISTER OF STATE IN
THi LIINISTRY OF LABOUR
(ISHRIN ST RANM DULARI

SINHA) @ (@) A suggestion by the
Ramanujam  Committee that  the
Provident Fund Organisation should
have its own Recovery Machinery is
under examination alongwith other
recommendations of the Committee.

(b) The amount of Provident
Fund arrears outstanding as on
31-12-1980 is as follows :—
Un-exempted establishments

(— Rs. in lakhs)

Contributions 2541.34
Adm. Charges 76.16
Damages 1397.38

Total : T 401488
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Exempted establishments

Amount of contributions
not transferred to the
Board of Trustces Rs. 1645.23 lakhs

5660.11 lakhs

Total : Rs.

(c) Certain proposals 10 amend
the Employees’ Provident Funds and
Miscellaneous Provisions A.ct, 1952,
suitably to make th: provisions
regarding recovery of the dues as
well as the penzlty provisions
more effective arc under considera-
tion.

FAFIX U3 wEEAEd & fag
gErafa & s@av
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Licence for Manufacture of Cycle
Rickshaw Meters

9884. SHRI A. NECLALOHIT-
HADASAN NADAR : Will the
Minister of INDUSTRY be pleased
to state :

(a) whether meters are to be
fixed to Cycle rickshaws at Madras
city shortly ;

(b) whether any firm at Madras
has been issued licence for the
manufacture of these meters ; and

(c) if so, the details thereof 7
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
{SHRI CHARANIIT CHANANA) :
(a) Specific information is bemg
collected from thz Tamil N.du State
Government and will be laid on
the Table of the House.

(b) No, Sir.

(¢) Doses not arise.

Agreement Regarding Mizimum
Wage

9885, SHRI DAYA RAM
SHAKYA : Will the Minister of
INDUSTRY be pleased to state :

{a) whether any agreement
between the management of BEL
and the BEL Mazdoor Sangh had
taken plac: on the 3rd September,
1978 regarding minimum wage etc.;

(b) whether as per clause 1.1 of
the agreement minimum wage being
paid in any other public sector
undertaking was required to be made
applicable to the workers of BEL,
Bangalore also : and

(c) if so, the reasons why the
minimum wages being paid in BEL
are not being paid to BEL, HAL,
HMT, worker of Bangalore ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANIJIT CHANANA) :
{(a) Yes, Sir, BECL Mazdoor
Sangh was one of the unions which
siaped agreement with the manage-
ment on 3-9-1978.

(b) Clause 1.1 of the said
agreement is re-produced below : -

“If the minimum wages comprising
of pay and Dearness Allowance, or
if the rate of neutralisation of
Dearness, Allowance is altered to a
higher rate than agreed to in this
settlement, in any other Engineering
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Central Public Scctor Undertaking
such as BHEL, HMT etc. the mana-
gement agrees to make necessary
modifications in the relevant clauses
and consequential adjustments, in
consultation with the union”.

(¢) A statement on this subject
by the Union Miinister for Planning
and Labour, made in the Rajya
Sabha on 17th Uebraary, 1984 is
attached. The strike which began on
26-12-1980  was called off on
12-3-1981.

Siatement of the Union Minisier
for Planning and Labour in the
Rajya Sabha in response o the
Calling Attention Notice given by
Shri Shiva Chandra Jha und other
Members on Tuesduy tae  [7th
February, 198] regarding the cunti-
niing strike by the emnlovees of
certain Public Sector Undertikings
at Bangaloce, Hyderabad, Kanpur
and other places in the country resul-
ting in huge losses in production
and step. tauken by Government in
this regard.

Sir, Over onc lakh employees of
public sector undertakings including
HAL, BEL, BEML, ITI, ECIL, Bharat
Dynamics Ltd., Mishra Dhatu Nigam
Lid. spread over various units have
been on strike beginning on different
dates starting from 26-12-80 to
21-1-81 over taeir demands for the
parity of pay scales and conditions
of service with BHEL employees who
have Dbeen granted o raise in their
wages and D.A. by the management.
Following the strike, the manage-
ment of ECIL, Hyderabad had
declared a lock -out from 8th January,
1981 because the striking workers
in that undertaking had indulged in
violence.

2. The appropriate Government
in respect of these Public Sector
Undertakings for the purpose of the
Industrial Disputes Act, 1947 are
the respective State Governments of
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Karpataka, Andhra Pradesh, Orissa,
Maharashtia and Uttar Pradesh The
Industrial Relations Machineries of
four of these State Governments
have separately intervened in the
matter and tried to avert the strike.
Conciliation efforts were also made
at the level of the Labour Ministers
of Karnataka, Uttar Pradesh, Andhra
Pradesh, as well as the Chief WNinis-
ter of Karnataka, but no settlement
could be arrived at.

3. Negotiations were also held at
the Central level by the Union
Minister for Communications Re-
cently, on 7th February, 1981, I had
also 1nvited the parties and also the
representatives of the Central Organi-
sations, namely, INTUC, AITUC,
CITU and HMS, 10 find a solution
to the problem. This meeting was
also attended by the Labour Ministers
of Karnataka, Andhra Pradesh and
Union Minister for Communications.

4. The demand of the workers
was for an increase of Rs. 20/~ in
basic pay, Rs. §/-in DA. and an
incremont of Rs. 7/~ at the minimum
and Rs. 22/- at the maximum effec-
tive from 1-1-1477. On behalf of the
management it was stated that there
were already agreements which the
workers had entered into with the
management valid upto June 1981
and uccording to lhese agreements
nething was duc to the workers.  If,
however, the workers would agree to
the extension of the terms of agree-
ment for a period of another eighteen
months, the management would be
agreeable to an increase of Rs. 25/-
per month in the basic wages with
effect from 1-1-1981 and a lump sum
payment of Rs. 60"/~ to each worker.

5. After protracted discussions
the workers reduced their demands
to an increase of Rs. 30/-in basic
wages with one increment effective
from 1-9-1978 and also agreed to
extension of the current agreement
by six months. This offer was,
however, not acceptable to the
management who offered, in turn,
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that the agreement under which the
workers had raised the demands for
increase in the wages might be refer-
red to an arbitrator or a Board of
Arbitration with a High Court Judge
as the Chairman; in the meantime,
the management would pay to the
workers an advance of Rs. 700/-
each recoverable in twelve instal-
ments. The management would
implement the decision of the Arbi-
trator or Board of Arbitration in
full and the advance would not be
adjusted against the amount payable
under the Awards. Alternatively, if
the workers wanted an immediate
settlement, they should accept an
increase of Rs. 25/- per month with
a lump sum payment of Rs. 700/-
per worker, suhject to the current
agreement being extended for at least
one year. lhese proposals and
counter proposals being not accepta-
ble to the pariies, the talks broke
down and the offers made during
the negotiations at the meetings were
withdrawn by both parties.
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WAl wratedl AT IAR eAT W g
geaTay &7 ¥l FEtwa, AT

1.
2. AT WAt Fvatay, fedeqR Wt
3. wrar WAl Fratey, ggIEs
4. qraEr "ot sfea, gfeqer
5. ST W&t FEtay, 9Fg
6. wrar wat Fravey, Gfarar
7. wrEr WAt Fataa, Sant
8. warAy &y wdl sratag, grATEr
9. mrAT WAl Fraleg, Tgaw
10. m@r wdl a9y, g
11,  arat wdl wratag, fgar
12. =@t wdl #ratan, g
13. v wat srafas, &t g
14, qar gt w13ty fagar
15. gEgted (1 WAt F1atag, 9995
16. war wit wwafas, 2wz
17, =mrar wdt safas, ivreHT
18. grrar |47 Frataa, wewrsT
19.  wirgr wdi wraf=a, daFa
20. airar WAt watea, g
21, a@r@r WGt FAWY, Y
22. weriag N g wdf srataa, FEEr
23. =@ WAl ®1atEy, W
24, grar wdt #ratag, dagr
25. grar wdt Fratea, wew
26, wvar W4T FTAER, GHIEIGT
27. wEt Wt watay, faegs
28. qrar WAl #1afey, IgTAI
29. wr&T WA AT, FFAHIL
30. weEataw A wdl Fwiaa, e
31. srrar Wt wrate, Mgt
32. wmen wET wataa, faes
33. graEr W4T FAEE, @
34. geEgTed & wdt w@tay, gAwT
35. e WAl watag, qIT99T
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36. grar wdl FEiag, g8
37. =rar wdf wrataa, sarfaaz
38. ar@r wdl smratag, e
39, AT WA FATHT, AragT
40. =rET wat wratag, sy
41, arar wdt wrated, WE]
42, mET vdt Sy, 9993
43, geqag Ay wal w@fay, g
44, =" adt watag, avag
4s, =&t At wratewa, TR
46  FraT wdl Fatew, AEHIERE
47. arar wdl F1Tag, Fegrgt
48. AT W4T wiaa, AR
49, IZrgr WA wrataa, gRarEre
50, gEFTAR SAYT AAT FIATAT, ATAN
51.  arar wif wrataa, TgT
52,  Qrar WA ¥1AHG, AT
53.  ararn wAt wraiam, fHAFeE
54, srpgr wAT #1gieg, faweguEme
55,  iEr AdT wTAiAT, IATE
56, AT 94t Fratay, frefagoet
57. m@T wdl Faiag, sFErET
58. wrutad &g FAtET, F AL
59. =@t wdt wrataw, [giw
60. zfiziediz wdl wraiag, faest

New Sonar Sounding System
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Developed by B. E. L.

9887. SHRI N. E. HORO : Will
the Minister of DEFENCE be
pleased to state :

(a) whether itis a fact that re-
cently a new sonar sounding system,
has been developed by Bharat Elec-
tronics and the Defence Research
and  Development Organisation
{DRDO) for more effective detection
of submarines; and

(b) if so, the details thereof ?
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THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ Y. PATIL): (a)
and (b) : An advanced panaromic
hull mounted Sonar has been desig-
ned and developed by Bharat Blec-
tronivs Ltd. and the Defence Re-
search and Development Organisa-
tion (DRDO). The system is cur-
rently in the process of engineering.
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Authority of Asstt. Commissioner of
E. P. F. to withdraw/sanc tion prose-
cution caSes

9889. SHRI SATYANARAYAN
JATIYA : Will the Minister of
LABOUR be pleased to state :

(a) whether it is a fact that the
Assistant Provident Commissioners
in Employees Provident Fund Orga-
nisation are not empowered to sanc-
tion/withdraw  prosccution  cases
relating to non-payment of Provi-
dent Fund dues ;

(b) if so. whether it is also a
fact that the Assistant Provident
Fund Commissioner, Karpataka,
now officiating as Regional Provi-
dent Fund Commissioner in Kar-
nataka Regional office has with-
drawn prosecution cases against
several defaulting  establishments
including KN/224 and KN/214
an

(c) if so, the action tuken against
the erring oflicer for this serious
lapse ?

THE MINISTER OF STAS L IN
THu MINISTRY OF LABOUR
( SHRIMAT! RAM DULARI
SINHA) : (a) Yes, Sir.

(b) and (c) It has been reported
by the Employees Provident Fund
Authorities that in the case of the
establishment bearing Code No. KN/
214, the establishment submitied
the arrear returns tefore the prose-
cution could be filed, so the question
of withdrawal did not arise. In the
case of the establisiment bearing
Code No. KN/224, the prosecutlion
filad against the establishment was
withdrawn in December 1977 with
the approval of the Centrel Provi-
dent Fund Ccmmissioner, and on
the establishment’s paying the
amount in arrears and aiso on its
giving up-to-date compliance.
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Housing Colonies for Beedi Workers

9890. SHRI PASALA PENCHALA
IAH : Will the Minister of LALOUR
be pleased to state :

(1) whether there are any propo-
sals or schemes for construction of
housing colonies for Beedi Workers;
and

(b)Y if so. the details thereoi” ?

THE DEPUTY MINISTLR IN
THE MINISTRY OF LABOUR
(SHRI P. VENKATA REDDY):

(a) and (b) : There are no proposals
or schemes for construction of hous-
ing colonies for beedi workers.

However, for providing bousing
facilities to beedi workers, two
schemes  have been introduced
namely :—

(1) BUILD YOUR OWN HOUSL
SCHEME

Under this scheme, an amount of
Rs. 600/- is paid as subsidy and Rs.
900/- as interest free loan to ecach
worker. The financial assistance is
given to such workers who own
land.

(il HOUSING SCHEMF FOR
ECONOMICALLY WEARLR
SECTION OF BEEDI WORKELRS :

This scheme envisages grant of
subsidy to State Government @ Rs.
1500/- per tenement for beedi wor-
kers. Arrangement for the land has
to be made by State Government.
The cost of each house is not to ex-
ceed Rs. 8000/-. The arrangement
for balance amount is to be made by
State Government or Housing Boards
by raising loan. After the entire
amount of loan has been paid
by the worker, he becomes the
owner of the house.
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Renewal of Scholarship Applications
in Biri Labour Welfare Commission
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number of students applied for the
scholarship; and

Allahabad
(d) if so, the details thereof ?
9891. SHRI VIJAY KUMAR
YADAV : Will the Minister of THE DEPUTY MINISTER IN

THE MINISTRY OF LABOUR
(SHRI1 P. VENKATA REDDY): (a)
and (b) : A statement is laid on the
Table of the House. Scholarships
are awarded on the basis of ment.

LABOUR be pleased to state :

(a) how many applications for
scholarships from different districts

of Bihar State were filed in the The grant of scholarships has to be
office of the Biri Labour Welfare  |imited to the funds available.
Commissioncr, Allahabad ‘last year Therefore selections on merits have
both fresh and for rencwal ; to be made.

(¢) and (d) : The amount provided
for payment of scholarships in the
Al'akabad region, comprising of
States of Bihar and U.P., has been
increased  progressively. In  the
Budget Lstimates 1981-82, an
amount of Rs. 5.20 lakhs has becn
providzd on this account.

(b) what are the numbers of
rejection  district-wise  and  the
reasons of rejection:

(¢} whether Government propose
1o enhance the amount of welfare
find to aczommodate the maximum

Statement

Applications

Applications received  Award of Scholarship  Rejected
Name of the District  Fresh Renewal Total Fresh Renewal Total  Presh Re- Total
newal
1. Walanda 444 139 583 178 136 314 266 269
2. Singhbhum 430 65 495 148 60 208 282 5 287
3. Monghyr 79 42 121 it 39 70 48 K 5t
4. Samastipur 15 3 18 3 3 6 12 Nil 12
5. East Champaran 47 15 62 8 13 21 39 2 41
6. West Champaran 1 Nil 1 Nil Nil Nil 1 Nil 1
7. Santhal Pargana 16 s 21 6 4 10 1 1
8. Madhubani 6 Nil 6 Nil Nil Nil 6 Nil
9. Darbhanga 3 Nil 3 1 Nil 1 2 Nii 2
10. Bhojpur 8 4 i2 Nil 3 3 8 1 9
11. Siwan 2 Nil 2 1 Nil 1 1 Nil 1
12. Palamau 1 Nil 1 1 Nil 1 Nil Nil Nil
13. Begusarai 1 Nil 1 Nii Nil Nil 1 Nil 1
14, Gaya 12 14 26 2 14 16 10 Nil 10
TOTAL 1065 237 1352 379 272 651 686 15 701
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Representations from A&N Govern-
ment Employeces Association

9892. SHRI MANORANJAN
BHAKTA : Will the Minister of
HOME AFFAJRS be pleased to
Staie :

(a) how many letters, representa-
tions and memoranda were received

by the A&N Administration from
the A&N Government Employees
Association, Diglipur branch, and
non-gazetted officers association,
Diglipur branch, and since when
and how many of them were replied
by the Administration;

(b) if no reply or acknowledge-
ment is sent to the Associations, wio
ventilates the grievances of the Group
‘C" and ‘D’ employees, what are the
reasons thereof; and

(¢} whether the Service Associa-
tions are eligible to represent their
grivances to the Members of Parlia-
ment and whether Rule 20 of C.C.S.
(Conduct) Rules 1964 is attracted to

the office bearers of such Asscciations,

who are also Government ssrvants 7

THE MINISTER OF STATE IN

THE MINISTRY OF HOME
AFFIAIRS (SHRI YOGILNDRA
MAKWANA) : (a)and(b) : Since

January, 1980, the Andaman &
Nicobar Administration has received
4 represcentations irom A&N
Government Employees  Associa-
tion, Diglipur Branch whereas no such
representation has been received from
the Non-Gazeited officers Associa-
tion. Diglipur Branch. Out of these,
reply to one representation which was
received in February, 1980 has been
sent. The remaining 3 representations
which contain many points/demands
concerning various Departments,
are being examined by the Andaman
and Nicobar Administration and the
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replies will be sent as early as possi-
ble. The representations pending
reply were received in October, 1980,
February, 1981 and March, 1981
respectively.

(¢) Rule 20 of the C.C.S. (Con-
duct) Rules, 1964 provides that no
Government servant shall bring or
attempt to bring any political or
other outside influence to bear upon
any superior authority to further his
interest in respect of matters pertain-
ing to his service under the Govern-
ment. An Office-bearer of a Service
Association can also not bring any
political or other outside influence
to further his own interests in respect
of matters pertaining to his service
under Government. Where further-
ance of one’s individual service inter-
ests is concerned. Rule 20 of the
C.C.S. (Conduct) Rules, 1964 applies
equally to all Government servants.

However, Service Associations, as
such, are not governed by the C.C.S,
(Conduct) Rules, 1964 though indi-
vidual members of the Service
Associations including Officc-bearers,
who are Government servants, are
governed by the Conduct Rules. The
Service Associations can raise prob-
lems  of employees to the appro-
prizte authorities in the Government,
in the office Council or the Depart-
mental  Council or the National
Council ot the Joint Coas ltative
Machinery depending on the nature
of the problems, but are not expected
to represent them to outsidz aathori-
ties,

Western Ghat Development Scheme

9893. SHRI BAPUSAHEB PARU-
LEKAR : Will the Minister of
PLANNING be pleased to state :

(a) whether survey was made of
Poladpur and Mahad talukas in
Raigad district of Maharashtra for
the implementation of Western Ghat
development scheme ;

(b) report of survey and sugges-
tions, if any, made ; and
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(c) what steps Government pro-
pose to take in implementing this
scheme in these two talukas and
when, and if not, the reasons ?

" THE MINISTER OF PLANN-
ING AND LABOUR (SHRI NA-
RAYAN DATT TIWARI) (a) The
work of landuse survey of Mahad
taluka of Maharashtra has been en-
trusted to the Depariment of Geo-
Engineering and Resource Develop-
ment, Andhra University, Visakha-
atnam, as a part of pilot study.
ield surveys and data have been
collected for Mahad Taluka. No
survey has been undertaken for Po-
ladpur Taluka so far.

(b) The data and material of the
survey conducted by the Andhra
University are being processed. The
report of the survey along with the
maps are expected to be received
shortly.

(c) After these basic surveys are
completed the work of the prepara-
tion of detailed development plan
for Mahad Taluka will be under-
taken as a prototype study.
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Number of Chassis (Track and Mini
Buses) allotted to Eastern States

9895. DR. R. ROTHUAMA :
Will the Ministry of INDUSTRY
be pleased to state :

(a) the number of chassis (TMB)
allotted to Mizoram, Arunachal
Pradesh, Meghalaya, Tripura, Mani-
pur, and Nagaland in 1981-82 ;

(b) whether, in view of the fact
that the public transport facilities
at present in Mizoram are too
inadequate thereby affecting very
seriously the supply of essential
commeodities to the interior areas, he
proposed to consider to raise the
quota of chassis allotted to
Mizoram; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
{SHRI CHARANIJIT CHANANA) :
(a) to (¢) : No quotas have been fixed
for supply of bus or truck chassis to
any State. Supplies are made by
the manufacturing companies on the
basis of commercial considerations
including production and demand
in a specific area. However, look-
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ing to the peculiar problems of the
North-East region, Government
have advised the manufacturers of
preferred makes, M/s. Ashok Ley-
land and M/s. TELCO, to increase
supply of truck and bus chassis to
this region.

Investment of Industries in West
Bengal

9896. SHRI HANNAN MOL-
LAH : Will the Minister of
INDUSTRY be pleased to state
what are the amounts invested by
the Central Government for indus-
tries and its expansion in West
Bengal during the last five vyears,
year-wise ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANIJIT CHANANA) :
Investments in terms of Gross Block
in the State of West Benga! during
the last 5 years are given below :—

(Rs. in crores)
Amount of invest-

As on ments in terms of
Gross Block
31-3-1976 566.00
31-3-1977 768.30
31-3-1978 1058.83
31.3-1979 1082.88
31-3-1980 15.0.39

Sending of Indians into Space

9897. SHRI SANAT KUMAR
MANDAL :

SHRI S.M. KRISHNA :
Will the PRIME MINISTER be
pleased to state :

(a) whether Indian candidates
for being sent to the U.S.S.R. for
training as cosmonauts have been
selected 3

(b) if so, their particulars; and

(c) if not, the stage at which
the matter stands at present?
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THE PRIME MINISTER (SHRI-
MATIL INDIRA GANDH]I) :
(a) to (¢) The Government of the
U.S.S.R. have offered participation
by an Indian astronaut in one of
their future space flights. Govern-
ment of India have indicated their
willingness to accept this offer.
However, details have not yet been
worked out.

Imbalance in Indian Economic
Service and Indian Statistical
Services

9898. DR. A.U. AZMI : Will
the Minister of HOME AFFAIRS
be pleased to state :

(a) whether serious imbalances
have crept in the structure of the
Indian Economic Service and Indian
Statistical Service;

(b) if so, the reasons therefor ;
and

(¢) what steps are being taken
to rectify these imbalances and im-
prove chances for promotion and
confirmation of hundreds of ad-
hocees who are stagnating in Grade
IV of these Services ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS AND IN THE DEPART-
MENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATA-
SUBBAIAH) : (a) to(c). 1he cadre
strengths of the Indian Economic
Service and the Indian Statistical
Service represent the aggregates
of the number of posts carrying
economic/statistical function soffered
for encadrement in these Services
by the  Ministries/Departments
of the Government of India at
the time of initial constitution
and thereafter. The number of
posts at Grade IV level so offered is
disproportionate to the posts at
higher levels. Efforts are being
made to reshape the pyramids of
these Services with the Co-opera-
tion of participating Ministries/

Departments by further accretion of

posts at higher levels.
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Steps have already been initiated
to prepare Select Lists for promotion
of feeder post holders to Grade IV
of these Services. Such of the officers.
who are at present holding posts at
Grade IV level of the Indian Econo-
mic Service and the Indian Statis-
tical Service on an ad-hoc basis and
are approved for regular promotion
will be appointed to the respective
Services on a regular basis and
thereafter will be considered for
confirmation.

Pension to Reservists Retired
between 1950-1972

9899. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
DEFENCE be pleased to state :

(a) whether the Ex-Servicemen/
Reservists retired between 1950 and
1972 are granted Rs. 10, Rs. 12 and
Rs. 15 per month as pension for the
service rendered in the Armed
Forces and no temporary increase
in this pension is permissible to them
as they are employed in low paid
jobs like peons, daftries, etc.

(b) whether such Reservists who
were sent on pension on or after 1st
January, 1973 are granted pension
@Rs. 50 or more; and

(c) if so, the reasons for this
disparity in the two cases and the
likely date by which it would be
abolished and all reservists would
be given the uniform pension @Rs.
50 per month, so as to remove any
frustration among those who retired
prior to Ist January, 1973 ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL) :
(a) The reservists transferred to
pension establishment between 1950
and 1972 were granted reservist
pension ranging from Rs. 3 to Rs.
15 per month, depending upon the
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dates of their retirement, Tempo-
rary/ad-hoc increase, ad-hoc relief
and periodic relief are admissible
in addition to pension, and the total
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pension including reliefts admissible
at present to reservist pensioners, is
as under :—

(Figures in Rs.)

Total pension and relief of those who retired

Prior to From From On or after
1-6-53 1-6-53 1-4-68 1-1-73
but prior to  but prior to
1-4-68 1-1-73
1 2 3 4
" Basic pension 3 10 to 12 15 50
Temporary increase 7t09 _ — —_
Adhoc increase 15 15 15 —
Adhoc Relief 15 15 i5 —
Periodic relief 57.50 57.50 57.50 57.50
97.50 97.50 102.50 107.50
to to
99,50 99.50

Reliefs on pension are, however,
not admissible if they are re-
employed from a date prior to
29-12-1976. In case they are re-
employed on or after this date, they
continue to get the reliefs, in addi-
tion t) pension but anequal amount
is deducted from their pay and
allowances of the re-employed
post.

(b) Reservists sent on pension
on or after 1-1-73 are grantad pen-
sion of Rs 50/~ per month.
They also get periodic reliet of
Rs. 57.50 per month in addition to
pension subject to conditions men-
tioned in part (a) above.

(¢) Consequent on the improve-
ments made inthe pensionary rates
of service personnel w.e.f. 1-1-73 on
the basis of the recommendations of
the Third Pay Commission, the rate
of reservist pension was also raised to
Rs. 50/- per month from the same
date. As the revised rates of pension
of all categories of pensioners were
not extended to those who retired
priot to 1-1-73, no departure can be

made in the case of reservist pen-
sioners.  However, reservist pen-
sioners who retired before 1-1-73
will get the benefits 1n the shape of
temporary/ad-hoc increase, and ad-
hoc relief which reduces the disparity
between their pension and of those
who retired on or after 1 1-1973,

Central Standing Committee on
Rural Unorganised Labour

9900. SHRI K. MALLANNA
Will the Minister of LABOUR be
pleased to state :

(a) whether Government have
appointed any Central Standing
Committee on Rural Unorganised
Labours;

(b) if so, the details thereof and the
number of sittings held during 1980;

(c) the
thereof; and

main recommendations

(d) the steps which Government
have taken for promotion of Trade
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Union movement in the rural lubour
and giving protection to them?

THE MINISTER OF STATEIN
THE MINISTRY OF LABOUR
(SHRIMATI RAM  DULARI
SINHA): (a) Yes, Sir,

(b) In September, 1978, Govern-
ment set up this Committee asa
permanent advisory body, to advise
on various administrative and legis-
lative measures for Dbettering the
socio-economic conditions of rural
unorganised labour and for promo-
ting their organisations. One mecting
of this Committee was held in July,
1980,

{(c) The main recommendations
of this Committee were the introduc-
tion of u Central Legislation for
agricultural workers, organising rural
workers and improvements in the
1ehabilitation schemes for bonded

fubour.

(d) Rural education camps con-
ducted by the National Labour
Institute and the Central Board of
Workers Education help rural wor-
kers to develop leadership skills to
form associations and unions. In
addition, during the Sixth Plana
specific Centrally Sponsored Scheme
to organise rural workers is being
introduced from 1981-82 to inter-
clia help rural workers form asso-
ciations, unions or cooperatives
Jdepending on local needs and con-
ditions. Government is also consi-
dering the question of amending the
Trade Unions Act to enable agricul-
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tural labour to form trade unions
and get the protection available
under this Act.

Recognition to SC and ST employees
Welfare Associations/Federations in
various Departments

9901. SHRI R.R. BHOLE: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that Sche-
duled Caste and Scheduled Tribe
Employees Welfare Associations,Fe-
derations in various Departments and
Public Sector Undertakings have been
denied recognition by the Gove.n-
ment with the resuli that great diffi-
culiiies are being experienced by these
organisations to perform the service
in the cause of certain safeguards
under the provisions of the Constitu-
tion for these weaker scciions: and

(b) il so, the rewsons therefor °

THE MINISTER OF STATEL IN
THE MINISTRY OF HOME AF-
FAIRS AND DIPARTMENT OF
PARLIAMENTARY  AFFAIRS
(SHRI P. VENKA T ASUBBAIAH):

(a) &(b) Yes, Sir. It has been the
policy of the Government not to re-
cognise Service Associations formed
by Central Govt. Employees on the
basis of Caste, Tribe or Religious
denominations.
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Committee for Self Employment Guide-
dance

9902. SHRI BAGUN SUMBRUI :
Will the Minister of PLANNING
pleased to state:

{(a) whether it is a fact that a national
level guidance commitiee for self
employment has been set up by Govt.

(b) if so, the composition of the
committee; and

(c) its terms and time determined
for preparing the report ?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARYAN
DATT TIWARI): (a) Yes, Sir.

(b) The composition of the Com-
mittee is as under:
Chairman

1. Di. M.S. Swaminathan, Member,
Planning Commission.

Members
2. Secretary, Ministry of Labour.

3. Secretary, Ministry of Rural Re-
construction.

4. Secretary, Ministry of Industry.

5. Additional Secretary, Department
of Banking, Ministry of Finance.
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6. Dr. M. Nanjundappa, Planning
Secretary, Government of Karna-
taka.

7. Dr. R.K.. Dar, Planning Secretary,
Government of Uttar Pradesh.

8. Shri M.S. Palnitkar, Special Sec-
retary (Planning) Government of
Maharashtra.

9. Smt. Madhuri Shah, Chairman,
University Grants Commission.

10. Dr. Gautam Mathur, Director,
Institute of Applied Manpower
Research, New Delhi.

11. Prof. Ravi Mathai, Ahmedabad.

12. Father Rogart, Xavier Institute,
Ranchi.

13. The President, Federation of As-
sociation of Small Indust.ies of
India, 23-B,2, New Rohtak Road,
New Delhi.

14. Shri V. Padmanabha, Excculive
Director, Gandhigram Rural Uni-
versity Dindigal (Tamil Nadu).

15. Shri Brij Mohan Lal. Proprietor,
Huro Cycles, G.1, Road, Ludhi-
ana (Punjab).

16. Adviser (Rural Development
Planning Commission.

17. Adviser (V & Sl), Planning Com-
mission.

18. Shri Dev Bahadur Singh, Ex-
MLA, Village Gangapur, P.O.
Narainpur, Distt. Nainital (UP)

19. Miss Saroj K haparde, Member,
Rajya Sabha.
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20. Shri A.V.R. Char, Adviser,
(Labour, Employment & Man-
power), Planning Commission.

(c) The terms of reference of the
Committee are:

(i) To suggest ways and means to

encourage self-employment in

all the sectors of the economy.

{it) Toadvise on mattersrelating to
restructuring of employment
exchanges to enable them to
offer guidance to persons or
group of persons desirous of
starting scif-employment ven-
tures.

(iiiy 1o advise on suitable steps to
be taken at the district level for
integrating the District Credit
Plans, training infrastructure,
markeling facilities and gui-
dance services.

No time-limit has been prescribed
for preparing the report,

Rajyadhyakshya Committee Examin-
ed DGI

9903. SHRI AJOY BISWAS: Will
the Minister of DEFENCE be
pleased to state :

(a) is it true that a study group
under the ““Administrative Reforms
Commission”, and another study
group “‘Rajyadhyakshya Committee”
examined the vaiious functions of
DGI Organisation;

(b)if so, have these committees re-
commended continuance of ‘Perma-
nent Secondment’ of service officers ;

(c) have either of these committees
expressed any opinion that user know-
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ledge of ‘‘Permanently seconded
service officers” is uscful for quality
control function of DGI Urganisa-
tion ;

(d) what was the view of study
group of Administrative Reforms
Commission on the reservation of all
senior and topmost posts for Perma-
nently seconded Service Officers in
DGI1 Organisation; and

(e) the reasons why Government
have not taken any action on the
recommendations of these study
groups so far?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a) to
(e). A Study Team was appointed by
the Administrative Reforms Com-
mission in 1966 to study various mat-
ters relating to Defence. This Study
Team did not make any recommenda-
tion regarding continuance or other~
wise of the practice of permanent
secondment of Service Officers to the
Inspection Organisation.

2. The Committee on Ordinance
Factories set up by Government in
1975 under the Chairmanship of
Shri V. G. Rajadhyaksha, inrer-
alia commented in their Second
and Final Report that the practice
obtaining in the DGI Organisation
for appointment of Service Officers
on tenure and permanent second-
ment basis was a desirable one in
the interest of maintaining closer
links with the users.

SINSAT’

9904. SHRI S.M. KRISHNA:
Will the PRIME MINIST:ER be
pleased to state:

(a) whether the Indian National
Satellite (INSAT) will be introduced
next year: and

(b) if so, whether it will cover the

‘State of Karnataka also ?
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THE MINISTER OF STATE IN
THE DEPARTMENIS OF
SCIENCE AND TECHNOLOGY,
ELECTRONIC AND LNVIROGN-
MENT (SHKI C.P.N. SINGH):
(a) The current target for the iritial
operationalisation of the INSA7-]
System is mid-1982,

(b) The INSAT-1 is a national sys-
tem with Nation wide coverage caj.a-
bilities for telecommunications, me-
teorological earth observation, radio
and television. As and when its
various applications see operationa-
lisation, the concerned services would
be generally available in all parts of
the country, including Karnataka.

Self-sufficiency in Newsprint

9905. SHRI RAJESH PILOT:
Will the Minister of INDUSTRY be
pleased to state:

(a) what steps have been taken to
meet the demand of news; rint frem
indigenous resources;

(b) how long willit take to become
self-sufficient in newsprint: and

(c) have any steps been initiated
and progress made in small scale
production of paper on the lines of
handlooms and khadi production so
as to provide morc employment and
meet the shortage of coarse papers?

THE MINISTER OF STA1E IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANIJIT CHANANA):
(a) and (b): The National News-
print & Paper Mills, Nepanagar, the
only unit in the country manufactur-
ing newsprint at present has taken up
a modernisation/renovation pro-
gramme, to improve its production.
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M/s. Hindustan Paper Corporation.
and M/s. Mysore Paper Mills are put-
ting up newsprint mills in Kerala and
Karnataka respectively with an annual
capacity of £0,000 tonnes ar.d 75.000
tonnes respectively. Both the sche-
mes are expected to be commissioned
by the end of this ycar. Letters of
intent have also been issued to M/s.
Tamil Nadu Newsprint & Papers Ltd.
and Ms. Century Pulp for settirg up
newsprint projects with a capacity of
50,000 tonnes and 20,000 tonnes res-
pectively in Tamil Nadu and Uuar
Pradesh. No appreciable progress
has been reported by these units.
Even with the commissioning of the
on-going projects, the countiy is not
likely to be self sufficient in newsprint,.
as the demand is estimated 1o be
higher than the production.

fcj the Khadi & Village Industries
Commission have taken up a4 pro-
gramme of revival of the Handmade
Paper Industry, which is registeting a
growth in output and employment.
Some small scale units have also come
up for the manufacture of ccarse
papers. Thev are eligible for the
facilities available for small scale units
in general.

Induction Test Passed by Steno Typist

99206. SHR1 R.N. RAKESH: Will
the Minister of HOME AFFAIRS be
pleased to refer to the 1eply given to
Unstarred Question No. 3030 on the
11th March, 1981 regarding induc-
tion of test passed by Stero Typists
and state whether persons who could
not qualify the induction test within
prescribed number of chance have
been placed en-block junici to ttose
who qualified it within prescribes
number of chances ?



81’ Written Answers

THE MINIS1ER OF STATE IN

THE MINISTRY OFf HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
{SHRI P. VENKATASUIBBAIAH) »
Those who failed to pass the induc
tion test in stenogruphy within the
prescribed number of chances were
not included in the Central Secreta-
riat Stenograc hers’ Seivice. As such

the question of fixation of their inter-se

seniority with those whe passed tie
induction test did nat ariss,

Fromotion of Assistants 5 Section
Cfficers

9907. SHRI A.A. RAHIM: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether there is anomaly bet-
ween different Ministries in promot-
ing Assistants as Section Officers ;

(b) if so, the reasons therefor ; and

(c) what action has been taken to
remove such anomaly 7

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH):
{a) to (c). Promotions of  Assis-
tants are made in accordance with
the provision of rule 13 of the C.S.S.
Rules, 1962, which are uniformally
applicable to all cadres. As such the
question of anomaly between differ-
ent Ministries in promoting Assis-
tants as Section Officers should not
normally arise.
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Joint Committee for Liquidation of
Dacoits ih UP and M P

9908. SHRI GULAM MOHAM-
MED KHAN: Will the Minister of
HOME AFFAIRS be pleased to
state:

(a) whether it is a fact that the
Uttar Pradesh and the Madhya Pra-
desh Governments have constituted a
joint committee for the liquidation of
dacoits and a joint ccmmission for the
economic development of the dacoit
infested areas ; and

(b) if so, the assistance to be pro-
vided by the Centre in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI JOGLNDRA.
MAKWANA): (a) Yes, Sir. The
Governments of Uttar Pradesh
and Madhya Pradesh have con-
stituted a Joint Committee for
conducting anti-dacoity campaign.
A Joint Commission to prepare pro-
posals for economic development of
border districts of the two States has
also been set up by them.

(b) The Commission has yet to
submit a scheme in this regard. The
nature and extent of Central Assis-
tance will be examined after the sche-
me is received from the S:ate Govern-
ments. However, requests have been
received from the Governments of
Madhya Pradesh and Uttar Pradesh
for assistance for certain vehicles,
weapons and equipment for anti-
dacoity operations. It would not be
in public interest to disclose their
details. The Goverrment would take
appropriate action in consultation
with the two State Governments.
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Making Soft Drinks Machinery by
M/s Ortmann and Herbet

9909. SHRI SUSHIL BHAT-
TACHARYA : Will the Minister of
INDUSTRY be pleased to refer to the
reply given to Unstarred Question No.
3147 on the 11th March, 198! regard-
ing foreign collaboration for making
machinery for soft drinks, and state:

(a) whether M/s. Ortmann & Her-
bet make any milk filling machine ;

(b) if so, how many milk filling
machines has Mohan Ortmann made ;

(¢) how many juice filling machines
has Mohan Ortamann made ; and

(d) how many aerated water ma-
chines has Mohan Ortmann made ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANIJIT CHANANA):
(a) Yes, Sir.

(b) M/s. Mohan Ortmann have not
reported manufacture of any milk
filling machine so far.

(c) M/s. Mohan Ortmann have re-
ported manufacture of one Auto-
matic Juice Bottling Plant.

(d) M/s. Mohan Ortmann have re-
ported manufacture of 22 plants for
aerated water/soft drinks.

Select List of Grade-I1 Officers of
Central Secretariat Service

9910. SHRI MOOL CHAND
DAGA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the select list of Grade-
I Officers of Central Secretariat Ser-
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vices (CSS) for appointment to the
Selection Grade of the service which
wasdue in July, 1979, was actually
issued in two parts—the first part in
December, 1979 and the second part
in June, 1980;

(b) if so, the reasons for delay in
the issue of the list;

(c) whether all these officers of
1979 list have been appointed as
Deputy Secretaries, if not, the reasons
therefor;

(d) whether the select list of Grade-
I Officers of C.S.S. for appointment
or to Selection Grade of service due
in July, 1980 has not so far been
issued and if so the reasons thereof.
and

(e) whether Government would
ensure that all C.S.S. officers incleded
in the Selection Grade lists of 1979,
1980 and subsequent years would
first be provided before officers of
other Services are considered for these
posts ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLIAMENTARY AFFAJRS

(SHR1 P. VENKATASUBBAJAH):

(a) and (b). fhe Selrct List for
Selection Grade of the Cential Secre-
tariat Service for the year 1979, con-
taining the names of 42 officers, was
issued on 7-12-1979. However,on a
represeniation made to the Home
Minister a decision was taken to in-
crease the size of the select list by 13.



85 Written Answers

Pursuant to this decsion, the names
of 13 more officers were added to the
1979 Select List on 5-6-1980, bringing
the total number to 55.

Although the Select List is prepared
with reference to the position existing
as on the 1st July, every year, no spe-
cific date has been prescribed for the
issue of the List. While all
efforts are made to issue
the Select List as early as possi=
ble, completion of the preliminary
work, such as determination of the
number of officers to be included in
the List, obtaining th ecomplete
personal records of the officers to be
assessed, etc., takes considerable time.

(c) Appointments to the posts of
Deputy Secretaries are made through
a process of selection from amongst
eligible officers of all Class-1 services
of group A including CSS officers on
the Select List. However, almost all
the officers included in the 1979 Select
List for selection graae a.e working
as Deputy Secretary on ad-hoc basis
in various Ministries.

(d) The Select List for 1980 is under
prepaiation. The reasons for time
taken in preparation are indicated in
reply to part (b).

(e) The intention of drawing up a
select list is to consider the CSS officers
for appointment to vacancies of Se-
lection Grade based on the strength
of the panel determined prior to the
preparation of the panel.

The posts of Under Secretary and
above at the Centre are not resei ved
for the members of any Service.
These posts are filled up according
to the particular job requirements
through a selection process from
amonst the officers of all services eh-
gible for these posts.
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Appointment of D.A.N.I.C.S. Officers

9911. SHRI M. RAM GOPAL
REDDY: Will the Minister of
HOME AFFAIRS be pleased to refer
to the reply given to Unstarred Ques-
tion No. 992 on the 19th March, 1980
regarding appointment of D.A.N.L
C. S. officers and state :

(2) whether the writ petitions have
since been disposed of;

(b) if so, the details thereof; and

(¢) if not, thereasonsior thedelay?

THE MINISTER OF STATE IN
THE MINIS1RY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (¢) No, Sir.

(b) Question does not arise.

(c) The writ-petitions have been
listed in the weekly list and have not
so far come up for hearing. The
Government Counsel has been ins-
tructed to take up with the High
Court for expeditious hearing of these
cases.

Harassment to Scheduled Castes and
Scheduled Tribes

9912. SHRI THAZHAI M.
KARUNANITHI: Will the Minister
of HOME AFFAIRS be pleased to
state:

(a) whether it is a fact that cases
of harassment to Scheduled Castes:
Scheduled Tribes are on the increase

in the country particularly in Tamil
Nadu;

(b) whether Government are aware
that on account of increase of com-
munal atrocities on Harijans, the trend
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of embracing non-Hindu religions by
Harijans is on the increase in the
country particularly in Tamil Nadu,
and

_(c) if so, the action taken by
Government to ariest the trend of in-
crease by taking remedial action to
get rid of the atrocities on Harijans
particularly in Tamil Nadu ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA): (a) According to
the information received from State
Government theie has been no in-
erease of cases of crime against Sche-
duled Castes in the country as a whole
in 1980 compared to 1979. However,
as regards Tamil Nadu, in 1980 (upto
October for which reports have been
received from that State) 119 cases of
crimes against Scheduled Castes were
reported as against 100 in the corres-
ponding period of 1979. As regards
Scheduled Tribes, 2185 cases were re-
ported in 1980 in the country com-
pared to 2153 cases reported in 1979.

~ (b) The Government do not have
data which shows that, on account of
increase in atrocities against Schedu-
led Castes, the trend of embracing
non-Hindu religions by them is on the
increase in the country, including
Tamil Nadu.

(c) Does not arise, in view of the
1eply to Part (b) above. However,
a Statement showing various measures
being taken to curb atrocities against
Harijans is laid on Table of the
House.

Statement

The Government of India is fulf
alive to the situation and have taken

MAY 6, 1981

Written Answers 88

the following steps to further curb
the incidents of crimes against Sche-
duled Castes and Scheduled Tribes:

(1) The Home Minister has written
on 10th March, 1980 to the Chief
Ministers/Governors/Lt. Governors
of States and Union Territorics, where
crimes against members of Schedu-
led Castes have been occurring, con-
veying to the State Governments and
Union Territories guidelines of
precautionary and preventive, punitive
and rehabilitative measures to be ta-
ken for effectively dealing with cri-
mes against them. The Government
of India are in constant and conti-
nuous touch with the State Govern-
ments and in order to have more con-
crete and specific focus on each item
of the guidelines and with a view to
have better assessment of the steps
that have been taken and to find out
inadequacies, if any, a check-list con-
taining the various items contained
in the guidelines has been formulated,
and the States requested to furnish
information of implementation with
specific reference to each of those
items.

(2) The Home Minister in his D.O.
letter No. 12025/1/80-1D (Pt. file)
dated 8th December, 1980 addressed
to Chief Minister of all States and
Union Territorics had reiterated that
the guidelines communicated in res-
pect of Scheduled Castes should be
followed in the case of Scheduled
Tribes also.

(3) As the basis for a permanent
solution to the atrocities against Sche-
duled Castes, the Government of
India are giving high priority to their
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economic development, through the
machanisms of Special Component
Plans and Scheduled Caste Develop-
ment Corporations. Similarly, in
respect of the Scheduled Tribes, the
concept of Tribal sub plan was launch-
ed in the Fifth Plan to ensure inte-
grated development of the various
Scheduled 1ribes communities in the
sub-plan areas of the country.

(4) Steps to be taken to prevent
and deal effectively with atrocities on
Scheluled Castes and Scheduled
Tribes and for their economic deve-
lopment were discussed in detail in
the Conference of Chief Ministers/
Governors held on 8-4-1980.

Maintenance of Roster in D.G.T.D.
regarding Reservation

9913. SHRI K.B.S. MANI: Will
the Minister of INDUSTRY be pleas-
ed Lo stale:

(a) whether it is a fact that as per
reservation orders no 40 point roster
is being maintained at the time of con-
firmation of Assistant Development
Officer (Chemicals and Engineering)
in the Directorate General of Techni-
cal Development ;

(b) if so, the number of Scheduled
Caste and Scheduled Tribe officers
who have been confirmed so far, year-
wise; since the issue of said orders;

(c) the details of the backlog
vacancies filled permanently in accord-
ance with the said orders; and

(d) if the roster is not maintained
at confirmation stage, the reasons
therefor ?
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THE MINISTER OF STATE IN
THE MINIS1RY OF INDUS1RY
(SHRI CHARANIJIT CHANANA):
(a) The Orders on reservations
provide that for posts filled by direct
recruitment, a common roster should

be maintained for permanent
appointments as well as for tempo-
rary appointments likely to become
permanent or to continue indefinitely.
No separate roster is required to be
maintained for confirmations. How-
ever, reservations are required to be

made for Scheduled Castes and
Scheduled Tribes both at the
time of initial appointment on

temporary basis as well as at the
time of confirmation. 71his system
is being followed with reference to
recruitment and confirmation of Assis-
tant Development Officers (Chemicals
and Engineering) in the Directorate
General of Technical Development.

(b) The number of Assistant Deve-
lopment Officers belonging to Sche-
duled Castes and Scheduled Tribes
category confirmed year-wise is given
below :—

Year No. confirmed
1976 2
1978 1
1981 2

(¢) There was no backlog vacancy
in relation to confirmation of Direct
Recruit Assistant Development Offi-
cers.

(d) In view of the reply to (a), does
not arise.
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Harnessing of Solar Energy for Indus-
trial Purposes

9914. SHRI K. OBUL REDDY :
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state :

(a) whether the Central Blectro-
nics Limited is contemplating to set
up experimental plants for harnes-
sing of solar energy for industrial
putposes in Haryana and Andhra
Pradesh at a cost of Rs. twenty
crores each ; and

(b) if so, tho progress made to
set up these industries ?

THE MINISTER OF STATE IN
THE DEPARTMEN1S OF
SCIENCE AND TECHNOLOGY,
ELECTRONICS AND ENVIRON-
MENT (SHRI C P.N. SINGH) : (a)
and (b) : Government are establi-
shing pilot production facilities at
Central Electronics Limited, Sahiba-
bad to produce solar cells and modu-
les at a level of at least 1 MW by
1985, The Central Electronics
Limited is in touch with the Govern-
ments of Haryana and Andhra
Pradesh to consider the feasibility,
including cost aspects, of expand-
ing this programme by establishing
production units in these States.

Promotion of Doctors in Delhi
Municipal Corporation

9915. SHRI SOMIJIBHAI
DAMOR : Will the Minister of
HOME AFFAIRS be pleased to
state :

(a) the number of doctors in the
Dethi Municipal Corporation hos~
pitals who were promoted in 1978 to
the sepior scale of Rs. 1100-1600
directly from the scale of Rs.
650-1200 without crossing the stage
of scale of pay of Rs. 700-1300 ;

(b) whether such promotions are
permissible under the Rules ;
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(c) whether it is a fact that as
per D.M.C. Act 1957, appointments
to Senior scale ie. Rs. 1100-1600
and above ¢ nnot be made by the
Dethi Municipal Corporation for
more than one year and U.P.S.C.’s
approval has to be obtained for
regularisation of those promotions
after one year ;

(d) whether the U.P.S.C. has
given approval to these promotions ;
and

(e) if not, what objections have
been raised by the U.PSC. and
what steps have been taken by the
Delhi  Municipal Corporation to
rectify these objections ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA) ; (a) According to
the information supplied by the Cor-
poration, the numb.r of such doctors
is 85,

(b) Yes, Sir.

(c) (d) and (¢) The Corporation

vide Resolution WNo. 801 dated
1-1-1979 and No. 687 dated
15-10-1979 approved promotions

of 85 GDMOs. II in the post of
GDMO-I in the pay scale of Rs,
1100-1600 on ad-hoc basis for a
period of one year. Their ad-hoc
appointments were continued for
another year and a communication
was addressed to the U.P.S.C. on
22-8-1979 to obtain approval to these
ad-hoc appo'ntments. In their letter
dated 9th October. 1979, the Com-
mission udvised that the recruitment
regulations for the post of GDMO-I
may be finalised first and that the
question of placing them in GDMO-I
will be taken thereafter only. The
Commission vide  Corporation
letter dated 16-11-1979 was ap-rised
that the recruitment regulations aloog
with the comments o? the Corpora-
tion have since been sent to them
and were requested to reconsider the
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case. There after, the Commission
from time to time sought certain
clarifications/asked for additional
information which has since been
furnished to them. The latest com-
munication was addressed to the
UPSC on the subject on 22-4-1981,
It is added that the Commission have
approved the recruitment regulations
for medical posts and after their
notification, it will be possible to send
a communication to the Commission
for convening a meeting of the
Departmental Promotion Committee
for making regular appointment.
This will, however, be possible after
th* seniority list of GDMO-II is
finalised in consultation with the
U.PS.C.

Difficulties of New Entrepreneurs
in Setting up of Units

9916. SHRI GHUFRAN AZAM :
Will the Minister of INDUSTRY be
pleas:d to state :—

(a) whether his Ministry are aware
of the diffi :ultics of new entrepreneurs
in setting up of units;

(b) if so, the simplification of com-~
plication made to speed up the whole
process;

(c) whether there is any proposal
to complete most of the preliminaries
under one roof in Centre or State;
and

(d) whether Government experts
will help for completion of various
forms and returns?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
SHRI CHARANJIT CHANANA) :
(a) In the absence of any indication
of specific difficulties, if any, it is not
possible to offer any comments.

(b) Recently the  industrial
licensing and approval procedures
had already been simplified as well
as speeded up substantially. Major
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liberalisations have also been announ-
ced. All these policy measures are
helping entrepreneurs already.

(¢) The Secretariat for Industrial
Approval is already the focal point
for grant of all the necessary licen-
sing approvals.

(d) The Entrepreneural Assistance
Unit of the Ministry of Industry is
already assisting and is prepared to
assist the intending entrepreneurs for
completing the various forms and
returns, as and when approached by
them.

Exploration of Ancient Shipwrecks
9917. SHRIR. P. YADAYV :

Will the Minister of SCIENCE
AND TECHNOLOGY be pleased
to state :

(a) whether it is a fact that
several Arab sailors residing in Guja-
rat and other places have in their
possession old daily entry books
showing details of ancient harbours
and shipwrecks ;

(b) whether it is proposed to
get these documents from these tra-
ditional sailors for exploring ancient
ship-wrecks and organise marine
archaeology ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE
IN THE DEPARTMENTS OF
SCIENCE & TECHNOLOGY, ELEC-
TRONICS® & LENVIRONMENT
(SHRI C. P. N. SINGH): (a) The
Archaelogical Survey of India has
no knowledge of any such records
regarding entry books of ancient
harbours and shipwrecks in the
possession of several Arab sailors
residing in Gujarat and other places.

(b) and (c) The question does
not arise.
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9918. SHRIMATI SANYOGITA
RANE : Will the Minitter of
SCIENCE AND TECHNOLOGY
be pleased to state :

(2) whether it is a fact that the
National Institute of Oceanography,
Gcea proposes to launch a project
for exploring ancient shipwrecks ;

(b) whether this marine archacology
programme would employ indigenous
technology and resources or 1isit
proposed to seek collaboration with
any outside agency ; and

(¢) if so, the details of the project?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF
SCIENCE AND TECHNOLOGY,
ELECTRONICS AND ENVIRON-
MENT (SHRI C.P. N, SINGH):
(a) The National Institute of
Oceanography was started a project on
underwater exploration off Tamil-
nacu Coast. The project , envisages
exploration for reported submerged
structures pres 'mably temples
and ancient wrecks off the Tamilnadu
Coast.

(b) the project will be carried out
with indigenous technology resources
and expertise in collaboration with
Department of Archaeology, Tamil-
nadju Goverment. No outside agency
is involved.

(c) the National Institute of
Oceanography and the Department
of Archaeology, Tamilpadu Govern-
ment had drawn a collaborative

rogramme for underwater archaeo-
ogical exploration. It is proposed
to survey off shore areas of Kaveri-
patnam where submerged structure
1s reported not far from the coast
and reported ship wrecks of Tran-
quebar. Scientists of National
Institute of Oceanography will carry
out surveys with echosounder, side
scan sonar, underwater camera and
magnetometer while the Department
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of Archaelogy, Tamilnadu Govern-
ment will provide local suppott, boat,
jeep an labourers etc. The
Institute’s survey party is already in
the area to fix shore markers for
survery.

News Item Captioned ‘Soviet Plan-
ning Experts Team Hear for Talks’

9919. DR. VASANT KUMAR
PANDIT : Will the Minister of

PLANNING be pleased to state :

(a) whether the sttention of
Government has been drawn towards
a news item appearing in the
‘National Herald’ dated 241h March,
1981 under the caption *‘Soviet plan-
ning experts team here for talks’;

(b) if so, the names and status of
the leader and other Members of
Soviet delegation who visitead FIndia,
duration of their stay, names of
places visited by them ;

(c) the text of the protocol signed
between the two countries at the
conclusion of talks; and

(d) whether there is any proposal
under the consideration of Govern-
ment to invite similar teams from
the developed countries like Japan,
USA, France etc.; if so, the details
thereof ? -

THE MINISTER OF PLANN-
ING AND LABOUR (SHRI
NARAYAN DATT TIWARI1) :

(a) Yes, Sir.

(b) The names and status of the
leader and other members of the
Soviet delegation that visited India
are given in the Statement. The
Soviét delegation arrived in India on
23rd  March, 1981 and left for
Moscow on 3Ist March, 1981. The
delegation visited Agricultural Uni-

- versity at Pant Nagar, the rural

development projects in the surroun-
ding areas and the Corbett National
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Park. Some members of the
delegation also visited Agra.

() Five copies of the Agreed
Minutes of the Fifth Meeting of the
Indo-Soviet Planning Group signed

on 30-3-1981 after the conclusion of
the discussions, have been placed in
the Parliament Library.

(d) No, Sir.

Statement

- Composition of the Sovier delagation for the Fifth meeting
of the Indo-Soviet Planning Group

Name
1. Dr. A.V. Bachurin (Leader)

!J

Mr. G. A. Shiryaev
3. Mr. A. . Plavinsky
4. Mr. I. D. Ryjov

S. Mr. D. N. Shmelev

6. Mr. K.V. Mishak

Status

Vice-Chairman of the State Planning
Committee of the USSR.

Head of Department,
State Planning Committee of the USSR.

Head of Division,
State Planning Committee of the USSR.

Head of Division,
State Planning Committee of the USSR.

Head of Division,
State Planning Committee of the USSR.

Adviser, Soviet side of the Joint Indo-

Soviet Commission.

7. Mr. V. F. Mikhailov

Chief of Department,

Bank of Foreign Trade of the USSR.

8. Mr. V. 1. Garmash

Deputy Chief of Division,

Central Statistics Board of the USSR.

9. Mr. Y. M. Urinson

Chief Specialist,
Main Computer Centre of the State Plan-

ning Commitee of the USSR.

Recconciliation in Ledger Balance of
E. P. F. Organisation

9920. SHRI RASABEHARI
BEHERA : Will the Minister of
LABOUR be pleased to statc :

(a) whether it is a fact that the
Employees Provident Fund Organisa-
tion since its inception has so far not
made any reconciliation between the
ledger balunces of the subscriptions
with that of their investments/
amount held in banks etc.; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI
SINHA) : The Provident Fund
Authorities have stated as under :—

(a) and (b): Investment is being
made centrally by the Reserve Bank
of India, Bombay for the Fund as a
whole and not Regionwise. Ledger
accounts of Employees’ Provident
Fund members are being maintained
in the respective Regional and Sub-
Regional Offices. While the credit
side of Ledger account consists of
contribution and interest credited to
members account, the investment
account is made up of Contribution,
Penal damages, amount forfeited
from members aecount, redemption
proceeds of securities, interest realis-
ed on investment and the reinvest-
ment thereof. As such, reconciliation
of Ledger Balance with the investment
account is neither laid down nor
feasible.
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Honorarium under, C. D. Scheme
to Deputationist,

9921. SHRI CHRISTOPHER
EKKA- Will the Ministet of
LABOUR be pleased to state :

(a) whether it is a fact that hono-
rarium for C. D. Scheme to deputa-
tionist officers in the past had been
paid without obtaining the required
consent of their parent department
by the Employees’ Provident Fund
Organisation: and

(b)Y if so, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMAII RAM DULARI
SINHA) : (a) and (b) : Consequent
upon introduction of the Additional
Emoluments (Compulsory Deposit)
Act, 1974, the Ministry of Finance
entrusted the administration work
relating to Additional Emoluments
(Compulsory Deposit) Scheme in
respect of certain categories of
establishments to the Lmployees’
Provident Fund Organisation. In
consideration of this additional work,
the Ministry of Finance sanctioned
payment of honorarium from 976 to
oflicers holding certain posts at fixed
rates. Some oflicers on depution in
the Employees (Provident Fund
Organisation) holding the pouts were
also pail honorarium alongwith
departmental officers in accordance
with the conditions of the orders
issned by the Minsitry of Finance.
As this honorarium was sanctionerd
by the Government, in the Ministry
of Finance for performing a specific
item of duty attached to certain
categories of posts, the incumbents
on deputation were also paid the
same, without requiring any further
concurrence of their parent depart-
ments.

Survey of Bonded Labour

9022 SHRI KAMAL NATH
JHA
SHRI K. LAKK APPA
SHRI G. L. DOGRA : Will

the Minister of LABOUR be
pleased to state :
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(a) the number of bonded labour
in the country according to the
survey conducted by Ministries of
Planning and Labour !

(b) the figure of bonded labour
in the country according to a subse-
quent survey conducted by the
Gandhi Peace Foundation founded
by ‘BREAD FOR THE WORLD
WEST GERMANY’ in collabora-
tion with Indian Labour Institute ;

(¢) Whether figures of both the
surveys are contradictory : and

(d) if so, what is the difference
and which figure is to be conside-
red as authentic ?

THE MINISTER OF STATE IN
THE M.NISTRY OF LABOUR
(SHRIMATL RAM DULARI
SINIHA) : (a) The provisional  re-
sults of the 32ad Round (1977-78)
of the Nutional Sample Survey
organisation under the Ministry of
Planning e~timated the incidence of
bonded labour in the age group
15—58 wvears at about 345 lakh
person weeks and  3.27 lakh person
days. i his. however, is an interim
estimate. Final estimates  figures
are  awaited.  The Minisiry of
Labour has not conducted uny
survey on the incidence of bonded
labour.  Stite Governmenis, who are
responsible for  implementing  the
Bonded Labour System (Aboliion
Act, 1975 and the rchabilitation
progiammes for bonded labour, con-
ducted their surveys and have re-
ported the number of bonded lubour
in the ccuntry, as 1,21973 as on
1-4-81.  These figures have been
accepted by the Central Govern-
ment.

(b) The survey projected the esti-
mate of bonded Iabour in the
agricultural sector as 26,17,000.

(¢) Yes, Sir. There is a wide gap
between the estimated projected
figures of Gandhi Foundation and
those of State Government.
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(d) The figures range from .21
lakhs of the State Governments to
26.17 lakhs of the Gandhi Peace
Foundation. The Central Govern-
ment has accepted the surveyed and
verified figures of the State Govern-
ments 1.e. 1,21,973.

Dispute between U.P. Government
and Employees of Handicrafts
posted at Calcutta

9923. SHRI PIUS TIRKEY :
Will the Minister of LABOUR be
pleased to state :

(a) whether Government have
since received reports of the State on
the question of utilising resources
being provided by Central Govern-
ment to U. P. Handicrafts Calcutta
through the sales of the showroom ;
and

(b) if so, the facts thereof ?

THLE MINISTER OF STATE IN
THE MINISTRY OF LABOQUR
(SHRIMATI RAM DULARI
SINHA): (a) and (b): No such
report has been received in the
Ministry of Labour.

Setting up of Industries to
manufacture Watch Dials

9024, SHRIT KRISHNA KUMAR
GOYAL : Will the Minister of
INDUSTRY be pleased to state :

(a) whether Government propose
to set up projects to manufacture
watch dials in Rajasthan ;

(b) il so, the total lost thereof;
and

(¢) the sites for the location of
these projects ?

THE MINISTER OF STATE IN
THE MINIS1RY OF INDUSTRY
(SHRI CHARANJIT CHANNA) :
(a) to (¢) ; The Government of India

have no such proposal under consi-
deration. However, M/s. Rajasthan
State Industrial Development and
Investment Corporation Ltd. Jaipur
have been registered with Directorate
General of Technical Development,
New Delhi on 23rd January, 1981
for setting up a project for the
manufacture of one million Nos.
of watch dials.

2. Investments proposed in the
project are as under :—

(1) Land Rs. 0.68 lakhs

(2) Building  Rs. 14 lakhs

(3) Machinery :

(i) Indigenous Rs. 30 lakhs

(i) Imported Rs. 25 lakhs

3. The project is propo to be
located at Udaipur, Orya Tehsil,
in the State of Rajasthan.

Payment of Bonus to Employees of
Glare Electrical Industries Kuldeep
Mechanical Works etc. of Anand
Parbat Industrial Area, Delbi

9925. SHRI K.A. RAJAN : Wilj
the Minister of LABOUR be pleased
10 state :

(a) whether Government are
aware that (i) Glare Llectrical In-
dustries (ii) Kuldeep Mechanical
Works (iti) That Paints and (iv)
Verma Electricals, Anand Parbat
Industrial Area (Gali No. 7) Delhi
are not paying bonus to their em-
ployees ;

(b) If so, the details thereof :
(¢) whether any enquiry/investi-
gation is being made in this regard ;

and

(d) if so, the details thereof ?
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THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI
SINHA): (a) to(d) : The Delhi
Administration have reported after
an enquiry that none of the estab-
lishment is covered or coverable
under the payment of Bonus Act,
1965. As they are neither registered
as factories under the Factories Act
nor do they employ 20 or more
workers.

Ad-hoc Promotion to SC and ST
Candidates

9536. SHRI G. B. GOHIL : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the directives issued
to all concerned vide Ministry of
Home Affairs (Department of Per-
sonnel and Administrative Reforms
O. M. No. 36021/7/78-Estt (SCT)
dated 16th April, 1979) : still hold
good : and

(by if so, whether candidates
belonging to Scheduled Casle or
Scheduled Tribe just after attain-
ing the eligibility condition holding
cood for their regular promotions
are also to be considered alongwith
other senior candidates of general
category for their ad-hoc promotion
as per 40 point roster if ad~hoc pro-
motion to be made are inescapable ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS  (SHRI YOGENDRA
RIAKWANA) @ (a) and (b) Mini-
stry of Home Affairs, Department
of Personnel and Administrative
Reforms O.M. No. 36021/7/78-Estt
(SCT1) dated 16-4-1979, which is still
in force, states that where ad-hoc
promotions become inescapable in
public interest, the claims of officers
belonging to Scheduled Castes and
Scheduled Tribes, who are cligible
should also be duly considered along
with others in the field, though there
is to be no formal reservation for
Scheduled Castes and Scheduled
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Tribes in ad-hoc promotions. No
roster, however, is maintained for
the purpose of making ad-hoc
promotions.

Shortage of Medicine and Doctors
in E.S.1. Hospitals

9927. SHRI RAMA CHANDRA
RATH : Will the Minister of
LABOUR be pleased to state :

(a) whether Goveroment are
aware about the shortage of medi-
cines, doctors and beds in the E.S.1.
hospitals in different parts of the
country ;

(b) if so, the steps which
Government propose to take for
the adequate arrangement oi' doctors
and to supply adequate beds and
medicine therein ; and

(¢) the details thereof ?

THE MINISTiER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI
SINHA) : (a) Yes. Therc is some
shortage of hospital beds and
doctors.  lhe position regarding
supply of medicines s, however,
reported to be gencrally satisfactory,

(b) and (c): " he toial require-
ment of bheds as on 31-3-1980 was
29.932; out of this 16,012 beds are
available in  the hospitals and
annexes constructed by the LSI
Corporation and 4,723 beds have
been reserved in various Govern-
ment and  private hospitals. 21
hospitals and 8 annexes with 3,004
beds are already under construction.
Action for preparing plans and
estimates/procuring land for another
49 hospitals with 4225 beds is in
progress.

The ESI Corporation has advised
the States/Union Territories con-
cerned to set up a separate cadre of
ESI medical posts with adequate
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promotion opportunities with a View
to attracting suitable doctors. As
per available information, separate
cadres of ESI medical posts have
already been set up in Andhra
Pradesh, Bihar, Delhi, Gujarat,
Maharashtra, Orissa and West
Bengal. The other State/UTs are
being persuaded to expedite action

(b) how much amount has been
received so far; and

(c) Whether the amount has been
utilised by spending it for construc-
tion of a housing colony named
‘Radhakrishna Nagar’ ?

THE MINISTER OF STATE IN

in this regard. THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA) : (a) to (c). Under

Section 6 (1) of the Foreign Con-
tribution (Regulation) Act, 1976
Society for Development of Rural
Sericulture Industry, Tirupati has
been submitting returns regarding
receipt of funds from abroad.

Society for Development of Rural
Sericulture Industry, Tirupati

9928. SHRI V.N. GADGIL:
Will the Minister of HOME

AFFAIRS be pleased to state : A statement showing the amount

of foreign contribution received
during the years 1978 to 1980 by the
Society for Development of Rural

(a) Whether it is a fact that the
Society for Development of Rural

Sericulture  Industry in lirupat Sericulture Industry, Tirupati and
received millions of rupees from the purposc of its utilisation is
foreign agencies . attached.

Statement

The amount of foreign contribvtion and purpose of donation received by
the Socierv for Development of Riral Seviewlture Industry, Tirupari (Andhra
Pradeshy por the vears 1978 to 1980.

Amount of Foreign
Contribution
(Iln Rupees)

Purpose

1978

For the programme of relicf, rehabilitation and re-
construction such as distribution of clothing, provi-

19,460,051

8,15,441 ding shelter by constructing permanent cyclone/
3,93,570 Tidal proof houses, supply agricultural and occupa-
8.04,271 tional tools reclamation of land by removing layers
of sand to make the lund {it for cultivation, supply
11,70.608 of ftertilizers. sceds cte. to the weaker sections who
are most affected by the Tidal and cyclone havoc in
Andhra Pradesh.
11,14,720 For providing clothing to the victims in cyclone and
1,19,996 Tidal wave affected in Andhra Pradesh.
5,09,528 For the programme of integrated rural dcvelopment
work in 21 villages of Chandragiri Block, Chittoor
4,28,565 Disrict, Andhra Pradesh.

63,02,780
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13,94,707 c
District.

77,617,817

18,31,404
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Project No. 77-8-45 Rural Dev. Project in Chittoor

77-12-92-Cyclone Rehabilitation and
Reconstruction Project in Guntur District.

Project No. 79-8-56-Cyclone Reconstruction Pro-
ject in the cyclone affected coastal area in Nellore

and Prakasam Districts.

1,09,93,928

5,26,400
2,06,397
4,38,549
4,37,588
2,14,019

6,46,631

Cyclone Rehabilitation &  Reconstruction Prog-
ramme in Guntur District.

Integrated Rural Development Programme in 21
Villages of Chandragiri Block of Chittoor District.

Cyclone Rehabilitation and Reconstruction Prog-

ramme in Nellore and Prakasam Districts,

24,69,584
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Running of small scale industries in

residential areas of Delhi and New
Delhi

9930. SHRI CHANDRADEO
PRASAD VERMA : Will the Minis-

ter of INDUSTRY be pleased to state :

(a) whether some small scale
industries are running in residential
areas without valid licence in Delhi/
New Delhi ;
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(b) if so, the number of such
industries alongwith the areas in
which these are located ; and

(¢) whatare the guidelines under
which the temporary/permanent licen-
ces are being issued to these small
scale industries ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANIJIT CHANANA)

(a) and (b). Yes, Sir.

Municipal Corporation of Delhi
is concerned with the matter and at
the moment the statistics regarding the
number of such units is not available
with them.

{(¢) within the jurisdiction of
Municipal Corporation of Delhi,
licences are issued in the residential
areas to run any industry out of 56
declared house-hold industries (list
attached) subject to the following
conditions :—

(i) Licence shall be issued only in
the name of individual and not in
the name of firm irrespective of floors
but not in Basement.

tiil) Number of woikers should
not exceed four.

(i) Power load shall be | K. W.
in all household trades except Oil
Ghani where the powerload is 2 K. W,

(iv) The applicant/licensee should
reside in the same premises where the
hiecence 15 to be granted.

(v) Area of premises to be licen-
fv:_:cd should not be more than 300 sq.
eet.

(vi) Proper hygienic conditions
and fire safety measures will have to
be ensured by such units

So far, approximately 11,000 such
municipal licences have been issued
by the Municipal Corporation.
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LIST OF HOUSEHOLD INDUS-
TRIES APPROVED AT 7 HE
MEETING OF THE COMMIITEE
CONSTITUTED FOR DEFINING
HOUSEHOLD INDUSTRIES HELD
ON 8TH NOVEMBER, 1977 IN THE
OFFICE OF THE COMMISSIONER,
M.C.D.

Agarbati & other Products
Calico & Textile Printing.
Cane bamboo Products.
Clay Modelling,

Coir & other Fire Products.
Zari Zardozi.

Hosiery.

Jewellery work.

Stone Engraving

I I S N

._.
L

Manufacture of :—

(i) Blanco cakes.

(ii) Brushes.

(iti) Crayons.

(iv) Ice Cream & Confec-
tionery.

(v) Jam, Jellies & Fruit-

Preserves.

Narrow Fabricks & Lac-

work material.

Musical Instruments in-

cluding repairs.

Ornamental Leather-goods

such as Purses-hand bags.

Small Electronics,

(vi)
(vii)
(viii)

(ix)
11. Paper Stationery items in-

cluding book binding.
12. Framing of pictures
13. Pithwork WMfg. of

garland & flowers.
14.  Tailoring.
15, Thread balls & cotton-fillings.
16. Umbrella assembly.

17. Wood-carving &  Artistic-
wood-wares.

18. Vermicelli & Macaroni.

pith-hate
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19. Assembly & Repairing of
Electronics Items.

20. Ivory Carving.

21. Card Board boxes,

22. Plastic & PVC Products.
23. Toys & Dolls.

24. Paper Machine.

25. Copper & Brass Artware.
26. Lac Products.

27. Candles.

28, Cordage, Rope & Twine
Making.

29. Batik work.

30. Carpentary.

31. Sports goods.
32, Leather Footwear.

33. Assembly & Repair of Electrical
Gadgets.

34. Dari & Carpet Weaving.

35. Wool balling & Lachee Making
36. Khadi & Handloom.

37. Leather & Raxian Made-ups.
38. Perfumery & Cosmetics.

39. Assembly/Repair
machines.

of Sewing
40, Surgical Bandage rolling/cutting
41, Repair of watches & clocks.

42, Fountain pens and ball-pens.

Items added as a result of the
meeting of the Committee held on
3-3-1978 under the Chairmanship of
Commissioner, MCD.

43. YVillage Oil Ghani Industry
with power load upto 2 K.W.

44. N.Ilfg‘ of soap with non-edible
o1.
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45. Black-smithy

_ Provided the
46. Village Pottery

trade is run

Industry with } without using
power lpad up | Bhatti.
one K.W.

Items added as a result of the
meeting of the Committee held on
14th  September, 1979 under the
Chairmanship ~of Commissioner,
M.C.D.

47. Contact lenses Mfg.

48, Block Making & Photo Enlarg-
ing.

49, Photo Setting with 1 K.W.

50. Wooden/cardboard jewellery
boad subject to NOC from
Fire Department.

5!. Photostat & Cyclostyling.

52. Stove Pins, safety pins and
Aluminium buttons by hand-
press.

53. Canvass bags & holds-alls.
54. Preparation of vadi & papad.
55. Wool knitting with machine.
56. Embroidery.

“EIEE AT HWTH M6 TATEH QX
MO AT VTHEETY ATRT widw
& sHTAr

9931, sff wwvw wgeYw ;. wT
ug Wt ag ar A gar w3 fw :

(%) w=r gwT W A A 9T
Toreqry @wr o¢ afewr srgEl
aaT aend) Ay Il §

(@) afx g, & @ Feq & a2
WIT I W9 A% T 30T feg § ;

() W aTR HT wEAE gl
VR M| AT 9C AT mawqr
% g AW WY

(w) afg g, @ @ gvaw &
wﬁwrg o

(r) afg afi, O acgred @
war §? "

»

g FAaEy § uew g4 (o e
wEAAT) : (W) ¥ (F) W X
wqgT ¥ wwifgg ‘gaard afasr’’

wfaer & 14 61X 21 fegwas, 1980

FEAT ¥ o faga & ot @ax T
21 I UWE @HT 9T T
fare) wfafafeat &1 gwaa s &
fag s gavar ad W & | @=
qT TG greT a9 A% § ok Ag
TE FW@ a9y ArgET W qEEd
wr e fqQdt afafafedy =y O
qYT IAFT qAT AR F fqg W@
warx €

Complaint Regarding Rape in
Alipur, Delhi

9932. SHRI RAMJIBHATI MAVANI:
Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) whether complaints have
been received in the Police Station or
FIR has been filed at village Alipur
(Delbi) regarding rape of some ladies
by miscreants in September, 1980 ;

(b) whether letters in this con-
nection have been received by Police
officials, Police Commissioner and
Ministers from some persons from
September, 1980 to April, 1981 for
taking achon againgt the miscreants
involved in the said rape cases ;

{c) if 80, the details of FIR, com-
plaints and letters received by the
abovc and the action taken in the
matter ;
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(d) whether the Police has not
yet arrested the miscreants even
though warrants have been issued ;

(e) if so, the reasons therefor
and when the miscreants are likely to

ested ; and
(;' whether it is a fact that the
miscreants involved in the said rape
are openly roami'g but the police do
not arrest them ?

THE MINISTER OF STATE IN

THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA): (a) On the com-

plaint of Smt. Kaushalya Devi, a
case of alleged rape vide FIR No.270
dated 9-9-1980 ufs 376/506/432 1PC
was registered at Police Station,
Alipur.

(b) to (f). A large number of
letters from various quarters for
taking action against the accused have
been received. According to the
FIR, Smt. Kaushalya Devi (aged
about 60 years) reported that on the
night between 8th/9th September,
1980, while she was sleeping in her
room, a Young man, aged about
25/30 years, son of Khajan Singh
entered her room with a knife in his
band and threatened her to keep
quiet otherwise he would kill her.
She was raped by him. When the
accused was leaving, she raised an
alarm on which her son Mool Chand
came to her room and she narrated
the inc.dent to him. Warrant of
arrest of the accused was issued,
but so far, it has not been possnblc
to apprehend him. Vigorous efforts
are being made to arrest the accused.
Orders under sections 82/83 Cr.P.C,
have also been obtained against the
accused.

Missing Himachal Pradesh Kisans
after Rally

9933. SHRI R.L.P. VERMA :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it jsa fact that the
Himachal Police has sought the help
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of Delhi Police in tracing about
more than 60 kisans who have not
yet returned to their homes after the
Kisan Railly which was held on the
16th February, 1981 in Delhi;

(b) whether itis also a fact that
the photographs of missing persons
have been sent to the Delhi Police
in a bid to trace them out; and

(¢) if so, what action has been
taken to trace the missing persons ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA
MAKWANA) : (a) Messages were
received from the Superintendent of
Police, Nahan, Himachal Pradcsh,
about the missing of 10 persons
who had come to participate in the
Kisan Rally. Besides, there was re-
poit about the missing of a boy,
lodged with the Delhi Police.

(b) Photograph of the missing
boy named Pradeep Singh was hand-
ed over to the Delhi Police by ASI,
Hari Ram from Himachal Pradesh.

(c) Report about the return of 10
persons was later received from the
Superintendent of Police, Nahan.
The missing boy Pradeep Singh has
still not been traced. Information
was conveyed to the All India Radio
on 24-2-1981 for broadcast and a
photograph of the missing boy was
provided to the T.V. Centre on
25-2-1981 for telecast. Efforts are
afoot to trace the missing boy.

98 § qriwearEt srgEl o1 gy WA
9934. sftwaarw fag : aar g
AT ag IATY FY AT HIN fF g
(*) wmragar Bfedg ¥ ow
qrfs et wrw aFeT 4T §;

(%) afzgh @t S = ga-
fora axgq s gt &, Wi
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(m) afx g, @ W@ @ #
FIHIT IU AF A% 4T FITAEY Y
€ g?

ng waTeg § T ANy (s aQvex
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IFTT § a=gl W qar @y «Aqf
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Declaration of Chhohar Block,
Simla as Tribal Area

9935. SHRI JIi ENDRA PRA-
SAD : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government recei-
ved a number of requests/representa~
tions from the public of Rohru
Tehsil and Block Development
Committee Chirgaon, Tehsil Rohru,
District Simla for declaring Chhohar
Block as tribal area ;

(b) whether Government had
also received representations/com-
plaints from the people and elected
representative from that area in the
past regarding accumulation of
landed property by the official during
the tenure of their service by misus-
ing their officials status and machinery
and compelling the small farm:rs,
living below poverty line to sell their
lands ; and

(¢) if so, the reaction of Govern-
ment thereto and steps taken or
proposed to be taken to declare
this area as tribal area with a view
to ensure general development of
this most backward hilly area and
prohibit the sale of landed property
to those who are not bonafide resi-
dents of these areas ?

THE MINISTER OF STATE IN

THE MINISTRY OF HOME
AFFAIRS (SHR1 YOGENDRA
MAKWANA): (a) The Govern-
ment of Himachal Pradesh have
received such requests/representa-
tions.

(b) The information is being

collected by the State Government.

(c) The matter will be considered
on receipt of proposal from the
State Government.

Inclusion of M.Ps. in Protocol List

9936. SHRI RAM NATH
DUBEY : Will the Minister of
HOME AFFAIRS bte pleased to state :

(a) what are the reasons that Ex-
M.Ps. and even Members of the
Constituent Assembly. of India are
ignored in the matter of protocol on
important State functions and other
solemn occasions ;

(b) the grounds on which ordinary
public men, businessmen and other
category of persons are in the list of
invitees at various official functions
and reception , but ex-M.Ps. residing
in Delhi or intimating that some of
them shall be in Delhi on such
occasions are ignored ; and

(c) the steps being taken to recog-
nise the status of ex-M.Ps.?

THE MINISTIER OF STATE IN
THE MINISIRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA) : (a) to (c). The
Table of Precedence which recognises
the precedence of rank, inter-alia,
includes Memlgrs of Parliament but
does not inclule ex-M.Ps. or others
who have ceased to hold office but,
non-officials including ex-M. Ps. are
also invited to State functions and
other occasions alongwith officials
depending upon the nature of
function or occassion and tie Limita-
tion of seating capacity, etc.
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Forei Espionage
e India

Activities in

9937. SHRI XAVIER ARAKAL :
Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the number of persons arres-
ted for foreign espionage activities in
India from 1977 to 1981 ;

(b) how many are Government
employees out of them ;

(¢) whether Government are
aware that the KGB, CIA and such
other agencies have infiltrated into
our vital services ; if so, the action
taken against recurrence of such in-
cidents ; and

(d) whether Government are
aware that recent agitations in RAW
- and other sensitive services are engi-
neered by these foreign agencies if
80, the action taken by Government
against them ?

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA) : (a) and (b) Informa-
tion is being collected and will be
laid on the Table of the House.

{c) A constant watch is being
maintained by the concerned depart-
mental and security organisations
against infiltration by outside
agencies.

(d) Itis notin the public interest
to discuss such affairs of sensitive
organisations.

Intrysion by Burmese Naval Craft

9938. SHRT AMAR ROYPRA-
DHAN :
SHR1 B.V°DESAI:
SHRI MANORANIJAN
BHAKTA :
‘Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that Bur-
mese Naval Craft intruded into
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Indian territorial waters off Narcon-
dam island ; and

(b) if so, the details in this re-
gard and steps so far taken in the
matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL):
(a) and (b). A Burmese Naval Gun
Boat was anchored off the Narcon-
dam island on the 8th March, 1981.
Some Burmese Naval Personnel lan-
ded on the Island but left after a
shortwhile.

The matter was taken up with the
Government of Burma. The Burmese
Foreign Office have explained that
their boat was chasing some boats
engaged in smuggling and inadvertan-
tly landed on the Narcondam
Island.

M/s. Bisleri India Limited

9939. SHRI K. LAKKAPPA:
Will the Minister of INDUSTRY be
pleased to state :

(a) whether M/s. Bisleri India (P)
Ltd,, Bombay were issued any
licence or otherwise authorised to
manufacture soft drinks and
beverages bases in India,

(b) if so, what were the con-
ditions imposed on them at the time
of issuance of licence with regard
to expansion of product range and
capacity, foreign exchange for import
of raw material and repatriation
of dividends to its foreign share
holders :

_(c)  whether the company has
since its inception in India in 1962,
repatriated any money to Italy on
account of dividends, royalties,
technical know-how, import of raw
materials and purchase of machi-
nery and equipment ;
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(d) if so, what are the amounts
under each head ; and

{e) whether the company is under
any obligation to generate foreign
exchange in order to cover such
remittances ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANIIT CHANANA):
(aVand (b). M/s. Bisleri India
Private Limited were registered as a
small scale unit on the 28th July,
1971 for the manufacture of aerated
water in Maharashtra State.

(c) and (d). According to availa-
ble information, since its inception
in Iodia, the company has not
repatriated any money to [talyon
account of dividends, royalties,
technipal know-how, import of raw
materials and purchase of machinery
and equipment.

(¢) In view of (c) and (d) above,
does not arise.

Grievances of Andt;man Sarkar Kar-
shik Karamchari Sangh

9940. SHRIINDRAJIT GUPTA;
Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether the “Andaman Sarkar
Karshik Karamchari Sangh™ is a
registered trade union of Govern.
ment employees and recognised by
the Administration of Andaman and
Nicobar Islands;

(b) whether their grievences rela-
ting to minimum wages. high prices
of essential commodities, grant of
special allowance eic. have been

looked into; and -

lc) if so, whether the grievances
will be redressed?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA ): (a) T1he Andaman
Sarkar Karshik Karamchari Sangh
whose members are all Group ‘D’ Go-
vernment servants of the Agriculture
Department of the Andaman and
Nicobar Administration has been
registered as a Trade Union under
the Trade Union Act, 1926.
Although no separate recognition has
been given to the said Union by the
A&N Administration, the Sangh
enjoys all trade Union rights

(b) and (¢). The Andaman and
Nicobar Administration have report-
ed that they have taken all possible
action for redressal of the grievances
of the Andaman Sarkar Karshik
Karamchari Sangh as mentioned in
their Mamorandum which are as
follows

(i) Review of Minimum Wuges :
The minimum  wages of un-
skilled workers in Andaman and
Nicobar Islands has been revised
from Rs. 5.50 to Rs. 6.50 from lst
October, 1980 in consideration cf the
consumer price increase. Further
increase of minimum wages as de-
manded by the Sangh would be
considered in due course.

(ii) Control of Prices of Essential
Commodities ;' This matter is
receiving continuous attention.

(iif) Special Allowance to all :
It has been decided to study
the feasibility of replacing the
existing special allowance and com-
pensatory allowance by a suitable
compensatory allowance admissible
to all employees which would be
taking into consideration the cost of
living and also various other facili-
ties at present enjoyed by the emp-
loyees of the Andaman and Nicobar
Administration.
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(iv)  Regularisation of Continuous
Service of Daily Rated Employees :
The demand for the regularisation of
continuous service of the daily rated
employees is under consideration of
the Andaman and Nicobar Adminis-
tration. However, the benefit of
continuity in service and leave as
admissible to the Industrial workers,
have already been given to such daily
rated mazdoors.

awifas aar ngifos sde™
qftay #t sarmensit ®
feqn v sEuTT &

9941, =t 75x fpwre wf ¢
=t ANFOR 9=_T ¢

71 faa aar Stenfmalt 54 ag
ATy &Y F91 F4 5 :

(%) =7 a7 qi= 381 & Fafaw
aar safrs ggdma ofeeg @
fafws s@imneast & 1% W fadw
HIFIA w1 A8 fHqr w70

(&) afzad), = ge7 qqra=g
& # foe aq sgawq w@l w5
U T E ; A

(7) ¥ 71 F2q 9ITH 7 fa=wie
¢ o 7 w@wmarst § wadE
4 faar gEa@e ¥ gmE w9 ¥ 99
L E

famm aar atofed, g Rfaw o
qataco fawrit § e Har (st A
qv.qA. fag: (%) &1 (&). &t qg s W
& geqra g T aiw a5t & ofr
wfaw aag ¥ fawrw 57 fafey grand

MAY 6, 1981

Written Answers 124

# ey WIT ARG ATEAT FQ
WEWTFTWE 1 & g7 wik W
¥ SOt ¥ 99y wrdEast W
agfeas smatg S wreTiyE WAt
fawfaa #T & § a9t GAF  AgAT
FEFATHT FT =g g W@ & q9r
AGIT qyz-asr qeqrd, awr, a7
agyifeaw Aregal &1 fgeageme &
aw & argT AT ; sifgsw €67
srgfas Wra-fawry ¥ex, Fawae A
gFa catfszd qr wd, i wg-
U SRS, FEAE I QF A
gframy ) gafa D9 F1 33,
wrata uaiafas stafame geans,
xuver § afeedl 9T @ ; ww@w
Twiafas  waraTEr, q@ # fawr
faar § faseenfees ot fafwsdta
FTIQIET ; ¥ ¥, AGE 8 &
oy, ZuAE, § fwc w19 ¥ Araw-
T #7 fagta awaerd, @ @ "rg
HIT ® wAArEnE] F QAT FT
fagww, @ wa 9§ O & arfes
gfqae=l, s 93" & qe& 9% #, ®
fear war grad 1978-79 wix
1979-80 & g aAqT &A1& 97 & gear
9T 29-4-81 #Y & 7% ¥

(n) #row wi g gEN-
ATt ¥ w3EoA af @A IgEY
v qumy ofesg # o o avaf
FHEIT 9T gra F A oy &
£ gfewg 1 qwafa SH 1 ¥ ox
wifas g fegr s@r § S aw
sfag dmfas a1 & st @ og woré
A wTagl grar ) gad fou o om
W W17 & gy % |19 a9r
FIFIT & IqFAT acdl ¥ sraifrs
&1 & @ waArg g fear



125 Weritten Answers VAISAKHA 16, 1903 (SAKA) Written Answers 126

orar &) Sgrmrer w fadaw o
IR Frawrd gfufa & weaw §, &7
7g Sarae ¢ fe w1d & @ aré
WX FIU A 7¢ UET qeq, Wrg-
fawans atx femr-faRal & g
fear wro ) & uwg Wi wrz WY
JITETETE & WIHATT FrAwH A H1E
geaf aft frar oar

Meeting of Indo-Pak Friendship
Association held in office of Gandhi
Peace Foundation

9942. SHRI B. R. NAHATA :
Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether a meeting of the
Indo-Pak Friendship Association
was held on the 10th February, 1981
in the office of Gandhi Peace Found-
ation and whether someone was
elected as convenor in that meeting ;

(b) if so, the name of the person
so elected ;

(c) whether any decision to
constitute an Indo-Pak Study Group
under the auspices of Gandhi Peace
Foundation was taken in that meet-
ing; and

(d) whether Gandhi  Peace
Foundation and Indo-Pak Friend-
ship  Association are two inter-
connected bodies and if so, what
are their funcions?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA): (a) to (d). Accord-
ing to the information received from
the Delhi Administration the Indo-
Pak Conciliation Groyp was formed
in 1962 in Delhi. _Shri Radha
Krishna (Secretary, Gandhi Peace
Fqundatiop) was also a member of
this Organisation. This Organisation
had become inactive after the 1965

Indo-Pak war. However, latest
inquiries indicate that it is being
revived, though the name is not
still decided. Shri Radha Krishna,
Secretary, Gandhi Peace Foundation
and scme other persons are reported
to have met and discussed the pos-
sibility of forming the Indo-Pak
Study Group under the auspices of
the Gandhi Peace Foundation.

Amendment to Minimum Wages Act

9943. SHRI ZAINUL BASHER:
Will the Minister of LABOUR be
pleased to state :

(a) whether Government are con-
sidering to amend Minimum Wages
Act to include the Handloom and
Powerloom workers under the pur-
view of the said Act ;

(b) if so, when the Amending
Bill is proposed to be introduced ;
and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI
SINHA): (a) to (c). Under Mini-
mum Wages Act, 1948, State
Governments are the ‘appropriate
Government” to fix the minimum
wages in Handloom and Powerloom
industries. All the State Govern-
ments have been requested to
prescribe minimum wages in  respect
of as many employments as possible
by making addition to the schedule
to the Minimum Wages Act as
suggested by the Labour Ministers’
Conference held in July, 1980.
According to the available informa-
tion many States have already
included handloom and powerloom
industrics in  the schedule to the
Minimum Wages Act thereby bring-
ing them within the purview of the
Act and they have also prescribed

the Minimum Wages.

There is no need for an amend-
ment of the Act.
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Indian Scientists gone Abroad

9944, SHRI PRATAP BHANU
SHARMA : Will the Minister of
SCIENCE AND TECHNOLOGY be
pleased to state :

(a) how many engineers. doctors,
and scientists have gone abroad
for higher studies, for getting
jobs and on Government assignments
during the last three years, year-wise ;

(b) how many persons out of
them have retuined to the country
up till now ; and

(c) the steps which Government
are taking to check brain drain ?

THE MINISTER OF STATE IN
. THE DEPARTMENTS OF
SCIENCE AND TECHNOLOGY,
ELECTRONICS AND LENVIRON-
MENT (SHRI C.P. N. SINGH):
(a) and (b). According to the
particulars in the “Indians abroad
register” which is maintained by the
CSIR on a voluntary basis for en-
rolling persons with overseas study/
training/research/employment  etc.,
the number of Engineers, Doctors
and Scientists enrolled therein during
1978.1979 and 198u was 483, 443
and 391. The number of personnel
who reported return was 225, 213 and
153 during 1978, 1979 and 1980
respectively.

The Department of Personnel &
Administrative Reforms deals with
deputation of experts to developing
countries on a Government to
Government basis. The number of
Engineers, Doctors and other experts
selected for deputation for such
foreign assignments through the
Department of Personnel & Adminis-
trative Reforms during 1978, 1979
and 1980 was 1146, 1138 and 1097
_fespectively.
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(¢) There are several schemes in
operation to encourage the return of
Scientists/ Technologists/Doctors etc,
as under :

The Scientists’ Pool Scheme opera-
ted by CSIR provides for temporary
placement of Scientists, 7Technolo-
gists, Doctors, etc., with high
academic records, wh.le they are
looking for permanent employment..

Scientists, Engineers and Techno-
logists are cncouraged to set up
their own enterprises. The public
sector banks provide the total capital
needed for such ventures.

Financial assistance is also ren-
dered by nationalised banks to
enterprising unemployed persons.

Industrial Co-operatives formed
by Scientists, Engineers, Technolo-
gists, etc,, with specific projects in
view would be entitled to a Govern-
ment contribution to the equity
capital to the extent of three times
the capital subscribed to by the
partners. In addition, State Govern-
ments would also provide facilities
like infrastructure, rent subsidy in
deserving cases, incentives like exemp-
tion for a period from Sales Tax,
Octroi, electricity duty etc.

The scheme for the Transfer of
know-how  through Expatriate
Nationals (TOKTEN) has been
initiated under which professional
men and women, who have achieved
prominence in their fields, and have
settled abroad, are being invited on
a voluntary basis for short technical
assignments for the transfer of know-
how to selected institutions.

In some scientific institutions there
is provision for appointment of
scientists working andfor studying
abroad against  supernumerary
posts.
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Filling up of posts in J.C.B.

9945, SHRI NATHU RAM
SHAKYAWAR : Will the Minister
of DEFENCE be pleased to state :

a) whether -it is a fact that posts
falling vacant in Joint Cipher Bureau
after 3rd January, 1979 have been
filled through promotions under the
old Recruitment Rules 1970 by hold-
ing two DPC meetings on 4th
January, 1980 and 4th September,
1980.

(b) if so, whether it is contrary to
the information given in answer to
part (c) of Unstarred Question No.
10005 on 8th May, 1979 ;

(c) whether it is a fact that the
post of Senior Programmer which
fell vacant on lst November, 1979
due to retirement was filled on 1Ist
January, 1980 on the basis of penal
drawn for such post on the delibera-
tion of DPC held on 3rd January,
1979 whereas panels for vacancies
vacant on Ist March, 1979 were
avoided ;

(d) if so, is it against the letter and
spirit of answer given to Unstarred
Question No. 10005 on the 8th May,
1979; and

(¢) in view of above, what does he
propose to undo the injustice caused
to the Scheduled Castes employees?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFBNCE
gsmu SHIVRAJ V. PATIL : (a) Yes,

ir.

(b) to (d) In view of the delay
in finalisation of the revised Recruit-
ment Rules and the imperative need
to fill certain posts in the exigencies
of service, the position was reviewed
in August, 1979 and action was taken
to fill the posts on the basis of the
then -existing operative rules. The
post of Senior Programmer fell

vacanton 1-2-1978 and it was filled on
5-5-1979 on the basis of the panel
drawn up on the:3rd January, 1979.
The vacancy which arose due to
retirement was also filled on 1-1-1980
on the basis of the same panel.

(e) No injustice has bcen caused
to the Scheduled Caste employees.

Export of bakery products

9946, SHRI G. Y.KRISHNAN :
Will the Minister of INDUSTRY be
pleased to state :

(a) the amount of money earned
by exporting bakery products during
the last two years ;

~ (b) whether there has been any
increase in the prices like biscuits
and other breads ; and

(c) if so, to what extent during
last one year ?

THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY

(SHRI CHARANJIT CHANANA) :
(@) The relevant figures for the last
two years are indicated below :

1979-80 Rs, 3.87 crores

1980-81 Rs. 3.51 crores

(Provisional)
(b) Yes, Sir

(¢) The wholesale price indices
for biscuits and bread in March,
1980 and March, 1981 are indicated
below ;

Biscuits  Bread

March, 1980 183.3 163.3

March, 1981
(Provisional)

217.9 189.4

(Base 1970-71—100)
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Authentication of Transiated Central
Acts by President

9947. SHRI D. P.
be pleased to state :

(a) whether it is a fact that noti-
fication regarding endorsement of
Sec. 2 of the Authorised Translation
(Central Laws) Act, 1973 with effect
from Ist April, 1979 has been
publishsed in the official Gazette ;
and

(b) whether it is also a fact that
the translation of Central Acts in
regional languages have been authen-
ticated by the President and published
under the said Act ?

THE MINISTER OF STATE IN
THL MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA): (a)and (b) With
a view to bringing the Authorised
Translations (Central Laws) Act,
1973 into force from April 1, 1979,
the Department of Official Language
issued a Notification on 24th March,
1979 and also sent it for pub’ication
mn the Official Gazette to the Govern-
ment of India Press. It has recently
come to the notice of Government
that the said Notification has not
been published in the Gazette so far.

In the bonafide belief that the said
notification had been published in
the Official Gazette, the Ministry
of Law, Justice and Company
Affairs (Legislative Department) got
the Tamil Translation of the follow-
ing five Central Acts authenticated
by the President on August 16, 1980
and published the same in the Official
Gazette : —

(1) The Children (Pledging of
Labour) Act, 1933 ;

(2) The Telegraph Wires (Unlaw-
ful Possession) Act, 1950 ;

(3) The Young Persons (Harmful
Publications) Act, 1956 ;
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(4) The Railway Property (Un-
lawful Possession) Act, 1966 ; and

(5) The Small Coins (Offence)

Act, 1971,

Necessary action to rectify the
above omission is being taken in
consultation with the Ministry of
Law.

warTg WIHIgY Wine wIw § Agl-
TATHE W 9T WL AT

9948. =t wawm feurx wmi:
T IEIT WAt g TAX &7 FIT FIAN
& :

(F) 711976 ¥ AIFTTA 9 &9y
WY F arwrEnd wgwaas  faaer
fawifaar swzdrs 2z &% 7 Y 1 oY
F1 garE WEgv H dlHE GFQ #
wgwasas faga fwar av;

(&) =97 3 ugIHSEF T 2FQAT
q7ICH ACUFIW & FIW FIA G
w€a & ag &1 woeT 9% frar g

(r) afzgl, T sar FFOH F
gTHF F18 A IT 93 qT OUF UF
safer 1 fages fear o swge 4 &
ad & FI1T FTUTA FY FoT H1E AT
qr ;

() afz gi, oY sar e+ Q@I
* T 9w FY afafafedf o7 sfafan
& ITIT G AWEITA AAT 22 7,
ARty sitaq iar farg ¥ex At wew
e & afafafudi s arfaw w7 w97
SAFF FIS F1 GATST fFHar ;) \IX

(¥) a® el dar za gafy & <@
IHT FFIAY § w41 wrfg WY ¥ g7 gw
gy ¥ qui faazar qar § 7
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I wraTeT § T war  (off
weorsliy WAt ): (%) S, gf /XY
grTr fagfe &Y arf 4

(@) s, g 1 wgEEs X
%A, 1976 W waAr eqmyx 3 fagy
a1 fora¥ wfaslas arge ag ar fw
FHTHNT TAMFIT G7g TIZHFT 9TET
gar s A A § fwwwgr uwe a¢
T@r 97 |

(7) =erRt g gz FIwar aAr
¥ & wa 1979 av wafs afas-
arg {Awz FaRaa fd@fwrs § wear-
9T TITAT H qargaeas HY qHe
warpfa &t Agrasa® F 12 97 fAgfe
Y a§ Y fov «ft =xfaa =) Agraares
¥ 9z a3 fagw® adl Frar war ary

() 1976 & qafg & werely &
AT wed §7 gAveT frar qar gg
F¥F JIFIT, 7197 7IFIT aql T qAH
o1, gfeear & na-ox qrigg gasw T

(%) awod & Oiwe @R &7
14¥76-77 & =n7 * 1 =y"AT HT I
TH IFIT IZT & 1 —

aq qRAT & FJYA
1 sfama
1976-77 83.07
1977-78 78.04
'1978-79 77.70
197980 50.96
1950-81 58.17

(TS, 80 ard, 81)
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Representation for Non-Implementation
of Reservations

in Recrpitment
and Promotions in Eastern
Naval Command
9949, SHRI JAGPAL SINGH :

Will the Minister of DEFENCE be.
pleased to state :

(a) whether the Eastern Naval Com-
mand, Visakhapatnam had received
representations from the SC Uplift
Union, Visakhapatnam regarding non-
implementation of the reservations in
the matter of recruitment, promotions
of persons belonging to SC/ST com-
munities and alleging victimisation
and ill treatment meted out to SC/
ST employees working in various
units under the Eastern Naval Com-
mand, Visakhapatnam ;

(b) if so, details thereof ; and
(c) the action taken on these re-
presentations ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCEL

(SHRI SHIVRAJ V. PATIL):
(a) Yes, Sir.
(b) and () The representations

mostly related to supersession of SC/
ST candidates by general candidates
aguinst selection posts and SC/S1
candidates not qualifying in the pro-
motion examination even after giving
weightage due insuch cases. The
representations have been duly consi-
dered in the light of the existing
rules/iustructions and disposed of at
the appropriate level.

Increase in number of Landless and
Jobless people in tribal areas

9950. SHRI JATI NARAIN
ROAT : Will the Minister of
LABOUR be pleased to state:

(a) whether Government have for-
mulated any scheme to check the
increase in the number of landless
and jobless people in the tribal
areas ;

(b) if s0, the details thereof; and

(c) if not, reasons therefor ?
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THE MINISTER OF STATE

IN THE MINISTRY OF
LABOUR (SHRIMATI RAM
DULARL SINHA): (a) to (c)

During the Sixth Plan, the operation
of the Tribal Sub-Plan meant essen-
tially for the integrated development
of tribal areas, is aimed at reducing
the extent of joblessness and landless-
ness in tribal areas. The main thrust
of the policy for development in
tribal areas 15 :

(i) integrated beneficiary ariented
service,

(ii) development of skills to
diversify occupations.

(iii) introducing the technolo-
gies based on local materials and
skills.

(iv) district employment plan-
ning basal on seictitie uiilisation of
local resources,

More specifically, cfforts will be
made to generate mcome and emp-
loyment opportuuitics by the effec-
tive implementation of the National
Rural Employment Programme, the
Integrated Rural Development Pro-
grammes, and programmes relating
to agriculture, animal husbandry,
fishery, scriculture. ete. In addi-
tionthe basic needs of people in
these areas will be met by the Mini-
mum Needs Programme.

Proposal for Rehabilitation of Displaced

Persons from Assam in West Bengal

9951.  PROF. SATYAGOPAL
MISRA :  Will the Minister of
I-}C:ME AFFATRS be pleased to
state :

{a) whether the proposal of Central

overnment for the rehabilitation of
refugees who have come from Assam
to West Bengal during the recent
movements in Assam: and

¢h) the action taken in the matter ?

MAY 6, 1981
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA) : () and (b)
Government have taken steps to
restore normalcy in Assam  so
that persons who left Assam
in the wake of agitation on the
foreigners’ issuc and took shelter
in West Bengal could return to their
homes. A team of senior officers of
the Assam Government visited the
camps in West Bengal to persuade
the inmates to return to Assam.
They also sugpested that some of

their  representatives  could  visit
Assam to see the condition for
themselves.

Displaced Persons and Citizenship
Rights in States

9952. SHRI CHITTA MAIIATA :
Will the Minister of HOME AF-
FAIRS be pleased to state ;

(a) whether it is a fact that
Government have asked the State
Governments to issue citizenship
certificate tg those displaced persons
who have come from West Pakistan
and Bangladesnh and have settled in
that State to become an Indian
citizen;

(b) if so the details thereof : and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE
THE MINISTRY OF AHO!\}II:;
AFFAIRS (SHRI YOGENDRA.
MAKWANA) : (a) to (¢) Those
displace! persons who migrated
to India from tne territories includ-
ed in West Pakistan and East-
Pakistan during the partition and
thereafter were considered eligi-
ble for grant of Indian citizenship |
and instructions had accordingly
been issued to the State Governments
and U{‘\_mn Territory Administrations
from Yime -to time. Since these
displaced persons are of Indian
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origin, they have been considered
for grant of Indian Citizenship by
registration under Section 5(1)(a} of
the Citizenship Act, 1955 on indivi-
dual applications by the concerned
Collector who is the competent
authority for the purpose. In January
1964, there was a large scale influx
of migrants from East Pukistan
belonging to the minority community
Instructions had been issued to
consider them for grant of citizenship.
Similarly to meet the special
situation created by the Palistani
aggression in 1971, the Government
of India took a decision that
displac'd persons who came to
[ndian from Sind in Pakistan during
and immediately after the Indo-Pak
war in December 1971, may be
considered for grant of Indian
citizenship and instructions were
accordingly issued to the Siate
Governments. However, those who
came to India from Bangladesh
after 25th March, 1971 and have
not so far returned to Bangladesh,
are not being considered for grant
of Indian citizenship in terms of
the existing policy.

Yocational Trade Trzining in Nagalnd

9953. SHRI CHINGWANG
KONYAK : Will the Minister of
LABOUR be pleased to state :

(2) whether it is a fact that
Nagaland has a large number of
unemployed educated boys and
girls having no inclination for work
in the fields ; and

(b) what steps Government pro-
pose to take to train the”youth in
Nagaland in various trades and voca-
tions and variety of skills ?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR

(SHRIMATI RAMDULARI SINHA):

(a) Information _available indica-
tes that number of unemployed edu-
cated boys and girls seeking jobs

and registered with the employment
exchanges as on 31-12-1980 is as
follows :

Men 1323
Women : 551
Total : 1874

(b)Y Government have already
taken steps to train the youth in
Nagaland in various trades by estub-
listung  one  Industrial Training
Listitute at Kchima. i he  training
facilities in the institute are proposed
to be expanded further during the
Sixth Five Year Plan. In addition
to this, Apprenticeship 1 raining faci-
lities are also available under the
Apprentices  Act, 1961 ia certain
establishments in Nagaland.

Expected loss to be incurred by public
Sector Undertakings

9954, SHRT GLEORGi, 'ERNAN-
DES: Will the Minister of
INDUSTRY bhe pleased to state :

(a) whether the five large public
sector undertakings namely, Burn
Standard,  Braithwuaite,  Jessops,
Mining and Allied Machinery Cor-
poration and Heavy Engineering
Corporation, are expected toincur a
combined loss of Rs. 250 crores 1o
Rs. 300 crores in the current plan
period ; and

(b) if so, what steps are being
taken by Government to prevent
such development ?

THE MINISTER OF STATE IN
THE MINISTIRY OF INDUSTRY
(SHRICHARANJIT CHANANA) .
(a) Yes, Sir. However, about 8C9{ of
thzir projected losses are on account
of interest on Guvernment loans,
provided in the-past, mainly to com-
pensate them for cash losses.

(b) (i) Reduce interest burden
through finaneial restructuring amd
relief,
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(i) Provide the units with sufli-
cient funds for working capital.

(iti) Help secure adequate orders
(including exports) at reasonable
prices to provide adequatc load for
optimum utilization of their capa-

city.

(iv) Support and guide the mana-
gement of the undertakings to in-
crease labour productivity by raticna-
lising incentive systems, motivating
their work force, tightening up dis-
cipline, speedily disposing of the

grievances of the workers and finali-

sing wage agreements whenever due.

(v) Help the units modernise
their machinery and improve their
plant maintenance.

(vi) To assist in bringing about
basic systems improvements in the
undertakings by introducing job cost-
ing, production planning, budget
etc. with modern aids.

(vii)) Encourage and guide the
units in their attempt to diversify
into more remunerative fields,

(viii) Strengthen the management
of the undertakings by filling in
critical gaps in the organisation and
in the placement of competent execu-
tives at various fields.

(ix) Enable the units to obtain
adequate power by taking up their
case with the concerned authorities
and to instal stand-by diesel generat-
ing sets wherever nccessary.

(x) Assist and guide the units in
their recovery of sundry debts, in
reducing their inventorics and in the
upgradation of their technology.

(xi) Help the undcrtakings in
obtaining critical raw materials like
steel.

MAY 6, 1981
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Transfer and Posting of Regional
Director, ESIC, Hyderabad

9955. SHRI SAMAR MUKHER-
JEE : Will the Minister of LABOUR
be pleased to state :

(a) whether Government are aware
that the Regional Director of ESIC,
Hyderabad Region was transferred
and a new officer was posted with
effect from 31st January, 1981 ;

(b) whether Government are also
aware that the outgoing officer has
again been reposted at Hyderabad
Regional office ;

(¢) if so, the reasons therefor ;
and

{d) whether Government are aware
of the resentment of LSIC employees
of Hyderabad over this sudden
reversal of earlier decision taken by
the ESIC administration in the
matter of transfer of the previous
officer?

THE MINISTER OF STATE IN
THE  MINISTRY OF LABOUR
(SHRIMATI RAM DULARI

SINHA) : (a) and (b). Yes,

(¢) The officer concerned was
reposted to Hyderabad after he
exercised his option for continuance
at the place and to forego promotion
to the next higher grade. 7This
followed the decision to give option
to sentor officers, who are due to
retirc within about two years, to
continue in their place of posting
provided they forcgo their promo-'
tion.

(d) Yes. The posting of officers is,”
however, & matter within the discre-
tion of management and it cannot
be made an issue to be agitated by
the staff.
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Rationalisation of Pay Scale of
Central Services and IAS

9956. SHRI RANJIT SINGH.:
Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether both Central Services
Group ‘A’ and IAS are recruited
from same UPSC examinations ;

(b) if so, whether they get same
scale of pay and get equal opportu-
nity in deputations to other Minis-
tries in various ranks ;

{(c¢) if not, the reasons therefor ;
and

(dy what steps  Government
propose to take to provide deputa-
tions to Central Services Group ‘A’
officers in other Ministries ?

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS AND DEPARTMILINT
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH) :
(a) Direct recruitment to IAS
and major non-technical Central
Services Group *A’ 1s made through
the Civil Services Examination con-
ducted by UPSC every year.

(b) to (d). The pay scule at entry
is the same for JAS and Central
Services. But the higher pay scales
are different for 1AS and Central
Services, generally bases on the
recommendations of the Third Cen-
tral Pay Commission. Ofticers of
TAS and Group ‘A’ Central Services
are brought on deputation to posts
in various Ministries, keeping in view
their suitability, eligibility and
requirements of the job, within the
framework of prescribed norms and
guidelines.

Extension of EP.F. to Shri
Yakshmi Chemicals ,and Private
: Limited, Kha‘ugpur

3987 SHRI NARAYAN
CHUUBEY : Will the Minister of
LABDUR be pleased to state :

(a) whether the Shri Lakshmi
Chemicals and Private Limited
factory at Kharagpur, West Bengal
has been covered by the provisions
of the Employees Provident Fund
Act;

(b) ifso, when;

(c¢) whether Government  are
aware that provisions of the Emplo-
yees’ Provident Fund Act have not
yet been implemented in the said
factory; and

(d) if so, what action has been
taken or is proposed to be taken by
Government in this regard ?

THE MINISTER OF STATE
IN THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI
SINHA) : (a) to (d). The informa-
tion is bcing collected and will be
laid on the . able of the House.

Persons arrested in a bhid to
ferret out Meitci insurgents

9958. SHRI ATAL BIHARI
VAJPAYLE : Will the Minister of
1IOME AFFAIRS bec pleased to
state:

(1) whether it is a fact that in
the third week of January last, a
Legislitor and  ex-Minister with
some others was questioned by Army
in a bid to ferret out Meitei insur-
gents, suspected to be hiding in VIP
locality in Tmphal; and

(b) if so, the details thereof and
the action taken in the matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA) : (a) and (b). In the co-
urse of counter insurgency operations,
on the basis of information received,
two houses of Shri Tbotombi Singh,
Member of Manipur Assembly and
a former Minister, were searched.
Some arms and ammunition were
recovered including one ‘303 rifle
which was subsequently identified as
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one of the rifl>s snaiched away by
- Meifei extremists earlier from a Mani-
pur Rifles guard. Shri Ibotombi Singh
was alsp questioned bv security forces.
According to State Governm:pt, a
case under Arms Act was registered
against him aad is under investi-
gation. Threz other Members of
Maipur Assembly were also ques-
tioned. No arrest was made.

Exteasion of time for National
Overseas Scholarships

9)59, SHRI LAKSHMAN MAL-
LICK : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether  Government have
sincs taken any dzcision on the ex-
tension of time for the National
Overseas Scholarship Scheme for
Schiduled Caste and  Scheduled
Tribe students 3 and

(b) if so, the, details in this
regard 7

THE MINISTER OF STATL IN
THE MINISTRY O+ HOME AT-
FAIRS (SHRI YOGi.NDRA MAK-
WANA) : (a) and (b} The scheme
of National Overseas 5cholarsiips to
Scheduled Caste, Schaduled Tribe
etc. students, waich was valid upto
3rst March, 1981, has been cxtenc_lcd
for another period of five years i e.
upto 1985-86.

Progcess of Rohini

9960. SHR! ARJUN SETHI :
Will the PRIME MINISTER be
pleased to state :

(a) the details regarding the pro-
gress of Rohini Satellite  whicih was
_ launched by Indiaia July, 1939 by
the SLV-3 to judge tic capability of
Indlian scientists to sead a satellit:
into outer, space ; and

(b) the dfzails regardiag its fur-
_ther programme ?

MAY 6, 1981
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THE MINISTER OF STATE IN
THE  DEPARTMENT® = OF
SCIENCE "AND TECHNOLOGY,
ELECTRONICS AND ENVIRON-
MENT (SHRI C. P. N. SINGH) :
(a) and (b). Tie Rohini Satellite
(RS-1) launched from Sriharikota: in
July, 1980 continues to orbit the
carth and is being regularly tracked
at  Sciharikota. Data are being
regularly obtained from RS-l which
are also being analysed. Tracking
of satellite, data collection and
analysis will contiuue for some more
tim*. After afew years in orbit
RS-! Satellite will re-enter earth’s
atmosphere and burn up.

luvestment in Private Sector

9961. SHRU CHITTA BASU:
Wil the Minister of INDUSTRY be
pleased to state :

(a) whether it is a fact that the
investment in the private sector does
not show any sigaiticant rise during
the last ycar, despite several con-
cessions offered by Government | '

(b) if so, the reasons therefor ;
and

(¢) whether Government will lay
u statement showing the investment
in the private sector for the last ten
years 7

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
%SHRI CHARANIJIT CHANANA) :
a) and (b). No, Sir. On the contrary
the trends in the indicators of invest-
ment in the industrial sector avail-
able so far, such as, consents for
capital issues, loan sanctioned- and
disbursed by the term lending insti-
tutions, import licences issued for
importing capital goods and heavy
electrical plant, as also the approyals
given by the apital Goods (Main)
Committee f° ~mport of plart and
machinery reveal that there hag been
a significant pick up in industrial
investment in the current year.  The
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general sentiment on the stock ox-
changes and the capital market also
reinforce this observation. How-
ever, the precise magnitude of
improvement in industrial investment
in 1980-81 over 1979-80 can be esti-
mated oply when comprehensive
data refating to the above indicators
become available.

(©) No such information is being
compiled by Government.

Bonded Labour Survey by Gandhi
Peace Foundation

9962, SHRI JYOTIRMOY
BOSU : Will the Minister of
LABOUR be pleased to-state -

(a) whether a survey conducted
by Gandhi Peace Foundation and
National Labour Institute puts the
figure of bonded labour at 25,17 000;

fb) if so, what are the State-wise
figures ;

(c) the State-wise number of
bonded labour identified freed and
given rehabilitation to date ;

(d) the nature of rehabilitation
50 given !

(¢) whether it is a fact that a
large part of the funds earmarked
for the rehabilitation of bonded
labour have remained unutilised
because of the indifference of State
Governments ; and

{f) if so, the details thereof ?

THE MINISTER OF STATE
IN THE MINISTRY OF LABOUR
SHRIMATI RAM  DULARI
INHA) :

(8 to (). A Statement is
attagheq:, ® ’

Statement

In 1978, a Survey on the incidence:
of bonded labour in the agricultural
sector was conducted by the Gandhi
Peace Foundation and the National
Labour Institute, on a random
sample basis. The survey has
projected the estimates of -bonded
labour at 26,17,000. According to
Government, these figures are only
projected estimates. The State-wise
estimafes are detailed below :—

State Projected
estimates

Andhra Pradesh 3,25,0C0
Bihar 1,11,000
Gujarat 1,71,000
Karnataka 1,93,000
Madhya Pradesh 5,00,000
Mabharashtra 1,00,000
Orissa 3,50,000
Rajasthan 67,000
Tamil Nadu 2,50,000
Uttar Pradesh 5,50,000

Total 26,17,000

The Government has been accep-
ting the figures reported by the State
Governments, which, as on 1-4-1981
was 1,21973 identified and freed
bonded labour in the country. Of
these, 1,09,012 stand rehabilitated
leaving 12,961 to be rehabilitated
during the current year. The State-
wise details of bonded labour iden-
tified, freed and rehabilitated as on
1-4-1981 are given below :—

No. of Bonded labours
State '

Identified Rehabili-
and freed tated as

on 1-4-81
Andhra Pradesh 12,701 9,654
Bihar 4,603 4,013

——
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Gujarat 42 42 Scheme for . rchabilitatigq}gs bonded
labour operating since 1978. Reha-
f‘;‘:‘k“ 62'399 5344 ilitation Schemes for freed bonded
er 00 308 labour are based on agricultural/
Madhya Pradesh 1,531 58 animal husbandry/skill/craft based
Orissa 854 854 activities and formation of co-opera-
. tives, depending on local needs and
'Raga.ethan 6,000 6,000 conditions. Job reservations and age
Tamil Nadu 27,874 27,670 relaxation are also available to freed
Uttar Pradesh 4,969 4,969 bonded labour. It would not be cor-
rect to say that States are indifferent
Total to the rehabilitation of bonded labour.

1,21,973 1,09,012

Freed bonded labour are rehabili-
tated under on-going schemes and
programmes of the State Gevern-
ments. Besides this, there is also

The procedural aspects of utilisation
certificates for released amounts take
time which results in delay in submit-
ting these certificates. The dotails of
of amounts relased to the State
Governments and its utilisation are

a specific Centrally Sponsored detailed below :
State Released Utilised Released Utilised Raleased Ultilised
during during - during
1978-79 1979-80 1980-81
(Rs. in Lakhs)
Andhra Pradesh 20.00 18.01 17.73 17.73 19.17 Utilisation
Bihar 14.28 11.29 6.62 1.93 22.34 reports
awaited .
Karnataka 10.28 9.77 7.14 4.37 125.15 do
Kerala 1.65 1.65 0.60 —_ —_ —_
Madhya Pradesh  17.00 1.21 — — — —_
Orissa 5.11 3.67 1.00 4.74 10.22 utilization
Rajasthan 14.00 14.00 10.53 — 10.35 reports
awaited.

Tamil Nadu 532 — — — 1.70 do
Uttar Pradesh 10.00 10.00 10.00 10.00 10.00 do
Total : 97.64 69.60 53.62 38.77 198.93

Public Undertaking tbat Defaulted in

Depositing Employees’ Provident Fund
Amount

9953. - SHRI SUDHIR GIRI:
Will the Minister of LABOUR be
pleased to state the names of Public
Undertakings which have been
found defaulter to deposit the
employees’ provident fund ?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI
SINHA) : The information is being
collected and will belaid on the
Table of the House,
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Price Rise of Newsprint
9964, SHRI MOHANLAL
" PATEL:
SHRI DAULAT SINHJI
JADEJA :

Will the Minister of INDUSTRY

be pleased to state :

(a) what was the price of news-
print per metric tonne before 28th
February 1981 ;

(b) how much is the price of
néwsprint at present, the percentage
rise ;

(¢) whether due to this increase
smajl and medium newspapers were
unable to bear the recent increase
in newsprint prices and might have
to cease publication ;

(d) whether itis also a fact that
newspapers are entirely dependent
on the State Trading Corporation
for its supply and fixation of prices :
and

() if so, what action Government
propose to take to save the small
and medium newspapers 7

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANIJIT CHANANA) :
(a) and (b). The price of imported
newsprint for the quarters January-
March, 1981, and April-June, 1981,
and the percentage increase in price,
are indicated below :

Rupees per metric tonne

Jan. April Percen-

March June tage
1981 1981 increase
Rs. Rs.

On high 4560 4945 8.44
sea sales
basis

On STC 4625 4995 8.50
buffer

stock’

basis

There has been no change in the
grice of indigenous newsprint manu-
actured by the National Newsprint
& Paper Mills during the period ist
January to 31st March, 1981.

(c) to (¢). Imported newsprint is a
canalised item of the S. T. C. and
newspapers and periodicals are
dependent on S.T.C. for its supply.
The price of imported newsprint is
determined by the Ministry of Infor-
mation & Broadcasting on the basis
of actuals, each quarter. The burden
of increase in the price of imported
newsprint, which is dictated by in~
ternational market trends, will be
shared by all newspapers. However,
Government are considering to give
some relief from customs dutyto
small and medium newspapers, and
the detailed procedure 1is being
worked out.

Indigenous newsprint is produced
and marketed by the National News~
print and Paper Mills Ltd, Nepana-
gar, which fixes the sale price accord-
ing to the cost of production from
time to time. The price of indi-
genous newsprint is much lower than
imported newsprint.

Scheme for Promoting Organisations
of Rural Workers

9965. SHRI JAGDISH TYTLER:
Will the Minister of LABOUR be
pleased to state :

(a) whether  Government are
considering the introduction of a
scheme for promoting organisations
of rural workers ;

gb) if so, the details thereof ;
an

(c) when it
implemented ?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI
SINHA) : (a) Yes, Sir,

(b) and (¢) : Currently, the Nation-
al Labour Institute and the Central

is likely to be
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Board of Workers’ Education
conduct rural educational program-
msas. These are aim to help
raral workers understand their
socio-economic environment, acqu-
aint them with the possible bene-
fits of ' existing legislation and
developmental  programmes and
foster in them leadership skills to
form associations and unions. In
addition, during the Sixth Plan, a
specific Centrally Sponsored Scheme
to organise rural workers is i

introduced from  1981-82. The
Scheme will be implemented by
State Governments and envisages
the payment of honorarium to
District and Block Level organiser
of rural workers. These organisers
will aim at creating awareness
among the workers about their rights’
and responsibilities, acquaint them
with the benefits of development
schemes aad cxisting legislation and
help them in the formation “f asso-
ciations/unions, cooperatives. The
main idea is to make 4them active
and enthusiatic partners in Develop-
mental programmes, in an organised
way. The Sixth Plan outlay for
this purpose is Rs. 100 lakhs and
will cover 396 districts and 1144
blocks. During the current year,
with an ouatlay of Rs. 6 lakhs, it
is propos:l to cover 72 districts
and 144 blocks, The guidelines for
the scheme are under preparation.

Setting of Electronics Factory in
Calcutta

9966. SHRIMATIL GEETA
MUKHERJEE : Will the PRIME
MINISTER be pleased to state :

(a) whether Government have
received any proposal from the
Government of West Bengal for
establishing an electronics factory
in Calcutta in the public sector;
and

(b) if so, the action taken by
Government in this regard ?
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THE MINISTER OF STATE IN
THE DEPARTMENTS OF
SCIENCE AND TECHNOLOGY,
ELECTRONICS AND ENVIRON-
MENT (SHRI C.P.N. SINGH):
(a) and (b): The Government of
India have received a proposal from
the West Beogal Government
for the establishment of Defence
Electronic Unit in the Salt Lake
Area, by the public sector under-
taking, Bharat Electronics Limited,
which includes an offer of approxi-
mately 100 acres of land for locating
that unit in the Salt Lake area. No
decision has yet been taken on the
location of the proposed plant,

Request, for Release of Camping
Ground of Burdwan and Polo Ground
of Asansol for Development Work

9967. SHRI KRISHNA CHAN-
DRA HALDER : SHRI SUSHIL
BHATTACHARYA : Will the Mini-
ster of DEFENCE be pleased to
state :

(a) whether the West Bengal
have asked the Defence Ministry to
release the Camping Ground of
Burdwan and the Polo Ground of
Asansol for development work of
West Bengal Government ;

(b) if so, details thereof ; and

(c) steps taken by Government
thereon ?

THE MINISTER OF STATE
IN THE MINISTRY OF DEFEN-
CE (SHRI SHIVRAJ V. PATIL) :
(a) Yes, Sir,

(b)and (¢) A request has been
received from the Government of
West Bengal that pending receipt of
a formal proposal, Ministry of De-
fe:.nce should not go ahead with the
disposal of surplus defence lands at
Asansol and Burdwan. The State
Government was informed that land
can be transferred to them on
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payment of macket value. The reaction

of the State Government is awaited.

Right to Close Industry

9968. SHRI BALASAHEB
VIKHE PATIL: Will the Minister of
LABOUR bz pleased to state :

(@) whether the Government of
Maharashtra has sent any proposal
to the Ministry to withdraw the
rigat of industry about closure of
the industry ; and

(b) if so, what is the re-action of
the Government of India thereto ?

THE MINISTER OF STATE
IN THE MINISTRY OF LABOUR

(SHRIMATI RAM DULARI SINHA):

(a) Goveromeat of Maharashtra
had made a suggestion for amend-
ment of Section 250 of the Indus-
trial Disputes Act, 1947 to safegu-
ard the interests of workers in the
event of unfair, unjust and malafide
closures in industry.

(b) Government are examining
the legislative changes that are neces-
sary for safegnarding the interests of
the workers in this regard.

Save Democracy Campaign by
Gandhi Peace Foundation

9969. DR. MAHIPATRAY M.
MEHTA :
SHRI SUBHASH YADAV:

Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that
Gandhi Peace Foundation organised
a meeting at Nadiad in Gujarat
which chose 100 towns in the country
for ‘Save Democracy Campaign’ ;

(b) whether this is a cultural
organfsahon which is being. run by
donations and Government aid ; and

Fi

(c) if so, the reasons why Govern»
ment are extending help to this
Foundation and its affiliated organi-
sations ?

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA): (a) According to
the information available, an All

India Conference of Presidents
and Secretaries of Gandhian
Organisations was organised

by the Secretary of the Gandhi
Peace Foundation at Nadiad in
Gujarat on the 22-23rd October
1980, No information is, however,
available whether 100 towns were
chosen in that meeting as men-
tioned.

(b)and {(¢) : The Gandhi Peace
Foundation is registered asa cul-
tural organisation under the Societies
Registration Act 1860. Government
grants to the Foundation are repor-
ted to be made with reference to
specific projects in the field of Edu-
cation and Rural Development
undertaken by it.

#+ta afemaa sygfafos & |
sivont/fg=r srgfafaw

9970. st srzfarg {amw : Far ng WA
g AT W T FIN fF

(® w@ &R F  Fy
Jamal & wrd, 1960 ax =y o aqr
fert mrgfafasi &1 we-wan gegr
7 of ;

(@) #7a1 = fgedy asr wosh
ugfafast Y Faaow @ sfssar
g qr

(n) afz =, @ fed m'
fafie! ®f i afwamr sgfafs
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yar ¥ ey fafy & orfaw fear mr
qr ; §IT

() a9 1960 & arx fg=r qar
auot wigfafesi #t few fafa w
qEwaa fagr AT Q1 W W AT
qQea fre wg fgedr aan sas wmg-
fafaat T weer-wrer dear @ g ?

(%) 1-1-1960 # fafaswr g
¥ yyare ¥y afaarey angfafes
Jar & @it el ¥ 9% g1 2140
ot 1-3-1960 = wareral)fasmay
qqr  AF  wIE@ 99T WEAE
srdadt & s wT @ fgdr wng-
fafasY =1 gear 32 €1

(@) o7, e e wig-
fafa®Y & 9g goFFd 93 9 )

(n) fr sigfafast §1 ¥=7
afaarem sargfafes gar & wfae
& & fau Fw afeser dar
frwi & qeni€, 1970 ¥ @waa fear

wqT 911

(v) a1 f& Ige wm (|)
qar (1) & gul ¥ R fegr o
21970 ¥ g3 fgrdt sngfarfesi & o
gqsgra 93 &\ A faawy & wxed
fey oy & T18, F0m gfaawg arg-

fafes gar faaul ¥ fagw wg SyaeaY

& gaEr, gl am v e 9 & &
wigfafrs) wtusrar § g@ide §
aZivfa € wf dr
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Pension to Freedom Fighters from.

9971. SHRI R. P. SARANGI :
SHRI R. K. MHALGI :

Will the Minister of HOME
AFFAIRS be pleased to state :

(a) how many applications from
freedom fighters from Maharashtra
have been received by Government
since the new policy was declared in
July, 1980;

(b) how many of them have been
sanctioned for pension and rejeeted;
and

(c) when decision in case of
pcndmg applications is likely to be
taken ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA) (a) 1785.

(b) Sanctioned : 84
Rejected : Nil

(¢) The remaining cases will be
finalised as soon as the requisite in-
formation/documents from the in-
dividual and/or reports from the
State Government are received. The
applicants in these cases have been
apprised accordingly.

qeeTd Wt g W g

9972. =it wiwr wr§ :
St ¥T OF qrosit
st Wy Wre e

sit FreETE JMTe qUATT ¢
st WY @A e ¢
=t TRETE T

ﬁsm & A I FAATY #) FIT KT
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(%) war freelt ¥ gfee w1ge A
wrd, 1981 & get =g ¥ QF 97
st gar a7 frad gy ey wd-
wifedt W g% ofard & gaed) Ay
Tar ey o &Y e swE @
g 4t ;

(=) afx gt ar w& 9C T FWE-
SIAR IS

(1) woww wwH ¥ wraew ¥
grafrga goeTd ®$HETO AN T
qm § qgd & @ fend fomr 9% §
oYz afg gt &Y qegras swier QT
X 9 9 W& 9% W HEADE
g

(%) =ar ag w= f sonfae @3-
Q0 sHafal w1 guar =@ 5@
X aqg IF fawg ¥, T W
fauraTe #Ed T §T T e fwar
AT @ E; T

(¥) =® 9%1T F AMRAAT F14-
Tl 7Y Awarw F fog 4T FIaw IJIQ
Aq & S9aT I51d A1 @ ?

NE WG § T A S e

(%) F (7)) : =N FJFAW qAEH
giaz ¥ gfaw g o1 XA 0 w9
afe 13-3-81 Fax ¥ wg7 arfw
ey Az feset & off 2T AT WR
IaH P TR A W P A gar
g5, TR form § wEwrd ok

IR ArE S QTT NAE, A FHAAT

afeqreg § i §, o w0 @
A= FIEET W qTeEr qAE Y i
11-3-81 ®Yt 12-3-81 % wifewg

qfee etaw ¥ fdld oo waf oY
whe qgarer & arg o AT AT T
IaRk 3 AT & f@awrs zvw Shwar
& figar ®Y a1<r 107/150 ¥ qeftT w1 -
1 g€ #Y T o W qrAAT AL
T gfew IU-wigew & SETeT ¥
afemr &1

(o) sy Tt 3 & fawma
qx wTeEry Tve wfFar d@igar 1 g
380 F wwawg wg® g QL Ho
216 & JgT 14-4-81 ¥ 0% HIHAT
Tl foqr wargr 1 AR T Y A
w1 Farar § fe ak azu w foay
TS q, SAFA WIET W qeAT o
FIEFT WX ;AN fEmaww 6l
FTEET g guAr war § 1 Foroer
wiw gfafeaa £17 & fag amam @-
g sziw gAf & w1 ¥ faar war &y

(¥) fada ard sy q & fr af
AT TEATH HIA 9T T AT STAT §
fe waar g3t & ar awdr wdr R
fawrag #af & femis widlg e
sfsar afgar & @177 182 & milw

AR 7T 1T

Development of Hill Tribals in
Periyar District Tamil Nadu

9973. SHR1 CHINNA SWAMY :
Will the Minister of PLANNING
pleased to state :

(a) whether Government are
aware that more than 60 thousand
of hill tribals in Talawadi, Barugur
and Kadampur in Periyar District,
Tamil Nadu are still undeveloped;
and

(b) the steps taken by Govern-
ment for their development under
the Hill Development Scheme ?
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THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYN
DATT TIWARI : (a) and (b):
Barugara Kadathur villages of Periyar
district are covered under the Western
Ghats Development  Programme.
(There is no village namedas Kadam-
pur). Village Talawandi is covered
under the State Plan programme. The
specific programmes for tribals con-
tain a mix of beneficiary-oriented and
area-oriented schemes under the State
and Central Plans.

w11 AN ® ¥y | JA-vfaesE|

9974, it TW wAW : T TV
Al wrer ¥ wafew yfw & daw A
24 wv®, 1979 & wawifes swr
weur 8272 & IHI ® IR ¥ g sa=
&1 Fq7 &L fF

(%) warag a9 & fe sga ¥ Far
afassi w1z AT & wew F fega &
WX FEATH X FY qRA qd ©RuA &
fromz gt yfe wr o wfesw
frarar o fF o gfar & geamw
frzrget g & feo agr wew
gt & fau foegr 97 awar &

(@) =ar fafara &ar sfqeztat 1
AMT & qem A A1 €A F  fawe
19T w7 ¥ fa3a) wrwRw & @ag
amiw & faq gat &1 agm@r §;

(w) =@ AwTdE g H woA sfa-
€STHT FY AT F1 91T AT HATAT &

fag ugfas a8 & o<
(v) z@atFatasarg ?

T weATw | o vy (s foe
A do qrfew : (F)-AY gh
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(@) rafiidmr S &
AT €8 WHIT FT 8 wgw g
fearE 2ar )

‘(1) A oz e femn
faemm 2 d@fve caroarsi #1 Srew
IE FEY §RR gusw dfaw e
T F fag s@ 9T § gAr qar )
& wueaey fawrg & ama #F
FTr aa RN T 7o wwr Frrgemay,
WTATET WY T 7 A gfagr @

(%) aar & (fea % wqgay 27
T 9T 3Y Ay faur or gwar &)

Gondaism in Lawrence Road,

Delhi.
9975. SHRI RAJESH KUMAR
SINGH: Will the Minister of"

HOME AFFAIRS be pleased to
state :

(a) whether it is a fact that
Gondaism is at its peak in Law-
rence Road locality, Delhi;

(b) whether an  unauthorised
temple cum residence at the end of
Block C-5 of the said locality has
become the den of bad characters ;

(¢) whether the residents are
agitated and have protested against
this ; and

(d) if so, the action proposed to
be taken to end this anarchy ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA): (a) No, Sir.

(b) There is a temple called Shri
Mandir situated at the corner

of Block C-5, near Railway Track
at Lawrence Road. The Priest of
the temple lives in a room in the:



161 Written Answers VAISAKHA 16, 1903 (SAKA) Written Answers 162

vicinity of the temple. No complaint
about the mis-use of the premises
by bad characters has been received.

(¢} No complaint has been lodged
with the police by any resident of the
area in this regard.

(d) There is a regular round-the-
clock police guard at Bridge Road
No. 37, which is hardly 100 yards from
the temple, and vigil is maintained.

News item captioned ‘Census Proves
Plan Projections Wrong’.

9976. SHRI GADADHAR
SAHA : Will the Minister of
HOME AFFAIRS be pleased to
state :

(a) whether his attention has
been drawn to the news item publish-
ed in ‘The Economic Times' dated
20th April. 1981 under caption
‘Census proves plan projections
wrong’ ;

(b) if so, what are the factors
responsible therefor ; and

(c) what are  Government’s
present programmes to tackle the pro-
blem of rural unemployment,
poverty and accelerate development ?

THE MINISTER OF STATE IN

THE MINISIRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA): (a) Yes, Sir.

(b) In the Plan the population
projections made by the Expert
Committee appointed by the Planning
Commission were adopted. ‘I hese
projections were made prior to the
census and were based on certain
assumptions of the future trends of
fertility and mortality levels. 1he
fertility and mortality levels based on
the 1981 census results can only be
computed after the tabulation of this
census data is over. Therefore, at
this point of time” it is not possible
to identify the factors responsible for

the difference. between the projéctions
and the provisional population
Yotals,

(¢) The more important develop-
ment programmes incorporated in
the 6th Five Year Plan are the
National Rural Employment Prog-
ramme, Integrated Rural Develop-
ment Programme, the National
Minimum Needs Programme, the
Special Component Plan for Sche-
duled . Castes, the Tribal Sub-plan
and the Special Programmes for
Drought Prone Areas and Hill
Areas. These programmes are spe-
cially aimed at employment genera-
tion, transfer of assets and skills to
rural  population. upliftment of
Scheduled Castes and Scheduled
Tribes and the development of the

saker and poorest sections of
socicty.

Expenditure on Accommodation
for staff in survey of India,
New Delhi

9977. SHRI DALBIR SINGH :
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to
state .

(3> whether it is a fact that
sufficient accommodation has been
provided to the - Survey of India
at West Block 1V, R.K. Puram,
New Delhi and Pushpa Bhavan,
Madangir, New Delhi to accom-
modate the entire staff of that
Department ;

(b) whether it is also a fact,
inspite of the above accommeodation
the authoriti~s of Survey of India,
West Block IV, R. K. Pu m, New
Delhi have hired private buildings
at Vasant Vihar, New Delhi and
Gurgaon (Haryana) also for accom-
modating their staff whereas the
Government accommodation are
lying vacant a d thus nearly a sum
of Rs. 50,000 per month towards
rent of the private buildings for
accommodating their staff is being
spent ; and

(¢) if so, the reasons therefor ?
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THE MINISTER OF STATE
IN THE DEPARTMENIS OF
SCIENCE AND TECHNOLOGY,
ELEC1RONICS AND ENVIRON-
MENT (SHRI C.P.N. SINGH):
(8) Government accommodation
provided to Survey of India at
West Block IV, R.K. Puram and
Pushpa Bhavan, Madangir, New
Delhi, is not sufficient to accom-
modate the entire staff, equipment
and machinery of that office.

(b) Since Government accom-
modation provided to the furvey of
India at New Declhi does not meet
their full requirements, private ac-
commodation has been rented at
Vasant Vihar, New Delhi and
Gurgaon at a monthly rent of
Rs. 25,754/ (Rupees twenty five
thousand, seven hundred and fifty
four only) for that office. No
Government accommodation allotted
to the Survey of India at New
Delhi, is lying vacant.

(¢) Does not arise.

Tapping of Oceamographic Scientific
Talent within the Couutry

9978. SHRI RASHEED MASOOD:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to
state ;

(a) whether Government propose
to procure a West German Research
Vessel for dredging mineral nodules
from the ocean floor;

(b) if so, details thereof and the
financial implications involved ;

(¢) whether before going in for the
West German  Research Vessel,
Government have considered the
question of tapping of oceanographic
scientific talent withing the country
and the manufacture of research
vessel indigenously ;

(d) if so, with what results : and

(e) if not, the reasons therefor ?
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THE MINISTER OF STATE
IN THE DEPARTMENTS OF
SCIENCE AND ‘1ECHNOLOGY,
ELECTRONICS AND ENVIRON-
MENT (SHRI C.P.N. SINGH) ;
(a) Government is procuring an
Oceanographic  Research essel
&ORV) from Federal Republic of

ermany for research and develop-
ment on no-living resources. One
of the objectives of the vassel is to
conduct research and surveys of
mineral nodules in the Indian Ocean
region.

(b) ORY will have all weather
capability, long endurance and sop-
histicated scientific equipment. A loan
amounting to DM 50 million is being
provided for construction of the ship
in West Germany. The interest paya-
ble is 3/4 of one per cent and the
loan is repayable over a period of 40
years commencing from June 1991.
An additional DM 16.8 million is
being provided as an outright grant
for the scientific equipment being
installed on the ORV and for train-
ing of the Indian scientific and
technical personnel.

(c) and (d) The decision for pro-
curement of the Oceanographic
Reszarch Vessel from abroad was
taken after consultation with the
concerned Departments and Research/
Survey Agencies and on the basis of
the recommendations of the Inter-
ministerial Committee represented by
various Department and scientific
and research agencies. 1 he report
of this committee was submitted in
May 1978 and was approved by the
Departmental Board of the Ocean
Science and Technology Agency,
ﬁeSidCd over by the then Prime

inister in July 1978, The Cabinet
?lgs% approved the proposal in May

(¢) Does not arise.
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Revision of list of Scheduled Castes

9979. PROF., P.J. KURIEN:
Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government propose
to bring amendment to revise the
list of Scheduled Castes in the
country j

(b) if so, when and the details
thereof ;

{c) whether any representations
have been received from Chak-
karner and Charistan converts from
Kedrala for inclusion in the list ;
an

(d) if so, Government’s reaction
thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA) : (a), (b) and (d).
The proposal to revise the list of
Scheduled Castes and Scheduled
Tribes is under the consideration of
Government.

(¢) Yes. Sir. The comments of
the State Government is awaited.

Non-Registration of cases by
Delhi Police

9980. PROF. AJIT KUMAR
METHA : Will the minister of
HOME AFFAIRS be pleased to
state :

(a) whether it is a fact that the
problem of non-registration of cases
and that of minimizing the nature of
offences by the Delhi Police has been
on the increase ;

(b) if so, whether Gavernment
have made any independent assess-
ment with regard to non-registration
of cases, instances of minimizing the

offences and the authenticity of the
claims by the Delhi Police autho-
rities regarding fall in the crimes ;
and

(¢) if so, the details thereof and
the? reaction of Government there-
to

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA) : (a) to (c). Cases
are freely registered in the police
stations. However, complaints about
non-registraticn of cases, when re-
ceived, are looked into, and dis-
ciplinary action is taken against the
erring_ police personnel. The Vigi-
lance Branch as well as the District
Police Officers keep a regular check
on the working of the Police Sta-
tions. It is incrorrect to say that
the non-registration of cases and
minimizing offences on the increase
in Delhi.

Setting up of Pulp Mill at Kakinada

9981. SHRI T. DAMODAR
RADDY : Will the Minister of
INDUSTRY be pleased to state :

(a) whether Government are
aware of the need for setting up of
pulp mill at Kakinada in East Goda-
vari district in Andhra Pradeshin
view of the raw material available in
the vicinity.

(b) whether it is also a fact that
the proposed lt?mp mill will meet the
requirement of pulp to a large extent
as also generate employment to many
persons ;.

(c) whether itis also a fact that
the factory would provide oppor-
tunity for better utilisation of Anda-
man hardwoods :

(d) whether the Letter of Intent
granted for the factory is due to
expire on 3 Ist December, 1981 ; and
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(e) if so, the steps proposed
ahead for commencement and imple-
mentation of the project ?

THE MINISTER OF STATF IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):

(a) and (b) : A Letter of Intent
has been issued to the Andhra
Pradesh 1Industrial Development

Corporation Limited on 18-11-1978
for establishment of a new under-
taking in Kakinada, Andhra Pradesh
for the manufacture of market pulp
for a capacity of 1 lakh tonnes per
annum. The project envisages the
use of wood resources of the Anda-
man Islands and is expected to
produce pulp to meet the require-
ments of the paper mills and also
generate employment both at the
mill site as well asin the Andaman
Islands.

(¢) Yes, Sir.

(d) and (¢) The letter of Intent
was valid upto 31st May, 1981 and
the extension of validity till 31st
December, 1981 is under considera-
tion. Meanwhile, a preliminary
assessment of utilisation of Andaman
Hardwoods for paper pulp has been
carried out and the preparation of
a detailed feasibility study is being
taken up.

Amendment of Rules Relating to
Recruitment of Hindi Officers

9982, SHRIT. S. NEGI : Will the
Minister of HOME AFFAIRS be
pleased to state :

(a) whether final touch is being
given to the rules relating to Cen-
tral Secretariat Official Language
Service in respect of recruitment of
Hindi officers in various Ministries/
Departments;

(b) whether on the suggestions
made by the Members of Parliament
and the various Ministries/Depart-
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ments, a decision was taken by the
Government to the effect that the
relevant date for determining the
eligibility of Hindi officers etc. for
inclusion in the proposed cadre of Raj
Bhasha Sewa should be the date on
which the rules are to be notified
and not August 1977 as indicated
in the draft rules so that. there may
npt be any discrimination between
the Hindi Officers appointed on ad-
Loc basis before 20th August, 1977
and after that date;

(c) if so, whether necessary
amendments have been made in the
draft rules; and

(d) when the Rules are expected
to be notified in the official Gazette ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) Yes, Sir.

{b)and (c) All the persons ap-
pointed, otherwise than on tenure
basis, against the posts of Hindi
Translators, Hindi Officers, etc. in
the different Ministries/Departments
and their Attached Offices which are
being included in the proposed
Central Secretariat Official Language
Service and hold such posts or hold
lien on such posts on the commence-
ment of the rules for the Service
will be considered for induction into
the Service.

(d) The rules will be notified in
the Gazette after these have been
finalised.

Re-orientation of planning strategy
to overcome unemployment problem

9983. SHRI HARINATHA
MISRA : Will the Minister of
PLANNING be pleased to state :

() whether it is a fact that there
is an urgent need for re-orientation
of planning strategy to overcome the
growing problem of unemployment
in the country;
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(b) if so, whether Government
propose

(i) to extened Food for Work
Programme and similar schemes
throughont the country;

(ii) firm implementation of land
reforms which have not been carried
out in most of the States barring
J & K, Kerala and West Bengal;

(iii) stepping up production of
consumer goods which are labour
intensive and consequential restric-
tion on expansion of monopoly
houses;

(iv) transnational corporations
competing with cottage units and
restriction on the production of
luxury items which are capital inten-
sive; and

(c) the action taken or proposed
to be taken in this regard?

THE MINISTER OF PLAN-
NING AND LABOUR (SHRI
NARAYAN DATT 11WARID) :
(a) After careful consideration of
the unemployment situation in the
country, a suitable strategy for
generation of employment has been
formulated in the Sixth Plan
1980-85.

(b) Various measures to promote
employment generation are indicated
in the Plan document. Among other
things, the Plan lays emphasis on
National Rural Employment Prog-
ramme, Integrated Rural Develop-
ment Programme, Land Reforms,
adoption of labour intensive techno-
logy wherever possible, rapid deve-
lopment of small-scale, village and
cottage industries.

(c) Action has already been
initiated to implement the Plan.

erefierar dnfaat & dew

. 9984, it vtw crt  offer : WAy
WK HT gg T A FAT FK

(%) +av swar OET F GTET w1
¥ gg wardiman difaat sy g9 AT
O WA 9T 77 &< fagr a7y av 5
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a1 Y Iy I I wiwd wAww
¥ orqm 3y faw ogx fgr w3 faar
qr 41,

() afz g, @ Far GCEIT #T
foare sw  wavdAaT-dfEy &
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# i A § wir AN qew wwed
qr watlt & ¥ dgT &Fa A
L
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2. T% W, 1980 ¥ dwA At
® AT q4w & ofrgmesy ww
arE} & W9-¥T9 ag G wigEml aqr
qqo ﬂTofﬁﬁ'o HATo ¥ cageAaT
Fmifaat & =me ¥ greafaw 7 &
wafe ¥ v F& @7 7Y wTA
o€ 3 1 we g @Y Wil § g 93w
iy fadt # fg wa ufas & ufas

TF A B g & w1 @Y
Changes in Labour Laws

9985. SHRI CHINTAMANI
PANIGRAHI : Will the Minister of
LABOUR be pleased to state :

(a) whether Government are con-
sidering to make some significant
changes in the Labour Laws; and

(b) if so, the details thereof.

- THE MINISTER OF STATE IN
THE MINISIRY OF LABOUR:
(SMT. RAM DULARI SINHA):
(a) and (b) : Government are con-
sidering proposals for amendment of
the various labour laws. A state-
ment showing the names of these
laws and brief particulars of amend-
ments under consideration is laid on
the table of the (House). [ placed in
library (see No. Lt.-2533/81) ]

Support of Finapcial Institutions
for Industrially Backward States

9986. SHRIBHIKURAM JAIN :
Will the Minister of INDUSTRY be
pleased to state :

(a) whether Government propose
to evolve a special scheme for making
available the support of financial
institutions for industrially backward
States to ensure speedy economic
development ; and

(b) if so, the details thereof ?
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANIIT CHANANA} :
(a) and (b). Under the refinancing
scheme, identified /specified backward
areas are already being pProviced
financial support at concessional rate
by the All-India term lending insti-
tutions such as 1DBI, IFCl and
ICI CI.

Ministry of Industry is operating
a Central Investment Subsidy Scheme
under which 159 subsidy subject to
a maximum of Rs. 15 lakhs on the
fixed assets of the industrial units
set up in 101 industrially identified
districts is given.

In addition to the above financial
support, the Central Govt. offers the
following incentives and facilities for
the speedier development of backward
areas :—

(i) Transport Subsidy Scheme
(in certain hilly areas),

(ii) Tax Concessions.

(iii) Hire purchase of machinery
by Small Scale Industries.

(iv) Consultancy for technical

services.

(v) Interest Subsidy.

(vi) Special facilities for import of
raw materials.

(vii) Rural Industries Projects
Programme.

(viii) Rural Artisans Programme.

(ix¥ Seed/Margin Money Assis-
tance.

(x) District Industries Centre.



173 Written Answers VAISAKHA 16, 1903 (SAKA) Written Answers 174

won Ak H 7w Aot o que ww @
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Allocation to Units of Goa in the
. Plan

9988. SHRI EDUARDO
FALEIRO : Will the Minister of
PLANNING be pleased to state :

a) the names of the units for
which amount has been allocated
for Goa under the Five Year Plan;
and

(b) details of the same and speci-
fic amounts allocated ?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) and (b) : An
outlay of Rs. 192 crores is fixed for
Goa’s Five Year Plan (1980-85) and

headwise allocations are given
below :

(Rs. Crores)
S. No. Head of Develop- Outlay

meng

I. Agriculture and Allied 26.85
Services

1I. Cooperation 4.50

ITI. Water and Power 58.50

Development

1V. Industry and Minerals 8.50

V. Transport and Com- 27.90
munications

VI. Social and Commu-  65.00
nity Services

VIL. Economic Services 0.65

VIII. General Services 0.10

total : 192.00

———————
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Industrialisation of Rural Areas

9989. SHRIMATI MOHSINA
KIDWAI : Will the Minister of
INDUSTRY be pleased to state :

(a) whatis the nature of plans
and schemes that is under cons:dera-
tion of Government to industrialise
the rural parts of the country :

(b) whether these areas to be so
developed have been identified ;

(¢) if so, the names of such dis-
tricts in Uttar Pradesh ; and

(d) when the implementation of
these plans will be given effect to
industrialise rural side ?

THE MINISTER OF STATE IN
THE MINISTRY GF INDUSTRY
(SHRI CHARANJIT CHANANA :
(a) In addition to the various
programmes being implemented for
the development of industries in
rural areas Government policy is
also to encourage establishment of
lat ge and medium industries to serve
as nucleus plants for growth of
small industries in selected back-
ward areas of the country.

(b) and (c) A statement Showing
the districts/areas identified by State
Governments fo initiating integrated
industrialisation under the Nucleus
Plant Programme is enclosed.

(d) A Task Force in respect of
districts identified by U. P. Govern-
ment has been set up. The Task
Force will visit the site and prepare
a General Project Report identifying
therein ‘“Nucleus Plants’” that can
be established in the districts, the
ancillary and small-scale " industries
which can be set up in that area as
also the inter-linkages that are likely
to develop among those industries.
The Report would indentify various
other investment opportunities for
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the development of an integrated
industrial complex in the area.

Statement

The Dustricts|Areas Identified

by Siate Governments for Initia-

ting Intsgrated Industrialisation
under the Nucleus Plant

Programme
State Districts/Areas
Suggested
Andhra Pradesh 1. Anantpur
2. Medak
3. Srikakulam
Bihar 4. Madhubani
5. Palamau
Kerala 6. Alleppey
7. Malapuram
Jammu & Kash- 8. Baramula
mir
9. Udhampur
Madhya Pradesh 16. Sidhi
11. Jhabua
Nagaland 12 Mon
13. Tuensang
West Bengal 14.  Jalpaiguri
15. Bankura
Gujarat 16. Kutch
17. Amreli
18. Sabarkantha
Punjab 19. Amritsar
(Goindwal
Sahib)
Orissa 20. Puri
(Chandak
area)
Uttar Pradesh 21. Balia
22. Jhansi
23. Almora
24. Basti
25. Faizabad

26. Rae-Barelly
27. Lalitpur
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Himachal Pradesh 28. Kangra
29. Solan
30. Sirmur
Karnataka 31. Tumkur
32. South
Kanara
33. Gulbarga
_ 34. Belgaum
Tamil Nadu 35. Puddukotal
in Puddukotai
Qistrict
36. Dindigul in
Madurai
district
Rajasthan 37. Jodhpur

38. Bharatpur

Wfta dAfady & fang apaet aar
faoir wfaal gro amfa w5 giae
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Preparation of Medicines it Central
Institute of Medical and Aromatic
Plast at Janimu

9991, SHRI K.A. RAJAN : Will
the Minister of SCIENCE AND
TECHNOLOGY be pleased to state :

(a) the details of the medicinal
preparations produced in the Central
Institute of Medicinal and Aromatic
Plants (Factory) at Jammu during
the years 1978, 1979 and 1980:

(b) production figures for the
same during 1968, 1969 and 1970;

(c) number of workers engaged in
December, 1976 and in December,
1980;

(d) details of the various herbs
groduccd.in the lands allotted to the
lant during the same period;

(e) whether it is a fact that produc-
tion in the plant and land has been
deterioratling year by year;

(f) If so, whether any enquiry
been made to find out the

. Teasons;

. (g) whether is it a fact thatin
the absence of proper management
at local level work is suffering;
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(h) if so, whether office of Director
will be shifted back to Jammu from
Lucknow; and

(i) if so, the particulars ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF
SCIENCE AND TECHNOLOGY,
ELECTRONICS AND ENVIRON-
MENT : (SHRI C.P.N. SINGH) :
(@) to (i) : Information is being
collected and will be laid on the
Table of the House.

“OFWTC AT AW AN w4

9992, siHW W ICM: W
oW Hat ag Fary & Far w4 fw

(%) wargwca faaie 5 Wb
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afz gf, @Y 37 qT AT w37 9fq-
frar & ; WX
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gaeTrfas dawqdr, ST s g
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Fall in Population of Rural Areas

9993, SHRI 1.R. SHAMANNA :
Will the Minister of HOME
AFFAIRS be pleased to statc :

(a) whether Government are aware
that according to the recent census,
the population of urban areas parti-
cularly of big cities, there is a fast
rise in population, whereas the popu-
lation in rural areas is showing de-
crease; and

(b) what action Government pro-
pose to take to check the depopula-
tion of rural areas ?

THE MINISTCR OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI "YOGENDRA
MAKWANA) : (a) Except for. the
provisional population figures in
the case of 12 urban arcas with a
population of one million and
above, the distribution of the
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population  between rural and
urban areas is not yet available for
the whole country. Therefore, it is
not possible to draw any conclusions
regarding the relative growth rates
in the rural and urban areas.

(b) In view of (a) above this does
not arise.

Thorough Passage from the Compound
of M.C.D. Primary School N.D.S.E.

Part-]
9994, SHRI RASABEHARI
BEHERA Will the Minister of

HOME AFFAIRS be picased to
state :

(«) whether represcntations for a
thorough passage from the compound
of Municipal Corporation of Delhi
Primary School. NDSE. Part-I have
been received from the residents of
Basti Ravidas Kotla Mubarakpur,
New Delhi by the Declhi Municipal
Corporation;

(b) whether tendess for partition
wall were invited and the work was
also assigned to a contractor but the
work has not yet bheen started; and

(¢) if so, the reasons for the same ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA) : (a) Yes, Sir.

(b) and (). The Delhi Municipal
Corporation have reported that
tenders had been invited and the work
for construction of a partition wall in
the compound of the Primary School
was also allotted to a contractor but
the same has not been taken up as it
was later on found that the land on
which the proposed passage was to
be provided was a part of the School
land. Besides the construction of
the proposed wall would not have
been in the interest of the students
from the point of view of their
studies and the supply of light and
air in the classrooms.

Article ‘Oppression in Singhbhum’

9995. SHRI A.K. ROY: Will
the Minister of HOME AFFAIRS
be pleased to state ;

(a) whether Government’s atten-
tion has been drawn to the feature
article in the Indian Express of Feb-
ruary 7, 1981 under the heading
‘Oppression in Singhbhum® detail-
ing the atrocities on the adivasis. in
these areas of Bihar ;

(b) if so, the reaction of Govern-
ment thereto ;

(¢) whether Government pro-
pose to send some Central team to
investigate into the complaints of
atrccities by the Bihar Military
Police on the Adivasis ; and

(d) if not, the reasons therefor ;

THE MINISTER OF STATE IN

THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA): (a) Yes, Sir.

(b) The Government is seized of
the matter.

() and (d) The Government does
not propose to send any Central
team to investigate into these com-
plaints since the allegations men-
tioned in the feature article in ques-
tion were being enquired into by
senior officers of the State Govern-
ment.

Payment of Minimum Wages to
Labourers by Contractors of
BCL. BCCL and CCL

9996, SHRI AK. ROY : Will
the Minister of LABOUR be plea-
sed to state :

(a) the names of the contractors
working in B.C.L., B.C.C.L. and
C.C.L. along with the number of
labourers under each of them:
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(b) the names of the contractors
who have taken labour licence;

(c) the action taken against the
contractors who have not yet taken
labour licence ;

(d) the minimum wages paid to
the labourers including females by
these contractors ; and

(e) whether facilities of weekly
rest, provident fund, bonus and me-
dical facilities etc. are given to these
labourers ?

THE MINISTER OF STATE IN
THE MINISTIRY OF LABOUR
(SHRIMATI RAM DULARI
SINHA) : (a) to (e): Information
is being collected and will be laid
on the Table of tie House.

Plan and Non-plan Allocation for
Annual Plan of Orissa

9997. SHRI GIRIDHAR GOMA-
NGO ; Will the Minister
of PLANNING be pleased to state :

() what is the plan and non-plan
allocation provided in the Annual
Plan of Orissa State for the year
1980-81 ; and )

(b) the Central assistance provid-
ed by the Centre for plan and non-
plan expenditure, the special Central
assistance provided for tribal sub-
plan areas and the funds provided

tor Central sponsored schemes i
year 1980-81 7 n the

THE MINISTER OF PLAN-
NING AND LABOUR (SHRI
NARAYAN DATT TIWARI) : (a)
Attention is invited to the reply
given to part (a) of the Lok Sabha
Unstartec_j Question No. 7671 on
15th April, 1981 which gives informa-
tion for all States including Orissg,
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(b) The information in regard to
Central assistance for. the State’s
Annual Plan 1980-81 is givea below :

(Rs. crores)

Original Amount

allocation released

Normal assistance 145.10 147.75

Special Central 1.70 8.86
assistance for

tribal areas
152.80 156.61

The Ministry of Finance released
advance Plan assistance of Rs. 10.56
crores and non-Plan grant of Rs. 28.2
crores for relief against natural cala-
mities in 1980-81, The information
in regard to Centrally sponsored
schemes is being collected and will be
placed on the lable of the House as
soon as pos-ible.

AR AR frga s

9998. =it VWIERATT NTERY : WY
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Necessity of various types of
Ships For Indian Navy

9999, SHRI BAPUSAHEB
PARULEKAR : Will the Minister
of DEFENCE be pleased to state :

(1) taking into consideration the
total length of coastal line of the
country and off shore establishments,
what is the need of various types of
ships for Indian Navy ;

(b) present number of ships with
particulars and deatils of ships with
Navy at present: and

(c) whether this number is
adequate and if not, the steps
Government propose to take in
this connection ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PAT]L)
(a) Keeping in view the require-
ments of defending our long coast
line, Island territories and our vast
Exclusive Economic Zone, Govern-
ment policy is towards development
of a balanced Navy with adequate
ocean going and coastal/harbour
defence capabilities.

b) and (¢) it would not be in the
public interest to disclose these
‘detuils.

Allocation to States for Scholarship
and Books to Harijan Adivasis

10000. SH RI RAMAVATAR
SHASTRI : Will the Minister of
HOME AFFAIRS be pleased to
state :

(a) whether the Central Govern-
ment allpcates funds to the State
Governments for scholarships and
for grants for books for the school
and college students belonging to the
Harijans, Adivasis and backward
classes ; and

(b) if so, the amount allocated
to different States under the above
head during 1978-79, 1979-80 and
1980-8', ycar-wise ?

THE MINISTER OF STATE IN
THE MINISTRY CF HOME
AFFAIRS (SHRT YOGLENDRA
MAKWANA) : (a) Grants-in-aid
is given to the State Governments/
Union Territorv Administraticns for
the following Centraily Sponsored
Schemes for Scheduled Castes and
Scheduled Tribes.

1. Post Matric Scholarships for
Scheduled Castes and Scheduled.
Tribes.

4. Book Banks for Medical and
Engineering disciplines for Scheduled
Castes and Scheduled Tribes.

3. Pre-mattic scholarships for
those engaged in so-called “unclean”
occupations viz., scavenging of dry
latrines, flaying and tanning,

(b) A statement is Jaid onthe
Table of the House.
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Statement
Allocations made during 1978-79, 1979-80 and 1980-81 (Amount in lakh)
State/UT Admn. 1, Post Matric 2. Book Banks fof
Scholarship Scheme Medical and Engineering
Students

1978-79 1-;"79-80 1980-81 1978-79 1979-80 1980-81

1 2 3 4 5 6 7

1. Andhra Pradesh 143.00 26.20 498.46 4.970 1.00 —

2. Assam 55.00 10.60 — 7.599 — —

3. Bihar 74.00 22.50 — 2775 —_ —_

4. Gujarat 210.00 32.90 — 1.753 0.50 —_
5. Haryana 16.00 3.70 7.7 0.240 0.15 0.1310
6. Himachal Pradesh  6.00 — 0.24 0.149 — 0.0920
7. J. & K. 3.00 0.60 — 0.240 0.20 0.02%0
8. Karnataka 116,00 22.50 —_ 2.953 —_ 2.0000

9. Kerala 49.00 9.00 66.60 1.306 0.75 —_

10. M.P. 55.00 15.38 18.37 1.924 1.35 —_

11. Maharashtra 322.50 57.90 — 6.69] 1.05 -_

12. Manipur 17.00 8.25 21.15 0.448 — —_

13. Meghalaya 6.10 2.40 — —_ —_ —_—

14. Nagaland 10.00 2.50 3.50 — — —_
15. Orissa 35.00 10.68 29.51 0.906 023 0.3770

16. Punjab 50.00 8.50 8.50 2.283 1.20 —_

17. Rajasthan 59.90 16.01 22.22 1.160 0.50 —
18. Tamil Nadu 99.00 17.60  174.07 5.692 —_— 1.7100
19. Tripura 4.25 2.50 0.93 0.080 —_ 0.0800
20. U.P. 400.00 441.75 186.22 2.967 3.00 0.3000

21. West Bengal 111,30 27.90 11.20 4.004 - —

22, Sikkim — 0.77 0.78 — — —_

23, D & N Haveli 0.25 0.28 0.30 —_— — —
24, Delhi 18.00 — 2.00 0.307 0.120 0.1260

25. Goa, Daman & 0.67 0.10 —_ 0.034 —_ —_—

Diu.

'26. Mizoram 1485 1445 20.03 — e —_—
27. Pondicherry 125 0.30 107  0.057 0.100 0.1885

28. Chandigarh — — — 0.149 0.030 —_

Total  1877.07 75527 107292 _48.695 1018 5000

e e A A e e e e e e e e e e
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3. Pre-Matric Scholarships for children of those engaged in so called
un-clean occupations.

1978-79 - 1979.80 1980-81
8 9 10
1.479 0.90 5.42
—_ 0.50 —
25 0.02 —
4.900 1.82 4815
0.725 0.36 0.203
— —_ 0.159
- —_ 0.130
0.435 - —
0.122 — 0.295
- — 0.007
- 0.22 0.500
0.725 - —
— 0.43 —
2.900 2.50 2.700
0.145 — 0.087
12.156 6.75 14.316

1. The Central assistance to State Governments in respect of Post
Matric Scholarship Scheme is 1009, over and above the '‘Committed level’
of expenditure of 1978-79 as per established Plan-procedure.

2. Asregards the schemes of Book Banks and Pre-matric Scholarships
for (2&3) above, the total expenditure is shared on 50: 50 basis between

the tral and the State Governments from 1979-80. Prior to this the Central
assistance was 100 9.
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Defiitition of enriched Urantunt
and Reprocessing of Spent Fuel :

10901, SHRI A. K. Roy : Will
the PRIME MINISTER be pleased
to state :

(a) what is exactly meant by the
term ‘enriched uranium’ obtained
from the U.S.A and reprocessing of
the used fuel in Tarapur Power Plant
in the woids of Science and Techno-
logy;

(b) whethe:r indigenous know
how has been developed in India to
make enriched uranium;

(¢) how the technique of pro-
ducmg energy from the enriched
uranium differs frpm that of natural
uranivm asis being used in Rajas-
than givihg the main salient points;
and

(d) whether the Tarapur Plant
could be remodelled to use natural
uranium as fuel b.ing independent
of foreign shipment; if so, steps
taken thereon ?

THE MINISTER OF STATE IN
THE DEPARTMENTS or
SCIENCE AND TECHNOLOGY,
ELECTRONICS AND ENVIRON-
MENT (SHRIC, P. N. SINGH) :
(a) Enriched uranium obtained
from the USA for the Tarapur
Atomic Power Station contains a
higher percentage of the uranium
235 isotope as compared to that in
natural uranium. Natural uranium
contains the uranium 235 isotope to
the extent of 0.7%, whereas the en-
riched uranium used in the Tarapur
Automic Power Station contains it
upto 2.6%, Reprocessing of the used
fuel from TAPS means separation of
plutonium, the remaining enriched
uranium and the fission products, by
chg;mtca.l treatment of the used
fuel.

(b Préfﬂnmary studies have been
undertaken for developing indigenous
know-how for enriching uranium,.
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{c) The typk of réactor using en-
riched uranium is different from that
using natural uranium. The Tarapur
réactor which uses enriched uranium
uses light water as coolant and mode-
rator, whereas the Rajasthan reactor
which uses natural uranium con-
tains heavy water as coolant and
moderator.

(d) No, Sir. It is not technically
feasible 10 use natural uranium in the
Tarapur Plant.

Communications Re : Property Tax
Cases Addressed to Delhi Muni-
cipal Corporation

10002 . SHRI SANT KUMAR
MANDAL : Will the Minister of
HOME AFFAIRS be pleased to
refer to the reply given to Unstarred
Question Dy. No. 5970 on the Ist
April, 1981 re: communications
regarding properly tax cases ad-
dressed to Delhi Municipal Corpora-
tion and state :

a) whether a number of letters
written to the Commissioner, Delhi
Municipal Corporation in Apri! last
have not even been acknowledged;

(b) the progress made so far in
the clearance of 693 letters referred
to in reply to part (d) of the above
question; and

(c) what machinery has been de-
vised by Government to make it
obligatory for the Delhi Municipal
Corporation to reply to all such
communications ?

1HE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA): (a) The Munici-
pal Corporation of Delhi has inti-
mated that all the commanications
written to the Commlssmner, Muni-
cipal Corporation‘of Delhi in April
last have been acknowledged.’
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(b) and (¢). The Municipal Cor-
poration of Delhi has reported that
all the 693 communications have
been replied to.

Launching of Insat

10003. SHRI SANAT KUMAR
MANDAL : Will the PRIME
MINISTER be please to state :

(a) the progress made so for in the
launching of the Indian National
Geostationary Satellite (INSAT); and

(b) which of the State it will
cover ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF
SCIENCE AND TECHNOLOGY,
ELECTRONICS AND ENVIRON-
MENT : (SHRI C.P.N. SINGH) :
(a) The INSAT-1 Spacecraft is under
fabrication and its integration has
commenced. The integrated INSAT-
1A spacecraft would be put through
system level qualification and accep-
tance testing in simulated space
environment prior to its delivery for
launch. The launch of the INSAT-
1A using Delta 3910 launch vehicle
of US National Aeronautics and
Space Administration (NASA) is
currently scheduled in the first quar-
ter of 1982.

(b) INSAT-1 is a national system
with nationwide coverage capability
for the purposes of telecommunica-
tions, metrological earth observation,
data relay, radio and television.

Levying of Property Tax in Delhi

10004. SHRI SANAT KUMAR
MANDAL : Will the Minister of
HOME AFFAIRS be pleased to
state :

(a) whether Government’s atten-
tion has been drawn to the news
items captioned ‘Rent, Tax and
Property’ a ring in the ‘Statesman’
New Delhi dated the 8th April, 1981;

(b) if so, the reaction of Govern-
ment thereto; and -

(c) the steps Government propose
to take to afford necessary relief to
the harried assessees in the Capital
against the vagaries of the D.M.C.
Inspectors and Assistant Assessors.
and Collectors in the matter of levy-
ing the property tax inan arbitrary
manner and root out the rampant
corruption - which has taken deep
roots ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS : (SHRI YOGENDRA
MAKWANA) : (a) Yes, Sir.

(b) and (¢). The Municipal Cor-
porarion of Delhi has reported
that no specific instance of hairas-
ment has been indicated in the news
item. However, action has been
taken by the Corporation against the
defaulting staff of the Property Tax
Department. During the last finan-
cial year (1-4-80 to 31-3-81), in 38
cases involving 58 employees, regular
departmental action was ordered.
22 persons were placed under sus-
pension. In addition, criminal cases
are going on against 3 persons. Ad-
ministrative action, i. e. warnings
have been issued to 20 persons.
The Central Government is also con-
sidering revision of the Delhi Muni-
cipal Laws (Amendment & Valida-
tion) Bill, 1980 in order to remove
vagueness and ambiguity of the word
‘receivable’ used in the context of
determination of rent so that chances
of arbitrary action by the assessment
staff are eliminated.

Raid on Fake Watch Dial Factory
in New Delhi

10005. SHRI NIHAL SINGH :
Will the Minister of HOME
AFFAIRS be pleased to state :

(a8) whether Police raided and
seized a factory engaged in manu-
freturing dials of many famous wa-
tches in the Tank Road, Karol Bagh,
New Delhi on the 3rd April, 1981 ;

(b) if so, the number of persons
taken into custody and the names of
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watches the dials of which were
recovered, indication the value in
each case ; and

go) the action taken against the
guilty persons ?

THE MINISTER OF STATE IN
THE. MINISTRY OF HOME
AFFAIRS (SHR1 YOGENDRA
MAKWANA): (a) factory known
as M/s. R. K. Industries located at
Govind Garh, Sat Nagar, Karol
Bagh, Delhi, manufacturing duplicate
wrist watch dials has been unearthed.

(b) The= proprietor of this factory
was arrested in this connection.
The description and value of each
make of dial is indicated below : —

(a) HMT (Indian Make Dials)
App. value of Rs. 15000/~

(b) Henry Sandoz & Titus (Swiss
make dials) App. value of

Rs. 20000/-.

(¢) Time Star (Indian Make
Dials) App. value of Rs,
5000/-.

(d) Blank New dials app. value
of Rs. 10,000.

{e) Hand Press Machines and a
number of dyes app. value is

MAY 6, 1981
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estimated to be about rupees
one lakh.

(c) A case FIR No. 366 dated
420 IPC has been
registered and the investigation is in
progress.

Overtime Allowance to Police Personnel

10006. SHRI CHIRANJI LAL
SHARMA : Will the Minister of
HOME AFFAIRS be pleased to
state

(a) whether there is a proposal to
pay overtime allowance to police
personnel in view of their long
strenuous duty hours; and

(b) if so, at what stage the propo-
sal stands at present ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA) : (a) and (b). Infor-
mation received so far from the
States, Union Territories and Central
Police Organisations is laid on the
Table of the House. Information
from the remaining States and Union
Territories is being collected and will
be laid on the Table of the House.

Statement

Sl. Name of State/UT/
No. CPOs.
STATES
1. Gujarat

Position intimated by the State Govt./UT/CPOs.

No proposal for grant of overtime allowance to

police personnel is under consideration.

Looking to their duty for long hours and their
deployment and odd hours and on holidays for
maintaining law and order, the State Government
has granted with effect from 1-6-1979 special com-
pensatory allowance of Rs. 75/- p.m. to police
Inspectors and Sub-Inspector and Rs. 60/- p.m. to
Head Constables and Constables.
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2. Himachal Pradesh No. However, the Police personrel from the rank of
Constable to Inspector have already been sanctioned

. a special casual leave of 15 days in a year, in lump-

~.sum in April every year for working long strenuous

rs of duty.
3. Karnataka No proposal.
Maharashtra There is no proposal regarding overtime allowance to

police personnel under consideration in this State
Government. However, a proposal to grant 1efresh-
ment allowance of Rs. 5/- to constabulary and Rs. 6/-
to Police Sub-Inspectors and Photographers per head
per day after performing 10 hours continuous duty
in a day is under active consideration.

5. Madhya Pradesh No such proposal is under consideration of the State

Government.
6. Meghalaya No such proposal in this State.
Nagaland Considering the fact that the police personnel are to

work during sundays/holidays ard during odd hours,
the Government of Nagaland have sanctioned compen-
satory allowances at the rate of 109 of their basic pay
with effect from 1-1-1980 upto the rank of Inspector.

8. Rajasthan The State Government has sanctioned one month extra
pay in a year to all members of Rajasthan Police Subor-
dinate Services in view of their long duty hours.
Besides, 25 days casual Leave is admissible to these
members in a year while the other Government Ser-
vants get 15 days Casual Leave only in a year. No
other proposal is under consideration with this State
Government,

9. Sikkim The State Government is paying non-gazetted police
personnel, an extra month’s salary in view of the
long strenuous duty hours. There is no proposal to
provide police personnel overtime allowance.

UNION TERRITORIES .

1. Andaman & No proposal to pay overtime allowance to police per-
Nicobar Islands sonnel is under consideration.

2. Arunachal Pradesh There is no proposal to pay-overtime allowance to
police personnel. However Diet allowance is sanctio-
ned at the rate of Rs. 4/- per head to ASI, Head
Constables and Constables w.e.f. 20-7-79 on the
following conditions :— (a) As for as possible persons
are not placed on duty for more than 9 months. (b)
Where it becomes only absolutely necessary to deterin
on duty in spells longer than 9 hours an allowance of
Rs. 4/- may be given. (c) When no arrangement for
supply of food is made by A. P. Police. (d) Expendi-
ture on this account should not exceed Rs. 10,000
only per annum.
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3. Chandigarh UT

4, Delhi

5. Lakshadweep
6. Mizoram

7. Pondicherry -

Central Police Organi-
sations
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No. However the Punjab and Haryana Governments
have since sanctioned the grant of one month salary
in lieu of loss of Gazetted holidays to the Police
personnel which is hcin%_rpaid to the deputationists
and direct recruits of Police by the Chandigarh
Administration. :
e
No. However, all the non-gazetted Police Officers
of Delhi Police are being paid one month Compensa-
tory Pay in Januvary each year in lieu of long hours
of duty and their inability to avail gazetted holidays
and weekly off days, in public interest. In addition,
food allowance at the rate of Rs. 4/~ per head per
day is also paid to the ASIs, Head Constables and
Constables when they are required to put in conti-
nuous duty for more than nine hours in the exigen-
cies of service when arrangements for the supply of
food at the place of duty could ot be made. The
payment of this allowance is, however, restricted to
20/25 days in a year per officer.

No.

There is no proposal for payment of overtime allow-
ance to police personnel at present.

No. Non-gazetted police personnel upto and inclusive
of Inspectors of Police are paid one month compen-
satory pay in a year in view of long hours of work
and denial facility of enjoying holidays and weekly
off days.

So far as Central Industrial Security Force is con-
cerned, the non-gazetted personnel are eligible for
a Refereshment Allowance of Rs, 4/- per head per
day, for working beyond 9 hours a day in special
contingencies. This is subject to a limit of 20 days
in a year for each memboer, relaxable up to 25 days
by Director General, Central Industrial Security
Force.

As regards other Central Police Forces, they are
not entitled to any Overtime Allowance nor is there
any proposal for granting them such Allowance.
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Recommendation of Technical Stan-

dards Committee on working of

Police Radio Service in A & N
Islands

10008. SHRI MANORANJAN
BHAKTA : Will the Minister of
HOME AFFAIRS be pleased to
state :

(a) whether Government have set
up a Technical Standards Committee
to examine and report on the work-
ing of the Police Radio Services in
the country and to recommend
measures for standardising and im-
proving the working of the State
Police Radio Organisations;

(b) whether the Committee made
recommendations in  this regard
during 1970;

(c) whether any action has been
taken to implement the recommenda-
tions of Technical Standards Com-
mittee in the Union Territory of
Aradaman and Nicobar Islands;
an

(d) if not, when the recommenda~
tions of the Committee are proposed
to be implemented in Andaman and
Nicobar Islands?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFA-
IRS (SHRI YOGENDRA MAK-
WANA) (a) The Technical
Standards Committee Report which
was originally brought out in the
year 1955 by the Committee set up
by the Government of India was
subsequently revised periodically in
1960 and 1970. The Technical Stand-
ards Committee Report, 1970 was
forwarded to all the State Govern-
ments and Union Territories inclu-
ding Andaman & Nicobar Islands.
The Technical Standards Committee
Report is recommendatory in nature
and helps as a guide-line for the
Police Radio Organisations in the
States and Union Territories includ-
ing Andaman & Nicobur Islands
for laying down scales of staff, for
rationalising pay structure of the
staff, for the creation of special
avenues for promotion for the depart-
mentally qualified personnel, for ad-
vance planning for reorganisation of
the Telecommunication system and
to ensure an efficient Police Telecom-
munication system to cater to the
increasing commitmeits of  the
Police.

(b) The latest Technical Stan-
dards Committee Report was issued
in 1970 and consists of various re-
commendations which act as guide-
lines for the Police Radio Officers in
the States/Union Territories inclu-
ding Andaman & Nicobar Islands.

(c) and (d). A detailed plan for
the reorganisation of the Andaman
and Nicobar Police Radio Organisa-
tion, was prepared in the Director
(Police Tele-Communication) in 1976
taking into account the recommen-
dations of the Technical Standards
Committee and his own personal
experience after visiting the Territory
in December, 1975. On the basis of
this plan, additional operational and
technical stafl was provided in 1978
for the Police Radio Organisation
in Andaman and Nicobar Islands.

- The position was reviewed again and
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further additional operational and
technical posts were sanctioned
recently.

Police Radio Communicationin
A & N Islands

10009. SHRI MANORANJAN
BHAKTA : Will the Mipister of
HOME AFFAIRS be pleased to
state :

(a) what action Government
have taken to strengthen Police
Radio communication which is the
sole means of reliable communi-
cation in the Union Territory of
Andaman and Nicobar Islands ;

(b) whether during 1975, the
Ministry of Home Affairs deputed
one officer to Andaman and Nicobar
Islands to make an on-the-spot
survey and to find out the actual
requirements of the Andaman and
Nicobar Islands Police Radio Orga-
nisation ; and

(c) if so, what action Govern-
ment have tzken to implement the
recommendations made by the de-
puted officer ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS :(SHRI YOGENDRA
MAKWANA) : (a) to (¢). The
Director, Police Telecommunications
was deputed in 1975 to study and
recommend appropriate measures for
strengthening the Police Radio
Organisation in Andaman and
Nicobar Islands. On the basis of his
report additional operational and
technical staff was provided in 1978
for the Police Radio Organisation in
Andaman and Nicobar Islands. The
position has been reviewed again and
further additional operational and
technical posts have been sanctioned
recently.

Memorandum from All India Brick
and Tile Manufacturers Federation

10010. SHRI A. NEELALOHITH-
ADASAN NADAR : Will the Min-
ster of INDUSTRY be pleased to state:
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(a) whether the All India Brick
and Tile Manufacturers Federation
had submitted a memorandum to
Government;

(b) if so, the details of the
memorandum and whether the
me(;norandum has been submitted ;.
an

(c) the action that has been
taken by Government on it ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANIJIT CHANANA) :
(a) : Yes, Sir.

(b) The memorandum was recei-

ved on 24-3-1981. The memo-
randum contained the following
155ues 1 —

1. Difficulty in getting coal due
to low priority allotted for the move-
ment of coal by the Railways,

2. Ministry of Industry in colla-
boration with the State Govts. should
survey and earmark suitable land
for brick industry to ensure easy
availability of suitable clay.

3. Steel should be allocated for
chimneys used in the kilns and for
making moulds by the brick industry
Also, galvanised corrugated sheets
for construction of houses of the
workers should be allocated.

4. Utilisation of waste product
for usc in brick-work done by Central
Building Research Instt., Roorkee
should be disseminated by way of
demonstration.

5. Financial and technical assis-
tance for construciion” of brick
making machines and kilns develo-
ped by Central Building Research
Instt., Roorkee.

6. Constitution of a Brick and
Tile Development Authority who ~
should undertake survey and
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-evaluation of the requirement of brick
industry including ancillary support
for establishment of modern and effi-
cient kilns, as well as equipment and
also establishment of demonstration-
<cum-training centre at Delhi to edu-
cate the manufacturers about using
modern techniques. Study tours
may also be arranged for the manu-
facturers for going abroad to study
appropriate technolegy and modern
techniques of brick and tile manu-
facturing.

7. Rationalisation of laws cove-
ring brick industry with particular
reference to Tamil Nadu Govt.’s
policy about introduction of low
ceiling and also exemption from
royalty payment.

8. To look into the problems of
roofing tile industry, particularly
because there has been a drastic loss
on roofing tiles both in the domestic
market as well as abroad.

(c) The points raised in the
memorandum are being examined.

Inclusion of certain Castes in Scheduled
Caste List in Kerala

10011. SHRI A. NEELALOHI-
THADASAN NADAR : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government of
Kerala have recommended to the
Government of India to include the
Thacha, Chakkuman Vainavas, Peru-
vannan, Palluvan, Kudmubi and
Modiga communities in the list of
Scheduled Castes ;

(b) if so, when the recommen-
dation was received and the action
taken thereon ;

(¢} whether it is a fact that the
‘above communities are ethnically
akin and identical to one or other
community already included in the
list of Scheduled Castes ;

(@) if so, whether there is any
justification in keeping the above
communities out of the list ;

(¢) whether Government propose
to include them in the list ; and

(f) if so, when ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA) (a) to (c). The
Jomt Committee on the Scheduled
Castes and Scheduled Tribes Orders
(Amendment) Bill, 1967 recom-
mended all these communities except
Chakkuman Vainavas in the list of
Scheduled Castes in Kerala State.
The Government of Kerala have
been consulted and their comments
are awaited.

(d) to (f). The proposal would be
considered after the receipt of
comments from the Government of
Kerala.

Civilian Teachers Transferred as
L.D.C. in MLE.S,

10012. SHRI A. NEELALOHI-
THADASAN NADAR : Will the
Minister of DEFENCE be pleased
to state :

(a) how many Civilian teachers
in the Defence (of different scale of
Pay) were trauasferred during 1976
as LDC in M.ES. ;

(b) if so, what was the reason
for it ;

(c) whether such people are get-
ting pension at present after retire-
ment ;

(d) if not, what is the reason for
it ; and

(¢) whethet Government propose
to absorb these L.D. Clerks who
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were formerly working at Hdini Tea-
chers, as Hindi Transiators ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL)
(a) 23 Civilian Teachers were
transferred during 1976 as Lower
Division Clerks in the M.E.S.

(b) Civilian School Masters were
appointed in a purely temporary
capacity in place of Combatant
Unit Education Instructors. They
were adjusted against posts of LDC
in MLE.S. so that they could earn
pensionary benefits when confirmed
in those posts.

(c) and (d). Information is being
collected and will be laid on the
Table of the House.

(¢) No, Sir. Such  adjust-
ment is not permissible under the
existing scheme and no such postis
available in the M. E. 8.

Clearance for setting np of Industrial
Projects in Karnataka

10013. SHRI JANARDHANA
POOJARY : Will the Minister of
INDUSTRY be pleased to state :

(a) the number and details of
industrial projects pertaining to
Karnataka pending clearance with
the Union Government ; and

(b) by when these projects are
likely to be cleared ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANIIT CHANANA) :
(a) and (b). 45 applications for the
grant of Industrial Licences received
in the Secretariat for Industrial
Approvals for setting up Industries
in Karnataka were pending as on
30th April, 1981. These applica-
tions are at various stages of consi-
deration. Details of pending appli-
cations are not divulged pending
Government decision thereon.
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Shifting of Office of Director of
Central Institute of Medicinal and
Aromatic Plants, Jammu

10015. SHRI K.A. RAJAN : Will
the Minister of S8CIENCE AND
TECHNOLOGY be pleased to state :

(a) whether office of the Director
of Central Institute of Medicinal and
Aromatic Plants, Jammu was shifted
to Lucknow in 1977 ;

(b) if so, the reasons therefor ;

(c) the advantages and results.
achieved during the Iast three years ;

(d) the number of visits made by
the Director to Jammu during
1978, 1979 and 1980; and

(¢) the amount spent on each
visit ?

THE MINISTER OF STATE IN
THE  DEPARTMENTS OF
SCIENCE AND TECHNOLOGY,
ELECTRONICS AND ENVIRON-
MENT (SHRI C.P.N. SINGH) :
(a) No, Sir.

{b) Does not arise.

(¢) A Statement is attached.

(d) and (e). The visits made by the
Director, Central Institute of Medi-
cinal and Aromatic Plants (ClI MAP,)
Lucknow to Jammu during the years
1978, 1979 and 1980 and the expendi-
ture incurred on this account is
stated as under :

Year Expenditure
1978 incurred.
Rs. P.
19-2-78 to 23-2-78 951.65
9-4.78 to 13-4-78 959.70
15-9-78 to 20-9-78 993.40
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1979
Rs. P.
8299 to %279 - 92640
19479 t0 29979 97245
1980
12280 to 14280 123640

Apart from the aforesaid visits to
Jammu, Director, CIMAP, L
visited Srinagar in connection Wil
wark of Drug Research Laboratory
(DRL), Jammu, since a unit of DRL.
ammu is functioning there and
where the Headquarters of Jammu &
Kashmir Government arc located
during Summers. The information
of such visits to Srinagar is as
follows :

Year Expenditure
1978 incurred.
. Rs. P.
2-6-78 to  5-6-78 923.30
1979
15-5.79 to 19-5.79 969.90
21-6-79 to 29-6-79 1986.65
14-10-79 to 19-10-79 999.65
1980
23-5-80 to 4-6-80 1502.00
14-10-80 to 28-10-80 1576.35

Statement

Duriwg the lase three years, the
Central Instisute of Medicinal and
Aromaric Plants has developed agro-
technologies om cultivation of many
important mudicinel amd aromatic

These are :—

A. () DJapmmese mint (Mentha
arvensis) Einn subsp. Aa .
Brigaot var. p s Holumes)

21:)) Peppermint (Menthe piperita

(##) Citronella Java (Cymbopogon
winterianus Jowitt)

(iv) Palmarosa (Cymbopogon mar-
tinl var. motia)

(v) Sweet French Basil (Ocimum
basilicum 1.)

(vi) Brgot of Rye (Claviceps
purpurea (Fr.) Tulasne)

(vii) Periwinkle (Catharanthus)
roseus (L.) G. Don)

(viii) Geranium

(ix) Patchouli
(x) Pyrethrum

B. In addition, the following res
searches have been carried out : —

(i) Production of colchicine.

gi) Extraction of total alkaloids
rom the roots of Catharanthus
roseus (L.) G. Don.

(iii) Introduction of high alkaloid
strain of BEgyptian Henbane in
India.

uw . Development of agrotechno-
logy for cultivation of Mexican
spgcies of Dioscorea as a raw
material for diosgenin in UP.

(v) Costus speciosus Sm. a source
of diosgenin.

(vi) Development of high mor
phine, high papaverine containing
disease resistant varieties opium
poppy (papaver Somniferum Lim.)

(vii) Basic studies on Hyose-
yamus muticus L. solasum nigrum
Linn., Gloriosa superba L.

The technologies developed will
go a long way in achieving self-
sufficiency in the production of
medicinal and aromatic plants and
essential oils, requited by Pharma-
centical and perfumery indusfries.
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Collaboration with Fiat Auto,
Italy

10016. SHRI S.M. KRISHNA :
Will the Minister of INDUSTRY
be pleased to state :

a&::) whether Fiat Auto, the
Italian Company has expressed keen-
ness to invest inIndia for joint
ventures with companies here for
manufacture of automobile compo-
nents to be exported to Italy and
third countries ; and

(b) if so, the progress made so
far in promoting these joint ventures?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY:
(SHRI CHARANIT CHANANA):
(a) No, Sir.

(b) Does not arise.

Demonstration during non-aligned
Conference

100M17. SHRI B. V. DESAI:
Will the Minister of HOME
AFFAIRS be pleased to state ;

(a) whether it is a fact that when
the Conference of non-aligned Minis-
ters was going on, some foreign
elements were active in the country
and there was demonstration to focus
the attention of the Conference of
Foreign Ministers on the Soviet pre-
sence in Afghanistan;

(b) if so, whether there were
reports of bomb threats in the area
where the conference was going on;

(c) whether any arrests were
made;

(d) if so, the country to which
these demonstrators belonged ; and

(¢) the action taken against them?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS : (SHRI YOGENDRA
MAKWANA) (a) Some Afghan
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students took out a procession on
the Sth February, 1981, and staged
a peaceful demonstration outside Vig-
yan Bhavan, the venue of the con-
ference, on 10th February, 1981.
The Lohia Vichar Adhyavena
Kendra also took out a procession
on 9-2-1981 in this connection.

(b) An anonymous telephone call
was received on the night of Feb-
ruary 10/11 about planting of ex-
plosive with remote control devices
in all the Eight buildings where
the conference delegates were staying
and also at the venue of the con-
ference. A thorough search of the
buildings was conducted but nothing
incriminating was found.

A suspicious looking envelope
addressed to one of the delegates was
received on 11th February, 1981.
The envelope contained an ampule,
which has been sent for chemical
analysis.

(¢) to (e). The identity of the ano-
nymous caller and sender of the lctter
has not been established, and no
arrest has been made. The demons~
trators were Afghan nationals and
their Indian sympathisers.

Seniority of Inspectors In E.P.F,
Organisation

10018. SHRI RASA BEHARI
BEHERA : Will the Minister of
LABOUR be pleased to state :

(8) whether it isa fact that the
Senior Provident Fund Iaspectors
recruited through and/or promoted
with the approval of UPSC from the
year 1962-63 onwards have been
placed as juniors to those persons of
ministerial rank who had been pos-
ted as Account Officers by virtue of
their passing the E.P.F. Account
Service Examination introduced in
1969 ; and

(b) if so, the reasons therefor ?
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THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI
SINHA) : (a) and (b). - In accord-
ance with the staff pattern laid
down in the Employees Provident
Fund (Staff and Conditions of
Service) Regulations, 1962, there
are 2 different categories of
posts, namely Provident Fund
Inspectors (Grade-I) and Accounts
Officers. Both the categories
of posts are in existence since the

inception of the Staff Regulations
and are borne on a common scale
of Rs. 650-1200. Fifty percent of
the posts of Provident Fund Inspec-
tor (Grade-l) are filled by promotion
and the remaining fifty percent by
direct recruitment through U.P.S.C,
Appointment to the posts of Acco-
unts Officers is made by promotion
on the basis of a departmental com-
petetive examination, failing which,
by transfer on deputation basis, and
failing both, by direct recruitment.
As both the categories of posts are
borne on separate cadres, the senio-
rity of the officials appointed to
the respective posts is being maintain-
ed separately. The above men-
tioned categories of officers are eligi-
ble for consideration for promotion
to the next higher grade post of Assis-
tant Provident Fund Commissioner
{Grade-1) as provided in the Emplo-
yees Provident Fund Organisation
(Commissioners”) Recruitment Rules,
1966 as amended from time to time,
to the extent of fifty percent in accor-
dance with a 11 point rotational
formula prescribed in the said Rules,
and the remaining fifty percent by
direct recruitment through the Union
Public Service Commission. 7The
inter-se position of the officials to
be appointed/promoted to the posts
of Assistant Provident Fund Com-
missioner (Grade-I) is determined in
accordance with the rank assigned
and selection made by the Depart-
mental Promotion Committee/Union
Pablic Service Commission.

Promotion of E.P.F. Inspectors
(Grade IT) to Higher Rank

10019. SHRI RASA BEHARI
BEHERA : Will the Minister of
LABOUR be pleased to state :

. (@) whether it is a fact that
Provident Fund Inspector (Grade II)
cannot be promoted/appointed as
Superintendent in the Employees
Provident Fund as the existing
rules do not provide such promo-
tion/appointment;

(b) whether it is also a fact that
such promotions/appointments have
been made in the Central Office of
the Employees Provident Fund
Organisation ; and

(c) if so, the number of such
appointments and the reasons there-
for ?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI
SINHA): (a) Provident Fund
Inspector (Gr. II) and Superinten-
dents in the Central Office are
appointed on the basis of a common
examination. Hence there is no
question of promotion of Provident
Fund Inspector (Gr. II) as Superin-
tendent. Some of the qualified
candidates are posted as Superinten-
dents in the Central Office and others
as Provident Fund Inspectors in
Regional Offices, depending upon

vacancies/administrative require-
ments.
(b) and (c). Out of eleven candi-

dates who passed the examination
held in December, 1979, seven per-
sons were offered posting as
Superintendents in Central Office.
All of them have joined. The
remaining four candidates who were
being considered for appointment &s
Provident Fund TInspectors (Gr. T1)
at their own request, have also beea
appointed to the g;st of Provident

Fund Inspectors (Cr. 1),
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Amassing of Huge Wealth by Director
of Stores

10020. SHRI R.L. P. VERMA :
Will the Minister of DEFENCE be
pleased to state : -

(a) whether Government are
aware that the present Director of
Standardisation has amassed huge
wealth disproportionate to his in-
come;

(b) whether this officer has built
a 4-1/2 storeyed commercial building
in Vasant Viharat a cost of Rs. 10
lakhs and with a monthly return of
Rs. 40,000;

() whether this officer has in-
vested Rs. 75 lakhs in a firm, named
Indo Firma, Shahdara, Delli and
this firm is supplying substandard
material to Defence;

(d) whether this officer owns a
paint factory, namely Frar India and
a varnish factory, namely Galaxy
Chemicals at Poona which also sup-
ply material to Defence and a large
quantity of spirit is diverted by this
firm in black market in Maharashtra
and Gujarat; and

(e) if so, whether Government
will consider ordering a detailed
probe by CBI or by Vigilance Depart-
ment of Ministry of Defence ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL) : (a)
During the year 1978-79. complaints
were received by the Central Bureau
of Investigations against the present
Director of Standardisation, alleging
that he was in possession of assets
disproportionate to his known sour-
ces of income. We are informed
that Verification was done discreetly
bytheC. B.L., but as no Primg-
facie case was madc out they were
closed.

(b) to (e). These allegations have
recently been brought to the notice:
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of Government and are heing looked
into

Allegati against Regional P.F.
&M Bangalere

10021. SHRI SATYANARAYAN
JATIYA : Will the Minister of
LABOUR be pleased to state :

(a) whether it is a fact that the
Regional Provident Fund Commis-
sioner at Bangalore against whom
certain charges including corruption
were pending has been allowed re-
employment subsequent to the date
of his super-annuation against the
recommendations of the Head of the
Department ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI
SINHA) : (a) Yes, Sir.

(b) Extension was granted on
compassionate grounds on a repre-
sentation by the officer. The alle-
gations agaist the officer are separa-
tely under investigation,

Demonstration of Peasants and
Warkers

10022. SHRI BHOGENDRA
JHA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether a big demonstration
of peasants and workers organised
by left and democratic parties and
mass organisations had been held
at Delhi on the 26th March, 1981 to
ventiliate their grievances and
demands :

(b) ifso, the details thereof and-
Government’s reaction thereta

(¢) whether efforts were made by
various G cot  ageacies. like
Police, Railwaps ste. te detain snd-
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prevent the demonstrators from

reaching Debhi ; and
(d) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWNA) : (a) and (b). The
Central Kisan Coordination Com-

mittee held a rally at Boat
‘Club on the 26th March,
1981. The Charter of Demands

released on the eve of the rally, inclu-
ded demands for remunerative prices
for agriculture produce, increase in
alocation of funds for agriculture,
abolition of levies, reduction in
electricily charges, relief in indebted-
ness, stoppage of acquisition of agri-
cultural lands etc. 'l he Government
is alive to the problems of the far-
mgrs,

(c) No, Sir.
(d) Does not arise.

Air Space violation by China and
Pakistan

10023. DR. VASANT KUMAR
PANDIT : Will the Minister of
DEFENCE be ploased to state ;

(a) whether the attention of
Government has been invited towards
a news item appearing in the ‘Amrita
Bazar Patrika’ dated lst November,
1980 under the caption ‘“Airspace
violatioa by China” ;

(b) if so, the number of viola-
tions committed by the Chinese air-
crafts over Ladakh and Chushul areas
the type of aircrafts and duration
of their flight over Indian Territory ;

(c) whether similar air violations
were also committed by Pakistan
wnaitissconsly over. Xargil area |

(d) if sa, the reciprocal actions
of the Government to fly india
aircrafts over Pakistan and Chinese
territory to keep balance of power
in the area ; and

(¢) whether some Pakistani and
Chinese nationals have also been
arrested while crossing over to India ;
if so, the details thereof together
with reciprocal actions of the Govern-
ment of India ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL):
(a) Yes, Sir.

(b) Some Chinese aircraft had
violated Indian airspace in the Ladakh
area during aerial survey of their
territory between October and
December 80. All these violations
were by their survey aircraft bearing
civilian markings.

(c) No, Sir.

(d) Government of India have
conducted aerial photographic survey
of the terrain on Indian side of the:
India-China border. The Chinese
Government had brought a few
instances of intrusions by Indian
planes into Chinese territory during
the course of this survey.

(¢) During the period from
November 1980 to March 1981, a
very small number of Pakistani

nationals werc apprehended Wwhile
crossing over to the Indian territory.

Centres doing Research in Recycl-
ing Industrial and Atomic Wastages

10024, SHRI XAVIER ARA-
KAL : Will the Minister of
SCIENCE AND TLECHNOLOGY
be pleased tc state :

(a) how many Centres are doing
rasparch in recyeling the indaostrixd
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and atomic wastages and the results
thereof ;

(b) whether there are any units
using the wastages as a source of
energy ;

(c) if so, the assistance given
them ; and

(d) the possibility of using the
waste as a source of new material for
our industrial development ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIE-
NCE AND TECHNOLOGY ELEC-
TRONICS AND ENVIRONMIENT
(SHRI C.P.N. SINGH) : (a) to
(d). A Statement is attached,

Statement

No research is being done in re-
cycling atomic wastes. However,
research is in progress at BARC to
extract from atomic wastes certain
radionuclides which can be used as
source of power.

2. There are a number of re-
search institutes, and national labo-
ratories which inter-alia carry out
R&D work on the recovery and re-
use of industrial wastc materials as
source of new material in the same
industry or in other industries.
Thus, for example, the major insti-
tutions which undertake research
work in recycling wastes for
building material are ; the Central
Building Research Institute (CBRI),
Roorkee ; Regional Research Labg-
ratory (RRL), Jammu; RRL, Jorhat:
Cement Research Institute (CRI),
Delhi and Central Fuel Research
Institute (CFRI), Dhanbad. Some
of the important industrial wastes
which have potential for being re-
cycled into building materials are -
Blast Furnace Slag for manufacturing
portland cement, super sulphated
cement, cement clinkers, foamed slag
aggregate, dense aggregate and slag
wool; Fly-Ash for manufacturing
portland pozzolana cement, ready-
mixed fly-ash concrete, cellular
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concrete building units, Carbonate
Sludge for producing portland
cement, masonary cement and build-
ing lime ; By-product Gypsum in
manufacturing portland cement as
set retarder and building boards and
blocks; and Cinder for production
of concrete building blocks, bricks
and masondry mortar.

3. Utilisation of waste materials
that emanates from various industrial
processes in industries such as iron
and steel, pulp and paper, non-ferrous
metals, distillarics, cane sugar,tex-
tiles, slaughter houses etc. is already
being adopted in the country. Some
examples of such uses are : bagasse
for pulp and paper, molasses for
distillary, slag for ccment and brick
industry, as also recovery of valuable
by-products such as silver from
zincoresidues, nickel and platinum
from used catalyst, harmonal prepa-
rations and liver extracts from
slaughter housc wastes, recovery of
potash and yeast from distillaries
waste, zinc from rayon industry etc.

4. Some Industrial Units are
using wastages as source of energy
e.g..Sugar Mills using waste bagasse
as fuel, Fertilizer and Petro-chemical
industry using waste heat through
waste heat boilers etc. R&D work
on production of fuel briquettes
from waste materials is being under-
taken at RR1, Hyderabad, CFRI,
Dhanbad and WNational Small In-
dustries Corporation (NSIC), New
Delhi. At NSIC the technology for
converting saw dust, forest waste,
rice husk etc. into fuel briquettes
have been tried and evalvated. Pilot
plants have been installed at RRL,
Hyderabad and CFRI, Dhanbad to
produce fuel briguettes from coal-
dust, ricc husk and some agricultural
residues. R&D work on bio-conver-
sion of cellulosic/starcy residues into
ethanol has been taken up at the
UT, Delhi under a project funded
by the Department at a cost of
Rs. 7.39 lakhs. A project for
utilising bagasse as feed-stock in

bio-gas plant has been taken up as
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the National Sugar Institute, Kanpur
with funds to the extent of Rs. 4.20
lakhs provided by DST. Another
project for utilisation of fertilizer
wastes from urea fertilizer factories
has been taken up at IIT, Kanpur at
a cost of nearly Rs. 1 lakh support-
ed by DST.

TAT AN & qdd SR & (a0 aw
3t z% w «few
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Percentage of Population belong
to Scheduled Castes and Schedu::s
Tribes

10026. PROF. MADHU
DANDAVATE : Will the Minister
of HOME AFFAIRS be pleased to
state :

(a) out of the preliminary find-
ings about the estimate of population
on the basis of 1981 Census that
ended receatly, what percentage
belongs to Scheduled Castes and
Scheduled Tribes ; and

(b) out of the population of
Scheduled Castes and Scheduled
Tribes what is the percentage of
those who arc landless labour and
industrial workers ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA) : (a) and (b). The
requisite information is not available
as the compilation of Scheduled
Castes and Scheduled Tribes popu-
lation on the basis of 1981 Census
has just begin.

Western Ghat Hill Development
Programme

10027. SHRI N. DENNIS:
Will the Minister of PLANNING be
pleased to state :

(a) the details of the places
covered under the Western Ghat
Hills Development Programme ; and

(b) the details of the steps taken
to implement the programme ?
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THE MINISTER OF PLAN-
NING AND LABOUR ( SHRI
NARAYAN DATT TIWARI:
(2) Yader the Western Ghats Hill
Development Programme 132 talukas
forming part of the States of
Maharashtra, Karnataka, Kerala,
Tamil Nadu and Union Territory of
Goa, Daman and Diu have been
covered. The names of the Talukas
are given in the enclosed list.

(b) Special Central Assistance is
being provided to accelerate the
development of the Western Ghats
Region. The outlays provided during
the Fifth and Sixth Plans and during
the Annual Plans 1980-81 and
1981-82 are Rs. 20.00 crores, Rs.
75.00 crores, Rs. 9.56 crores and
Rs. 12.70 crores respectively. A
High Level Committee with the Chief
Minister of Maharashtra as Chairman
and Member, Planning Commission
and the Chief Ministers of the other
concerned States as members, pro-
vides the policy direction for the
programme. A Committee of Secre-
taries under the Chairmanship of
Member, Planning Commission
reviews the performance from time
to time.

LIST OF TALUKAS IN WHICH THE
WESTERN GHATS DEVELOPMENT
PROGRAMME 1S BEING IMPLEMEN-
TED AT PRESENT.

State| District Taluka

MAHARASHTRA

Nawgpur
Sakri

Dhulia

Baglan
Kalvan
Surgana
Dindori
Peint
Nasik
Igatpuri

Nasik

Mokhada
Jawahar
Vada
Shahapur
Musbad .

Thana
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Kolaba

Ratnagiri

Kohlapur

Sangh

Satara

Poona

GOA

Goa

KARNATAKA
Belgaum

North Kanara
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Karjat
Khalapur
Sudhagad
Roha
Mangaon
Mahad
Poladpur

Khed

Chiplun
Sangameshwar
Lanja
Rajapur
Deogad
Kankavli
Kudal
Sawantwadi

Shahuwadi
Bavda
Penhala
Radhanagari
Bhudargad
Ajra
Chandgad
Karvir

Shirala

Patan
Jaoli

Wai
Mahabeleshwar

Bhor
Velhe
Mulsahi
Maval
Khed
Ambegaon
Junnar
Haveli

Satari
Sanguam
Canacona

Khamapur

Supa
Karwar
Yeelapur
Ankola
Sirei
Kumta
Siddapur
Hodavar
Bhatkal

24
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' Y .
State| Districe

Shimoga

South Kanara

Chikmagalur

Hassan

Coorg

Mysore
KERALA

Cannanore

Kozhikode

Malapuram

Palghat
Trichur
Eroakulam
Kottayam

Quilon

Trivandruim

Idduki

Taluka

Sagar
Fivhahan

Goodlagur
Udlpl
Karksl
Puttur
Sullia
Belthangudy

Kappa .
Sringeri
Mudigere

Manjrabad

Mercira
Somv. rpet
Virejpet

Hegadevanakole
Gundlupot :

Hosdarg
Talliparembha
Tallicharg
North Wyned
South Wynad
Quilandy
Badagada.
Kozhikode

Ernad

Mannarghat
Palghat
Chittur

Mukandaputsm

Kunnathunad
Muvatapuzhe

Meenachil
Kanjirapally

Pathamamthitta

Rathanpuram
unnartour
uttarakara

Nayyathinkdra
Nedumengatia

Udambanchola
Peeramade

TAMIL NADU

Nilgicis Gudalur
Coonoor

Coimbatore Avanehi
Dharampurim
Udumatpet
Poflachi
Madurai Palani
Kodaikanal
Dindigul
Peciyakulam
Usilampatti
Uthamapalayam
Sankaranayner Koil
Tenkasi
Shenkottah
Ambasamundram
Nanguneri

ﬁmﬁd\tﬁ

Rammnatha  Srivillipathur
Puram Sattur

Kanyskuinari Thovalla
Vilavancode
Kalakulam
Agastheswaram

Employees in Rare Earth Centre
Behrampur

10028. SHRI RAMA CHANDRA
RATH: Will the PRIME MINISTER
be pleased to staté :

(@) the total strength of the
employees of the Rare Earth Centre,
Behrampur;

(b) whether it is a fact that the
lgcal candidates have not been given
adequate employmcnt opportumucs
in the above Centre ;

(c) if so, the reasons therefor; and

(d) the steps Government propose
to take to provide employment' to
the local candidates in future ?
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THE MINISTER OF STATE IN
THE DEPARTMLENIS OF
SCIENCE ANO TECHNOLOGY
ELECTRONICS AND ENVIRON-
MENT (SHRI C.P. N. SINGN):
(a) 1he total strength f employees
of the Orissa Sands Complex
(OSCOM) Project of Indian Rare
Earths Limited at Chatrapur near
ge_l;rampur in Orissa, is at present

87.

(b No, Sir,
(c) and (d) Do not arise.

Expenditure incurred on Rehabilitation
of pcrsons displaced due to agitation
in Assam and other North Eastern

States

10029. SHRI K. MALLANNA ;
Will the Minister of HOME
AFFAIRS be pleased to state the
expenditure incurred by the Central
Government as well as Government
of Assam so far on rehabilitation of
persons displaced due to agitation in
Assam and other North Eastern
States and Union Territories, during
last two years, year-wise ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA) : Information is being
collected and will be laid on the
Table of the House.

Wt d@fagm ® @t dewTw
wt swforeay

10030. =t Tia fasra qragT
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Stortage of Cement for Centrally
Sponsored Projects in Kerala

10031. SHRI A. NEELALOHI
THADASAN NADAR : Will the
Minister of INDUSTRY be pleased
to state :

(a) whether Government of India
are aware of the fact that many
Central/Centrally sponsored waorks
in Kerala are suffering because of
the lack of cement;

(b) whether this matter has been
brought before the Government of
India by the State Government of
Kerala;

(c) if so, the details of the

problem ;

(d) what action has been taken
by Government of India to solve the
problem ?

THE MINISTER OF STATE IN
THE MINISIRY OF INDUSTRY
(SHRI CHARANIIT CHA-
NANA): (a) There is a general
scarcity of cement in the country and
to this extent it is possible that some
of the works in Kerala might have
been affected adversely.
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(b) to (d). The Government of
Kerala have been requested for
increased allocation of cement to the
State. Increased allocation to the
States including the State of Kerala
will be possible only when the availa-
bility position of cement in the
country improves for which every
effort is being made. However,
Government of Kerala is being given
an additional allocation of 1.68 lakh
tonnes per quarter since Quarter 1/81
(January-March, 1981).

Backwardness of Tribal Dlstriets
and Areas

10032, SHRI GIRIDHAR
GOMANGO : Will the Minister of
PLANNING be pleased to refer to
the reply given to U.S5.Q. No. 6891
dated ®th April, 1981 reparding
backwardness of tribal distric'c and
areas and state :

(a) Names of the tribal populated
districts/areas which have made
advancement in education, prosses-
sing rich culture and sports and vast
natural resources like forest and
minerals, State-wise;

(b) the names of the tribal popu-
lated districts/areas yet to get
infrastructural facilities, developmen-
tal schemes, social, educa-
tional and economical uplifiment like
other districts areas within the States
and the systematic survey conducted
by the States and the Government
of India to get the degree of difference
so far in this regard;

(¢) whether his Ministry or any
other Ministries of Government of
India tried to get the advancement
of their sectors in State-wise and
district-wise alongwith the tribal
districts/areas;

(d) if not, how his Ministry have
assessed the development of tribal
districts and answered part (a) and
part (b) in negative; and
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(¢) what is the real picture of the
tribal areas in developmental map of
India?

THE MINISTER OF PLANNING
AND LABOUR: (SHRI NARAYAN
DATT TIWARI) (a) to (e). At
the Centre, data regarding advance-
ment/backwardness in (education),
culture, forest/minerals or other in-
frastructural facilities, are not main-
tained district-wise. 1herefore, it is
not possible to give a comparative
picture for such indicators. However
it is well-known that some of the tri-
bal areas in States like Madhya
Pradesh, Bihar, Orissa, etc., are well
eadowed with forest wealth and
minerals. Also, that tribal areas are
rich in culture and arts though no
qualitative or quantitative judgment
can be formed regarding such aspects
of life. Itis also well known that
areas of tribal concentration are rela-
tively backward in terms of level of
economic development.

Shortage of Scooters and Motor
Rickshaws

10033. SHRI CHIRANIJI LAL
SHARMA : Will the Minister of
INDUSTRY be pleased to state :

(a) whether there is acute shortage
of scooters and motor-rickshaws in
the country; and

(b) if so, steps taken or proposed
to be taken to meet the needs of the
people ?

THE MINISTER OF STATE IN-
THE MINISTRY OF INDUSTRY
{(SHRI CHARANIJIT CHANANA) :
(a) Shortage of some makes of
scooters and three wheelers has been
reported.

(b) Various measures taken by
Government to increase production
of 2-wheeler scooters and auto-
Tickshaws include augmenting of
capacity by M/s. Bajaj Auto Ltd.
from 80,000 nos. to 1,60,0{ 0 nos,
and provision of funds to Scooters
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Indja Ltd. lic sector egter- (c) if so, the result of the enquiry
p?‘:@e towa;ﬂs?‘ﬁbabﬂitation cq F held ) 7 oo T

modérnisatich of its 'plant’ fqt m-
creasing the producnon

'?ansiﬂmq

says $

10034. SHRI CHARANJI LAL
SHARMA : Will the Minister of
DEFENCE be pleased to state

(a) whether his attention has been
drawn to the recent statement of
Sheikh Abdullah, the Chref Minister

l:insa'toliullnir”

of Jammm and Kashmir that “Russia

1s moving closcr to Kashmir” ;

(b) if so, reaction of the Indian
Govemment ; and

(o), stglps to be taken to meet the
R,_ussmu hreat ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
Government have seen a news item
to this effect.

(b) and (c). Government of J &
K have clarificd that the Chief
Minister, ¥ & K., in a public meeting
referred to Afghan developments
which he felt had brought the area
of conflict closer to the borders of
India.

Police hand in Hooch Racket

10035. SHRI CHIRANJI LAL
SHARMA : Will the Minister of
HOME AFFAIRS be pleased to

state :

(a) whether attention of Govern-
ment has been drawn to the news
item published in ‘<Indian Express’
dated 21st January, 1981 under the
caption ~ ‘police  hand in hooch
racket ;

(b) whether the allegation has bean

enquired into ; and

THE MINIST ER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS : (SHRI YOGENDRA
MAK.WANA) : (@) to (€). The
Government have seen the news item,
published in the ‘Indian Express’
dated 21-1-81 under the caption
“Polic Hand in Hooch Racket”.
While no enquiry has. been ordcrcd
into the allegations contained in the,
pews item, an enquiry into the deaths
due to suspected liquor poisouing in
Andha Mughal is being conducted
Bylan Addmona.i Commissioner of

olice.,

Temporary Laboar Employed by
MES. in Leh

10036. SHRI P. NAMGYAL :
Will.the Minister of DEFENCE be
pleased to lay a statement showing :

(2) the number of local persons
engaged as temporary labourers by
the M.'E. 8. Department in Leh
area during the year 1980-81 ;
(todate) ;3

(b) total number of temporary
labourers removed from the service
during’ the morths of February to
April, 1981, alongwith their names,
parentage a.nd residential particulars
and period of employment ;

(c) total number of non local
temporary labourers who were made
permanent by syperseding similar
local labourers alongwith their
names, parentage, residential parti-
culars, qualifications and period of
employmcnt in that organisation ;
and

(d) reasons for replacing local
with non-local labourers and whether
Government propose to stop this
ractice of employing unskilled

bourers from outside the district 27 -
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THE MINISTER OF STATE IN -

THE MINISTRY OF DEFEMCE
(SHRI SHIVRA¥ V. PATIL).%
(a) 271.

(b) On the ‘expiry of sapction
for a particulgr work, all tempora
labourers employed for that parti-
cular work are dischatged. Thg
total number of such femporary
labourers whq, have been discharged
during the period February to April
1981 alongwith theicr names, pagen-
tage and other particulars are bemg
collected.

(c) No non-local temporary
labourer was made permanent by
superseding similarly placed local
labourers.

(d)y No replacement of local
temporary labourers by non-local
temporary labourers has been made,
All local and non-local labourers
have been sponsored by the local
Employment Exchange.

C.S.D. Employees in Ladakh not
getting free Air Travel Concession

10037. SHRI P. NAMGYAL :
Will the Minister of DEFENCE be
pleased to state :

(@) Wwhether it is a fact that C.S.D.

(I) employees working in Ladakh are,

not getti e(f free air travel concession
as enjoyed by similar emplyees like
M. E. 8. working in Ladakh while
going or coming back from leave
during winter when all road communi-
catcllons are blocked due to snowfall;
an

(b), if thereply to (2) abave be in
affirmative, whether similar conces-
sions will be made available to the
employees of C. §. D. (I) and

() ifnot, the reasons therefor ?

. TME MINISTER OF ‘STATE IN
THE MINISTRY OF DEFENCE
(SHR} SHIVRA} V. PATIL):

(3) Yes, Sir.

(b) and (c). A proposal has been
rescived by the Government in this
regard and is under examination.

Chakma Buddhists of Arunachal
Predesh

10038. SHRL P. NAMGYAL :
PROF. NARAIN CHAND.
PARASHAR :

Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether the National Con-
vention of Buddhists held at New
Delhi on the llth and 12th April,
1981 passed aresolution requesting
Government of India to accept the
demand of Chakma Buddhists spread
over Arunachal Pradesh, Meghalaya,
Manipur, Tripura; Assam; Mizoram
and Nagaland for grant of Indian
citizenship which has been denied to
them so far :

(b) if so, the decision taken by
Government on the resolution and
the time by which citizenship is
proposed to be granted to them ;and

(c) if not, the rcasans therefor
and the time by which a decision
would be taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA) :
(a) Government have not received
any such resolution.

(b) and (¢). Do not arise.

FATHAT JATCHAT 6T ATHIN

10039, Y TwrEAT e
T g 4 g FAw w1 FUr w5
f&:

(%) waragax g s gave ¥

2w ¥ caavray ¥arfaay w1 g7 CaTH-
™ F wRm ard fRY g
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o § st At of awqy wafa w7
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Purchase of Mirage-2000 from
France

10040, SHRI MADHAVRAO
' SCINDIA :

SHRI JANARDHANA
POOJARY :

SHRI K. MALLANNA :

will the Minister of DEFENCE
be pleased to state ;

(a) whether Government propose
to purchase Mirage-2000 planes from
France ;

(b) if so, on what terms ; and

(c) whether there is any scheme

to manufacture such planes indige-
nously, if so, the details thereof ?
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THE MINISTER OF STATE
IN THE MINISTRY OF DEFEN-
CE (SHRI SHIVRAJ V. PATIL) :
(a) Manufacturers of Mirage-2000
Aircraft have evinced iaterest In
supply and indigenous manufactaré
of the aircraft in India. Govern-
ment have not taken a view on this
mucr-

(b) and (c): Does not arfse in
view of () above.

Recruitment of Muslims in Border
Security Force.

10041. SHRI R.K. MHALGI :
Will the Minister of HOME AF-
FAIRS be pleased to refer to news
item in ‘Maharashtra Times’ dated
21st February, 1981 captioned
priority for muslims in the matter of
rectuitment to para-military forces
and state :

(a) whether Commandant, Border
Security Force, Bangalore proposed
recruitment for posts of Jawans in
BSSF at Kolhapur on 2nd March,
1981 ;

(b) if so, whether Muslims are
being placed in the same category of
other backward communities for

whom priority is normally given in -

matter of appointmeants to public
services ;

" (¢) if so, the reasons therefor;

(d) whether this priority is in
respect of all Services and grades
and if so, details thereof 3

(e) the circumstances in which

Maharashtra Government has come
-out with a clarification in this regard’
and whether it is in accordance with
Cel(iltral' Govértiment’s instructions ;
an

() If not, the circumstances for
such publicity by State Government

and ‘whether idenfical instances havé’

~occurred in the past ?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME _AF-
FAIRS : (SHRI YOGENDRX
MAKWANA) : (a) The Commandast
proposed to carry out recruitment
of Jawans on the Ist Mérch, 1981,

(b) Recruitmentto  public ser-
vants is to bé made in conformity
with the subsisting rules on the sub-
ject. which provide for reservation
for Scheduled Castes and Scheduled
Tribe communities.

(¢) and (d). Do not arise.

(¢) and (f). A report in the
matter is still awaited from the
Govt. of Maharashtra.

Visit of Chines¢ Military Mission

to Pakistam
10042. SHRI B.V. DHESAI:
SHRI MADHAVYRAO
SCINDIA : Will the Minister of

DEFENCE be pleased to state :

(a) whether attention of the
Government has been drawn to the
press report appearing in the Indian
Express dated 2nd April, 1981 under
the heading Chinese team’s visit
threat to India; Tass 3

(b) if so, whether Russia has
pointed out that the pfoposed large
scale US military assistance to Pak
afid the special China-Pak co-opera-
tion in military sphere would lead
to a dis:uption of the existing ba-
lance of fortes in the sub-cortinent;

(cy is it also a fict th#t aceord-
ing to this report, Chinese military
delegation in Islamabad on 3rd
April, 1981, was the Sthe Chinese
Military mission to visit Pakistan in
the last six months ;

(d) whether from this exchange
of militAry visits between the¢ two
countries, it is clear that both these
countries are Wworking hard to
reate tension in the sub-continent;
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(e) to what extent these frequent
visits of military delegations of China
and Pakistan are considered a
danger to India; and

(f) what steps India is likely to take
in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAY V. PATIL):

(a) Yes, Sir.

(b) Government are alive to the
implications of large scale induction
of US arms into Pakistan and con-
tinuing special Sino-Pak military
relationship..

(¢) Yes, Sir,

(d)to (f). Government are alive
to the implications to our security
from the special Sino~Pak military
relationship.  Government initiate
from time to time necessary steps for
updating our defence preparedness
in the light of developments which
have a bearing on our security.

People living below Poverty Line

10043. SHRI MADHAVRAO
SCINDIA : Will the Minister of
PLANNING be pleased to state :

(a' whatis the assessment about
the number of people living below
poverty line in each of the different
States and Union Territories as
brought out by therecent census
operations ; and

(b) what is the level of poverty
line taken into consideration for
computation of these figures ?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI) : (a) and (b). Since
no income or expenditure schedules
were canvassed in the recent census,
it is not possible to assess the
number of people

living below

poverty line on the basis of the
census operations.

Financial aid to private entre-
preneurs for setting up match
factories

10044. SHRI MANMOHAN
TUDU ; Will the Minister of
INDUSTRY be pleased to state :

(a) whether Government have a
proposal to provide financial aid to
private entrepreneurs for setting up
match factories ;

(b) if so, whether any such
financial help is proposed to be given
to private entrepreneurs of Mayur-
bhanj district of Orissa ; and

(c) the details about the imple-
mentation of such proposal ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANIJIT CHANANA) :
(a) to (¢). Commercial banks and
State Promotional Agencies provide
financial assistance to entrepreneurs
to set up match factories all over
the country. In addition Khadi &
Village Industries Commission have
scheme of assistance to registered
units for promotion of matches.
Mayurbhanj district (being a back-
ward area) is entitled to extra in-
centives and facilities like capital
subsidy, concessional finance and
Income Tax relief etc.

Raid on the premises of Rohtas
Industries in Bihar

10045. PROF. K.K. TEWARI -
Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether a raid was organised
on the premises of Rohtas Industries
in Bihar particularly their cement unit
in the month of March, 1980 ;

(b) whether thousands of cement
bags were found to contain much less |
cement than the specified quantity
and contained sands and ashes ;
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(¢) whether the top managers of
Rohtas Industry were arrested by the
Bihar Police on the spot ; and

(d) if so, the details of the case
and the steps taken by Government
in the matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA): (a) to (d). Infor--
mation is being collected and will
be laid on the Table of the House.

Allocation for Rajasthan for Moder-
nisation of Police Force

10046. SHRI SATISH AGARWAL:
Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given
to Starred Question No. 37 on the
18th  February, 1981 regarding
modernisation of police force and
state :

(a) what would be the allocations
for the State of Rajasthan ; and

(b) when the scheme will be put
into effect ?

THE MINISTER OF STATE IN
‘THE MINISTRY OF HOME
AFFAIRS : (SHRI YOGENDRA
MAKWANA ): (a) During 1980-81,
Central financial assistance amoun-
ting to Rs, 52.78 lakhs was sanctioned
to the Government of Rajasthan for
modernisation of State Police Force.
Proposal for release of Central fmman-
cial assistance during 1981-82 is still
awaited from the State Government.

(b) The Scheme has been put into
<effect from 1980-81.

Demand for Indian Instructors
from Singapore

10047. SHRI K.P. SINGH
DEO : Will the Minister of
DEFENCE be pleased to state ;
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(a) whether lately there has been
a demand for Indian Instructors
from Singapore Air Force :

(b) the number of instructors
requested for and the criteria laid
down by Singapore Air Force for
selection of these instructors ;

(c) the number of Indian lnstruc-
tors available with the requisite
qualifications and how many were
selgcted for being sent to Singapore ;
an

(d) whether in selecting the
instructors any deviation was made
and if so, reasons for the same and
whether applicants for such posts
(i.e.; instructors) could not be
accommodated and if so, whether
they will be included when a demand
comes from other countries next ?

THE MINISTER OF STATE IN
THE MINISIRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL):
(2) Yes, Sir.

(b) The Government of Singa-
pore have requested for deputation
of 10 Indian Air Force Instructors
to train their Air Force pilots in
the basic and advanced stage of
fiying. The criteria supgested by
that Government for selection are
as under : —

(i) Officers should be ‘B’ category
Qualified Flying Instructors;

(ii) Atleast one of the officers
should be an Examinper; and

(iii) The officers should be medi-
) cally fit for flying.

() and (d). It will not be in
public interest to disclose the total
number of lnstructors available in
the IAF with the requisite quali-
fications.  However, selection of
officers for deputation to foreign

Governments is made strictly in
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accordance with the prescribed pro-
cedures and no deviations are per-
mitted, All eligible officers are
considered while making selections.
Applications for such selections
are, therefore, not called for. The
selection of 10 officers for deputa-
tion to the Government of Singa-
pare is presently under the consi-
deration of Government,

Sending of Instructors to Foreign
Countries

10048. SHRI K.P.SINGH DEO :
Will the Minister of DEFENCE be
pleased to state :

(a) whether it is afact that every
year Government of India sends ins-
tructors to foreign countries including
Commonwealth countries from Army,
Navy and Air Force ;

(b) if so, the names of the
countries to which instructors are
sent every year ;

(c) the criteria laid down for the
selection of such instructors ; and

(d) the number of such instructors
sent during the last 6 months 7

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHR1 SHIVRAJ V. PATIL):
(a) If and when requests are
received from friendly foreign
countries, if they can be spared
without affecting our preparedness,

Government  of India depute
instructors from our Defence
Services.

(b) Since 1976, Service instructors
have not been sentto foreign coun-
tries every year, except to Nigeria.

(¢) Criteria for selection are laid
down as per the qualitative require-
ments for each assignment prescribed
by the host country.

(d) 42 Service Officers.
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Diamond Tool Manufactaring Units:

10049. SHRI K. P. SINGH DEO -

SHRI NARAYAN SAHU:

Will the Minister of INDUSTRY be.
pleased to state:

(a) the names of the units manu-
facturing Diamond tools and their
installed capacities;

(b) unit-wise production of Dia-
mond Tools in terms of quantity and
value for the Iast five years with
detailed break-up of the types of
Diamond Tools manufactured by
them;

(¢) the estimated demand for
the different types of Dimond Tools
by 1984-85;

(d) the letter of intent and Indus-
trial Licences issued and their prog-
ress; and

. (e) Government policy regarding
issuing of new licences?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR] CHARANIT1 CHANANA) :
(e;l) dand (b). A statement is atta-
ched.

(c) The Development Panel for
Small Tools estimated the demand
for various diamond tools by 1983-84
at 370,000 nos.

(d) A letter of intent No. LI : 348
(80)/Appln. No. 287 (80) dated
31-7-1980 valid for a period of one
year has been issued to M/s. Punjab
State Industrial Development Cor-
poration Ltd., Chandigarh for esta-
blishment of a new unit for manufac-
ture of various types of diamond
tools. As per letter of intent, the
Corporation is required to file appli-
cations for import of capital goods
andfor foreign collaboration, if
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need be, within the period of validity of the letter of intent. These are

awaited.

(e) . Proposals
dered on merits.

for licensing of additional capacity are being consis

STATEMENT

%‘UANT!TY 1 in numbers
ALUE : in Re. lakhs

PRERODUCTION

1977 1978 1979 1980

-
8. Nameofthe TinuTmoas
No. Company ﬁg“ 52% 2 2 1978
23598 %:-;-_:_s Qty. Value Qty.

Value Qty. Value Qty. Vatue Qty, Value

1. gr%lw:lt‘&ouon 18,000 18,009 7876 41.20 83561 b55.30 10501 66,67 10685 08.86 13877 056,53
0.

-

Bombay

2. Macnelll &
Magor Ltd.,
Caloutta

‘8. Bharat Diamond 43,300 40,000 15649
Industries,
Bombay.

4. L.N.Van 10,398 10,400 6535 39.73
Moppes Diamond
Tools India Ltd .
Madras.

5. Bhukanvala
Diamond Tools
Pvt. Ltd.,

Bombay.

HB.88 16336 B8.21 20486

25,680 20,000 15684 5100 15444 55.60 10322 46,02 12661 G67.09 12680 053.44

-

9.36 18861 n.93 15478 832

B1B1 42.95 0502 52.71 7404 67.00 7661 6119

101,600 75,000 53571 16,84 069865 37.06 64448 47.40 655650 55,11 52312 G210

The various types of diamond tools manufactured by the units are diamond wheels,
mounted points, glass cutters, impregnated lapping wheel, saws, hones, gear and thread

grinding diamond tools, chisels, needle files, etc.

Value of Military Equipment Acquired
by Pak from different Countries

10050. SHRI K. PRADHANI :
Will the Minister of DEFENCE be
pleased to state :

(a) whether Indian Government
have collected information regarding
the value of military equipment
acquired by Pakistan on payment or
credit basis or as gift, from different
countries during last two years;
and

(b) if so, the det‘ails regarding the
quantum_of major items of offensive
capacity included in these items ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAI V. PATIL) : (a)

and (b). Pakistan is known to have
been acquiring Tanks, Aircraft,
Radars, Destroyers, Submarines,

different types of guns and other
military hardware from a number of
countries. It will not be desirable
to disclose details of the information
available with Government.

Central Aid for Tribal Welfare

10051. SHRI K. PRADHANI ;

SHRI R. N. RAKESH :

Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the details regarding the Cen-

tral aid given to the States/Union
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Territories during the last two years,
‘State-wise, for implementation of
‘tribal welfare programme ;

(b) the details regarding the
schemes for which the aid was
given |

(c) whether there have been cases
of diverting this amount for other
purposes also ;

(d) if so, in which States and
how much and the reasons therefor :
and

(¢) the amount that lapsed, State-
wise and the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS : (SHRI YOGENDRA
MAKWANA) (a) and (b). Cen-
tral aid given to states and U.Ts for
implementation of programmes under
the tribal sub-Plan during the last
two years is given in Statement I.

(¢) and (d). Sums given for
tribal sub-Plan progra.mmes are non-
divertible.

(e) Against the budget provision,
amounts lapsed during the last two
years alongwith reason are given in
Statement 1I.

Statement I
Special Central Assistance given under sub-Plan during the year 1979-80 & 1980-81
(Rs. in lakhs)

1979-80 1980-81
State Sub-  Pockets Primi- Total Sub- Pockets Primi- Total
Plan of tive Plan of tive
tribal  tribes tribal  tribes
COn?cn- COI'I_CC‘I‘I~
tration tration
1 2 3 4 5 6 7 8 9
1. Andhra Pradesh 314.00 40.10 20.00 374.10 242.12 70.10 25.00 337.22
2. Assam 306.00 19.80 — 325.80 319.01 —_ — 319.01
3. Bihar 829.00 128.10 15.00 97210 82598 128.10 20.00 973.98
4. Gujarat 486.00 65.20 15.00 566.20 485.44 65.20 18.00 568.64
5. Himachal Pradesh 125.00 — — 125.00 81.22 - - 81.22
6. Karnataka 44.00 - 4.00 48.00 13.17 _— 4.00 17.17
7. Kerala 35.00 — 5.00 40.00  52.00 —_ 5.00 57.00
8. Madhya Pradesh 1611.00 277.90 30.0¢ 1918.80 1610.61 277.90 35.00 1923.5]
9. Maharashtra 333.00 45.60 2.00 380.60 481.56 45.60 17.00 544.16
10. Manipur 126.00 — — 126.00 112.05 — —- 112.05
11. Orissa 880.00 86.10 25.00 991.10 770.35 86.10 30.00 B886.45
12. Rajasthan 327.00 190.00 20.00 537.00 286.49 210.00 20.00 516.49
13. Sikkim — — —_ — 10.00 —_ — 10.00
14. Tamil Nadu 50.00 — 5.00 55.00 73.87 — 7.00 80.87
15. Tripura 120.00 — 10.00 130.00 117.58 -— 13.00 130.58
16. Uttar Pradesh 28.00 2.00 1.00 31.20 15.87 2.20 1.00 19.07
17. West Bengal 309.00 — 500 314.00 359.58 —_ 5.00 364.58
Union Territories :
1. A &N Island 6.75 - 5.75 12.50 1400 — — 14.00
2. Goa, Daman & 15.00 — _ 15.00 12.81 — — 12.81
Diu

594475 855.00 162.75 6962.50 5883.61 885.20 200.00 6968.81
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Statement II
The amounts lapsed during the last two years.
Schemes 1979-.80 1980-81
Budget Released Amount Budget Released Amount Reasons
Provi- lapsed Provi- lapsed
s1o0n s10nNn
(Rs. in lakhs)
Tribal
Sub-Plan
I. Srates
(1 to 17 States) 6935.00 6935.00 Nil 694200 6942.00 Nil
as given in
Annexure-I
i, U.Tr.s.t
A &N Islands 43.00 12.50 30.50 43.00 14.00* 2900 Due to
less require-
Goa, Daman & 22.00 15.00 7.00 15.00 12.81 2,19 ments
Diu of the U.
Ts. in the
TOTAL 7000.00 6962.50 37.50 7000.00 6968.81 31.19 two years.

*Drawn by U.T. according to revised procedure, The question

of release does not arise.

Incidence of Bonded Labour

10052. SHRI NAWAL KISHORE
SHARMA : Will the Minister of
LABOUR be pleased to state :

(a) whether itis a fact that some
persons were involved in bringing a
European TW/Film team to film
various Ashrams in India during a
pational survey on ‘Incidence of
Bonded Labour’ conducted by the
Gandhi Peace Foundation in 1978;

(b) if so, what kind of films have
been produced by this team and
whether permission was given to this
team to take the films on bonded
labour in India; and

(c) whether itis a fact that the
key person involved in this national
survey has been an intermediary in
the BHEL-Seimens deal because of
his German connections and is this
key-man also responsible office-bearer
of Gandhi Peace Foundation?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI
SINHA): (a)to(c). The Gandhi
Peace Foundation had conducted an
estimated survey of the bonded

labour in association with the
National Labour Institute. Three
German nationals were also asso-
ciated in this survey. The Gandhi
Peace Foundation are, however, not
aware of any film team or ofany
involvement of their personnel with
such a team. Permission for filming
is given by the Ministry of Informa-
tion and Broadcasting in consul-
tation with the Ministry of External
Affairs ete. The Gandhi Peace
Foundation has also reported that
no office bearer of the Foundation
had any connection with the BHEL-.
Seimens deal or had anything to do
with it.
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Allotment of Bitumen, Structural
Steel and Cement for Backward
Hill Areas

10055. SHRI HARISH CHANDRA
SINGH RAWAT : Will the Minister
of PLANNING be pleased to state :

(a) whether his Ministrv has advised

the concerned Central Ministries to
allot bitumen, structural  steel
and cement etc. as a special quota
for the backward hill area in various
States with a view to meet the
development requirements thereof;
and

(b) if so, the extent to which
these Ministries have observed 1t?

THE MINISTER OF PLAN-
NING AND LABOUR : (SHRI
NARAIN DUTT TIWARI) : (a) No,
Sir.

(b) Does not arise.

Army Personnel who have taken
their Grievances to Civil Courts

10056. DR. KRUPASINDHU
BHOI :

SHRI K. RAMAMURTHY :

SHRI RAMA CHANDRA
RATH :

Will the Minister of DEFENCE be
pleased to state :

(a) the number of Army personnel
who have at present taken their
grievances to Civil Courts, leaving
the judicial set-up available within
the Army;

(b) whether this is due to the
absence of Appellate Tribunal set up
within the Army;

(c) whether the Judge Adjutant
General has no independent authority
to decide on the merits of the dis-
putes since he is appointed by the
Chief of the Armed Forces; and

(d) if so, the steps proposed to b:
taken for having an independent full-
fledged judicial dpparatiis within the
Army?

MAY 6, 1981
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THE MINISTER OF STATE IN
THE MJNISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL) : (a) 104
cases filed by Army personnel in Civil
Courts against the awards of Court
Martial were pending as on lIst
February, 1981 .

(b) No, Sir. The reccommendations.
of the General Court Martial are
examined on merits by the Chief of
the Army Staff, who is empowered
to grant relief, where considered
necessary,

There is also provision for post
Confirmation Petition to the Central
Government.

(¢) The Judge Advocate General
functions as an adviser on legal
malters and is not vested with any
powers to decide on the merits of a
dispute.

(d) In view of reply to (b) above,
an independent fullfledged judicial
apparatusis not considered necessary.

Reduction in price of Match Boxes

10(_)57. Dr. ‘KRUPASINDHU BHOI:
Will the Minister of INDUSIRY be
pleased to state :

(a) whether the Industrial Adviser
(Chemical) Office of the Develop-
ment Commissioner  (SSI) had
requested All India Chamber of
Match Industries, Sivakasi to get the
prices of wooden and card board
match boxes reduced in licu of the
concessional excise duty being enjoy-
ed by them;

|l

(b) whether even now, the
matches produced by the mechanised
sector paying higher excise duty aie
priced lower than that of matches
of non-mechanised sector units
affiliated to the All TIndia Chamber
of Industries, Sivakasi; and
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(¢) the steps being taken to get
the prices of match boxes reduced
so as to be in proportion to the
excise duty ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANIJIT CHANANA):
(a) Yes, Sir. It was proposed to All
India Chamber of Match Industries,
Sivakasi that the prices of wooden
match boxes and the card board
match boxes manufactured in the
small scale sector should be priced
at 15 paise and 20 paise per match
box respectively.

(b) It is not correct that the
matches produced by the small scale
units are selling at a higher price
then the matches produced by the
mechanised sector.

(¢) Does not arise in view of (b)
above. -
Integrated Industrial plans for Maha-

rashtra and other States

10058. DR.: KRUPASINDHU
BHOI : Will the Minister of INDUS-
TRY be pleased to state :

(a) The active steps being taken
by Government to promote ancilla-
risation of Industries in backward
districts for the purpose of indigeni-
sation of components imported by
big and small public sector under-
takings ;

(b) The broad outlines of the
integrated industrial plan for three
districts prepared by Government of
Maharashtra ; and

(c) The steps being initiated to
ensure that the other State Govern-
ments also prepare such integrated

industrial plans for backward
districts ?
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THE MINISTFR OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANIJIT CHNANA) :
(a) to (c). Under the Industrial
Policy Statement of 23rd July, 1980,
a new strategy for structurally
integrated industrial development has
been initiated through the setting up
of nucleus plants in ideatified indus-
trially backward districts with subs-
tantial linkages in ancillary, small
and cottage units.

Maharashtra Government have
identified districts of Ratnagiri,
Chandrapur and Aurangabad and
formulated a perspective for their
integrated industrial  development
including development of related
infrastructure. Main points of the
proposals are given in the Statement
task force is appointed to
identify specific projects having wide-
spread linkage possibilities for ancil-
larisation to be taken up under
the programme.

being

So far as 10 such Joint Centre-State
Task Forces in respect of Punjab,
Himachal Pradesh, Uttar Pradesh,
Bihar, Madhya Pradesh. Andhra
Pradesh, Kerala, Orissa, Jammu &
Kashmir and Nagaland have been set
up. Task Force reports on Goindwal
Sahib in Punjab and Chandak in
Orissa have already been completed
and further follow up action is being
taken for implementing the action
programmes suggested.

A Steering Committee in the
Ministry of Industry, headed by
Secretary (ID), is keeping close watch
on the progress of the programme in
different stages of implementation.
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Statement

List of Industrial Projects, investment and employment envisaged in the Integrated
Industrial Plans of selected backward districts prepared by Govt. of Maharashtra.

Name of Industrial projects prepared in the Investment Expenditure
district integrated plans proposed  Expected
(Rs. crores) employment
(No.)
1 2 3 4
Aurangabad i. Contraceptive project 3.85 600
ii. Small Electronic Telephone Exchange 5.00 400
iii. Spinning mill 18.00 1500
iv. Light engineering items 5.00 380
v. Industrial valves 1.10 250
vi. Blended yarn 5.00 600
vii. Instant coffee 2.30 175
viii. Sodim vapom lamps 2.00 100
ix. Forged items, including expansion of
cxisting unit 3.70 —_
X. Tapper and roller bearings 8.00 350
xi, Single super phosphate 3.00 300
xii. Pre-recorded cassettes 2.00 100
Chandrapur i. Integrated Iron & Steel complex at Ashti. 150.00 600
ii. Low temperature carbonisation plant 110.00 is0
iii. Litho-phone project 0.20 65
iv. Porcelain ware project 5.00 700
v. Refractory project 0.80 500
vi. Rayon grade pulp project 1392.00 1400
vii. Cement plants 120,00
viii, Mini cement plants 4.00 200
ix. High tension insulators project 8.00 350
Xx. Paper project 10.00 300
xi. Paper plant at Ashti 30.00 1200
xii. Leather tannery 1.25 250
Ratnagiri i. Bharat Aluminium Co. Project 55.00 600
ii. Sheet Rolling Mill 5.30 625
iii. Small Scale Units of Aluminium products
(3 Nos.) 1.20 600
iv. Sponge Titanium plant 13.00 300
v. Thermal Power Station 550.00 1000
vi. Bayer (India) Ltd. 96.001 600
vii. Spinning Mill 12.00 1200
viii. Automotive foundry . 6.00 . 500
ix. Cast Tool Plant 3.00 600

X. Large scale Project (by 3 companies yet to
be worked out)

xi. Electronic complex of Meliron 0.76 100
xii. Small Ancillary Units 0.15 50
xiii. AM/FM Radio receivers 0.08 50

xiv. Straw Board Unit 0.50 50
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Application of MRTP Provisions to
Match Box Manufacturing Factoiy
Sivakasi

1°059. DR. KRUPASINDHU
BHOI : Will the Minister of
INDUSTRY be pleased to state :

(a) whether in view of excise
duty of Rs, 26.06 crores paid in
1979480 by match box maaufactur-
ing units of Sivakasi, which are
owned by the members of one family,
Government propose to make the
provisions of MRTP Act applicable
to these units; and

(b) the reasons for not imposing
a ceiling on production of matches
by these units, which have proved
to be the bone of cottage and tiny
match units in the country ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI1 CHARANIJIT CHANANA):
(a) Government has no information
regarding one family owning the
match box manufacturing umits of
Sivakasi, Under the present Excise
rules, a separate L-4 licence hasto
be obtained for each unit and where
one licensee has more than >ne unit
with him, the total production in all
the units is taken into account for
realising Fxcise duty.

(b) At present there is no ceiling
on production of matches by the
small scale units. However, a ceiling
on the clearance by the Cottage
Sector Units at concessional rates of
excise duty has. been reimposed by
the Government at 120 million
matches during a financial year, the
production in any calender month
not exceeding 15 million matches.

'Use of Scientific Instruments for
Detention of Offenders/Smugglers

10060, SHRI R N. RAKESH:
Will the Minister of HOME
"AFFAIRS be pleased to state :

(a) whether Government are con-

A

or - d

‘sidering uniform use of some modern
=ldnﬁ”u instrumaents i ctocting

white collar offenders, international
smugglers and organised offenders ;

{b) whether some foreign assis-
tance has also been taken for this
purpose ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA) : (a) Government
have taken a decision to introduce
application of scientific aids to
investigate all crimes including white
collar crimes/smuggling etc. A
variety of scientific instruments are
used by the Customs Authorities as
aids in anti-smuggling operations.

(b) and (c). While no foreign
assistance has been taken for this
purpose, the Bureau of Police
Research & Development has under-
taken a study and evaluation of
such modern scientific instruments
as have been successfully used in
the detection of crimes in other
countries and quite a few such items
have been provided to the Police
investigating agencies. Police Officers
have also been deputed to undergo
certain specialised courses abroad to

familiarise themselves with the
modern and latest techniques of
investigation.

Permission for cutting trees
in Delhi

10061. SHRI R.N. RAKESH :
Wil the Minister of HOME
AFFAIRS be pleased to state :

(a) whether the permission of
Delhi Administration is required for
cutting of trees in Delhi State
including trees in scientific institu-
tions in Delhi ; and

the mber of permissions
m(:%d dﬂﬂg: 1980 _md%ll 9
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA

MAKWANA): (a) Yes, Sir.

(b) 27 in 1980 and 34in 1981
(upto 30th April, 1981.)

Military Schools in Tribal Areas

10062. SHRI JAI NARAIN
ROAT : Will the Minister of
DEFENCE be pleased to state :

(a) the number of military schools
so far opened in the tribal areas for
the involvement of tribals in defence
activities, State-wise figures ;

(b) the number of military schools
proposed to be opened during the
Sixth Plan period, State-wise figures ;
and

(¢) ifthe answer of (a) and (b)
is in negative, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAIJ V. PATIL) : (a) to
(c). Military Schools are ordinary
educational institutions primarily to
give general education to boys of
Defence personnel upto Class XII.
They do not help involve boys in
defence activities. Nonc of the exist-
ing 5 military schools in the country
is in tribal areas. No new military
school is presently proposed for being
opened during the Sixth Plan. How-
ever, with regard to the existing 5
military schools at Chail, Ajmer, Bel-
gaum, Bangalore and Dholpur, while
other students get admission in the
. order of merit in the entrance exami-
nations, boys of Scheduled Tribes

- MAY 6, 1981
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and the Scheduled Caste community
JCOs and other ranks get admis-
sion if they secure the minimum
qualifying marks,

Adivasi Regiment

10063. SHRI JAI NARAIN
ROAT : Will the Minister of
DEFENCE be pleased to state :

(a) whether Government propose
to constitute an Adivasi Regiment
for the involvement of tribals in
Defence activities; and

(b) if so, the details thereof in
this regard and if not, the reasons
therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCL
(SHRI SHIVRAJ V. PATIL) : (a) No,
Sir.

(b) Government have decided
not to raise any Regiment on class
or caste basis. However, efforts are
being made to increase recruitment
of Adivasies in the Indian Army by
intensifying recruitment in Adivasi
areas,

Foreign Money Dpnations to Institu-
tions of Gandhi Peace Foundation

10064. SHRI SUBHASH YADAY:
Will the Minister of HOME
AFFAIRS be pleased to state :

(a) how many institutions with*
which Shri Radhakrishna of Gandhi
Peace Foundation is comnected, are’
getting foreign money as donations;

(b) whether Association of Volun-

- .#ary Agensies far Rural Development,
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"AVARD Foundation for Rural
Development, Gandhi Peace Centre,
“New Delhi, AFPRO, New Delhi,
Consortium for Rural Techno-
logy, New Delhi, Foundation for
.Rural Recovery and Rural Develop-
ment, New Delhi, received foreign
money:

(e) if so, to what extent and for
what purpose; and

(d) whether any political activity
was involved in such foreign aids?

THE MINISTER OF STATE IN

THE MINISTRY OF HOME
AFFAIRS : (SHRI YOGENDRA
MAKWANA) : (a) Following

five organisations with which Shri
Radhakrishna of Gandhi Peace
Foundation is connected, are receiv-
ing foreign contribution :

(i) Gandhi Peace Foundation,
New Delhi,

(i) Association of Voluntafj
*Agencies for Rural Develop-
-ment, New Delhi (AVARD)

(iiiy AVARD—Fopundation for
Rural Development, New
Delhi.

(iv) Action for Food Production
(AFPRO), New Delhi.

(v) Foundation for Rural Reco-
very and Development, New
Delhi.

(b) Except the Consortium for
Rural Technology, New Delhi all
other organisations in question, have
repotted receipt of foreign contribu-
tions, under 6 (i) of the FCR Act,
1976.

(¢) A statement is attached.

(d) No information in this regard
is available.
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Cadre Review For D.G.1.

10065. SHRI M. KANDA-
SAWMY : Wili the Minister of DE~
FENCE be pleased to state :

(a8) Whether there is a Cadre
review for DGI set up ;

(b) is it true that cadre review
proposal has been prepared by ‘per-
manently seconded’ service officers
and civilian scientists are having no
knowledge about it ;

(¢©) is it true that promotion
changes varying from 200 to 50 per-
cent are available for permanently
seconded Majors upto Brigadiers ;

(d) if so, why a cadre review is
required for permanently seconded
service officers ; and

(e) whether Government propose
to decide upon the ratio of civilian
officers to service officers before
finalising cadre review and also de-
cide their equivalency ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL) : (a)
and (b). A review of the cadre
structure of ofhcers and staff in the
DGI Organisation is under consider-
ation. Certain proposals in this
regard were submitted in October,
1980 by the then Director General
of Inspection. It is however, pro-
osed to review the cadre structure
in the DGI Organisation in accord-
ance with the guidelines laid down
by the Department of personnel
Administrative Reforms and the
principles/norms underlying the cadre
reviews already completed in some
other sister Departments/Organisa-
tions. :

() and (4d). No permanently
seconded service officer has been
promoted to the next higher rank,
before completion of minimum years
of rockonable commissioned service,
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laid down for such promotions in
the regular Army. A cadre review
of the service officers working in the
DGI1 Oiganisation would also be re-
quired in or to determine the total
cadre structure of officers both civi-
lian and service, in the organisation.

(¢) No, Sir. Government will
however give due consideration to
these aspects while carrying out the
cadre review of the DGI Organi-
sation.

Service Rules Governing D.G.1.

10066. SHRI AJIT KUMAR
SAHA : Will the Minister of
DEFENCE be pleased to state :

(a) whether it is true there is no
set of statutory service rules govern-
ing DGI Organisation and all posts
are created arbitrarily and invaria-
bly based on the proposal and recom-
mendation of permanently seconded
service officers ;

(b) if so, the reasons why
organisation serviee rules have not
yet been formulated :

(c) the reasons why ratio between
cadres has not yet been fixed ;

(d) what happened to the
common cadre proposal for-
mulated by JS (PS) in 1979 ; and

(e) what steps are contemplated
to prevent misuse of position by
permanently seconded officers ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
and (b). The Civilian officers and
employees in the DG!I Organisation
are governed by their respective
statutory Service Rules ; the Service
Officers, however, continue to be
governed by the Army, Navy and
Air Force Acts, Rules and Defence
Service Regulations.



271 " Written Answers -

All posts in the DGI Organisation -

are created on the basis of proposals
received from the Heads of various
Establishments, who are both Service
and- Civilian officers, after the
necessity for such posts is established
on the basis of examination in depth
carried out by the executive and
Finance Branches of the Ministry of
Defence.

(¢) Since no Cadre review of
DGI Organisation has so far been
conducted, it has not been possible
to lay down ratios between Civilian
and Service officers. While it may
not be feasible or even desirable to
lay down rigid ratios keeping in view
the nature and quantum of work,
these aspects will be given due con-
sideration while conducting  the
cadre review of DGI Organisation.

(d) No,commor cadre proposal

was foxmulateu by the then J8 (PS)

ir 1979,

(e) Misuse of position by per-
manently seconded secrvice officers
can bz dealt with under the existing
rules,

Take Over of Kamani Group of
Companies

10067. SHRI DIGVIJAY SINGH :
Will the Minister of INDUSTRY be
pleased to refer to the reply given to
Unstarred Question No. 6074 on the
30th July, 1980 regarding closure of
Kamant Group of Industries due to
internal-dispute, and state :

(a) -.whether Government have
revised its decision since the Viren
Shah Report of Arbitration has been
made p‘ubllc and

{b) _ whether to avoid lay off of
900 ‘workers, Government have deci-
ded to take over the companies if the
Directors do not follow the recomen-
dations of the Report within a speci-
fied time ?
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANIJIT CHANANA) :
(a) and (b). Government are not
aware of the details of the Viren Shah
Report of Arbitration on the affairs
of the Kamani Group of Industries.
However, from the reports appearing
in Economic Times dated 18-3-1981,
it appears that the dispute is an
internal affair and as such, it is for
the concerned management to take
appropriate action on the reported
arbitration awards. There is no pro-
posal under Central Government’s
consideration tn take over manage-
ment of the Kamani Group of Indus-
tries or any of its units under the
provisions of the Industries (Develop-
ment and Regulation) Act.

Tea Machinery

10068. SHRI K. MALLANNA :
Will the Minister of INDUSTRY be
pleased to state :

(4) whether China has developed
tea machinery by copying the design
of Indian tea machinery supplied to
Japan and have become so cautious
that they recently declined an order
from Hong Kong fearing that the
design of machinery may again be
smuggled out to China ; and

(b) if so, the reaction of Indiin
Government in this regard - ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
SHRICHARANIJIT CHANANA) :
(a) and (b). There is no information
about any such development.

Construction of a Temple in E. P. F.-
Enclave, New Delhi

10069. SHRIT. R. SHAMANNA
Will the Minister of LABOUR: be
pleased to state :

(a) whether it isa fact that an
unauthorised  construction of a
temple is nearing completion in the
Bhavishya Nidhi Enclave, New
Delhi;
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(b) whether the request for alot-
ment of suitable place received from
the employees belonging to the
Minority cemmunities for construc-
tion of places of worship of their
faiths have been rejected by the
Commissioner;

(c) whetheritis also a fact that
the official construction material is
being used for this temple and the
daily rated workers of the office have
been deployed to help the construce
tion and despite written complaints
from the Care-Taker of the Colony
no action has been taken to stop the
unauthorised construction ; and

(d) if so, the action taken or
proposed to be taken by Government
in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI
SINHA). The Provident Fund
Aauthorities have stated & under : —

(a) Tt isa factthat the construc-
tion of an unauthorised temple was
started in the Employees Provident
Fund Staff Colony at Bhavishya
Nidhi Enclave, New Delhi of which
walls of the height of 2 to 4 feet
were constructed.

(b) Two employees belonging to
two different religious communities
of the Employees Provident Fund
Organisation sought permission of
the authorities for allotment of
suitable pieces of land for construc-
tion of places of worship, no re
has been given to them, since it 1§
not the functioni of the Organisation
to provide/allot sites for construction
of places of worship.

. (e) and(d). Bricks of a demo-
lished boundary wall of the colony
were used for the construction in
question. Two labourers were en-
gaged by one of the employees of
the ‘Regional Office, Delhi. Action

has already been taken by the Provi-
dent Fund Authorities to instruct
the employee concerned to desist
from such efforts. A report has also
been lodged with the Police
regarding this attempted unautho-
rised construction.

Liquidation of Shree Shakti Mills
Ltd. Bombay

10070. SHRI GEORGE FER-
NANDES : Will the Minister of
LABOUR be pleased to State :

(a) whether Shree Shakti Mills
Ltd. of Bombay have been liquidated
by an order of the Bombay High
Court ;

(b) if so, what are the circums-
tances in which the company came
to be liquidated ;

(¢) how many workers have been
rendered unemployed ; and

(d) what steps Government are
taking to look into the workers’
problems ?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI
SINHA) : (a) Shrec  Shakti Mills
Ltd., Bombay was ordered to be
wound up by the High Court, Bom-
bay on 21st January, 8! in Company
Petition (No. 308 of 1978) filed by
M/s Mahindra Ugine Steel Co. Ltd.

(b) The Company was ordered to
be wound up under the provisions
of Section 433 (¢) of the Companies
Act, 1956 as the Company was
indebted to the Petitioners to the
extent of Rs. 21,36,575 and further
interest of Rs. 20 lakhs @@ 159 per
annum from the date of filing the
petition till payment or realisation
thereof.

(¢) and (d). Information is awai-
ted from the Government of Maha-
rashtra, which is the appropriate
Government under the Industrial
Disputes Act, 1947.
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Recommendations of AR.C. on
State Administration

10071. SHRI GIRIDHAR
GOMANGO : Will the Minister of
HOME AFFAIRS be pleased to
state :

(a) the observations and recom-
mendations made by the Adminis-
trative Reforms Commission in their
Report on State Administration re-
lating to the reorganisation of
districts ;

(b) the Commissions or Com-
mittees appointed by the States for
reorganisation of the districts after
ARC recommendations and the
districts reorganised so far, State-
wise

(¢) the  districts, State-wise
covered at the time of States re-
organisation and subsequently re-
organised on the basis of ARC
recommendations ;

(d) the names of tribal concen-
tration districts and the area there-
for, State-wise :

{¢) whether Statcs having tribal
population proposed to reorganise
the districts for better administration
of districts particularly of Fifth
Schedule and Sixth Areas ; and

(f) the funds provided by Central
Government to the States in Fifth
and Sixth Plans, State-wise ; and
measures taken by the States to
reorganise tehsils so far before dec-
laring the proposed new districts in
Orissa and other States ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHR1 YOGENDRA
MAKWANA): (a) The observa-
tions and the recommendation of

o
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ARC relating to the reorganisation
districts are reproduced below :

Size of the District

The districts in the country vary
widely both in respect of area and
population. While it is true that
the administrative staff in a bigger
district is suitably reinforced to
handle the larger volume of work
generated, there is little doubt about
the fact that there is always an
optimum size for a district, beyond
which the problems of co-ordination
would tend to make administration
tax, inefficient and ineffective.

The districts, now in existence,
have remained, administrative units
for several decades past. And no
wonder the people have developed a
kind of local attachment to them.
Any alteration in their arcas is,
therefore, likely to lead to public
agitation of some kind or orther.

In the present chmate in the
country, which is surcharged with
parochial sentiment and emotion,
it would not be easy to bring about
a reorganisaton of the eXisting
districts. In any cuse, it will not be
possible for the Commission to under-
take a close and detailed examination
of this problem and make recom-
mendations for rcorganising the
districts. The magnitude of the
work involved is such that if a single
body werec to embark upon it, it
would not b2 able to complete it
even within a decade. It would,
therefore, be more appropriate for
cach State to underiake this work at
a later date when times are better

ed for it, The people concerned
will have to be consulted, and, to
the maximum extent practicable,
attempts should be made to carry
public opinion in favour of the
alteration of boundaries, if any. In
this connection a committee may
have to be appointed ineach State
for ascertaining public opinion,
gathering necessary evidence and
making suitable recommendations.
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Recommendation 21

. We recommend that when condi-
tions are more propitious for con-
sidering the question of readju-ting
the boundaries of districts, the State
Governments may appeint com-
mittees for the purpose of examining
the size and boundaries of districts
in the light of administrative
requircments.

(b) to (f). The information is being
collected and will be laid on the
Table of the House.

Declaration of Ladakhis as
Scheduled Tribes

10072, SHRI P. NAMGYAL :
Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that the
Jammu and Kashmir Government
has recommended to the Central
Goverenmnt for declaring Ladakhis
inJ & K State as scheduled tribes as
reported by the Hindustan Times of
February, 19, 1981 ;

(b) if so, the salient features of
the recommendations and whether
the Government of India will consi-
der declaring Ladukhis as scheduled
tribes and if not, the reesons
therefor ; and

(¢) whether Government propose
to lay a copy of the recommendations
forwarded by the State Government
on the Table of the House ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS : (SHRI YOGLNDRA
MAKWANA) : (a) No, Sir.

{b) The proposal regarding speci-
fication of Ladakhis as Scheduled
Tribes in Jammu and Kashmir Stute
would be duly considered when the
Government undertakes legislation
for the revision of the list of Schedu-
ied Castes & Scheduled Tribes.

(¢) Does not atise.

Fire in N. T. C. Showroom in Khan
Market

10073. SHRI RAM VILAS
PASWAN : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) whether it is a fact that there
was a fire in the Khan Market Show-
room of the National Textile Corpora-
tion on the eve of Diwali, in 1981 ;

(b) the report of the concerned
Officials about the cause of the fire
and the issue of licence for the sale
of fireworks by the Delhi Police ; and

(¢) the circumstances and pressures
under which the fireworks licence was
issued to a cloth merchant and that
too outside the cloth shop ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFA-
IRS : (SHRI YOGENDRA MAK-
WANA): (a) One of the affected
shops in the Khan Market fire on 8th
November, 1980, was the show room
of the National Textiles Corporation.

(b) According o the preliminary
investigation, @ broke out acci-
dentally in a stock of fireworks and
spread rapidly to other shops. A
Magisterial enquiry into the incident
was ordered and the report of the
Magistrate is still awaited.

(¢) As in the previous ycar,
licence was issued to Shri Ashok
Goel, Shop No. 64-B (M/s National
Cloth House), Khan Market, for
sale of fireworks from within the
premises of the shop, and not [‘or
sale and exhibition ot crakers outuide

" the premises. There being no regular

dealers for fireeworks in various
colonies, in view of the seasonal
demand confined to a few days in
the year, licences are issued to shop-
keepers engaged in different trades:
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Action Against Hotel in
Fatehpuri, Delhi

10074. SHRI K. LAKKAPPA:
Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government’s atten-
tion has been drawn to news-item
captioned ““Ministry’s interest in
minor incident” appearing in the
Indian Express of 14th March, 1981
in which officials of Ministry of
Hame Affairs are reported to have
pressurised Delhi Police unautho-
risedly to take action against the owner
of a hotel in Fatehpuri, Delhi;

(b) if so, the details thereof ;

(c) thec persons who misused their
official position and the reasons
therefor; and

(d) the steps Government propose
to take in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS : (SHRI YOGENDRA
MAKWANA) : la‘ Yes, Sir,

(b) On a complaint of Shri
Kumar that he gias beatenh:vhle\f‘lml:‘:
visited Mewa Hotal, a case vide
FIR No. 200 dated 5-3-1981 under
Sections 323/341/34 IPC was regis-
;er:}r;;:ilé t_('}n the bbasis of another

ation given by the complai
on 6-3-1981, Sccti{m 506 I%Cln:'g:
also added. 1In this connection, five
persons were arrested. The case was

challaned and put up in t
on ]-4-1981. P he court

() and (d). A representation
made by the complainant to the
:‘Jnt:h on g“omh_ 'Edlmster was forwarded
o the i Police for iry int
the et enquiry into
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Arrangements for Ocean Policy
Planning in the Light of Develop-
ment of Law of the Sea

10075. SHRI K. MALLANNA :
Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that a new
institutional arrangement for Ocean
policy planning and effective manage-
ment of the maintaining zones of
India in the light of development of
the law of the sea is under the consi-
deration of Government; and

(b) if so, the details thereof ?

THE MINISTER QF STATE IN
THE MINISTRY OF DEFENCE
(SHR1 SHIVRAJ V. PATIL) :
(a) and (b). Yes, Sir. A new Depart-

ment of Ocean Development is

being set up. The details are being

worked out,

Death of Sepoy in C.O.D. Prison ip
- Delhi

10076. SHRI V. KISHORE

CHANDRA S. DEO :
PROF. P.J.KURIEN :
SHRI DHARAM BIR

SINHA : Will the Minister of

DEFENCE be pleased to state :

(@) the details of the inquiry
report about the death of Sepoy
Kunjan Lazar of Defence Security
Corps inC.0.D , prison in Delhi:

(b) the action taken on the basis
of the report; and

(c) whether any compensation has'
been provided to the dependents 7

THE MINISTER OF STATE IN'
THE MINISTRY OF DEFENCE’
(SHRI SHIYRAJ V. PATIL) :°
(a) to (¢) The findings of the
Staff Court of Inquiry appointed to
investigate into- deatft of Sepoy
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Kunjan Lazar in COD Delhi Cantt.,
are as given below :—

Sepoy Kunjan Lazar was interroga-~
ted in connection with his involve-
mentt in an attemipted theft in COD,
Delhi, on 15th/16th November, 1980
and the previous theft which occur-
red in COD Delhi. He was placed
under arrest under the Army
authorities. He remained there for
two days from 16th 1o 18th
November, 1580. After interrogation
on the night of 18th/19th November
1980, he was being taken back to his
cell by two Army escorts during which
he managed to free himself but while
running he tripped over a small hole
and fell ona concrete slab. When
he got up and ran again, he was
trapped in a barbed wire fence.
Then he turned, ran and again fell
over a tree stump striking against
an adjacent angle iron picket before
being over powered by the escorts.

~ Sepoy Kunjan Lazar while strugg~
ing to free himself was banged hard
against the angle iron picket and
again on the hard ground by the two
escorts till he stopped struggling.
He was then dragged down the slope
of the static water tank by thees-
corts. In this condition when he was
brought towards the Quarter Guard,
he collapsed and fell on the ground.
The Nursing Assistant who was
summoned to the spot examined
Sepoy Lazar and found him lifeless.
According to the medical opinion
taken during the Court of Inquiry
the cause of death was due to shock
as a result of multiple injuries which
were ante-mortem and could be
produced by blunt force and that
Sepoy Lazar could have sustained
fatal injuries during his escape and
subsequent struggle with the two
escofts at the time of being
captured.

GOC, Delhi Area, has accepted
the findings of the Court of Inquiry
and directed that disciP]inary action
should be taken against the two
‘escorts Who in the process of captare

(iv) Amount paid

of Sepoy Lazar during his escape-bid,
used force against Him.

The following payments have bee
made to the family of late Sepoy
Kunjan Lazan ;—

Rs.

(i) Amount despatched from 30,0c0
Army Group Insurance
Scheme

(1)) Amount paid on account 584.35
of final settlement of old
dues

(ili)) Amount contributed by 531.00

all ranks of COD

from 700.00
Defence Security Corps
Benevolent Fund

(v) AFPP Fund 1,100,00

Total 32,915.35

Review on Nuclear Policy

10077, SHRI MADHAVRAO
SCINDIA : Will the Minister of
DEFENCE be pleased to state :

(a) whether in view of the US
proposal to provide nuclear weapons,
know-how and resources to Pakistan,
even by modifying the non-protifera-
tion Treaty for the purpose, Govern-
ment have reviewed their nuclear
policy;

(b) if so, whether Government
propose to go in for procurement or
production of nuclear weaponsinclud-
ing hydrogen bomb; and

(c) if so, at what stage 7
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THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): ()
There is no information to suggest
that USA is considering making
available nuclear weapons, know-how
and resources in order to make
Pakistan a nuclear power.

(b) and (c). Our Atomic Energy
Policy is aimed at utilising this energy
for peaceful purposes.

Implementation of Directives on
Explosives by Kerala

10078. SHRI V. 8. VIJAYA-
RAGHAVAN : Will the Minister of
HOME AFFAIRS be pleased (o
state :

(a) whether it is a fact that Kerala
Government has not implemented the
Central directives regarding the
manufacturing of explosives and the
distribution of the chemicals which
are used in explosives;

(b) whether it is also a fact that as
a result of non-implementation of
the Central directives, manufacturing
of explosives is taking place on a
large scale in many parts of Kerala,
particularly in Cannanore district;
and

(c) if so, the steps taken to get the
Central directives Implemented by the
State Government ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA) : (a) to (). The
requisite information has been called
for from the Government of Kerala
which will be laid on the Table of
the House on receipt:
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Grievances of Employees in H.M.T,
Hyderabad

10079. SHR1 R. R. BHOLE:
Will the Minister of INDUSTRY
be pleased to state :

(a) whether the General Manager
H.M.T., Hyderabad has recently
issuedd & Memorandum threatening
the employees for disciplinary action
in case they represent their grievan-
ces to Government through Members
of Parliament;

(by  whether it is also a fact
that employees have been warned
that their approaching a member of
Carlizment cgainst the decision of
the Management will constitute an
act of indicipline amounting to
misconduct; and

(c) what action Government
propose to take in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANIIT CHANANA):
(2) to {¢). Under the Model Con-
duct, Discipline and Appeal Rules
for the employees of public sector
undertakings, there is a provision
enjoining the employees to  desist
frcm convassing or attempting to
biing any outside influence to bear
upon any superior authority to fur-
ther his interest in respect of matters
pertaining to his service in the
undertaking . Government  have
bren issuing instructions emphasising
the compliance of the provisions
confained in the above Rules. Like
other public sector undertakings, the
H.M.T. L., including HM.T.,
Hyderabad, have been issuing simi-
lar instructions from time to time.
Iix ace rdance with the past practice,
a notice was issued in November,
1980 bringing this provision again to.
the attention of the employees of
HMT, Hyderabad.



285 Written Answers VAISAKHA 16, 1903. (SAKA) Written Answers 286

Oil Bearing Trees in Assam

10079-A SHRI SONTOSH
MOHAN DEV: Will the Minister
of SCIENCE AND TECHNOLOGY
be pleased to state:

(a) whether Government a-:
aware of oil bearing trees grown in
abundance in Assam whose scuis
contain 57 to 42 per cent oil and
which was used for illuminaiing in
ancident times ;

(b) if so, whether any study has
been made or proposed to be done
about these encrgy trees in Assam;
and

(©) if so, the details thereof ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF
SCIENCE ANID TECHNOLOGY,
ELECTRONICS AND ENVIRON-
MENT (SHR1 C.P.N. 8INGI) @ ()
to (c). Aleurites moluccura an
evergreen trec belonging to family
Euphorbiaceae. grows in abundance
in Assam. It is also commonly
known as the “Candle Nut iree”.
Its nuts yield a durk wl referred to
as ‘tung oil' that can be used in
paints and varnish industry and soap
making; the yicld is very high, of
the order of 80Y%,. Candles shaped
from the paste of thesc nuts can be
used for illumination, and hence the
popular name ““Candle Nut Trees”.
This species, as well as a large num-
ber of other fastgrowing hydro-
carbon yielding species, have been
identified for ‘large scale cultivation
under the programme of “Production
of Biomass” tarken up by Department
of Science and Technology. I he
Natjonal Botanical Research Insti-
Itute Lucknow and the Indian
nstitute of Petroleum, Dchra Dun,
for example, are working together on
the screening, rowing, oil extraction
and ;myﬁs otential petrocrops
and optimising the parameters
involved.

Recycling of Organic Wastes

10079-B  SHRI A. A. RAHIM :
Will the Minister of SCIENCE AND
TECHNOLOCY be pleased to
state :

(a) is there any proposal to recy-
cic organic wastes in the country by
commissioning suitable plants ;

(b) what is the quantum of
organic wastes available in the
country ,;

(¢) whether any feasibility study
has been undertaken to  recycle
organic wastes ;

(d) if so,
and

what are the plans ;

(e) if not, the reason therefor ?

THE MINISTER OF STATE
IN tHE DEPARTMENIS OF
SCIENCE AND 1 ECHNOLOGY,
ELECTRONICS AND ENVIRON-
MENT (SHRI C.P. N. SINGH):
(a) There are several research pro-
grammes  being implemented by a
larze number of national laboratories
and academic institutions to recycle
organic wastes in the country. Several
plants have also been commissioned
of differcnt typess depending upon
the nature of the organic residues,
the available technology and the
desired end products.

(b) Approximate estimate indica-
tes that over 1000 million tonnes per
annum of excreta from livestock
{including cattle, buffalo, poultry,
sheep, goat and pigs and other live-
stack) is available, as also approxima-
tely 200 million tonnes of agricul-
tural residues from rice, wheat, maize,
cotton, jute, sugarcane and other
minos crops. A large part of this
material is really not wested but
goes into natural biological recycling
these are also used in one way or the
other, especially by the poor people,
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as a source of fuel oras a feed for
animals.

(€) to (e). Several feasibility stu-
dies have alrcady been conducted
and pilot plants have been set up by
some laboratories to produce valu-
able items from various organic
wastes ; for example, preparation
of tamnin extract from tamarind
seed husk by Central Leather Research
Institute, Madras ; various enzy=-
mes from wheat bran by Central
Food Technological Research Insti-
tute, Mysore ; anti-corrosive paint
from cashewnut shell by Regional
Research Laboratory, Hyderabad,
etc. About 80,000 biogas Dlants
have already been installed in the
country based on cattle dung as feed
material to produce methane gas. It
is now planned to use not only animal
excreta but organic residues of all
types for biogas production. During
the Vith Plan, it is also planned
to increase significantly the installa-
tion of biogas plants in th® cruntry.
Efforts are under way to work out
the optimum usage pattern for the
various availible organic residues to
produce food, animal feed, fuel and
chemicals for industrial use,

12 HRS.
READIJOUJRNMENT MOTIONS
ETC.
(Interruptions)**

MR, SPEAKER: Nothing is go-
ing on record. Please sit down.
Why do you talk without my permis-
sion ?

(Inerruptions)**

WHR-REAT :  AYA WY gAara

W’

(Interruptions)**
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MR. SPEAKER: Hon. Members,
you will agree with me that, as in the
pas', we have a decorum in the House
and we hear and listen to everybody
in the House. When 1 am ready to
listen, I do not know what is the fun
in having all the people saying all the
things at the same time. Does it
benefit anybody ? Neither you, nor
me, nor the House nor the nation.

AN HON. MEMBER : Kindly
listen to us one by one.
MR. SPEAKER : I will, that is

what Tsay. Butif you havet he pati-
ence to listen to me. [ have all the

patience to listen to you. [am at your
seovice, but it takes time.

One thing more I have to bring to
the notice of this August House. I
will just like to show you how many
notices of adjourment motion I have
got with me. You will be surprised ;
I have got this such a long list of
notices of adjournment motions.
Now, would you like me to discuss
all these notices here ?

(Interruptions)**
Please do not talk. Let me make

my plea to the House. At least some
time I must be listened to.

SHRI JYOTIRMOY BOSU

(Diamond Harbour): You are always

listened to.

MR. SPEAKER: Thank you.
The only thing that I would like to.
have is your coope1ation according to
the rules. There are certain things
which might agitate th~*4embers, but

*+ Not regorded
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.we have got certain levers also to give
vent to our feelings. I want to discuss
everything under the sun within the
framework of the rules in this House
and 1 will give you full opportunity.

AN HON. MEMBER : We will
give you full cooperation.

~

MR. SPEAKER: I will appreciate
that, and 1 will listen even to you
Mr. Lakkappa.

SHRI K. LAKKAPPA (Tum-
kur) Sir, your right ear and right
eye should also be to this side.

MR. SPEAKER: I have to look,
because my right eye only works, my
left eye is rathes weak, so 1 have to
look mo:e to that side, and I must
focus. it.

(Interruptions)**

MR. SPEAKER: 1 am there to
listen to you; please sitdown. What-
ever maters are the e, we shall discuss
them. One thing more 1 will say
before I sit down.

SHRI JYOTIRMOY BOSU: rose

MR. SPEAKLR: I will give you
all chance one by one to raise your
point of order.

I have been given an adjournment
motion regarding the holding of seas-
sion in the South at Bangalore. For
the knowledge of the Augnst House,
I would like to say that at least I do
not know of any such decision.

(Interruptions)

MR SPEAKER: It is a presump-
tion the people make. It is an inde-
pendent country; they may have their
opinion, and they would like to have
it.

(Interruptions)**

MR. SPEAKER. When I am on
my legs, you should not talk unneces-
sarily amongst yourselves. This is
such an important decision which has
to be taken with the consensus of the
House.

(Interruptions)

When the time comes, the Minister
for Pailiamentary Aflairs is there, the
opposition is there, we will all sit to-
gether and decide in a very dignified
manner.

So, nothing to worry about that.

(Interruptions)**

JuR WEEY : A9 R & A
@ E1 A gaR QA7 F gHTHA
Far o (egAwTR) o

The Minister of Parliamentary
Affairs and Works and Housing
(SHRI BHISHMA NARAIN
SINGH): Sir, I fully agree with you.
Be‘ore takirg a final decision, T will
dcfinitely consult the leader of the
Opposition. Then a final decision
will be taken.

(Interruptions)**

MR. SPEAKER: Whatever s
said without my permission shall not
form part of the proceedings. That
I have alrecdy said.

#® not recorded
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AN HON. MEMBER: Sir,we could
“not hear what the Minister of Parlia-
‘mentary Affairs has said.

MR. SPEAKER: He has said that
he will consult the leader of the Op-
position before taking a final deci-
sion.

MR. GEORGE FERNANDES
(MuzafTarpur): Mr. Gundu Rao has
made a statement.

SHRI BHISHMA  NARAIN
SINGH: Sir, this is afree country.
He can express his view.

(Interruptions)

MR. SPEAKER : That might
be a presummption. He can request for

it. He can appeal for it. He can-
not decide.
SHRI BHISHMA  NARAIN

SINGH: Sir, he should not go by
Press report. Mr. Gundu Rao also
has a right to express his view. How
can he say based on the Press report
that the House should discuss it with-
out considering the facts at all ?

DR. SUBRAMANIAM SWAMY
(Bombay North East) : Sir, is Mr.
Gundu Rao authoiised to make this
statement ?

MR. SPEAKER: We shall discuss
it. It is not to be discussed here.

PROF. K.K. TEWARY (Buxar):
He knows nothing about it. The
Minister knows about it.

(Interruptions)**
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MR. SPEAKER: Now, I am listen-
ing one by one. I will come to you.

(Interruptions)**

MR.SPEAKER: Please order. No
talking. 1 havereceived a notice from
Shri Jyotimoy Bosu under Rule
342,

Rule 342 actually describes the
nature of the Motion, but
notice thefeof has to be given
under Rule 184, I am having the
matter examined and shall also
discuss it with the Hon. Member.

SHRI JYOTIRMOY BOSU: I am
on a point of order under Rule 376
and 342. According to the interpre-
tation that I have got in my head. I
wanted a motion to be put before the
House that the House expresses its
deep anguish on the death of Bobby
Sands, and that the House must ex-
press displeasure.

MR. SPEAKER: I shall consider
it and when the Motion comes, [ shall
also discuss it with you.

Itis a very delicate matter. So,
I will discuss with you.

(Interruptions) s

MR. SPEAKER: Nothing will go
on record. I am very happy you are
looking after my interest.

st TaTrATT e
|qFIT I gAFr A

weqw AgEW ¢ g9 quel w9 ay
g7 F qT¢
(Interruptions)**

(war)

** Not recorded.
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MR. SPEAKER: Please sit down.

PROF,. K.K. TEWARY: I am not
being motivated or guided by any
partisan  or polemical  ends.
The dignity and privilege of this
House concerns this side as much
as that side. 1herefore, I think the
entire House should feel concerned
about this meeting held by the Bar
Association of the Supreme Court.

MR. SPEAKER: Why ?

PROF. K.K. TEWARY: They
have vehemently criticised the state-
ment.

MR. SPEAKER: It is under my
consideration. I will look into it.

(Interruptions)**

Please sit down. Mr. Tewary, you
must know how to stop.

(Interruptions)**

It is under my consideration. I
have told you.

SHRI K. LAKKAPPA: I would
not like to make any aspersion against
any body; but the pointis that the
speeches and statements made in this
House are protected under the Consti-
tution of India.

MR. SPEAKER: Have you given
any motion ?

SHRI K. LAKKAPPA: 1 have
given a privilege motion, long ago, that
certain aspersions were made by the
Supreme Court........c vau

MR. SPEAKER: I have already
conveyed €6 you. I have already told
you. Y will get the facts and will de-
cide accordingly.

SHRI K. LAKKAFPA: I have not
completed my submission.

MR. SPE AKER: I have listened.
I don’t want you to complete.

SHRI K. LAKKAPPA: Again I
have sent a Calling Attention notice.

MR. SPEAKER: No; No. It is
under my consideration.

SHRI K. LAKKAPPA: It was ob-
viously denigrating the Members of
Parliament for making the statement
on the floor of the House. Should
we not protest against it 7 Are we
not going to be protected under rule
107 ?

(Interruptions)**

MR. SPEAKER: Do these two
Members have any collaboration ?
What both these gentlemen are saying
should not become part of the record.

{Interruptions)**
MR. SPEAKER: I am sorry to

note that that these two Members do
not know even to............

(Interruptions)**

SHRI K. LAKKAPPA: What is
that ?

MR. SPE AKER: 1 said two Mem-
bers...... Listen to me first. Please
sit down.

**Not recorded.
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SHRI K. LAKKAPPA : Don’t re-
peat that, Sir.

‘MR. SPEAKER: I am not saying
anything deiogatory about you.

SHRIK.LAKKAPPA; We are with-
in our limits, within our rights, within
the Constitution of India.

MR. SPEAKER: What do you
understand ; what do you envisege
as to what I am going to say ?

SHRIK. LAKKAPPA: You have
to protect our interests. You become
angey.

MR. SPEAKER: I don’t become
angry. Please sit down. I was only
trying to say, gentlemen, that both of
you were speaking at the same time
which was neither in your favour, nor
in my favour. That is what I am
saying.

(Interruptions)**

MR. SPEAKER : Look here, you
are doing the same thing again—at
the same time. That is what I was
trying to say. I was not saying any-
thing against you, or anything against
anybody. I simply said that you both
were speaking at the same time. You
don’t realize what you are saying.

PROF. K.K. TEWARY: We have
profound respect for you.

MR. SPEAKER: T know you have.
But I was just telling you, Mr. Tewary,
that you both were speaking at the
same time at the top of your voices.

PROF. K.K. TEWARY: All that
1 wanted to submit was that when
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important items come before the
House, some immediate decision
needs to be taken.

wuw T : A wgr w5 A
wellyaa # F 0 femdl  gE
wEATIGY ?

PROF. K.K. TEWARY: I have
given two privilege motions.

seom wgaw : #X owgr §— FAv
A FEATg A H )
(Interruptions)**
g qF AL O FIEH AG) 91 IR,

faardy oY, a= as & Gaar 78 &
gHar | @ieT @ I aEr g

PROF. K.K.. TEWARY:
much time do you need ?

How

MR. SPEAKER: It is upto the
Ministry.

SHRI K. LAKKAPPA: Under
rule 227 of the Rules of Procedure,
even you can suo mcii take ac.ion
when the privilege of this House is
concerned.

MR. SPEAKER: No; I cannot.
Unless and until I have got the facts
of the case, I cannot decide.

SHRI K. LAKKAPPA.: Even you
have got swo motu powers. I can
read it for the benefit of this House.
It is a serious matter.

DR. SUBRAMANIAM SWAMY:
You have been repeatedly saying that
you are guided by the rules; and the
\House frames therules, 'The business
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of the House is organised by the BAC.
I am suryprised to see that you havein-
cluded in the agenda for tomorrow,
Mrs. Gandhi’s............

MR. SPEAKER: No, Sir. I am
within my rights,

DR. SUBRAMANIAM SWAMY:
......without consulting the BAC.
Why don’t you tell us on what basis
you have included ?

MR. SPEAKER: That is my job.
No:' that is my job. I have done ac-
cording to the rules. No. If you
can just come to me and point out
that what 1 have done is not accord-
ing to the rules, I will admit it,

DR. SUBRAMANIAM SWAMY:
No, Sir. This is a matter for the
House to be concerned with. How
can you undo Mrs. Gandhi’s explu-
sion in this House ?

MR. SPEAKER: 1 am not doing
it. It is the House which can do it.
We will discuss it.

{/nterruy. tions}

MR. SPEAKER: Mr. Tewary,

have you assumed my responsibility ?
1 will handleit. 1tis my job.

st T feene qreeT (grodge)
|3, NI ATgFE WTE WIET 3 | fagsy
e faorda weangadr WA * d57
gt o i< fase quargwd s ¥
Qe agafa wwe ¥ o fie g3
o tugal ox fwewaw g

MR. SPEAKER: It is not to be
discussed he-e. It is not allowed. -

‘tﬁmﬁrmﬂq‘lm: wig T
ot wfifrg o

Heqw WEAT : nree ure widw §,
aY ¥ gT aFar g |

My decision is not to be discussed
here. '

&t T faeme qreErr ;. & omioR
fedtorT Y J¥=s adf *X @ § |
1T g7 A Afaw | W F o &3
TEA R ER IT AT ¥ AT ¥A T
fawat g3 feewar T | S ITAT &Y
IR &, @Y WIT ¥ uF Wwe g
WX Tq ¥ wre frar

sFeaw wgET W 97 e, &
Far gar s =oq w1 E

st T faew oA @ ®FW &1
ata wgf &1 o (smww™) CtETT &Y
ufgwz fear war & Afeq fesaw
crarsady w¥Er X atw famr B fw
&7 ¥ g1 9T feewma gran

. SEEw WEYAW ;g aiwT

v&;qummm: ¥ ;19 9T
ufadga w€ Fmar g dfer 5w a0
q afl g fge

seaer wgvRw - 2f@d . W@ AR
190 9z ¥, A way gar | @ g
faar & : '

"'Ihe'SpeaJier may, after consider
inc the state of Fusiness in the
House and in consultation with the
Leader of the House, allot a day or
days or jart of a day for the dis-
cussion of uny such motion’.
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DR. SUBRAMANIAM SWAMY*
You consulted Mrs. Gandhi the
affected. party in this case.

MR. SPEAKER: No.

Dr. SUBRAMANIAM SWAMY:

She is the affected party. How can
you consult her? You should have

consulted us. (Inrerruptions)

SHRI JYOTIRMOY BOSU: } am
on a point of order,

it aw faw| g ¢ ¥ o
ez 9% WIET a1 fF grq e are
fx ot @ @ Fase fwar Sfes oqi-
e qrefar & Tgy fwar

MR. SPEAKER: No, no. It is
open to me whether I consult or not.

=t oW feamw weaww @ o fa-
A qraArgAy HHE AT ¥ wERA ¢ 7
dYo Qo @Hlo T FAT HFA FHI |

Feqm wEIAW : A A Rt

=t orw faera qreAmr ;. @1 Qo
"o &1 fex F1€ AgA Al gar 1 WA
M A fr grew & AT wF
a9+ & fear ) (waam)

SHRI BAPUSAHEB PARULE-
KAR (Ratanagiri): 1 am on a point
of order. You referred to Rule 190.
I would invile youn attention to Rules
288, 289 and 290. 1hey supersede
Rule 190. Rule 289 says as follows:

“T he recommendations of the Com-
miitee shall be piesented to the
House in the form of a report”.

‘I hen Rule 290 says as follows:
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“At any time after the report has
been presented to the House a
motion may be moved that the

”

And that business has to be taken in-
to consideration. (Interruptions) K.indly
listen to me. Why not dissolve the
Business Advisory Committee ? It
is the 4th time that the Minister is

coming.

MR.SPEAK.ER: T he Business Ad-
visory Committee is there and 1 am
also there.

SHRI BAPUSAHEB PARULE-
KAR: You cannot over rule the
Business Advisory Commitice and de-
cide the business of the Housc.

MR. SPEAKER: [ can do.

SHRI BAPUSAHEB PARULE-
KAR: It is no use functioning of the
Business Advisory Committee, It is
better to dissolve the Business Ad-
visory Committee. 1hat would be
better.

SHRI HARIK ESH BAHADUR
(Gorakhpur): Byover rvling the Busi-
ness Advisory Committee you are
going to set up a bad precedent be-
cause neither it was mcntioned by the
Minister of Pailiamentary Affairs
when he was making his slatement
regarding the next week business
por wasit raised in the Business
Advisory Committee.

MR. SPEAKER:
& fedt stor &1 faaran oY &0

1 have not over-ruled anything. This
is a Supplementary List of Business.

(Interruptions)
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DR. FAROOQ ABDULLAH
(Srinagar): On 29th I wrote to you
under Rule 229, I have not heard
anything. (Interruptions)

MR. SPEAKER: You can come
and see me.

(I nterruptions)

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN): 1 he
House is supreme.

(Interruptions)

MR. SPEAKFER: It is a supple-
mentary agen'a which has come up.

(Interruptions)

ot AN wbAw: #Y wg E
5% § 1 (vuwEm) -

ot T faow mEma . fawda
cEargwdl wWd g aiw  famr &
-— ("m)...

MR. SPEAKER: Please sit down.

st & 7Y &t &0

THE MINISTER OF STA1E IN
THE MINIS1IRY OF HOME AF-
FAIRS AND DEPARTIMENT OF
PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH):
You were not present. 1he Deputy
Speaker was in the Chair. The Busi-
ness Advisory Committee Report was
presented here. The Hon. members
suggested various items to te taken
up. They said that there were still
some days lett and those ilems be in-
cluded. What 1 said, is on record.
I said, in the Business Advisory Com-
mittee the consensus of the opinion
was lhat the Speaket will decide
which items are to be taken up. It

has gone on record. It is not as
though the House is not informed.

(Interruptions)

SHRI BAPUSAHEB PARULE-
KAR: The choice was left to you.
This was not discussed in the Busi=-
ness Advisory Committee.

MR. SPEAKER: It does not mat-
ter.

st T faww gmam 2 fawAw
qEaArEw ) HRE ¥ WA TY Wi
agl Q1)

SHRI GEORGE FERNANDES:
He is misinforming the House (/nter-
ruptions).

DR. SUBRAMANIAM SWAMY:
He is misinforming the House. (Inter-
ruptions).

MR. SPEAKER: Yes, Mr. Bosu.

{Interruptions)

SHRI JYOTRIRMOY BOSU: 1
wants to raise a point. [ am a Mem-
ber of the Business Advisory Com-
mittee for a very long time. This is
the first time............... (Interruptions)

My point is that in the last Business
Advisory Committee meeting.........

(Interruptions)

The motion is published in the Bul-
letin Part-II of Ist May. The Busi-
ness Advisory Committee meeting
took place before that. The Business
Advisory Committee decision was
put to the House and the motion was
adopted. And that can be reversed
only by the Business Advisory Com-
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mittee and nobody else. (Interrup-
tions).

SEVERAL HON. MEMBERS:
No. No.

SHRI JYOTRIRMOY BOSU: I
have a point. In the Business Ad-
visory Committee we had suggested
certain motions and you said “‘there
is no time; time cannot be found out’.
That is why...... (Interruptions).

MR. SPEAKER: It is up to the
Government.

SHRI JYO1IRMOY BOSU: No,
No.

MR. SPEAKER: Itis Government
time.

SHRI JYOTIRMOY BOSU: We
shall not be abiding by the Business
Advisory Committee decision here-
afier. (Interruptions).

SHRI BIJU PA1NAIK (Kendra-
para): The point that has been made
by Jyotrimoy Bosu is ielevant only
to the extent thet in the Business Ad-
visory Committee also, there is the
Minister of Parliamentary Affairs.

JYOTIRMOY BOSU:
He is an ex-

SHRI
He was present there.
officio Member.

SHRI BIJU PATNAIK: As an ex-
officio member and also as the Parlia -
mentary Affairs Minister, he repie-
sents the whole of Parliament, the
Treasury Benches, the Opposition
Benches and all the others. All that
is done there is, the Speaker:.........
(Interruptions).
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You can give priority to one
or the other but he cannot on
his own introduce any...(Interruptiors).

SPEAKER: I have gone
(Interruptions).

MR.
through the rules.

SHRI BIJU PA7 NAIK: Will you
please show us a preced ent when it was
brought before the Lok Sabha 7 Is
there any precedent ?

MR. SPEAKER: I have
Please sit down.

SHRI INDRAIJIT GUPTA (Basir-
hat): Sir, 1 am only on the question
of procedure. What Mr. Venkata-
subbaiah said a little while ago, simply
means, as I understand it, that in view
of the fact that the session is dueto
end, and there ave only a few days, it
was at the Speaker’s discretion that
out of 2ll the items which had already
been inclhuded, as a result of the
Business Advisory Committee’s deli-
berations, you had the discretion,
naturally to decide which would be
given priority, which would be taken
up and which could not be accommo-
dated for lack of ume. This is a differ-
ent yuestion altogethe:. Some Mem-
bers are saying that the House is
supreme. Of course, the House is
supreme. But this particelar item
has never come before the House.
When has it come before the House ?
It has never been brought before the
House. (Interruptions) No,No. It
cannot come uvp before the House.
It has been irregularly inserted in the
‘business of the House.

seen.

MR.SPEAKER: It was in the Bul-
letin. Tt was published there. T
thought it was admissible under the
rules, and I admitted it. It was in
the Bulletin.
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SHRI INDRAJIT GUPTA: Then,
what is the vse of the Business Ad-
visory Committee ? (Interruptions)

MR. SPEAKER: It was duly cir-
culated. It was published in the Bul
letin. (Interruptions).

SHRI K.P. UNNIKRISHNAN
(Badagara): Just because the motion
is published, it does not mean tha. it
automatically goes into the list. (In-
terruptions). 1t had to be takenup by
the Business Advisory Committee or
the House.

MR. SPEAKER: No, No.

SHRI INDRAIJIT GUPTA: You
are doing something very dange~ous
for the future. (Interruptions).

MR. SPEAKER: No, nothing
dangerous.

AN HON. MEMBER : We are
discussing small matters. (Mnterrup-
tionst.

SHRI K. LAKKAPPA: He was
not present on that day. The deci-
sion was given by the Speaker. Then
all had agreed.

Now they are denying it.
(Interruptions)

SHRI X.P. UNNIKRISHNAN:
As to the meaning given in the rules...
(Interruptions).

What is the meaning you give to
these rules and words 7 Rule 288(1)
says: ‘It shall be the function...”
‘shall’ is the word. Rule 288(2) says:

- “The Committee shall....’ ‘Shall’ is the
world. Rule 288(3) says: “The Com-

mittee shall..., Theie is no escape
from this. Again, once the time is.
allotted under Rule 290, Rule 292
says:

“No variation in the Allocation of
Time - Order shall be made except on
a motion made, with the consent of
the Speaker, and accepted by the
House:” '

Will you please enlighten us on
this ?

MR. SPEAKER: I have not made
any variation. It is by the Commit-
tee or sub-committee. (Inrerruption)

SHRI BIJU PATNAIK : This mo-
tion was not before the Committee.
How could it recommend it ? (In-
terruption.

MR. SPEAKER: 1 just say, it is
supplementary.

(Interruption)

MR.SPEAKER: What is wrong in
that ? It is before the House. It
may be rejected.

(Interruption)

st an fawre qrwa™ . AU ar-
g7 W% AEI] | AT FT qAT,
wgi 9v gfem-arifeaifaaf w1 §i<
qgT § AN FT Fe A  gHT, §IAAT TqL-
XA AT 9T, AfwT IFFHT a 6 qor
o™ & a1 faa WY 3@ gaarn sar
AEMAYT FATH § S AR WIS Fqha
O TARTA @ E?

HEAW WER ©  qg CATHE WD

’mi'-: g
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SHRI B.R. BHAGAT (Sitamarhi):
I do not understand why the Hon.
Members are objecting to the discus-
sion on this matter......

SHRI BAPUSAHEBY PARULE-
KAR: We are on the point of proce-
<inre.

SHRI B.R. BHAGAT: 1 am coming
to that. It has been admitted in a
correct manner. The motion was
tabled. 1t was putin the Bulletinand
then it is the discretion of the Chair...

SOME HON. MEMBERS: No,
No.

SHRI K.P. UNNIKRISHNAN:
Read the rules.

SHRI B.R. BHAGAT: I have read
the rules. My point about the rules
of procedure is that this matter is
coming before the House tomorrow.
The House is the ultimate matter. If
it does not want, it can reject it. It
is the House that can reject it. (/n-
rerruption).

SHRI NIREN GHOSH: (Dum
Dum): It is not before the House.
(Interruption)

SHRI B.R. BHAGAT : Pleasc hear
me. (Interruption).

SHRI BAPUSAHEB PARULE-
KAR: There are certain important
matters and you are giving priority to
this thing. (Interruption).

SHRI
“This cannot be done.

JYOTIRIMOY BOSU:
(Interruption)

=it 7™ faa@m amaE - 33 |qoEy
wrag frar fe fow 37 & dto Qo Yo
1 fewrg FHAT AT 78T Yoo
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MR. SPEAKER: No point of
order.

=it T faora a2 ST W
A ¥ G G W7 &o To #lo ¥
gar feforas & oo (saeawm) -
ok fada & gw mga &7 afgewre
FWE

(Shri Ram Vilas Paswan and some
other Hon. Members then left the

House).
(Interruptions)

12-30 HRS.

PAPERS LAID ON THE TABLE
Notification under Essential Commo-
dities Act
THE MINISTER OF STA1E IN

THE MINISTRY OF PETROLEUM,
CHEMICALS AND FLERTILISERS

(SHR1 DALBIR SINGH) ON
BEHALF SHRI P. C. SETHI,
MINISTER OF PrTROLEUM,

CHEMICALS AND FERTILISERS
I beg to lay on the 7Jable a
copy of the  Paraffin Wax
(Sapply, Distribution and  Price
fixation) (Second Amendment)
Order, 1981 (Hindi & Englisi
versions) published in Notification
No. GSR 317 (L) in Gazette of India
dated the 30th April, 1981, undes sub-
section (6) of scction 3 of the Essential
Commoditics Act, 1955 (Placed in
Library. See No. L1-2505/81)

Sixth Five-Year Plan, 1980-85

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT T IWARI): I beg to lay on the
Table a copy of the ‘Sixth Five Year
Plan—1980-85" (Hindiand English
versions).

(Placed in Library. See No. LI-
2506/81).
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Notification under Maruti Ltd., (Ac-
quisition and Transfer of Undertakings)
Act, Annual Report and Review on
National Productivity Council for

1979-80 etc.)

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANIJIT CHANANA):
I beg to lay on the Table:

(1) A copy of the Maruti Ltd., (Ac-
quisition and Transfer of Under-
takings) Rules, 1981 (Hindi and Eng-
lish versions)published in Notification
No. S.0. 295 (E) in Gazette of India
dated the 8th April, 1981, under sub-
section (3) of Section 31 of the Maruti
Limited (Acquisition and Transfer of
Undertakings) Act, 1980

(Placed in Library See No. LT-
~ 2507/81)

(2) (i) A copy of the Annual Re-
port (Hindi and Lnglish
versions) of the National
Productivity Council New
Delhi, for the year 1979-80
along with Audited Ac-
counts.

(i) A statemont (Hindi and
English Vusions) regard-
ing Review by the Govern-
ment on the working of the
National Productivity
Council, New Delhi, for the
year 1979-80. o

(Placed in Library. See
No. LT-2508/81)

(3) A copy ol the Annual Report
(Hindi and English versions) of the
Indian Rubber Manufacturers’ Re-
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search As:ociation, Thane, for the
year 1976-79 along with Audited Ac~
counts.

(4) A copy of the Annual Rerort
(Hindi and English versions) of the
Indian Rubber Manufacturers’
Research Association, 1 hane, for the
year 1979-80 along with Auditec Ac-
counts.

(Placed in Library. See No. LT-
2509/81).

(5) A copy of the Review (Hindi
and English versions) by the Govern-
ment on the working of the Indian
Rubber Manufacturer’s Association,
Thane, for the years 1978-79 and
1979-80.

(6) A statement (Hindi and English
versions) showing reasons for delay in
laying the Annual Reports of the
Indian Rubber Manufacturers’ Re-
search Association, 7hane, for the
years 1978-79 and 1979-80.

(Placcd;in Libtary. See No. L1-
2£09,81).

(M () A copy of the Annual Re-
port (Hindi and Euglish
versions) ol the Indian Ply-
wood lndustries Research
Institute, Bangalore, for the
year 1979-80 along with
Audited Accounts.

(1) A statement (Hindi and
English versions) regard-
ing Review by the Govern-
ment on the working ol the
Indian Plywood Industrics
Research, Institute Banga-
lo.e, for the year 1979-R0.
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- (8) A statement (Hindi and English
versions) showing reasons for delay in
laying the papers mentioned at (7)
above.

(Placed in Library. See No. LT-
2510/81).

(9 A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section 619-A
of the Companies Act, 1956:—

(i) Review by the Government
on the working of the Na-
tional Industrial Develop-
ment Corporation Limited,
New Delht, for the year
1979-80.

(ii) Annual Report of the
National Industrial Deve-
lopment Corporation Ltd.
New Delhi, for the year
1979-80 along with the
Audited Accounts and the
comments of the Comptrol-
ler and Auditor General
thereon.

(Placed in Library. See
LT-2511/81).

Annual keport and Review on Coal
India Ltd., Calcutta for 1978-79 and
a statement

THE MINISTER OF SIiATE IN
THE MINISTRY OF - ENERGY
{SHRI VIKRAM MAHAJAN): 1
beg to lay on the Table:—

(1) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section 619-A
of the Companies Act, 1956:—

(i) Review by the Government on
the working of the Coal India
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Limited, Calcutta, for the year
1978-79.

(ii) Annual Report of the Coal
India Limited, Calcutta, for the
year 1978-79 along with the
Audited Accounts and the
comments of the Comptoller
and Auditor General thereon.

(2) A statement (Hindi and English
versions) showing reasons for delay
in laying the papers mentioned at (1)
above.

(Placed in Library. See No. LT-
2512/81).

Annual Report and Review on Padmaja

Naidu Himalayan Zoological Park,

Darjeeling for 1978-79 and 1979-80,
etc.

THE MINISTER OF STATE IN
THE DEPARTMENT OF SCIENCE,
TECHNOLOGY, ELECTRONICS
AND ENVIRONMENT (SHRIC.P.
N.SINGH): 1 beg to lay on the
Table:

(1) (i) A copy of the Annual Re-
port (Hindi and English
versions) of the Padmaja
Naidu Himalayan Zoologi-
cal Park, Darjeeling, for the
year 1978-79 along with
Audited Accounts.

(i) A statement (Hindi and
English versions) regarding
(a) Review by the Govern-
ment on the working of
Padmaja Naidu Himala-
layan Zoological Park,
Darjeeling, for the year
1978-79 and (b) delay in
laying the Annual Report.
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(2) (i) A copy of the Annual Re-
port (Hindi and English
versions) of the Padmaja
Naidu Himalayan Zoologi-
cal Park Darjeeling for the
year 1979-80 along with
Audited Accounts.

(ii) A statement (Hindi and
English versions) regarding
(a) Review by the Govern-
ment on the working of the
Padmaja Naidu Himala-
yan  Zoological Park,
Darjeeling, for the year
1979-80 and (b) delay in
laying the Annual Report.

(Placed in Library. See No. LT-
2513/81).

Annual Report and Review on National
Council for Safety in Mines, Dhanbad
for 1979-80

THE MINISTER OF STAITLE IN
THLE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI
SINHA): 1 beg to lay on the Table:

(1) A copy of the Annual Repoit
(Hin4i and English versions) of the
National Council for Safety in Mines,
Dhanbad, for the year 1979-80 along
with Audited Accounts.

(2) A copy of the Review (Hindi
and English versions) by the Govern-
ment on the working of the National
Council for Safety in Mines, Dhan-
bad, for the year 1979-80.

(Placed in Library. See No. LT-
2514/81).
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Statement regarding Market Loans
floated by Government in April, 1981

"THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT): I

beg to lay on the 1able a statement
(Hindi and English versions) indicat-
ing the result of Market Loans floated
by the Central Government in April,
1981.

(Placed in Library. See No. L1-
2515/81).

12-35 HRS.

MESSAGES FROM RAJYA
SABHA

SECRETARY: Sir, I have to re-
port the following messages received
from the Secretary-General of Rajya
Sabha:

(1) “I am directed to inform the
Lok Sabha thot the Rajya Sabha at its
sitting held on Friday, the 24th April,
1981, adopted the following motion
in regard to the Committee on Public
Accounts :

“That this Housc concerns in the
recommendation of the L ok Sabha
that the Rajya Sabha do agree to
nominate Seven members from
Rajya Sabha to associate with the
Committee on Public Accounts of
the Lok Sabha for the term ending
on the 30th April, 1982 and do
groceed to elect, ip such manner as
the Chairman may direct, seven

* members from among the members
of the House to serve on the said
Committee”.
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2. 1 am further to inform the Lok
Sabha that in pursuance of the above
motion, the following members of the
Rajya Sabha have been duly elected
to the said Committee:—

(1) Shri N.K.P. Salve

(2) Shri 1irath Ram Amla

(3) Shrimati Maimoona Sultan

(4) Shrimati Purbi Mukhopadhyay
(5) Shri Patitpaban Pradhan

(6) Shri Indradeep Sinha

(7) Prof. Rasheeduddin Khan

(1) ‘I am directed inform the Lok
Sabha that the Rajya Sabha at its sit~
ting held on Friday, the 24th April,
1981, adopted the following motion
in regard to the Committee on Public
Undertakings :

“That this House concerns in the
recommendation of the Lok Sabha
that the Rajya Sabha do agree to
nominate seven members from
Rajva Sabha to associate with the
Committec on Public Undertak-
ings of the Lok Sabha for the term
ending on the 30th April, 1982, and
do proceed to elect, in such manner
as the Chairman may dircct, seven
members from amony the members
of the House to serve on the said
Committee”.

2. I am further to inform the Lok
Sabha in pursuance of the above
motion, the following members of the
Rajya Sabha have been duly elected
1o the said Committee:

(1) Shri R.R. Morarka
(2) Shri Shrikant Verma
(3) Shri Ramanand Yadav
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(4) Shri Swami Dinesh Chandra

(5) Shri Piare Lal Kureel urf Piare
Lal 1alib Unnavi

(6) Shri R. Ramakrishnan
(7*Shii Lal K. Advani.

(iii) ‘I am directed to inform the
Lok Sabha that the Rajya Sabha at
its sitting held on Friday, the 24th
April, 1981, adopted the following
motion in regard to the Committee on
the Welfare of Scheduled Castes and
Scheduled Tribes:—

““That this House resolves that the
ajya Sabha do join the Committee
ot both the Houses on the Welfare
of Scheduled Castes and Scheduled
Tribes for the term ending on the
30th April, 1982, and do proceet
to elect, the accordance with the
system of proportional representa-
tion by means of the single trans-
feruble vote, ten members from
among the members of the House
to serve on the said Committed™.

2. I am further to inform the Lok
Sabha that in pursuance of the above
motion, the following members of
the Rujya Sabha have been duly clect-
ed to the said Commitiec:--

T (1) Shri Ganpat Hiralal Bhagat
(24 Shrimati Saroj K.haparde
(3) Shri Roshan Lal
(4) Shri G. Swamy Naik
(5) Shri Dharamvir

(6) Shrimati Maragatham Chandra-
sekhar

(7) Shri Sangdopal Lepcha

(8) Shri B.D. Khobragade

(9) Shri Sharief-uddin Shariq
(10) Shri T. Aliba Imti.
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12-40 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’BILLS AND RESOLUTIONS

Twenty-fourth Report

SHRI G. LAKSHMANAN
{Madras North): I beg to present the
T wenty-fourth Report of the Com-
mittee on Private Members’ bills and
Resolutions.

12-41 hrs.

CALLING ATTENTION TO
MATTER OF URGENT PUBLIC
IMPORTANCE

Reported incidents of robbery, kid-
napping and rape by dacoits in Bombay-
Howrah Janta Express

SHRI HARIKESH BAHADUR
(Gorakhpur): Sir, you are not allow-
ing a discussion on the killing of hari-
jans.

MR. SPEAKER: Come to the Cal-
ling Attention.

SHRI HARIKESH BAHADUR: I
am coming to this. But there are
some important subjects which should
have been altowed. I would also like
to correct the statement of the State
Minister of Parliamentary Affairs,
when he said that it is on record that
the Speaker would decide several
matters of impottance.

MR. SPEAKER: You read the
Calling Attention Notice.
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SHRI HARIKESH BAHADUR:
I am reading it. Severel matters were
mentioned then of importance and
this right was given to the Speaker to
select from them.

I call the attention of the Minister
of Railways to the following matter
of urgent public importance and re-
quest that he may make a statement
thereon:

“The repoited recent incidents of
robbery, kidnapping and rape by
dacoits in Bombay-Howrah Janta
Express train between Manikpur
and Satna Railway Stations of the
Central Railways™.

(Interruptions)

1THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRI MALLIKARJUN) Sir, at
about 23-00 hrs. on 1-5-81, 22 to 25
armed criminals looted passengers
travelling in a second-class Coach No.
8907 of 41-Down Bombuy-Howrah
Janata Express detween :ikaria and
Markundi stwations (near Manikpur)
in Allahabad-Jobbelpur Section of the
Central Railway. 33 passengais were
looted of their belongings, cash, orna-
ments ctc., worth about Rs. 25,000/-.
7 passeagers received minor injuries.
Shri Gopal Singh, a Havildar of Army
Supply Corps who was also travelling
in the affected compartment reported
the matter to Government Railway
Police, Manikpur, where a case of
crime No. 34/81 under Section 395/397
1PC was registered. As a result of
the efforts made by the Police, 9 biief
cases, 1 suitcase, 2 steel boxes and
1 leather suitcase could berecovered.
8 culprits have so far been arrested.
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The reports about rape of a girl and
kidnapping of 2 women do not appear
to be correct, as no such complaint
has been lodged with the Government
Railway Police, Manikpur.

Saperintendent, Government Rail-
way Police, Allahabad, visited Manik-
pur and supervised investigations.
Vigorous investigations by  the
Government Railway Police are in
progiess.

According to Police authorities, no
case of robbery in Bombay-Howrah
Janata Express occurred at Jaitwar
station a few days ago.

SHRI HARIKESH BAHADUR:
It is most unfortunate that this Govt.
has completely failed in providing
secutity to the citizens of this country.
All the times there aie reports of da-
coites, murders, rape, kidnapping and
so on; all sorts of crimes are going
on in this country. When passengei1s
are travelling in trains, their lives are
not safe at all. Sometimes there are
accidents, sometimes there is robbery,
sometimes there is dacoity or kidnap-
ping: every kind of crime is going on
in the railway train. It is very un-
fortunate. I would not like to demand
just the resignation of the Hon. Rail-
way Minister. [ would suggest that
it is the moral responsibility of
this government, the entire govern-
ment, to tender its resignation. This
Government should say we are not in
a position, we are not competent
enough, to control the present situa~
tion: therefore, we hereby tender our
resignation and there should be fresh
elections in this country, because this
has become the order of the day......
They are laughing, but it is a very
serious matter which I am mention-
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ing. There is complete failure of the
Government. 1he Government is
totally incompetent, incapable to con-
trol the present situation.

The Hon. Minister has mentioned
in his statement that there has been
no kidnapping. I do not know whe-
ther this statement is correct or not.
Since he has mentioned it, I am accept-
ing it for the time-being. ButI would
also try to find out whether this state-
ment is correct. If it is incorrect, I
will bring a privilege motion. Be-
cause, all the newspapers have re-
ported that there was robbery, kid-
napping of girls rape etc. But every-
thing has been denied in this state-
ment. They deny everything, but
actually the reality cannot be sup-
pressed. Previously only robberies
were taking place, only dacoities were
taking place and sometimes murders
were taking place. Now, this kind.
of information is also coming that
kidnapping is taking place and raping
is taking place. Lven in Boecing 747
one lady was gangraped. Such types
of things are happening throughout
the country not only in trains, but
also in aeroplanes. ‘ihat is why I
am demanding resignation of the
existing' Government.

Sir, what are the duties of GRP and
CRPF? In fact, the GRP is being
controlled by the State Government.
The GRP people are completely irres-
ponsible, they are not discharging their
duties propertly. I have also been
victim of the misdeeds of GRP people
which I had already reported to the
Railway Ministry. Some action was
being taken. I do not know what
action was being taken, but they
are so irresponsible that they
feel that the Railway Ministry cannot.
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do anything against them. They are
being controlled by the State Govern-
ments and therefore they do whatever
they like. 1In fact they are involved in
money collection. Also, sometimes
they just occupy the entire First Class
compartment, they do not go to
do their duty. They occupy the
First Ciass compartment, from there
they create mischief, they create trou-
ble, they collect money and they do
not allow passengers to enter into the
Second Class bogie without charging
money. All such types of things are

going on.

So far as the RPF are concerned,
they are in great trouble because they
had neither been given the status of
CISF (Central Industrial Security
Force) nor are they being given the
facilities of railway employees. The
Government must try to give them
cither the facilities of CISF (Central
Industrial Secuitity Force) or the
facilities which are being given to the
railway employees. None of these
two is being given to them. That is
why they are also very much frus-
trated.

It is also very unfortunate that
goods and railway properties etc. are
being stolon away from railway yards
and trains and in this, some police
people are also involved. Robbers
and thieves take them away and
Government pays compensation. As
has been mentioned by the Hon.
Minister in his reply to a question,
crores of rupees are being given as
compensation so far as these materials
which are being stolen away from
railway trains and railway yards are
concerned.

Sir, it is the reply of the Minister
that 15 persons died in 351 rail dacoi-
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ties in 1980 and it has been published
in the newspapers. The whole
country knows In fact, it is the
report regarding 15 persons only but
I know that there have been more
killings in the trains.

I would like to know from the Hon.
Minister how many persons were
killed only during this particular
period from January, 1981 to 30th
April, 1981, in these robberies and
dacoities and how many persons were
injured. T would like to get the speci-
fic information regarding this.

The entire system of railways has
got completely disrupted. Only a
few days earlier, a news item appeared
in the press that a wagon loaded with
bombs was caught by the police near
Danapur in Bihar. A wagon full of
bombs was being carried by the train
and it has been alrcady caught by the
railway police or the civil police. It
was caught, and this news appeared
in thg press. 'We have given a Calling
Attention Notice on this, but here it-
self I would like to mention it. If this
is the situation that trains are carrying
bombs about which the Government
does not have any information or the
Government does not have any know-
ledge, it means such kind of mischief
is being played and perhaps it was
being transported to the Biharsharif
area. By the way, it is God’s grace
that in the mean time it was detected.

Now, Sir, what is the condition ?
The RPF people are unable to provide
security to the passengers, but they are
involved in several kinds of misdeeds.
One of them is reported here in the
press—Woman manhandied by RPF
men in Baroda House”, which is the
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[Sh. Harikesh, Bahadur]

headquarter of Northern Railway.
This is the situation about what they
are doing today and the Rail-

way Board administration is c:omple-"'

tely paralysed.

I have raised the issue that exfen-
sion should not be given to the officers.
who areretiring. Tdo notknow what
has happened to this Governmeat,
Previously they decided that extension
will not be given and in respect of
officers who had been given extqnsiqn,
their extension was lerminated. But
now again this Railway Board Chair-
man who is completely anti-labour
and took several wrong decisions, be
is creating several mischiefs, he has
been given extension for two years.
You cannot defena it. On the one
hand you say that it is bad to give
extension, but on the other hand this
Chairman has been given extension.
When Hon. Shri Kamlapati Tripathi
was the Railway Minister, this matter
was raised. Even the Prime Minister
had taken it very seriously. But now
what has happened ? The Chairman
has been given extension.

News has appeared in the press that
a Loco Driver has been forced to
proceed on sick leave. This driver is
yuite all right. Doctors have examin-
ed him. They say heis all right. He
can function properly. But the
Railway Board people and the officers
say, no, heis not allright. Hecannot.
function as a driver, and, therefore,
his name has been put on the sick list.
‘This kind of anti-labour attitude is
being adopted by the Railway Board
people and the Railway Officars be-
cause that pariicular driver belongs,
to a trade union. He was active
trade union worker. Therefore, this
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THE MINISTIER OF STATE IN
THE MINISIRY OF RAILWAYS
(SHRI C.K. JAFFER SHARIEF):
He is making a gencral speech. He
is not at all serious about the inci-
dents...... (Interruptions).

SHRI HARIKESH BAHADUR::
[ am relevant. I am raising all these
things because theve is utter frustra-
tion in the railways. Staff is not
working properly. RPF people are
not working properly. It is because
they are dissatisfied. 't hey are not
getting proper amenities and facilities.
Anti-trade union attitude is being
adopted by the Railway Board. Such
a kind of attitude is creating total
anarchy in the Railways. 1 hat is why
people are not safc. People are not
being provided proper adequate faci-
lities and security. I would like to
ask a few specific questions from the
Hon. Minister—

(a) What are the specific steps pro-
posed to be taken by the Govt.
to provide security to the pas-
sengers ?

(b) Hew is the Goverpment, going-
to activise RPE. and GRP ?

(c) 1s Goveynment going to provide_
all facilities to RPF mgn as has
been done in the case of CISF
or Railway cmployee;*» k:

(d) How are you going ta. contrel:
GRP which has become & gang
of,wouadrcls, { must say ? ?
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(o) Can youprovide compensation
to those who have'been looted ?

; {f§ How muny robberies and decoi-
ties have taken place'in the'year
1981 only and how many mur-
«dersvhave taken place dursng

« this period ?

* e whew ;. aa fafatec digw
AT Y et e 37 7

SHRI C.K. JAFFER SHARIEF:
I would only say that my friend is not
at all serions about the main subject
of she Calling Attention. He has only
made use of this opporti.nily to make
“a'long speech for which not we as a
“Government but they themselves are
responsible. There is no doybt, as
'my cotheagtic has mentioned about
‘the......(fnterruptions).

SHRI CHANDRAJIT YADAV
(Azamgarh): Three Ministers of State
are sitting. The Prime Minister is
out. It does not mean that they
should take the House so non-serious-
ly. Not a single Cabinet Minister is
sitting. There is such a big Council

of Ministers and here only three
Ministers of ‘State are sitting. They
are taking so lightly, the Housc .
(/nterruptions) 1 want to draw Yyour
atlention. It isa serious matter and it
should be taken up. They are taking
the House so lightly.

SWRT CX. JAFPER SHARIEF:
T appurécidte Yhe Yeiitiiients -of Skri
Chinrctrajit Yadav., T cin assiife you
Wi ‘repYésent the Goverhment.

SHRT CHARDRANT YADAV:
'iim 'in'?y,_"yoi\' do bt You ‘Rive
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1o 'place’ in' such a big Cabinet and
Council’ of Ministers. The Prime
Minister is away. It does not mean
that you should take the House so,
non-seriously. Important discussions
take place and three State Ministers
‘are sitting ! You say that you appre-
ciate my sentiments.

'‘SHRI C.K. JAFFER SHARIEF:
We'dre here.

SHRI CHANDRAJIT YADAV:
No doubt, you are here. The Cabinet
Minister should have been here for
the Calling Attention Motion. It is
a serious thing that three State Minis-
ters are sitting in the House so non-
seriously when the Opposition is rai-
sing certain issues. The session is
coming to an end* Such a thing has
never happened. I have been attend-
ing the House for the last twelve years.
At lcast one Cabinet Minister has al-
ways been in the House. The tradi-
tion of this House is very high. Pandit
Jawaharlal Nehru used to give maxi-
ifm time. 'He used to attend this
Moiise. I can understand Prime
Minister goving for an important
foreign tour.

I appreciate that but it does not
mean that the entire Cabinet should
‘& dtisent 'from the House. And this
is the explanation given. If this is
‘the explanation being given, itis most
‘isdtisfactory. T would request you
‘to kit Teast call the Minister of Parlia-
hiéntary Affairs. Somebody should
‘Be Tere.

SHRI GEORGE FERNANDES
(Munﬁurpur} You must ensure the
dI'Mifiisters here
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SHRI HARIKESH BAHADUR}
‘When I started my speech, I did not
notice that. If we do not demand re-
signation from the Government, what
else can we do ?

¢HRI C.K. JAFFAR SHARIEF:
As has been mentioned in the state-
ment, the culprits have been arrested
and some recovery has been made.
Further investigations are in progress.
It is our effort to see that these things
do not recur. But whatever is possi-
ble at our command we are doing.
Since it is a matter relating to the
State Government, we have decided
to call Chief Ministers of two or three
States to have a discussion to see how
we can improve the situation.

SHRI HARIKESH BAHADUR:
None of the questions has been re-
plied to.

ot s armh (fewnT) ¢

wadm v Far fater st smew
dat (st viow woaw fag) @ @@
FTAT W F7 Fa1 F §, 0% anayy N
1 sofa 3 @Y &1 (wwamr) ...

12-47 hrs,
{MR. DEPUTY-SPRAKER in the chatr)

*SHRI AJIT KUMAR SAHA
(Vishnupur): Mr. Speaker, Sir, the
incident of loot and rape that occured
in 170 Dn. Janata Express is most
dastendly, shameful and humiliating.
1 must record my appreciation for the
army officer who had apprehended at
least one of the hated culprits in this

*The original speech was dohvmad
in Bengali,
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<ase. Foddy ‘thére is absolutel}: no
:security fot the train passengers, ‘Nt
wmnlydhat their property is beinglooted
:awd they are being kited While avel-
ling but what has¥hade it worse still
today is tha\ ladies are not being
spared. Y heir honour is being lootéd
and they aie being molested and raped.
In today's Times ‘of India we have
read ‘with shock and agony that a glrl
called Yushpa was gang raped in @
07 Boeing Aircraft in Bombay.
few days ago a lady was raped by a
G.R.P. Constable in Bihar. Sir, we
are really at a loss to understand Whe-
ther we are living in a civilized world
or the rule of the jungle is prevailing

Sir, in teply to 2 question in Parlia-
ment Shri Mallikarjun Deputy Mipis-
ter for Railways he stated that during
1980 December and 1981 February
there were 455 incidents of train da-
coites and as a result of this 3 persons
died, 35 were wounded and property
worth Rs. 13 lakhs 31 thousand 523
rupees were lost. Inreply to another
question again answered by Sh. Malli-
karjun in fact he answers all such ques-
tions—said that during 1980 there wete
35 incidents where 15 personsdied and
the compensation for the loss of pro-
perty amounted to Rs. one crore 23
lakhs 85 thousand and 296 rupees.
Not only this but while answering
Parliament questions all railway
Ministers Cabinet, State or Deputy
always have assured the House that
Government have taken effective mea-
sures and such incidents will not take
place in future but far from reducing
such ugly incidents have gone on in-’
creasing. Sir, in this particylar place,
such incidents of theft bad taken place

twice before put we find that Govern-
ment have done precisely nothing tc
curb the sitpation that & third inciden!
takes place which we are discussing
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fbday Juganter of 5th May, 1981
says that in the border between M.P.
dnd U.P., 25 armed people had entered
a train and in the process of the loot
two Cutprits Akhilesh and Pappu
were caught by the passengers and
handed over to the poli¢e:

I would, therefore, like to know
from the Hon. Minister what effective
steps the Government have taken to
put an end to such incidents in this
*one: Sir, the Ministers have gone on
record saying that the Railway Protec-
tion Force Act was an old legi¢fation
and a discussion for reform was due.
Hete too the reply was evasive. Sir,
in the present ease the newspapers—
almost all-have stated that 50 persons
were injwi ed but the Government's re-
ply says that only 7 persons were in-
jured. Agaip all the national dailies
have stated that two ladies were raped
but the Minister says that no com-
plaint of rape was reported with the
Railway Police. Sir, I would there-
fore like to know the names of the
persons who were injured and whether
Government enquited from other
female passengers in the train whether
iwo ladies were raped or kidnapped.
Sir, I would like to have clear answers
fo these specific questions,

SHRI C.K. JAFFER SHARIEF:
T think that my f{rien¢ did not go
through the reply that we have given
in which we have made it clear that
the number of arrested culprits is not
i but 8. .

With regard to the remaining mat-
ters, efforts aie in progress.

_ GRP is the force which escorts the
Arain and assists the Railway Protec-
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‘fion Force in times of need. The

Railway Protection Force is mainly
concerned- with the protection of rail-
way property. I have, therefore, al-
ready mentibned earlier that these are-
stray incidents happening now and
then in certain Sections-and in certain.
vulnerable areas.-

S;o_\m: have thought of having &
meeting of the Chief Ministers of these:
States to see how best we will be able-
to co-ordinate and to prevent the
recurrence of these incidents.

I assure the House that we are
equally concerned as the Hon. Mem-
bers even more concerned with these
matters. There need be no misap-
prehension that this commitment
would not be fulfilled.

In regard to the cases of rape, we
cannot go by mere verbal statements.
If there is a written complaint to that
effect, we take it up and veiify the
case.

SHRI CHARANIJIT YADAV:
These incidents on Railways should
not be regarded as isolated ones. It
is a fact that today on many running
trains robberies, dacoities and loots
have been taking place. Many inno-
cent passengers have been injured.
T hey have been looted. People today
feel insecure while travelling by the
trains. This is the situation all over
the country and it has been happen-
ing for quite some time. Itis not just
a recent occurrence. I can cite two
or three incidents which occurred only
during last September.

In one train from Howrah, several
passengers were robbed of their be-
longings and two of them were injured

when armed miscreants - rdided a
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socond class compartment of Howrah-
Delhi Janata Express early in the
morning between Madhupur and
Asansol stations.

This was in last September. 7This
has happened in the Indore region in
Madhya Pradesh.........

SHRI K.P. UNNIKRISHNAN:
(Badagara): In south-bound trains
also.

SHRI CHANDRAIJIT YADAV:
These things happen in south-bound
trains also.

Again:

“The passengers of a second class
compartment of the Ajmei-Kachi-
guda passenger train were looted at
gunpoint by seven unidentified men,
about 40 kilometres from here”.

It was from Indore side. Again:
“Armed dacoites killed one person
and decamped with goods and
cash worth several thousands from
the second class compartment of
the Delhi-bound Mussootie Express
on the Najibabad-Moradabad sec-

”

-tion...... .

These things happen in so many
south“beund trains also, as Mr,
‘Unnikrishnan says.

In'U.P., in the last several months,
-many such eccurrences have taken
place. This has been happening for
:more-than a year in different parts of
:the-country. It has really become a
~soare and -most:insecure to travel in
trains. T am not saying only about
women and children ; any passenger
travelling-today.in the train feels quite
iinsseure. These incidents are not
tobwasen in.isohatiofi; "l‘olday the law
- anlonder situation all over the coun-
ty it renidlydeteriorating, Rall rpbe.
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beries and dacoities are a part of the
whole deteriorating country-wide law
and order situation today. About
dacoities, you are reading in the news-
papers every day. Inthis House very
often things are brought to your notice
and to the notice of this august house
how people are being killed. Rob-
beries and dacoities have become a
common affair all over the country.
Particularly in U.P. and Bihar, the
situation is very serious. If you go
to villages-I wasin villages in the last
ten days ; I had been touring exten-
sively in the last three months—every-
where, wherever you go, they say that
itis unsafe, whether you are working
in the field or sleeping in the village
house or travelling-even bus-travel has
become most unsafe-in U.P., Bihar,
Madhya Pradesh and many other parts
of the country. And nothing is being
done. It is not a question of only
train robberies and dacoities, The
Cabinet must give a serious thought
and serious consideration to this,
why the situation is so 1apidly deteri-
orating all over the country and parti-
cularly in UP. and Bihar. Has the
Minister at the Cabinet level, taken
up this matter with the Home Minister
and his-other colleagues and also with
the Chief Ministers recently, why the
law and order situation is deteriora-
ting and what steps are being taken?
It is also a part of therapidly deteri-
orating socioeconomic situation in
the country. What is happening today ?
The police has become totally indiffer-
ent; the police people do not want to
endanger their lives ; they see things
happening before their very eyes, but
they keep quiet; they do not take any
action; they feel why they should do
anything at the cost of their lives; there
is a kind of apathy in the entire police
force today in the country; thatis.also
& sevlous situations because their sala.
riss and dearnsss allowance have bee
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Comg very meagre secing the mounting
risg in prices all over the country; this
is a part of that.

Therefore, I will ask the Minister
whether the Government is really
giving any serious thought to toke
certain effective measures to improve
the economic situation and also to
improve the situation in regard to the
police force and also to take effective
measures against the anti-social ele-
ments. Many fake encounters are
being done; the real dacoits, the real
culprits, are not caught; if the police
is pressed, they will catch hold of some
innocent people and kill them and
show that they were the dacoits. In
my own district of Azamgarh people
have demonstrated. People have
been taken away from their houses
during the day and people have gone
and registered reports at the Police
stations that this man is being taken
away. Anold man, father of six child-
ren, was taken away and was shown as
killed in an encounter between the
dacoits and the Police. Such things
are happening and nobody is giving
any attention. No attention is being
paid. Therefore, the result is that the
real culprits, the dacoits and the anti-
social elements are at large. They
are in league with the Policemen.
They are being encouraged in certain
cases. It is brought to our notice
that the Policemen are in league with
the dacoits and the robbers and they
are. being regularly paid. Even the
Palice Sub-inspectors and the Super-
intendent of Police are being regularly
paid by the robbers and dacoits. The
result is that this situation is prevail-
ing. I would like to know from the
Railway Minister what is being done
on this score......
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SHRI HARIKESH. BAHADUR;
Some ruling Party politicians are.algo
involved.

SHRI. CHANDRAIJIT YADAV:
T am not making it a political thing,
[ #m not introducing politics.

The second thing 1 would like to say
is: will the Railway Minister tell this
House what specific arrangements he
is makingonthe trainsand what effec-
tive measures are being taken so that
armed police are also provided at least
in those sectors of the railways where
these things arc happening on a large
scale 7 Even at the railway stations
these things are happening. It has
become so serious. How do they
come to the railway stations when the
trains are stopping ? They just com-
mit robbery and go scot-free and
the Police is simply watching.

On these issues I am just drawing
the atiention of the House and I would
like to know what specific measures
are being taken by the Raliway
Minister, the Home Minister and the
Government to prevent this rapidly
deteriorating law and order situation
in the whole country.

SHRI C.K.JAFFAR SHARIEF:
[am glad the Hon. Member has focus~
sed the attention of the House on a
situalion about which . every one is
concerned. 1he whole. question, as
he himself expressed, is abput the
general law and order situation. There
was already a meeting at the level of
the Home Secretary with the oflicers
of the RPF, GRP and other high rank-
ing Police officials. At that mesting
they have thought of certain measures.
In addition to that, now the Railway
Minister has decided, to. take up the.
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matter with the Chief Ministers of
some of the States where these inci-
dents are more, to have a discussion
with them as to how to co-ordinate
and how to take suitable measures to
combat the situation.

So far as the Railway Ministry is
concerned, the GRP is being asked to
escort the trains. They do escort and
the RPF only assist them as I said
earlier.

About certain incidents at stations
which he was referring to, I do agree.
Itdoes not happen at the main stations
from where the trains originate. It
happens unfortunately at the wayside
stations which are very small stations
where normally there is no Police
force.

The entire gucstion, as he himself
explained, is one of a general law and
order situation. Besides our own
efforts, it is our intention to have a
discussion with the Chief Ministers
and we are also having a discussion
with the Home Ministry. After the
discussion with the Chief Ministers if
there is anything they want us to sup-
plement from the Government of
India or from the Home Ministry, we
would like to take up any issue that
may come from them with the Home
Ministry also.

Sir, I can assure the Hon. Members
and this Hdouse chat it is our endeavour
and it is our sincere effort and our
continuous effort to see that these
things do not occur and the passen-
gers who travel should feel comforta-
ble and safer in their journey. With
the co-operation of our friends here
and with their constructive suggestions,
certainly, I am confident that in the
coming days, we will be able to
improve the situation.
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SHRI KRISHNA CHANDRA
HALDER (Durgapur): Mr. Deputy-
Speaker, Sir, already the Hon. Mem-
bers have said that this cannot be dis-
cussed in isolation. This should be
discussed in the background of the
total law and order situation, specially
of the areas of U.P., Bihar, Rajasthan
and Madhya Pradesh.

Sir, we have to locate these areas
and we have also to see that the Rail-
way Ministry at the Centre takes con-
crete steps to avoid recurrence of this
kind of train robbery. Already, one
Hon. Member mentioned that. In
reply to a question, the Deputy Minis-
te: for Ratlways, Shri Mallikarjun
hes stated that in 1980, 35 kases of
dacoity and robbery were reported in
the Indian Railways. We find after
the installation of Shrimati Indira
Gandhi’s Government, this kind of
train robbery and dacoity had increas-
ed. I have with me thefigure for 1980
which I can mention here. In the
Rajya Sabha, Shri Mallikarjun, in
reply to a question, answered on 20th
February, 1981 that from 1st Decem-
ber, 1980 till 3rd February, 1981, with-
in two months, about threc passengers
were killed and 35 passengers were in-
jured. In all, thirty-eight cases werc
detected and the total loss suffered
was Rs. 13,31,923. So, Sir, though
they are saying that they are trying
their best to arrest this type of crimi-
nal activity, we have seen that it s
actually on the increase. 1 he Minis-
ter of State, Shri Jaffer Sharief, in his
answer, has stated that it is the duty
of the State Government. You will
see here that the GRP is under the
State Government as mentioned by
him. He said that the R.P.F. are
meant to protect the railway pro-

perties. But, Sir, the railway is the
Val
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only mode of transport available for
the common man, the people, travel-
ling from Kashmir to Kanya Kumari
and from Assam to Maharashtra.

This is the transport for all the
people. So, if you cannot assure the
Railway passengers of their safety,
then, it is really unfortunate for our
country and the people that you can-
not save the railway passengers from
robbery and dacoity.

S5, I would say that there must be
coor-dination between GRP and RPF.
The Minister has said that they are
trying to coordinate between the State
Gove:nmeat, Central Government
and Home Ministry bat so far nothing
concrete has come about. I want to
know the total nnmber of RPF men
posted in the Ceptral Railway. I
would suggest that both GRP and
RPF should be posted in Mail, Ex-
press and local running trains. Waat
is the total number of GRP and RPF
personnel posted in 170 Down
Bombay-Howrah Janata Express.
The Minister has mentioned that
eight culprits have been arrested. I
would like to know whether any penal
measure was taken against those offi-
cers who were responsible for the fail-
ure to protect railway passengeis in
170 Down Bombay-Howrah Janata
Express.

Sir, there is discrepancy in the state-
ment of the Minister and the news
reported by the journalist. He has
categorically stated:

“According to the official reports

here today about 36 heavily armed
bandits looted over a hundred pas-
sengers including several armyrien”.
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This figure and the figure mentioned
in the Minister’s statement do not
tally. Naturally, if. a Minister does
not give us the actual figure or report
then it amounts to breach of
privilege of the House. Shri Hari-
kesh Bahadur demanded regisnation
not only of the Railway Minister but
of the Government as a whole for the
total failure to protect the lives and
property of the railway passengers.
Sir, it is a very serious matter. If you
cannot guarantee the safety of the rail-
way pzs:zngers I would demand that
Shri Pandey, the Minister of State,
Shri Jaffar Sharief and Shri Mallika-
rjun should resign and should make
room for the able people—1 do not
know whether there are any able peo-
ple in the Congress (I)—but1 would
say that they should resign. I want
to know whether any penal measure
was taken against those officers who
were responsible for the failure to
protect railway passengers in 170
Down Bombay-Howrah Janata Ex-
press. 1 want a categorical answer
from the Minister.

SHRI C.K. JAFFAR SHARIEF:
It is really unfortunate that sometimes
certain stray incidents do occur. It
does not mean that this is happening
all over. There are hundreds of
trains which carry lakhs and lakhs
of passengers every day to the differ-
ent parts of the country, as my friend
himself was pointing out. Such sorts
of complaints about robberies and
decoities are not there from every part
of the country. It is only in one or
two areas, whichare vulnerable aress,
such kinds of incidents occur.  Some-
times they are in the habit of demand-
ing Tesignations of Ministers. That
is not going to help the country or
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solve the problem. 1 he question is
this. Let us not forget this. We are
in a democratic system.

SHRI KRISHNA CHANDRA
HALDER: If democracy is for rob-
bers and dacoits, we don’t want this
type of democracy.

AN HON. MEMBER: Not that
eveiybody is a decoit or thief.

SHRI C.K. JAFFER SHARIEF:
Kindly bear with me. Simply be-
cause some incidents happen in one
or two places we canot say that this
is happening all over the country.
It reflects on the entire socicty. So,
when we level the charge, we have to
do it in a responsible manner. You
cannot say that everything has gone
wrong in the country. 1 for one
would not like to admit that our con-
ditions in totality are very bad. Of
course, certain things like that do
happen here and there. Gove-nment
are alive to the sitvation. Govern-
ment have taken steps in this regard.
With reference to this particular inci-
dent, I may say, 7 culprits have been
arrested. Certain recoveries have
also been cffected. Certain other
matters are in progress. We are fiir-
ther investigating. The areas where
these decoities & robberies takeplace
are in one or two States and we have
invited those Chief Ministers for dis-
cussion. We are going to have a dis~
cussion with them and will be tak-
ing necessary steps in this regard.
After all, we are equally concerned,
and more concerned, with
the responsibility which we are hav-
ing today, and that is, to see that the
passengers reach their destinations
safely and comfortably. It is our
moral responsibility. With -all the
humility at my command, I submit to
the House that it is our sincere and
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continuous effort to see that such in-
cidents do not occur. be are stieng-
thening tf.e machinery and it is not as
if something happens and we kecp
quiet. It is not so. We are trying
to see that all trains (super fast, mail
anc express trains) particilarly run-
ning in the night time are properly es-
corted. 1 his is oureffort. 1do hope
that in the coming year, such types of
incidents will certainly come down.

SHRI KRISHNA CHANDRA
HALDER: I asked a specific qu.es-
tion. I asked whether any penal ac-
tion was taken against those officers
who have been responsible for the
failure of the system.

SHRI C.K.. JAFFER SHARIEF:
The question of failure of the officers
does not arise because after all they
have done their job. They have ar-
rested the culprits; they have recover-
ed the properties. Certain other mat-
ters are in progress.

13-19 hrs.

STATEMENT CORRECTING THE
ANSWER GIVENTO USQ NO. 870
RE-EMERGENCE OF A NEW
ISLAND OFF ANDAMANS

THE MINISTER OF STATE IN
THE MINIST1RY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA) : In the 2nswer given by me
to the starred question No. 870 on
6-8-1980 in the House, I had stated
that there was an under-water explo-
sion about 4000 metres away in the
south-east direction from the East
Island situated in the north of the
Andaman group of Islands and an Is-
land about 30 metres long was
visible through binaculars at low tide.
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The report now received from the
Andaman and Nicobar Administra-
tion has revealed that no new lsland
had come into existence in that area
and it was in fact a Wedge rock al-
ready in existence that was mistaken
to be 2 new Island after people in that
arca had noticed certain eruptions.

2. The delay in making this state-
ment modifying the earlier answer is
on account of the fact that aerial re-
connaisance of the area had to bedone
and the report had to be compared
with the chart issued by the Marine
Survey of India.

13-21 brs.

The Lok Sabha adjourned for Lunch
till twenty minutes past Fourteen of
the Clock.

The Lok Sabha re-assembled after
Lunch at twenty-three past fourteen of
the Clock.

| MR. DEPUTY-SPEAKER in the
Chair ].
MA1TERS UNDER RULE 377

(i) The state of affairs in Jawaharlal
Nehbru University

ot wArem wrert (frame) @ awsaw
qﬁm!

Q& AIAAD qAET :  ITEAT HERT,
KAHT ATH Qo TN |/T AT ¥

sft gAe arTd : QU F wr

gxar § fedy gF w1 7 @& ¥oa
fr go ¥ uw &Y wrar war &, wg Y
eftwr @@y Fm T sz W E 5
waare, eat X faay aff Eo
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oft T et (TET) ¢ AT
T WTYHT, GAETEY Hy |

oft serore wdy ¢ wigET fawre
frr g war ? v g wiesh & Y
Aaa-sgHT HL & o4, et w1 oA
gy faar i

JuTeqsr qEEa, 4 uE, 1981 =+
aga ¥ gag-aEl ¥ s dgE
faeafaarsa & aureg aar wfag weer-
wrt, wfmafagar qur  gomag
gyt & araey ¥ farafaama o
& paa fafoex oia A aw Ay 2
HOg-aaEEl ¥ 99 Y UF  wve oft
faar & foer T 161 wjee) & geaay
g dug ¥ gfagre ¥ fod) o ga=r
QT @iy &Y a€) wear ¥ arug)
q ownT & xaT RSN &7 ¥ "N
& s fwar gri

Fge fagafauren, F=ha fagw-
fameal % uxw wyw faxafaaeg §
fora=®t wqr9aT aF AT derfow s
AR FA F ILE ¥ A A% 4 O
=8 9T U N waufw sy N o
g% 21 a® ¥ Frfaw g 5 g9
WeT geat aar gfasTRay & F13w 39
HEqT F) AT T TE )

gdma ¥ fymafaarsw &Y feafa
o g @1 1€ & s gfrafad a
#Y d3% Wt FqAAT QA AT {1 FATAT
o€ §\T Mwe & weada wfsa 39 faw
afwfaal ¥ N wdar e N o7
7§ & | faeafaareg § a-ageza™
g @ ¥ famfet & gAY o7
fasrelt 1 Sawew g &1 @Al OF
sHarfal & @9 gRE @ @ e,
weqEY & graay o Exfaat & W@
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& W Ay feafa a4t § + oF g
gr Mt wer o€ a¥r gEawTAg ¥
3w WY OF wuS) A 93Et g
Ll A

97 ¥ wAFT W TH @AY §
e I3 A §,  Afer $1€ awam
€Y & a1 § 1 WA w9 919 #Y fraie
wEEEFar § fF a amy £ =\yow
o Ifga wiw &g 91y aifs fass-
frarea  afigr ¥ oF w@wq v e
sSierfgs araTa@y H1aw & 9% |

(ii) Alleged repression of Loco running
Staffl and Steps to implement their
demands

SHRI A.K. BALAN (Ottapalam):
The Loco-running Staff agitation
which is more than a month old has
been called off. Violation of agree-
ments, curtailment of privileges, de-
nial of not only trade union rights but
also fundamental rights and mass dis-
missal were the immediate provo-
cations for the agitation. Such a
situation prevailed all over the nine
Zonal Railways.

The Railway Ministry never caied
to redress the grievances of locomen
through negotiation. Instead, they
resorted to all sorts of punitive and
repressive measures. 7 he magnitude
of victimisation, arrests and police
repression was such that staff were
scared even to move out of their
homes. In Southern Railways alone
there are 83 cases of forcible retire-
ment after the age of 55 years, 30 re-
moval from service in summary and
arbitrary way. 14 penal transfers, 18
suspensions and 28 court cases besides
a volume of chargesheets numbering
about 409,
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Considering the adament and stiff
attitude of the Railway Ministry, the
All Ir diz Loco-running Staff Associa-
tion went ahead by volunteering to
call-off the agitation on three condi-
tions, namely, incorporating 10 hours’,
duty in the hours of Employment
Regulations, restoring statiss-quo-ante
as on 31-12-1980 as regards victimisa=
tion, arvests and working systems
fixing of date for discussion to settle
agreed and pending matters.

Now, that the agitation has been
called off. we hope that the Govern-
ment and the Railway Ministry will
come forward and stop victimisation
and repression and concede tle long-
pending demands in the intecest of
maintaining industrial peace  in
Railways, which can only be ensured
by mutual confidence and co-operation.

'(iii_\ Need for amendment in the Indian

Electricity (Supply) Act, 1948 to
improve electricity services

st @a Aareaw wfzar (W) ¢
Iareger  wgvEa, gfeeaa gafagfady
(a<ars) waz, 1948 & ag FgrAar g
fe g & it aawt ¥ fawy 92w
“fradawm W' 9T qur faua deal
Ay wifee @ wr@” & w1 9%
smar sear) fag @ wigT A
wigar & fagda awwre fama Iv-
Wres ¥ 16 sfaaa =t wgfad 338
¥ %7 #, fagg veizT 9T 2.25 9%
gfa-gfrz sefefad S9aw waaney
Tgdl Fwq ¥ gar fawa ol & fawta,
izt gigfaga, wniw fagatam
q¢ fauw wid aiF mad 9T wd wrAw
# Trasd, Ao wrfwer agr @@ gy
widY §, fwad wgt ow WX TWH
fagy & =0 ¥ 3fg @ & sy
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IrAveRre} Y AgAY  faoredt oY Fwy
@ 8, fawslt wady w, &Y faga
Jearza & w1q ¥ g2y gur §, wygfaa
s aar @ o1 W A faw ar
@ &1 sfegy rdRfad (g
gz ¥ qzq (qgA HzAY § wsq ¥ A
i wfrafmanr azd o @y g, fow
¥ quie & fag g@ wIgF H gu aw
fafusa ss17 & smierdl & a1 sfa-
fafa, wAfaad &1 oF sfafafa qar
waqrfaaY & § faaffas gfafafaay
& gfenfas foar sar [rga 1 gd@t
s#1T ‘argasdtar’’ faelt fra @ @egiay
Y qET & a7 7y gua gfreaw
satfazfady (qard wiz & qur s
za A sawfay 1 N3, Ja9w,
afza F#AwT wizr &1 ghafewa @
& faq wrawa gar wifge o faaa
gulr # g FEwD WA F e
w37 &1 3gh sy AR wHA0A QYorAr
¥ FAFY AF A fHwar ) ITw W-
I WA: TF T { AL YA
T gar & sefeq s& swaear A
afigdgs &t 3¢ agfaa fafwcar
gfaar g9 FUN Y AGF A7
fve sy =ifgd 1 faaely Fafal |
WA ¥g@t gu olvmde #r foafa & sa
% ag a7 9 A8 &Y w13 I¥ AW
TGA AT FT QU AT qar war faar
F1AT arfge | g7 ga s & gfeaw
ez fadt (aend) qFz ¥ qafa gure
feq s =rfga o

(iv) Need to run Sangam Express tiain
from Saharanpur, instead of
from Meerut to Allahabad

- ST AR (SgreTyE) ¢ S
ey AErEE, f v 377 & aga &L
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¥ s fordT FEEEORTT WX §ETA-
gT & TEA AT A0 AT IW q@TAEr
&Y o femmr wgar § i gk
F fag €1 (zradee) W@ [ar ar
g adl @ F Srou AT 1 W@
fawl & o agn oA & oF owvE
(zratae g77) oY g7 forad *1 gege-
arz & fom %, F1 a9 @ W@ E
sga sifam & 412 3-4 91 @Y qF
ga vgwa’ F AA ¥ W@ § qAGTAR
& fag qe 71 0 4v 1 afes b ge
A F aragd WG W FATHE-
anT & &y, oY IATC 9y & afyes
diaradt fasY & &, ® 9T arey
E R 1w EF A FT AW &F I
AgRAgT ¥ gE w1 fagr g @ Sl
®Y G |Ew g AT |

o A gIET A WA § R
qg wex ¥ oeg C‘HAw’ wART§ FY
FTE A AT AT ¥ gNFIAE &
fag ge s afs w0 =F F aoft
Al #1 ag aglfeaa &
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(v) Steps to provide railway wagons to

Paradip Port to clear
accumulated Stocks

SHRI CHINTAMANI JENA
(Balasore): Sir, under Rule 377, I
wish to raise the following matter:

Paradip, one of the finest and biggest
port of its kind in the country, is now
facing a great set-back; and all its
charms have gone. The goods and
merchandise coming from abroad
are going back, due to lack of trans-
portation of the goods. In spite of
several requests from the port autho-
rity and Orissa State Government, as
well as the importing organizations to
the Railway authority, no fruitful re-
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sult could be achieved, which resulted
in the accumulation of 24,000 MT of
fertilizer, 23000 MT of cooking coal,
5,000 MT of CARE foodstuffs and
2,000 MT of steel sheet which were
unloaded in the Paradip port, but
could not be transported due to lack of
various types of wagons. Since the
godown facility in the port is very
limited, these huge stocks could not
be kept inside the godowns, and were
kept in the open air, by which huge
quantity of steel sheets and CARE
foodstuffs etc., were destroyed, and
became unfit to be used, for which the
Government and the importing
authority sustained heavy losses in the
last two years. Improrting organiza-
tions who were bringing their mer-
chandise through this port are reluc-
tant to bring their goods through this
Paradip port. Even the Steel Autho-
rity of Indiarecently has withdrawn
abig vessel carrying coal, which
was on its way to Paradip port, due to
lack of transportation facilities and
will be unloaded in some other port
where transportation facilities will be
available.

The import and export at this port
has decreased to a large extent, only
because of difficulties in transporta-
tion of goods due to non-supply and
irregular supply or required numbers
and types of wagons.

If this deadlock continues for some
more period, it is sure this Paradip
port will be closed for ever.

Inconsidering these aspects, I would
request the Railway Ministry to
supply the required number of
wagons to this Paradip port imme-
diately. The Hon. Railway Minister
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isrequested to meke a statement inthe
House in this regard.

(vi) Need to save the traditional and
artistic Kota Dorig Sarees by pro-
viding financial assistance to artisaus,

sto ften FaTt e (fesiYe-
wg) : A frafaw &r § wraw a9y
& feat qar waegrw w1 wAfas
AN WA GUAT R AHANN KT
Afear arfgai & foqg sfag &1 aF
#1 waaa fog wwrx wiag 4, w2
Sifaar ar wgfar e sfag &) =%
FraE ANaTy AHL K [T F JIFC
% g & wafen ot 2 ngfan s
¥ o9z s FYver gurgd ¥ &%
aigy ¥ faww ggr g T, FYA,
qorAr, T qrz3 @ravs qife @i
9% T T 1 HgA 1w A ¥
afl ax 33 sfawa afeai ax &T
g 21 1 x@ v F gard
®TQuT &% ¥ avg awg wr wfeat
¥ Ay § A aff ¥ wawar, faoh,
Fra€, wzr@ aur asrar gg Aifgat
AATHT AT 1Y &

¥ awma wh aiferr TR aey
wrQnT, weft-wRifeat & Wag aNa
v @ &1 wlex qfeaw & ar
¥ gfesw ¥ 200 77 300 Ty wfq
arg foa o1y & 1 wasr wrow T @
fs qq agy qUI 1 o0l afa
JFT § 97§97 wfuw Jx

FET FTQ TTAR I J8 APy
w1 faaw & 1 T seEa e v
qiW X E ANT qwwT Wi wqE AY
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g1 w18 Y Fww 40 wfama "
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(vii) Steps to ensure remunerative
price for wheat to farmers
of Uttar Pradesh

st gQw $ AR s (A=)

IqTEA AERY, F WIAFT AT &
fraw 377 & wawia qg 9 9
@ E

JaT ww ¥ g w1 Wy faeme
frr w|gr &1 Fust w 110/- wfq
ferzs aw ow {7 9T qAIYR AT 9
W W gyw T WEH ow
o fad ¥ gaX g W aorTEy
grer Ag &1 fawrdt avx fsar sAr §
JUT FE FF FIORAA OF  FfeAr &
famy ¥=2f 97 Fww) WY XA FAT,
Ik witaT faar oA, w8 A W
W1 wOw wg $T wYer fear swAr 7
famr & gaT § waAw ®AT S
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[+ gl g AT
FITE) o7 oA TCAE WA Y
FY&1 A 17 qEay sqreq  Wr )
Fawl o1 Ifwa goa frey o & fag
g T 9 ISR T # § pfy
qA A AT F@TE N
(viii) Steps for setting up Cauvery
Valley Authority to solve dronght

situation in Tamil Nadu

SHRI K.T. KOSAL RAM (Tiru-
chendur): The inordinate delay in the
setting up of Cauvery Valley Authority
in Tamil Nadu, about which the
Government of India has announced
as early as 1975, had led to the neglect
of Cauve'y Delta, which is known
as the graniary of Tamil Nadu.
Coupled with this is the procrastina-
tion in the matter of resolving the
Cauvery water dispute on the basis of
1924 agreement. If these two issues
are not resolved immediately, then the
Cauvery Delta will soon become the
arid zone. It is worth recalling here
that in some districts of Tamil Nadu,
which are reeling under the unprece-
dented drought this year, one bucket
of drinking water is being sold at
Rs. 20/- to Rs. 25/-. If the parched
earth and the dry throats of human
beings are allowed to be languished,
it will spell complete ruin to Tamil
Nadu. "

Simitarly, the utilisgtion of waters
of west flowing rivers which are goinp
waste into the sea is also getting in-
ordinately delayed. In December,
1976 the Department of Ircigation
cotiituted 2 Technical Committee to
examine the feasibility of east-ward
liversion of surplus waters of west-
flowing rivers of Kerala and Karnata-
ka, which started functioning in
August, 1978, It is reported that
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some meetings have been held and the
interim report is under preparation.
Another Committee for assessment of
water resources of rivers flowing into
the Arabian sea and their utilisation
was also constituted by the Planning
Commission in February, 1978. It
is not known whether this Committce
has finalised its report and what ac-
tion the Planning Commission has
taken in this regard. 71he southern
districts of Tamil Nadu are afflicted
by drought year after year and yet
more than 1000 cmt. water of west
flowing rivers is allowed to go waste
into the sea, which will otherwise ir1i-
gate about 10,00,000 hectares of land.

It has to be brought on record that
drought is the recurring feature in
Tamil Nady and whatever assistance
is given by the Centre on the recom-
mendations of Central Team is ad-
justed in the Plan allocations for
Tamil Nadu, which naturally affect
the implementation of Tamil Nadu’s
plan schemes.

The atteation of the Ministry of
Agricalture is drawn to the necessity
fgr taking immediate steps in the mat-
ter of setting up Cezuvery Valley
Authority, resolving Cauvery water
dispute onthe basis of 1924 Agree-
meat and implemeating schemes for
the diversion of waters of west flowing
rivers going waste into the sea, for a
pe:manent solution to the itrigation
problems of Tamil Nadu.

(ix) Need to safeguard life and property
in Nagaland in view of alleged
law and order problem created

by underground forces

SHRI CHINGWANG KONYAK
(Nageland): Nagaland is facing
serious law and order problem. The
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insurgent activities have in recent
months increased endangering the
peaceful and tranquil life of the
public at large. 7There is grave fear
among the public at large. There is
grave fear among the public due to
large scale attacks and murders.
Youths are recruited by the under-
ground lo intensify their anti-national
activities and for their atrocities. But
the State Government of Nagaland
has remained a silent spectator to all
these happenings. Recently, in the
early morning of 27-4-1981, Shri
Noklu Konyak, MLA and two others
were brutally murdeied in an am-
bush between Muknyakshu and Tobu
in Tuensang district bordering Burma
in Nagaland. It is feared that
the underground forces are aiming lo
murder more public men. Unless
the Centre comesforward to safeguard
the life and property in Nagaland, it
is feared that the underground forces
will resort to mass Killings.

(x) Need to set up a Supreme Court
Bench in Tamil Nadu

SHRI ERA MOHAN (Coimba-
tore): It is a well-known fact that
there are hundreds of cases pending
before the Supreme Court of India
some of which date to the sixties.
All of us are aware that justice de-
layed is justice denicd. One of the
measures that can be taken to solve
the problem is to increase the number
of judges of the Supreme Court. 1
urge the Government 10 urgently take
steps to increase the size of the
Supreme Court. In this connection, 1
would also like to bring to the notice
of the Government the fact that it is
high time that a bench of the Supreme
Court is set up in South India. Itis
really a hardship for people from far
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away places to come to Delhi to pe~
tition the Supreme Court. There are
instances without number when liti-
gants have chosen not to appeal to
the Supreme Court for the sole reason
that it is inconvenient, expensive and
difficult to organise a ‘Yatra’ to Delhi
to petition the highest Court in
the land. Madras has always been
the premier city in the South. It was
the capital of the former Madras
Presidency. The Madras High Court
is one of the ancient chartered
High Courts of 1India. There-
fore, it will be a fitting and ideal
location for a bench of the Supreme
Court. Therefore, I would suggest
that a bench of the Supreme Court.
Should be set up in the South, and
preferably at Madras.

MR. DEPUTY SPEAKLR: 1hLe
House will now take up.........

(Interruptions)

SHRI HARISH KUMAR GANG-
WAR: I want 1o mention about 377...

(Interruptions)

MR. DEPUTY SPEAKER : I am
not permitting. Please take your
seal.

SHRI RASHEED MASOOD: He
is making a request.

SHRI HARISH KUMAR GANG-
WAR: Previously the Government
used to make some comments
on the subjects mentioned. Now not
a single mention is made. They have
not responded to any of the subjects
under 377,

MR. DEPUTY SPEAKER : You
have brought it to the notice of the
House.
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DISTURBED AREAS (SPECIAL
COURTS) AMENDMENT BILL
(Contd.)

MR. DEPUTY SPEAKER: Now,
we take up clause by clause considera-
tion of the Disturbed Areas (Special
Courts) Amendment Bill. Clause 2.
Mr. Parulekar, are your moving your
amendment ?

SHRI BAPUSAHEB PARULE-
KAR (Ratnagiri): No.

MR. DEPUTY SPEAKER : The
Qquestion is:

“Clause 2 stands part of the Bill.”
The motion was adopted.

Clause 2 was added to the Bill

«Clause 3—(Amendment of Section 3)

SHRI G. M. BANATWALLA
{Ponnani): I beg to move:

Page 2:—

for lines 20 to 27, substitute:—

“‘(a) where a notification has been
issued under this sub-section, by
the Central Government in rela-
tion to any period specified there-
in with respect to any area in a

State, the State Government may
also issue, a notification in rela-
tion to the whole or any part of
such period with respect to the
whole or any part of that area,
and, in such a case, the notifica-
tionissued by the Central Govern-
ment shall cease to operate in re-
lation to the whole or any part of
such period with respect to the
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whole or any part of that area as
may be specified in the notifica-
tion issued by the State Govern-
ment, and shall so cease to ope-
rate as from the date of the noti-
fication issued by the State
Government; but, notwithstand-
ing the lgtiﬁcation issued by the
State overnmept, anything
done or any action taken under
the notification issued by the
Central Government perior to
the date of the notification issued
by the State Government, shall
be lawful, binding and wvalid ;
and”. (1)

Page 2,—

after line 38, insert—

*(c) after sub-section (2), the fol-
lowing sub-section shall be inser-
ted, namely :—

(3) Every notification issued
under sub-section (1) by the
Central Governmert shall be
laid before both Houses of
Parliament and shall cease to
operate ii resolutions disap-
proving it are passed by both
Houses, upon the passing of
the second of those resolu-
tions.” )

Page 2,—

after line 35, insert—

“(c) no such notification shall be
issved by the Central Government
later than one month of the
occurrence of the disturbance in
question.” (5)

While we were discussing the main
Bill certain suspicions were raised that

!
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the powers under the Bill might be ex-
ploited for political purposes. 7T here-
fore, the purpose of my amendment is
to provide some safeguards in the
Bill. For example, one of my amend-
ments says that where a notification is
issued by the Central Government to
declare an arca as disturbed in a State,
then that notification must be placed
on the Table of the House and the
House may at any time, pass a resolu-
tion disapproving that notification.
This only provides for greater account-
ability of the Central Government
when they use the powers under the
Bill.

Another amendment of mine says
that notwithstanding the fact that a
notification has been issued by the
Central Government, yet the State
Government may also issue similar
notification. In that case, the noti~
fication issued by the Central Govern-
ment shall cease to have effect. Thisis
done only to see that the federal prin-
ciple also about whicha lot was talked
about yesterday, is given as much
respect as is possible. However, I do
not think the intension of the present
Government in bringing forward this
Billis to have any confrontation what-
soever with the State Governments.
It 1s only because the State Govern-
ments have not been taking recourse
to powers under the Principal Act
that the Central Government has been
forced to take these powers. There-
fore, the amendment here provides
that where the State Government de-
cides to take recourse to the powers
under the principal Act, then, if the
Central Government has issued any
notification it shall cease to have
effect.

I can very well understand that the
present Government has made it very
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clear that they do not have any politi~
cal vendatta or they do not wish to
take recourse to this power for politi-
cal purposes, motivated by political
reasons. But then we are considering,
the legislation which is to remain on
the statute book for all times to come.
Therefore, in order to see that no sub-
sequent Government, if any, may also
be in a position to exploit these powers.
for political objectives that these in-
built safe-guards are provided for. I
hope that the amendments will receive
approbation of this House.

MR. DEPUTY SPEAKER: Now
I will put amendments numbers 1, 2
and 5 of Shri G.M. Banatwalla to
vote.

Amendment Nos. 1, 2 and 5 were
put and negatived:

MR. DEPUTY SPEAKER: The
question is :

“That clause 3 stand part of the
Bill.”

The Lok Sabha divided.

Division No 17.] [14-58 hrs.

AYES

Alluri, Shri Subhash Chandra Bose
Arakal, Shri Xavier
Arunachalam, Shri M.
Baitha, Shri D.L.
Banatwalla, Shri G.M.

Bansi Lal, Shri

Barot, Shri Maganbhai
Bhagat, Shri H.K.L.

Bhakta, Shri Manoranjan
Birbal, Shri

Chandra Shekhar Singh, Shri
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‘Chavan, Shri S.B.
‘Chauhan, Shri Fatehbhan Singh
Dalbir Singh, Shri

Damor, Shri Somjibhai
Dev, Shri Sontosh Mohan
Digvijay Sinh, Shri

Dubey, Shri Ramnath

Era Mohan, Shri

Faleiro Shri Eduardo
Gadgil, Shri V.N.
‘Gomango, Shri Giridhar
Jai Narain Roat, Shri

Jain, Shri Bhiku Ram

Jain, Shri Virdhi Chander
Jena, Shri Chintamani
Kosalram, Shri K.T.
Krishna Pratap Singh, Shri
Makwana, Shri Narsinh
Mallanna, Shri K.
Mallikarjun, Shri

Mam, Shri K.B.S.

Mishra, Shri Gargi Shankar
Misra, Shri Nityananda
Mohanty, Shri Brajamohan
Mohite, Shri Yashawantrao

Mukhopadhyay, Shri Ananda Gopal

Nagaratnam, Shri T.
Namgyal, Shri P.
Panika, Shri Ram Pyaie
Parmar, Shri Hiralal R.
Patil, Shri A.T.

Patil, Shri Shankarrao
Patil, Shri Veerendra

Pattabhi Rama Rao, Shri §. B. P.

Potdukhe, Shri Shantaram
Pradhani, Shri K.
Prasan Kumar, Shri S.N.
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Pushpa Devi Singh, Kumari
Rane, Shrimati Sanyogita
Ranga, Prof. N.G.

Rao, Shri M. Nageswara
Rathod, Shri Uttam
Sawant, Shri T.M.

Sethi, Shri Arjun
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Shaktawat, Prof. Nirmala Kumari

Shanmugam, Shri P.
Shukla, Shri Vidya Charan
Sidnal, Shri S. B.
Singaravadivel, Shri S.
Singh, Dr. B. N.

Soren, Shri Hart Har
Sparrow, Shri R. S.
Sreenivasa Prasad, Shri V.
Subba, Shri P. M.
Subburaman, Shri A. G.
Sunder Singh, Shri
Thakur, Shri Shivkumar Singh
Thorat, Shri Bhausaheb
Vairale, Shri Madhusudan
Varma, Shri Jai Ram
Venkatasubbaiah, Shri P.
Virbhadra Singh, Shri
Vyas, Shri Girdhari Lal
Zainul Basker, Shri

NOES

Abdullah, Dr. Farooq
Agarwal, Shri Satish

Balan, Shri A.K.

Balanandan, Shri E.

Basu, Shri Chitta

Bosu, Shri Jyotirmoy
Chakraborty, Shri Satyasadhan
Chatterjee, Shri Somnath
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Chaudhary, Shri Motibhai

Choudhury, Shri Saifuddin

Fernandes, Shri George

Gangwar, Shri Harish Kumar

Ghosh, Shri Niren

Ghosh Goswami, Shrimati Bibha

Hannan Mollah, Shri
Horo, Shri N.E.

Jatiya, Shri Satyanarayan
Kodiyan, Shri P. K.
Mahata, Shri Chitta
Mandal, S4ri Mukunda

Mandcl, Shri Sanat Kumar
Masudal Hossain, Shri Syed

Modak, Shri Bijoy
Mukherjee, Shri Samar
Nihal Singh, Shri

Pal, Prol. Rup Chand
Parulekar, Shri Bapusaheb
Paswan, Shri Ram Vilas
Pathak, Shri Ananda
Rajan, Shri K. A.

Rajda, Shri Ratansinh
Rashecd Masood, Shii
Roy, Shri A. K.

Roy, Dr. Saradish

Rny Pradhan, Shri Amar
Saha, Shri Gadadhar
Sarangi, Shri R. P.

Sen, Shii Subodh
Shastri, Shti Ramavatar
Tirkey, Shri Pius
Unnikrishnan, Shri K. P,
Verma, Shri R. L. P,
Zainal Abedin, Shri

MR. DEPUTY SPEAKER: Sub-
ject to correction, the result* of the
division is Ayes 75, Noes 43,

The motion was adopted.

Clause 3 was added to the Bill.

* The following members alse
recorded their votes for AYES.

Shri Samiuudin, Shri P. Rajagopal
Naidu, Shri Navin Ravani, Shri
Jaganpath Rao, Shri A.M. Velu and
Shri G.S. Nihalsinghwala.

MR. DEPUTY SPEAKER: There
are no amendments 1o Clause 4.
The question is:

“That clause 4 stand part of the
Bill™,

The motion was adopted.
Clause 4 was added 10 the Bill.

MR. DEPUITY SPEAKER: The
question is:

“That clause 1, the Enacting For-
mula and the Title stand part of the
Bill.”

The motion was adopted.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH):
Sir, I beg to move:

“That the Bill be passed”.
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MR. DEPUTY SPEAKER:
Motion moved:

“That the Bill be passed”.

There are S members to
speak. Each Hon. Member shall
take not more than 5 minutes. Shri
Niren Ghosh may speak now.

SHRI NIREN GHOSH (Dum
Dum): Sir, it is a dangerously retro-
grade Bill that is being sought to be
rushed through Parliament at any
cost without any thought for the far-
reaching consequences that will flow
from it.

Sir, I think this Bill constitutes a
turning point in the relations between
the Centre and the States, and it is
being done in a divisive and retro-
grade manner.

——

Sir, the other day, the Minister, my
Hon. friend, Shri Venkatasubbaiah
said : ‘It is the sovereign right of every
party to prepare for an zlternative
government’. You said that every
party works for power. But the
question is: Do you work for power
through violent means 7 You are
misleading the House because you
have adopted violence as a method of
policy at least in my State and if you
can get away with that method of vio-
lence, I think no Opposition political
party will be safe in India and I think
that no democrat will ever support
you for resorting to violence in pur-
suit of power in a State. That is
my view.

The Prime Minister has said and
you reiterated that the Ruling Party in
future should not resort to toppling
of Non-Congress (I) governments.
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1 hat is what you said, if I remember
correctly. The Prime Minister has said
this and you have reiterated here that
you are not interested in toppling
the mpn-Congress (I) Governments.
But I challenge you that if that is true,
let the Government make an unambi-
guous declaration on the floor of the
House that all elected Non-Congress.
(I) State Governments would be al-
lowed to run their full term. You
say that. If you do not say that, then
it means you have uttered all this to
befoul us ‘that you are not interested
in toppling non-Congress (1) Govern-
ment in future’. As regards the past,
the History of India is agalore, how
many limes you have toppled the
Government through un-Constitution-
al means, through deception and what
not. But since you said that non-
Congress (I) Governments will not be
toppled in future, let the Government
make this declaration that they would
allow all the non-Congress (I) Govern-
ment, to run theu full term and they
will not topple any non-Congress (I)
Government. If you do not declare
then nobody will believe you.

15-00) hrs.

There is a proverb—when the thief
is about to caught, in order to divert
the attention of the people he cries
‘thief, thief, thief”. Like that you are
trying to cover yourself and escape.
But you cannot get away so easily.
It has become clear all these years.

In the Statement of Objects and
Reasons it has been mentioned:

‘State Governments have generally
not taken recourse to the use of the
provisions of the Disturbed Areas
(Special Courts) Act, 1976".
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There has been a long debate on
this bill. T have not heard anyone
of you clarifying this point that
has been adumbrated in the Statement
of Objects and Reasons. I do not
know whether 1 missed it. Neither
Giani Zail Singh nor Shri Venkata-
subbaiah has spelt it before the
House—on what occasion, which State
Government had been asked to resort
to this Bill and they did not comply
with that. They simply say that the
State Governments are unwilling.
T hey have not given even a single ins-
tance of disobedience. They could
have asked their own Congress (1)
Governments to take advantage of
this and could declare their areas as
‘disturbed area’.

Many Hon. Members have said,
“Bihar is burning. U.P. is burning”.
Had they felt it like that they
should have told the country,
the Parliament and  spelt out
clearly when they felt that such
and such areas should be treated
as disturbed areas and special courts
should be set up and the State Govern-
ments were not willing to do that.
Unless you spell it out clearly, there
is every likelihood of the Bill being
directed against those States which are
non-Congress (I) runin the States. It
means that in certain States where
you do not rule, the Bill will be direct-
ted against these states. Where there
is any disturbed condition, the Centre
will declare that area of non-Cong-
ress (I) ruled State as a ‘disturbed
area’. They will do it and they
will use it as an alibi for saying that
these States are not being governed
according to the provisions of the
Constitution.

Hence, the President assumes to
himself the responsibility of running

" Constitution
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the State Governments. That is top-
pling. Whether you do it at present
or not, I do not know. You may do
it because nobody believes you. On
this question, since you have not
clarified, we apprehend that this is a
strategem that you may resort to in
order to fulfil your sinister game.

Another thing that he said was,
““We will not resort to Emergency any
more nor declare Emergency”. This
is what he said, 1f I am correct, if I
heard himaright. I think,the condi-
tion in India is that they have declared
an Emergency without a formal de-
claration of Emergency. Because
that creates difficulty. They have arro-
gated to themselves draconian pow-
ers like the National Security Act and
all sort of repressive measures and
now this Bill. The press has been
stifled; the press has been chided off
and on. They have been pushed
about so that they cannot express
their opinion freely. Wherever there
are movemeiits, they put down heavily.
They are doing so. That is why I say,
it i1s almost an Emergency withouti
a formal declaration of Emergency.

It might be that the next step vou
will take will be to throw overboard
the Constitution itself and declare the
Presidential form of Government or
naked form of dictatorship. Through
this Bill, according to the whims of the
Government, they can declare vast
areas of India, in different States, as
disturbed areas and virtually put them
under Emergency. It is now difficult
for them to declare an internal Emer-
geacy because certain constitutional
provisions have got to be fulfilled.
They do not have the requisite ma-
jority in both the Houses to get a
amendment  rushed
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through. 1t is a bit difficult for them
to do that. That is why they have re-
sorted to this strategem.

Now, I say, this measure is consti-
tutionally invalid. The Constitution
spells out Centre’s powers, States’
powers and Concurrent powers. Law
and order is a State responsibility.
The responsibility of law and order is
being sought to be made a concurrent
subject. They cannot do it simply
by passing an ordinary Bill. This
they can only do if they bring for-
ward a Constitution amendment
which they are not doing. So, it is
also constitutionally invalid. 1t is
a twning point between the Centre
and the States. Why [ say this ?
Because the most important
subject that has been given to the
States by the Constilution is, law
and order. By making it concurrent,
you take away all the powers of the
States and they cease to exist. The
Constitution says that Indiais a Union
of States. But if you do this, then,
virtually, the States cease to exist. It
becomes one single entity with so
many districts of India, may be 1000
or 500 districts, whatever it 1s. It is
a unitary Constitution with fringes
of federal set-up. It will now be,
more or less, completely a unitary
Constitution after the passing of this
Bill. This is the rape of the Consti-
tution that they are perpetrating.
I am concluding. That is why I said
this is sinister, immoral, anti-people,
anti-Indian and is aimed at subversion
of the domocratic set-up and this will

be resisted throughout India, It will
raise so many questions that no
Government at the Centre will be able
to solve in future. They are starting
on a dangerous course of action
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which will enrage people in State after
State and which will bring about con-
sequences which they would not be
able to face squarely. 1 warn that
even angels fear to tread where you
are now treading. You will have to
face grave consequences in future.

Having said all those things, I
would request lastely that even now
when you are on the brink of
precipice, withdrawn this Bill.

1 gfg = Ww (amdv) -
ST WERA, LY oFAr 6T IH
T ¥ FTI 7 gaEAT ¥4 @Y ¥
fad g7 fadms &1 wian aga @ wa-
WE 9T | FET GIFT WX qE-H AT
F 7z augy sTm sErr § ek
ITRT F qwrET FY@v F o & a1 agt aw
Fgar 2 B U owAr ok 3w oAy
FIA T TITGT FY F1I9 @Y F fox
I AT 2N, dIA wAET A 3
TS AT 9 a1 ag W) gW @gd F7
R Fifes gardy usHa oFar Tar
A W FIgT T smEEqr wraq @A
SOTET AAGF & |

R F grwarfaw &% @1 <@ §,
1978 & § auax @ <ar 2 frag
grsarfas 27 @ WwE) 1971 7
1978 a% 7Y awyarfis 37 2
9, ULTT qFaT ®@q 97 | oy §Y FH
gEgTrEag 1978 A gr gy & Wk

faa-for sreay &
SHRT  JYOTIRMOY BOSU

(Diamond Harbour): If 1 have heard
correctly, the Hon. Member is saying
that there was no communal riot from
the year 1971 to 1978. Will the
Hon. Member take the responsibility
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to sthnd by what heis saying now ?
Otiwrwise I will hring a privilege
motion tomorrow.

oit ofy oy iy ;. STISTE WA
fegug g fe qR A cfoge
e §, &A@ uwhfe & g
ute & gt Tk & aTw syt § s @
71 ¥ ¥we 78 aw wrewgrfaw £ T
gu, W gu @ ags @ W
(owwre)

1978 ¥ AWT WA JAAT I -
T WTT, FW AU A wren<few N
gegr ¥ gu ) wA &
ok T waar g3 g1 A Y v
Iawr QAT aga wfen v § g0
TEIT EW NHTX K wey FJST W &
sresarios 9 a3 frdaa ary & fad,
Ffpa fQdt ardf ¥ s *1 fadw
wtoft §, gR waw & afl wrar fw
wrmrt e E?

¥ ag gt wigat § fe ay afraw
YURTAIR, FIAYL, AT AT WY 9T
W gg, gardl INT S W whw &
aee ¥ B o o W@ TR E
a4 warw, Bt Srew HiEw sEw Al
o, oY W Arg W N Al @
Forer-farr avaif & warere ot gew fedr
gugar ¥ gt W agd & gawr
aw o ey § wrew, I QX T
wft 7% Y o fedtaer A @ &
wreg TH ot amwrfas qw e
SYANT aF W

aw grwafas aaf Y @ &
dunr &y W ¥, @ KW AW
wrr wwmr ST wrfgn fs o W
7wt §, ¥ fewre gwr ww

e wrwl | o fagre oQw ¥
s @ &7 fadelt qrfeat g §
fo wgt 9T 48 Wi w1 AT F 1 W
gl & fir 200 &%F7 ®IX o § 1 Fward
ot W ko o, fadtr 3 ot fg
g gy awi & @ g, afz gw
o fasy wxw ¥ I, wWow w1
T W WY a7 7 fad, @ g
rastr agrar § 1 @l o Qe wy
Ter ¥ & AT €& T F FT W
R ST ¢

™ wrrw 3 F0T T O qfy-
T A G §, wg ¥ wrawaw §, wqify
P ¥ ST A @ KA &G aoF
¥ i Ay far &) w5 &) ag wiaw
T awrT a1 g g g, wq
¥ g9 w9 KT A TE WY §,
& I ORI T ag W g w
O ORAT B FER Tad & fag
ot arenfclior oy fasge s
uiT fagger argsw ¥ S & fag

wg gERY w1 wWiw & o w
T SATAY HAT E

SHR1 GEORGE FERNANDES
(Muzaffarpur): Sir, I rise to oppose
this Bill. This Bill, the manner in
which it has come, its genesis and its
present stage, including the debate
that we have had in this House from
the stage of introduction to this final
Reading, provides two very interest-
ing case studies: one, how the Opposi-
tion allows itself to be trapped, how
the Opposition often forgets its own
commitments and in the process goes
alongwith the Government when it
tries to subvert the democratic ipsti-
tutions and the Constitution; it also
provides a very interesting case study
of a Government starting with what
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appears to be a very innocent or very
innocuous piece of legislation and
then step by step taking it to a stage
where it presents itself with all its
sinister designs and all the mischiefs
that such a legislation is intended to
create.

The genesis of this piece of legisia-
tion is in the 1968 Natignal Integra-
tion Council Resolution. Between
1968 and 1972 it took the Party, to
which the Hon. Minister belongs—and
yesterday he was very proud of the
cleven years of rule of his Prime
Minister, of that period (Interruptions)—
exactly four years; from 1968 when
the Resolution was passed, it took
them exactly four years to introduce
a piece of legislatio: based on a
recommendation of the National In-
tegration Council. If they are very
proud of that performance, well, 1
have nothing to say. It took four
years ; they came forward with the
Bill in 1972; they had it referred to a
Joint Committee; the Joint Commit-
tec gave its Report; then they waited
till the Emergency was over and in
1976 they finally introduced, what
they call, the Disturbed Areas (Spe-
cial Courts) Act, 1976. Many Mem-
bers of this House—some of whom
are again Members of the House and
some are no more Members of this
House—were in prison at that time.
| hey were detained under another
notorious piece of legislation called
the Maintenance of Internal Security
Act. This is where the failure of
the Opposition comes. When my
friend, Comrade Niten Ghosh was
just now waxing cloquent, 1 was
wondering whether he would like to
recall how this Billcame to be sup-
ported in 1976 in this very House.
Mr. Joardar spoke at that time and
when the Minister who had moved the
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Bill, Mr. Mohsin, your predecessor
said that all sections of the House sup-
ported it and even Mr. Joardar who
otherwise had some reservalions
about the Bill had alsg supported,
Mr. Joardar then was to get up and
say—it was not even necessary—°T
simply said that differences based on
language and region shouwld not be

included’. Otherwisec it was a per-
fect Bill’. T am not trying to rub salt
in it. Let no one misunderstand.

But sometimes it is necessary even' in
this House to remind the Opposition
that you keep making mistakes
which you should not do, particular-

ly, on issues like this. One can
make political mistakes. One can
make practical mistakes. Al of us

do that. But don't make mistakes on
basic issues. Where human rights,
where civil liberties, where the future
of democratic institutions are involved,
d>n’t make these mistakes.

In the other House this Bill was
passed in exactly ten minutes. [ went
through the list of Members who were
present that dayinthe House. Mem-.
bers of all the Opposition Parties were
present. They participated in divi-
sions in regard to  various items that
came up that day, including a Consti-
tution Amendment Bill, but - I am
shocked that finally when this piece
of legislation, this most obnoxious
piece of legislation that is once again
striking 2! the very root: of all consti-
tutional and democratic institutions,
came up for adoption, only one Hon.
Member, Mr. Deo Burman of Tripura
was to stand up and oppose and go on
record, ‘I am opposing this’ and
the House adopted this Bill in less
than 10 minutes with no other Mem-
ber participating. It is very neces-
sary to recall this because, as I said,
this Bill provides a very ipteresting
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case study of how the Opposition, for
whatever reasons, makes its mistakes
and enables a Government to intro-
duce a piece of legislation that looks
very innocuous, that looks very simple
but is capable of tremendous mischief.

Isthis Bill at all necessary ? I have
- heard the M inister yesterday with
great attention. He has justified it.
He also said, ‘My Government is not
going to topple any governments’.
but he had no defence about his past.
veren(Interruptions) 1t is all here in the
record. I know what he said. I
know what your Party is doing in
West Bengal. You are working over-
time to create a united front against
the United Front Government there.
I know what you are doing in Kerala.
I know what your intentions are in
Tripura. We have no doubt about
that. But why exactly do they need
this ? Mr. Zail Singh has said in the
Statement of Objects and Reasons—
para 2, you .will permit me to read
this:

“Under the provisions of the Dis-
turbed Areas (Special Courts) Act,
1976, only a State Government is
competent 1o declare an area as a

‘disturbed area’ when special courts

e¢an be constituted for that area......

Now, a more significant aspect
comes as to why the Bill is necessary
according to this Government.

*«...Experience has shown that
though there have been many com-
munal, caste and other type of riots,
some of them very serious and pro-
tracted, State Governments have
-generalty ‘8t taken recourse to the

use of the provisions of the Disturb-

ed Areas(Special Courts) Act, 1976.

Keeping in view the disturbing

trends of communal disturbances,
" caste conflicts......

Mark these words.

““...disruptive activities of anti-
social elements,

it is thought desirable that the power
todeclare anareaasdisturbed is avai-
lable also to the Central Government
in addition to the State Governments”.

I have heard you here, as Deputy
Leader of the Congress Party, saying
that the anti-social e¢lements need
to be taken care of. I only want to
remind the Hon. Deputy Leader of
the Ruling Party that, in the year 1975,
you declared Mr. Jayaprakash Narayan
as an anti-social element ; you declared
Mr. Morarji Desai as an anti-social
elements and you declared other
people also as anti-social elements,

As far as T am concerned, you have
branded me as one for the last thirty-
two years. That does not matter.
You will only be repeating. You
called Shri Jayaprakash Narain even
in your White Paper as a fascist and
in your public utterances also. Of
course, I am very happy that suddenly

" or finally you discovered that he was

not anti-social; he was not a fascist.
After he is dead and gone, you are
going to form a Committee with the
Prime Minister as the President of that
Committee, Memorial Committee for
him, whom you used to call as anti-
social and fascist. Even cynicism
must have a certain limit. However,
what exactly are they trying to make
eut ? ’
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MR. DEPUT Y-SPEAKER: Please
conclude.

SHRI GEORGE FERNANDES!:
Sir, T did not speak at the first Read-
ing stage.

MR. DEPUTY-SPEAKER : That

is not the point. You know the rules,
Mr. George and you should have
“made yourself available here and
participated in the discussion on first
reading itself. But, you were not
here.

SHR1 GEORGE FERNANDES:
Sir, the Bill is not democratic......

MR. DEPUTY-SPEAKER : All
these discussions are over. Please
conclude. T am giving you five
minutes.

SHRI GEORGE FERNANDES: 1
won't take much time. I know what
exactly is behind this Bill....

MR. DEPUTY-SPEAKER: Please
come to the Bill proper.

SHRI GEORGE FERNANDES:
Sir, my submission is this. This Bill
is meant primarily to intervene in the
States where they are not able to exer-
cise direct control over them because
the State Governments there are not
in their control. That is why I am
saying that this is a fig-leaf. Can
you, Minister of State for Home
Affairs point out an instance where
you had asked the Government to set
up Special Court’s or where you had
asked them to implement this in

letter and spirit and they had- defied
you ?
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In U.P., in the last one y€ar, you
have let loose a reign of terror. Has
your Government acted in Morada-
bad 7 Is their Government prepared
to go to these argas where the hari-
jans were butchered in the last three

days ? You come from Andhra Pra-
desh where 70 and odd adivasis had
been butchered in the last ten days.
The incident happened on the 20th of
last month. You know there the or-
ganisation which is seeking 1o defend
the rights of the landlords as agminst
those of the adtvasis is headed by a
Congress (I) lawyer, a very distin-
guished Jawyer of that area. You
know it. Bihar is burning. Have
you asked the Chief Minister of Biltar
to use the provisions of this law ?
You have your Government there.
Forget West Bengal; forget Kerala:
forget Tamilnadu for a moment.
Here you have your Government.
You have nomingted the Chief Mimis-
ters to go therc as your represesta-
tives. You can summon them
whenever You want them and, most of
the time, they arc in Delhi.  Had you
asked- themt io do that 7 Have they
said ‘No’ 7 So, wherever your party
is in:power, you can always asked the
Chief Minister of thmt State-to imple-
ment this law. Yesterday, you made
a point, Mr. Home Minister, thet the
Prime Minister is also the President
of your Party. So, as Prime Minister
she has fhe awthority; she has the
power to tell the Chief Minister that
here is & picce of legisiation; act ac-
cording to this. As President of the
party, she is more powerful to tell her
Chief Ministers. Has anything hap-
peried ? Then why are you taking
these powers to-day 7 Your targets’
are very clear.  Yoour motives are very
elear. 1 have persomally’ no doubt
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about that. Earlier, you hoped to
use this Bill because in 1976 there was
not one single Congress (I) Govern-
ment. To-day, my friends from the
‘DMK are waxing eloquent when they
‘are swpporting this legislation. In
January, 1976, their Governmeént was
thrown out and Shri Karunanidhi was
sacked most unceremoniously: Sar-
karia Commission was set up to des-
troy that man and finish that man.
(Imterruptions) 1 was underground at
that time. We did all that we could
1o support him.

I know that I would be one of the
victims of this piece of legislation.
When the time comes, others also,
who are supporting this Bill
will be the victims of this Bill
I have not doubt about it. So,
In 1976 when you imroduced
this Bill all governments were your
govermments and you wanted to use
this Bill in order to terrorise the
people then and now you want to
use this Bill in erder to act against
those governments which are not
prepared to accept your hegemony
or dictate,

MR. DEPUTY-SPEAKER: Please
conclude.

SHRI GEORGE FERNANDES:
Sir, ont peoint more and I will con-
clude. This Bill is trying to give an
impression that the Centre is wiser
than the States as a government and
also as individuals. In other words,
take your Chief Ministers. Mr.
Pahadia was in the Couacil of Minis-
ters and he is now in Rajasthan. Mr.
3.B. Patmaik was in the Council of
Ministers and he is now in Orissa,
Mr. V- P Singh was a Membser of the

" House and he is now in Uttar Pradesh.

So, you have a situation where you
shift the people from the Centre to
the State and sometimes shift from
the State to the Centre also. Take
Mr. Anjiah. You have shifted him
from here to Andhra and now he is
queuing up to come here. I am not
concerned with your internal prob-
lems. (Mmterruptions) My point is
inherent in the logic which this Bilt
is trying to express; they assume that
the Centre is wiser and the States are
not and when a man comes from the
State to the Centre he suddenly be-
comes the fountain head of all wis-
dom but when taken back to the State
he is dead as a dodo because that is
precisely what you are trying to say
in the Bill.

So, Sir, the objectives behind this
Bill are sinister. The assumptions
are wrong and, as far as I am con-
cerned; I belicve that you are today
through this Bill once again trying to
subvert the Constitution which you
had done in the past and you are try-
ing to do it again today. I will,
therefore, urge upon the hon. Mem-
bers of this House and also the Mem-
bers of the ruling party, particularly
my friend, Mr. Daga—although

1 would also like to appeal
to Prof. Ranga yet being the
Deputy Leader I  know his
problems—who have a genuine

commitment to the Constitution, and
people like him in the ruling party
not to allow themselves to be swayed
in the manner in which they once al-
lowed themselves to be swayed and,
as such, oppose this Bill.

SHRISAT YASADHAN CHAKR-
ABORTY (Calcutta-South): Mr. De-
puty Speaker, Sir, at the very outset
1 would like to make one point olear
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to which my friend, Shri George
Fernandes referred, viz., the support
my patty conditionally offered to the
earlier Bill. Sir, there is a qualitative
difference between that Bill and this
Bill. The previous Bill did not con-
fer any power on the Central Govern-
ment to declare an area disturbed arca
and there was no special procedure
about the courts. We also opposed
the inclusion of other items except
this communalism.

Sir, this Bill, I think, is an attempt—
a sinister attempt—to subvert demo-
cracy because of the fact that the
State Government is responsible to the
people of the State for its omis-
sions and commissions just as the
Central Government is responsiblec
to the people of India for its omis-
sions and commissions. The Cons-
titution has clearly demarcated the
areas of the State Government and
the areas of the Central Government.
The people will hold responsible the
Central Government for the omis-
sions and commissions for the arcas
which have been demarcated to it by
the Constitution. The people of
the State will hold the State
Governments responsible for the
functions in respect of the areas
which have been demarcated to them
under the Constitution. Now, ulti-
mately, in a democracy, what is the
principle 7 It is the voice of the
people which is supreme. That is the
basic democratic principle. There-
fore, the performance of a particular
State is to be judged by the
people. In a democracy this is the
basic principle,. The Government
elected by the people functions for
5 years. After 5 years the Govern-
ment hiust go to the people to get
their verdict. Therefore, it is the
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people who will decide the fate of the
Government. Now, Sir, here the
Central Government is trying to sit
in judgment, where the people should
Even our Central
Ministers, headed by the Prime Minis-
ter, think that they are all infallible.
Sir, they are not infallible. They are
not omniscient. They are trying to
sit in judgment where the people
should sit in judgment.

SHRI P. VENKATASUBBAIAH:
Omnipotent.

SHRI SATYASADHAN CHAK-
RABOR1Y: You are trying to be so.
But you cannot be so. May [ask a
simple question for answer from the
Hon. Home Minister ? What are
the criteria which you will follow when
you declare a particular area as
a disturbed area ? 1here may be
differences as to the intensity and the
dimension of the conflict. There may
be differences as to the nature of the
conflict. Now, if therc are differences
between the State Government and
the Central Government, what will
youdo ? You will try to coerce the
State Government; otherwise you
cannot get anything done. Simply
with the help of this Act you cannot
do anything without the cooperation
of the State Government. Even in
the casc of large-scale disturbances,
you have to use the State Police ma-
chinery. Can you do it without the
cooperation of the State Govern-
ment 7 That is my question. Is it
true that the Central Government
does not possess enough powers to
handle such situations ? Sir, my
answer is that the Central Govern-
ment already possesses enough pow-
ers. Under the Constitution you
have got sufficient administrative
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powers to direct the State Government
to do something. Under the Consti-
tution, it is obligatory on the part of
the State Government to adhere to
the administrative directions of the
Centre pertaining to certain matters
which are clearly stated in the Cons-
K titution. You know that there is
division of powersin a federal struc-
ture such as ours. The Central
Government has got enough powers.
Such division of powers cannot be
changed by the Central Government
unilaterally. May I ask you onc
simple question ? You are amas-
sing more and more powers. Why is
it that more and more communal
clashes are taking place in Congress
(I) ruled States ? Such cases are in-
creasing in the States where your party
is in power. May I ask you this
question 7 Why is it that all over
India, the separatist clements are
comming to the surface ?

PROF. K.K. TEWARY (Buxar) :
May I ask him, Sir,.........

MR. DEPUIY-SPEAKER :
Order please. Prof. Tewary. You
can ask him if he yields. Not other-
wise.

PROF. K.K. TEWARY :Sir, I
only ask him, what about the revolt of
Raj Banshi’s in West Bengal ?

SHRI SATYASADHAN CHA-
KRABORTY: So, these things are
happening. And you profess that
your party is a secular party and you
are against secessionist forces. But
what actually happens is, you are with
these secessionist forces. You are
with these communal forces. In the
darkness your party is involved in
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dark deeds. In daylight you come
and declare that your party is as pure
as the waters of the Ganges.

SHRI P. VENKATASUBBAIAH:
At looghly |

SHRI SA YASADHAN CHA-
KRABORIY: ir. Deputy Speaker,
Sir, who supported the Shiv Sena ?
Who was behind the Moradabad
riots ? Who were behind  these
communal clashes ? What you
are trying to do by bringing this Bill
is that you are trying to bring back
cmergency through such piecemeal
legislation. The people of India
threw you into the dustbin because of
the emergency. In 1977 you went to
the peo de, you apologised to the
people saying, if we come to power,
we will not bring emergency. But
what you are now trying to do is
this: By bringing in such piece-
meal legislation, you are trying to
bring emergency once again, alldirect-
ed towards  centralisation  of
authority and powers. Sir, may
[ ask vety humbly one simple
question ? Why is it that in
the non-Congress-I States, there are
no communal clashes ? (Interrup-
tions). Of course, until and unless
you decide in Delhi to support the
communal clashes there, the area re-
mains peaceful. Now, may I ask the
Hon. Minister one more yuestion ?
Are you really honest in your declara-
tion and purpose 7 When there were
the possibilities of clashes in Tripura,
the Chief Minister of Tripura sent an
$.0.8. to the Central Government
1o come forward to help the adminis-
tration. You did not do anything.
You allowed the situation to drift and
you allowed the things to continue.

"You did not discharge your consti-
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tutional duties. Now you are not
really interested in stopping the com-
munal violences. But you are really
interested in creating disturbances in
‘peaceful areas. Come exactly to what
you are professing here, exactly what
you want to do. I want to refer to
one statement by one of the General
Secretaries of Congress-I Party.
That would reveal the real democratic
attitude of their party. In one of the
Weeklies, you will be surprised to
know what one of the General Sec-
retaries of the Congress-I Party has
said. He said that the Opposition
should accept Mrs. Gandhi as their
leader and if they did not do so, they
would be compelled todo so. Itruns
counter to any democratic principle.
Then he went on to say “‘if the opposi-
tion parties do not do that we know
the method how to make them do
that”. Tt is on record. Icanchal-
lenge. You go and see the onlooker.
There, you will find an interview
given by your General Secretary.
It is an authoritarian attitude. (In-
terruptions) Mr. Tewary is shouting.
[ may point out that Mr. Chandra-
sekhar was a Member of the Congress
Party then, but he was sent to jail by
Mrs. Gandhi. He is not a Marxist.
I know that one day Mr. Tewary, you
and I will be in the same jail provided
you remain honest (Inrerruptions).
I would like the Central Government
at least to be bold enough to declare
that they want to subvert the demo-
cracy. They do not believe in the de-
mocratic system. They profess their
faith in democracy to the people out.
side, but they come with such a piece
of legislation inside this House which
is anti-democratic.
(Interruptions)

MR. DEPUTY-SPEAKER: [ am
not able to advise the Professor, but
he is a Professor.
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FHRI SATYASADHAN CHA-
KRABORTY: Sir, you must appre-
ciate that I am trying to convert the
Home Minister even at this late stage.
I have given up the hope but I under-
stand that he would see the reason
one day. With these words, I would
appeal to the Government, on the
consideration of short-term gain, not
to subvert the basic principles of the
Constitution. After all the federal
structure of the Constitution was
created by a National consensus. No
political party should tinker with the
basic principles of the Constitution
until and unless it is absolutely neces-
sary in the interest of the people. But
you are trying to do it with your short-
term objective and this will land the
country into a disastrous situation.
Mr. Deputy Speaker, Sir, with these
words, I oppose the Bill and I
implore the Home Minister to be
reasonable even at this late stage
and gracefully withdraw the Bill and
disuade the Government from the
sinister attempt to subvert democracy.

SHRI CHANDRAIJIT YADAV
({Azamgarh): Mr. Deputy Speaker,
Sir, at the introduction stage also, 1
had opposed the Bill. At that time,
I had also requested the Home Minis-
ter that he should very seriously
consider withdrawing this Bill, but T
am sorry to say that the wisdom has
not dawned upon them and the
Government is still insisting on this
Bill.

Sir, if it is not subversion of Cons-
titution, at least I will say that this is
against the spirit of principles of fede-
ralism, principles of Union Govern-
ment and also against all democratic
principles. The Government must
realise that we are a big country and
the experience -of the last thirty-three
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years has shown that Goveraments
- belonging to different political parties
have come to power at the Centre and
State in this country and this will
continue to be so. We have deve-
loped and are developing a pecu-
liar kind of democratic system in our
country and we all have a sense of
pride in it. Many countries feel
puzzled, how in a country like India,
the democratic parties, the Commu-
nist party and the non-communist
parties and others all co-exist. They
are all in the Government also and,
by and large, they are functioning in
cooperation with each other. It is
something which is unique in India.
We want that this system must be
strengthened in this country. I feel
that this Bill is against the spirit of
this structure and, therefore, I have
serious objections against this Bill.
There is a great illusion on the part
of the Central Government that this
Bill will give them power and they
will be able to prevent communal riots,
caste riots and liguistic riots. It
is simply an illustion, as Shri George
Fernandes has said. I cmphasised the
same point on that day and I asked
for an explanation from the Hon.
Minister about this, but he failed to
give any because he has none. I
asked the Hon. Minister if this Govern-
ment had any occasion to ask any
Chief Minister to declare an area as
disturbed area and the Chief Minister
had refused. Unfortunately, so
many communal riots have taken
place in the State of Bihar during the
regime of Shri Jagannath Mishra.
Did this Government ask him to de-
clare certain areas as disturbed areas
and he refused 7 Is there any proof
of it ? Did the Government ask

Shri Vishwanath Pratap Singh to de-
clare Moradabad as disturbed area

and he refused ? Did this Govern-
ment at any time ask Shri Jyoti Basu,
Chief Minister of West Bengal or the
Chief Minister of Kerala to declare
any particular areas as disturbed areas
and they refused ? Was there any
occasion when MGR refused to de-
clare an area as disturbed area when
asked to do so by the Centre ? What
is the genesis of this Bill ? Thisiscom-
pletely an illusion.

I, therefore, feel that this is a highly
politically motivated Bill. My objec-
tion is that this Bill strikes at the very
root of the democratic functioning in
this country. Ifthe Government feels
that by taking more power in the
hands of the Central leadership, they
will be able to control the situation,
they are under a great illusion. The
situation in this country is getting ex-
plosive. The communal riots, caste
tensions and regional tensions are
coming up because the socio-economic
situation in the country is getting ag-
gravated. The Government in iis
policies has utterly and totally failed
to satisfy the aspirations of the com-
mon masses and, therefore, the situa-
tion is getting aggravated. There is
no doubt about it.

There is another important thing.
The Government has committed
another major mistake. Our system
isunder great strain, because there are
no real political parties. Most of the
political parties are splinter groups
today ; they have failed to emerge
as real well-organised political parties
based on policies and programmes,
cadres and other things, so that they
can go to the people. Therefore, the
parliamentary democracy without well-
knit organised political parties is fail-
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ing. Therefore, that is their difficutty,
Sir. 'Therefore, ‘the Government
must seriously think what kind ' of
structural improvements can be
brought about in this country and for
that the ruling Party should not go
alone.

I would like to ask one question,
which I have asked and I have yet to
get the reply.

Before bringing this Bill and put-
ting an important issue on the Con-
current List, did the Government call
a meeting of the Chief Ministers, or
were the Bills sent for the consent of
the Chief Ministers, or were their con-
sents taken 7 If Gove-nment has ac-
quired their consent, 1 would like to
know what the Chiei Ministers have
said [ would like that to be placed on
record. But I am sure that this
government has not bothered even to
consult or seek the consent of the
Chief Ministers. Is it a Feceral type
of functioning? And if you don’t even
admit that we are a {ully federal type
of Government, not even quasi-federal,
but with different political parties
today functioning in different States,
democratically elected, was it not
necessary to seek their consent, Sir ?
Even that Government has not
bothered. It is a very undemecratic
approach on a very major issue.
And, therefore, Sir, on these greunds
I oppose the Bill. T would still re-
quest thc Home Minister not to
hurry it through. Heaven is not
going to fall. It is not that we will
pass this Bill today and tomorrow you
will declare Bihar as disturbed area
and will take action. [f the Home
Minister says yes, there is urgency ;
Jagannath Mishra is refusing; “his
gnvcrn‘mmf hos failed. 1€ you pass
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the'Bill we will declaré Biharsharif and

‘Patna and Nalanda as-disturbed areas,

we will take effective action, I can
understand that, But, Sir, this is'nhot
the reason. It is politically motivat-
ed. It will be wsed against non-
Congress-I Governments. That is
my fear and that will 'go against the
democratic principles. T herefore,
Sir, T oppose this Bill.

- ofr TrveT oot (qeAT) @ IeT-
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v gal ¥ ¥Afea g v § aww
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16 hrs,

SHRI A.K. ROY (Dhanbad): Mr.
Deputy Speaker, Sir, expectedly this
Bill to amend the disturbed areas has
disturbed the House. I know at the
third stage it is not very useful to
advise the Government to retrace be-
cause this Government has commen-
dably exhibited, demonstrated its in-
corrigibility. I can only comment
that this wili not only affect the federal
system of our Constitution because
that is the super structure, but will
also affect the very basic content of
our emotional integration. Tt will in-
Ject, while it was not there, the element
of suspicion and mistrust in an un-
called for way. I do not want to ad-
vise the Government on this. Their
motive is very clear constitutional,
political, everything has been said,
[ do not want to repeat all that. But
what I want to say is this. Perhaps
you are also thinking in that line.

MR. DEPUT Y-SPEAKER} How
do you know that ?

SHRI A.K. ROY: Let us see. As

you are staring at me, it shows that
¥ou are alfo thinking,
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MR. DEPUTY SPEAKER: I was
staring at you because you did not
bring in any new point.

SHRI A.K. ROY: At least you are
not staring at the clock. I wonder
why the Government which is having
so big a majority in the House......

MR. DEPU1TY-SPEAKER: Itisa
wonderful Government,

SHRI AX. ROY: I wonder why
the Government which is having s0
big a majority in the House, which is
ruling in most of the States, which has
got authority on the earth, on the alr,
on the water, everywhere, is feeling
so much weak and disturbed that from
the very beginning they arc afler con-
centrating power in their hands.
They started with some sort of Anti-
Blackmarketeers and Profiteers Bill
to give profit to bleckmarketeers.
Then they started with the National
Security Act, 'They amended CRPC,
Now they started amending the Dis-
turbed Areas Act on a pre-supposi-
tion, imaginaty concept that an ¢¢-
casion will arise where the Centre will
think that it should be declared a dis-
turbed area. But the States may dif-
fer. All this shows that the Govern-
ment itself is panicky. Who will be
finding which are most disturbed areas
inthe country? Inthe Congress-ruled
States, the Congress Party itself is a
disturbed area and most disturbed
area is the Cabinet, So, why
wonder ?

The first thing needed is to use this
Act against the Cabinet itsetf, Only
a few days back, Mr. Shiikla wis
sacked unceremoniously,
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MR. DEPUTY-SPEAKER: You
said that the Cabinet itself is a disturb-
ed area. That is why they have
brought in this Bill,

SHRI A. K. ROY: That is what
I am asking. (Interruptions) ‘| he
Deputy Speaker is supporting my pro-
position. While answering, the
Minister of State for Home Affairs
should clarify it.

MR. DEPUTY-SPEAKER : He is
a good friend of yours.

(Interruptions)

SHRI A. K. ROY: While replying,
he should clarify this position. What
is the urgency ? Which are the ex-
pected areas where this Bill will be ap-
plied 7 Which are the areas where
thesc things disturb ? That js most
important. Does he think that
the Cabinet is distuibed 7 Dces he
feel himself disturbed like Mr. Shukla
and he is afraid of ? So, he must
glarify the positian, because we don't
think anywhere there is 2 necessity of
having this Bill,

Lastly, T would like to give him one
advice,

MR. DEPUTY-SPEAKER: 1
think you are not the agent of Mr.
Venkatasubbaiah.

SHRI A.K. ROY: No, no. I am
only sorry for it.

I have got a very mild advice for
our Minister of State for Home Af-
fairs. You can do everything, any-
thing with a bayonet. But you can-
not sit on it. This Government
through a series of amendments 1%

sitting on a bayonet and the history
has got a number of illustiations for
such type of Governments. Kindly
remember and act.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENTY
OF P RLIAMENTARY AFFAIRS
(SHRU P. VENKATASUBBAIAH):
Mr. Deputy-Speaker, Shri George
Fernandes made my task veryeasy. 1
am now more convinced why this Bill
has to be passed into an Act. He said
that at one point or the other, for one
reason or the other most of the politi-
cal parties have supported this Bill
and of course they had certain points
to be settled with the CPM people. 1
do not stand in his woy. 1 he points
that bave been raised have already
been dealt with extensively.

1 wo friends from the C.P.M., Shri
Niren Ghosh who is & Bheeshma-~
charya and Satyasadhan Chakra~
borty who is an Abhimanyu of the
Party, have also expressed their opi-
nions. Shri Niren Ghosh wanted
me to give some tips on the art of
toppling. Satyasadhan Chakraborty
is a Professor, but he is junior
in his party, not in wistom and
standing. Perhaps, he is not aware
that a very important Party member
of his, who is one of the founders of
his Party has come out with a state-
ment seeking the co-operation of a
political party whom Lhey were consi-
dering to be as lepors, in joining hands
with them, in opposing the Congress
() Governments. Of course there was
a belated clarification of the state-
ment made earlier. J have made it
clear time and again that our govern-
ment is ot interested in toppling
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any non-Congress (I) Govern-
ments. There was a classic example
two years back. The Janata Party
Government collapsed by its own
weight. If that happens, we are not
responsible for it.

SHRI SOMNATH CHA1TER-
JEE (Jadavpur): That may happen
to you also any time. At least, no-
body knows how long he will conti-
nue as a Minister.

SHRI P. VENKATASUBBAIAH :
Mr. Yadav has raised another point.
He asked us whether we have asked
any State Government to declare any
particular area as a disturbed area.
The State Governments have got
powers under the parent Act to de-
clare any area as a disturbed area.
The reason for acquiring concurrent
powers in this matter, I have already
stated, is that the State Governments,
.as we see from our experience, are not
coming forward to take effective steps
to declare a particular area as a dis-
turbéd area, in order to bring speedy
justice, in order to contain the anti-
soecial and casteist elements. The
Central Government is assuming

through this amending Bill certain -

concurrent powers. And it has
been clearly stated the scope of
our declaring an area as a disturbed
arez and also that we are not en-
croaching upon the autonomy of the
‘State Government in its maintanance
of law and order. Our aim is, if a
State Goverament does not come for-
ward, we will declare an area as a dis-
turbed -area and constitute a Special
Court and the appointment of 2 Judge
is-the concern of the High Court of
that State. The other procedural mat-
ters, with regard to-the other things,
we'have loft to the State Governments,
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But we have made it amply clear
about the scope and I have also . said
that under certain circumstances, we
have qualified it, that if a particular
area is beset with certain disturban-
ces—we have listed that in.our sche-
dule—ihen only we declare it as a
disturbed arca. We will not in a
casual manner recklessly declare any
area as a declared area. There are
certain normsand principles, asI have
already stated.

I think the points mentioned now
were referred to earlier by the hon.
Members time and again, that we are
trying to subvert parliamentary
democracy, the Constitution, this and
that. Shri Ramavatar Shastri said
something—Moorkha. 1 can only
say that where ignorance is bliss, to be
wise is a folly. Shri Shastri thinks that
everybody is like himself. We have
got 2 clear mandate from the people,
especially the weaker sections and the
minorities. It is our duty to protect
the interests of every section of our
society. As Shri Banatwalla has very
rightly pointed out, our Government
is cnjoined upon to discharge our
sacred duty.

He also said that there is only one
leader in our party. We are proud
of it. Perhapsin his party everybody
is a leader; I do not know. We are
proud of having a leader of interna-
tional repute, with a charisma, who is
identified with the weaker sections of
the people. We are proud to have
such a leader, and we want only one
leader of that type, not like the party
of Shii Shastri, where everybody is a
We have the experience of
the previous government, where there
were mo.¢ leaders than followers, and
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that is why they have collapsed under
~their own weight.

Das, Sari A.C.
Desai, Shri B.V.

Dev, Shri Sontosh Mohan
With these words, I commend this

Bill for acceptance.

MR. DEPU1Y-SPEAKER : Lob-

bies have been cleared.
1he question is:
*“1 hat the Bill be passed™.

The Lok Sabhu divided.
Division No. 18
AYES

Alluri, Shri Subhash Chandra Bosc
Ansari, Shri Z. R.
Appalanaidu, Shri S.R.A.S,
Arakal, Shri Xavier
Arunachalam, Shri M.

Bagun Sumbrui. Shri

Baitha, Shri D.L.

Banatwalla, Shri G.M.

Bansi Lal, Shri

Bhagat, Shri H.K.L.

Birbal, Shri

Buta Singh, Shri

Chandra Shekhar Singh, Shri
Chandrakar, Shri Chandu Lal
Chaturvedi, Shrimati Vidyawati
Chaudhary, Shri Manphool Singh
Chavan, Shri S.B.

Chennupati, Shrimati Vidya
Dabhi, Shri Ajitsinh

Daga, Shri Mool Chand

Dalbir Singh, Shri

Damor, Shri Somjibhai

16-20 hrs.

Dogra, Shri (;.L.

Dubey, Shri Ramnath

Era Anbarasu, Shri

Era Mohan, Shri
Fernandes, Shri Oscar
Gadgil, Shri V.N.
Gadhavi, Shri Bheravadan K.
Gohil, Shri G.B.
Gomango, Shri Giridhar
Gounder, Shri A. Senapathi
Hembrom, Shri Seth

Jai Narain Roat, Shri

Jain, Shii Bhiku Ram

Jain, Shri Virdhi Chander
Jena, Shri Chintamani
Karma, Shri Laxman
Kosalram, Shri K.T.
K.rishna Pratap Singh, Shri
Laskar, Shri Nihar Ranjan
Mahajan, Shri Y.S.
Makwana, Shri Narsinh
Malanna, Shri K.
Mallikarjun, Shri

Mani, Shri K.B.S.

Mishra, Shri Gargi Shankar
Misra, Shri Hairinatha
Mohanty, Shri Brajamohan
Mohite, Shri Yashawantrao
Matilal Singh, Shri

Naikar, Shri D.K.,
Namgyal, Shri P.
Narayana, Shri K.S.

Nihal Singh, Shri

Pandey, Shri Krisatina Chandra

Panigrahi, Shri Chintamani
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Panika, Shri Ram Pyare

Patil, Shri A.T.

Patil, Shri Balasaheb Vikhe
Patil, Shri Chandrabhan Athare
Patil, Shri Veerendra

Pattabhi Rama Rao, Shri S.B.P.
Phulwariya, Shri Virda Ram
Potdukhe, Shri Shantaram
Pradhani, Shrei K.

Prasan Kumar, Shri S.N.
Pullaiah, Shri Darur

Raju, Shri P.V.G.
Ramalingam, Shri N. Kudanthai
Rane, Shrimati Sanyogita
Ranga, Prof. N.G.

Rao, Shrimati B. Radhabai Ananda

Rao, Shri Jagannath

Rao, Shri M. Nageswara
Rathod, Shri Uttam

Ravani, Shri Navin

Reddy, Shri K. Brahmananda
Reddy, Shri P. Venkata

Sahi, Shrimati Krishna
Saminuddin, Shri

Sebastian, Shri S.A. Dorai
Sethi, Shri Arjun

Shaktawat, Prof. Nirmala Kumari
Shakyawar, Shri Nathuram
Shanmugam, Shri P.

Shiv Shankar, Shri P.

Sidnal, Shri 8.B.
Singaravadivel, Shri S.

Singh, Dr. B.N.

Singh Deo, Shri K..P.

Soren, Shri Hari Har

Subba, Shri P.M.

Subburaman, S hri A.G.

MAY §, 181

Suryawanshi, Shri Narsing
Tayyab Hussain, Shri
Thorat, Shri Bhausaheb
Tripathi, Shri Kamalapati
Tudu, Shri Manmohan
Vairale, Shri Madhusudan
Varma, Shri Jai Ram
Venkatasubbaiah, Shri P.
Virbhadra Singh, Shri
Vyas, Shri Girdhari Lal
Yazdani, Dr. Golam

Zail Singh, Shri

Zainul Basher, Shri

NOES

Agarwal, Shri Satish

Balan, Shri A.K.,

Basu, Shri Chitta
Chakraborty, Shri Satyasadhan
Chatterjee, Shri Somnath
Choudhury, Shri Saifuddin
Das, Shri R.P.

Gangwar, Shri Harish Kumar
Ghosh, Shri Niren

Ghosh Goswami, Shrimati Bibha
Ghulam Mohammad, Shri
Gopalan, Shrimati Suseela
Gupta, Shri Indrajit

Haldar, Shri Krishna Chandra
Hannan Mollah, Shri

Hasda, Shri Matilal

Kodiyan, Shri P.K.

Lawrence, Shri M.M.
Mahata, Shri Chitta

Maitra, Shri Sunil

Mandal, Shri Dhanik Lal
Mandal, Shri Mukunda
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Mandal, Shri Sanat Kumar
Masudal Hossain, Shri Syed
Modak, Shri Bijoy
Mukherjee, Shrimati Geeta
Mukherjee, Shri Samar
Pal, Prof. Rup Chand
Parilekar, Shri Bapusaheb
Paswan, Shri Ram Vilas
Pathak, Shri Ananda
Rajan, Shri K.A.

Rajda, Shri Ratansinh
Roy, Shri A.K.

Roy, Dr. Saradish

Roy Pradhan, Shri Amar
Saha, Shri Gadadhar

Sen, Shri Subodh
Shamanna, Shri T.R.
Shastii, Shri Ramavatar
Singh, Shri B.D.

Sinha, Shri Dharam Bir
Unnikrishnan, Shri K.P.
Zainal Abedin, Shri

MR. DEPUTY SPEAKER: Sub-
ject to correction, the result * of the
division is : Ayes—110 ; Noes—4d4,

The motion was adopted.

SHRI NIREN GHOSH: As a
protest, we walk out.

[Shri Niren Ghosh and some other
members then left the House.)

16-15 hrs.

SALARY, ALLOWANCES AND
PENSION OF MEMBERS OF PAR-
LIAMENT (AMENDMENT1) BILL

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH)
Sir, T beg to move:}

“That the Bill further to amend the
Salary, Allowances and Pension of
Members of Parliament Act, 1954,
as passed by Rajya Sabha, be taken
into consideration”.

Mr. Deputy-Speaker, Sir, under
Section 8A of the Act, an ex-Member
does not become eligible for grant of
pension unles he has served as such
for a minimum period of five years.
The actual duration of each of the
first three Lok Sabhas was slightly
less than five years. Therefore, in spite
of serving for one full term of one or
other of these Lok Sabhas, some ex-
Members are not eligible for the pen-
sion. It is, therefore, proposed to
provide that a person who has served
as aforesatd for a period which falls
short of five years by 60 days at the
most, may also be paid a pension of
of Rs. 300 per mensem.

It is difficult to assess with any
degree of accuracy the quantum of
additional expenditure that will have
to be incurred on this account as we

*The following Members also recorded their votes :
AYES : Shrimati Kesharbai Kshirsagar, Shri Ebrahim Sulaiman Sait and

Shri Fatehbhan Singh Chouhan
NOES : Shri R. P. Sarangi.

IMoved with the recommendation of th.e President.
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¢o not know the number of such ex-
Members who might become eligible
to the pension after this amendment.

Since the Bill is very simple and
non-controversial, Sir, I feel and hope
that it would receive unanimous sup-
port from all sides of the House and
may be passed without much discus-
sion.

With these words, I commend this
Bill ior consideration of this House.

16-20 hrs.
[S!'u'i Hurinatha Misra in the Chuir.]

MR. CHAIRMAN: Motion
moved:

* I hat the Bill further to amend the
Sualary, Atlowances and Pension of
Members of Parliament Act, 1954,
as passedd by Rajya Sobhe, be taken
into consideration™'.

SHRI BAPUSAHEB PARULE-
KAR (Ratnagiri): I do not oppose
the principle of pension but taking
this opportunity [ would like to make
a few suggestions. I oppose this kind
of principle of giving blanket right of
pension to all ex-Members of Parlia-
ment.

Only lost week, we debated the
Piivale Members Bill about the pen-
sioners and ot that time the hon.
Member Shii Gadgil gave in detail
s to how this idea of givingf
pension started.  The main principle
that lies behind this pension is that
becaus: of age o person is vnable to
earn his bread by not doing
any work. He is unable to lead an
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honourable life. T his pension stands
on a different footing from the pen-
sion that a freedom fighter gets.  The
Home Minister said that pehsion
to freedom fighter is giinted as a
honour and not because of age. This
right of pension which is being granted
now is a blanket right. A Member of
Parliament who comes to the Parlia-
ment for four years and ten months
irrespective of his age. he gets a right
to pension. If & Member of Parlia-
ment is getting 4 pension of Rs, 2,000
—for cxample some of the High
Court Judges who after retirement
come to this august House, they may
be getting & pension of Rs. 2,000/- will
it be proper to 1ax our treasury by
giving this pension to these particular
persons 7 We may be having some
hon. Members who are Ex-maharajas,
rajas, who have fat amounts in Banks,
They may be getting imterest more
than the amount which the Member
of Parliament gets even now.  Should
this amount of pension be given to
him ?

SHR) B.V. DESAT (Raichur): A
Class Advocates also get it.

SHRY BAPUSAHLB PARULL-
KAR: That is what [ am saying.
1 hese things should be reconsidered
by the Government. T his amount of
Rs. 500/- an Fx-Member would be
getting. | would like 1o ask as 10 how
many rctired Government servants get
this amount of pension and iftér how
many years of their service ? That
may be taken into consideration. 1
am saying so because we should not
be subjecl to any criticism from the
public. A person who is elected at
the age of 26, he is not re-elected any
time than from the age of 31 he starts
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getting his pension till his death.
This is not in consonance with the
meaning of the word ‘pension’. My
respectful submission is that this is
not in consonance with the practice
which has been followed with refer-
ence to the Membeis of the Legisia
tures in other countrics,

In this connccticn T would like to
invite the attentivn of the Govern-
ment and the Hon, Minister to the
position preveiling in other countries
in so far as pension is concerned.
The other countrics consider | the
theory of contributiun by the Mem-
ber before he gets pension vis-g-vis the
age. For example, peasion scheme
in Japan and in Austrelio is based
on contribations from the salaries of
the Membeis. iypically a  fixed
percentage is detucted from  their
monthly selary.  In Sapan the deduc-
tionis 7.6°,, in Austrebia it is 11.5 .
Those who make these contributions
are en'itled to peision after retire-
ment or afier they go back home and
they are not re-clecied. This is not
all. Inu-me oi the Western coun-
uies fromt whom we hove tahen on
democracy or demaecratic principles
or the Constitution, we find that they
have laid down three conditions.

(1) Proportional contribution.

(2) On the basis of certain number
of years of parliamentary prac-
lice.

(3) On rcaching a specified age.
Tt'is not that immediately after 34
vears of age, if any man once he is
clecte:l and he is not re-clected there-
afrer, hie will start getting pension from
the Governmett. It isafter 65 years
‘of his -age wieh he becomes aged.

when he is not in a position to earn
his bread, then that particular pension
is given on the basis of his contribu-
tion.

Coming to the English system in the
House of Commons, we find that a
member is entitled to pension if -he
has put in four years as a member.
But the pension starts after he reaches
the age of 65, not from 34 to 65, be-
cause he would be earning much
more. To that extent, this benefit
should not be given to them. I re-
quest the Hon. Minister to consider
this aspect.

In Federal Republic Germany, |
find 1hat the benefits are in inverse
proportion to the pension: 8 years of
service as a member at the age of 05,
12 years of service as a member at the
age of 60 and 16 years of service asa
member at the age of 55. The idea
behind this particular system is, it
being the public money, the public
exchequer should not be burdened
with this particular moncy when a
perticular ex-member is ina position
1o carn his livelihood.  We should be
above criticism from the public.
1 herefore, I would sy that this parti-
cular Act should be scropped and @
comprehensive Bill should be brought
forward before the House. 't he
blanket right that has been given o a
person who once becomes s member,
irrespective of the number of years
which he has put in, irrespective of
his age, should be removed so thot we
can soy that weare giving this pension,
to lead an honourable life, to a person
who throughout did not earn any
money by doing any profession or
business, but he ¢ evoted his Dhife en-
tirely to the cause of the country and
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that during his old-age heis otherwise
not in position to lead an honourable
life. That is the spirit behind the
pension. We should tell the people
and the people will support it.

With these words, I support the
principle but not the blanket right.
I would again request the Hon. Minis-
ter and urge upon the Government to
consider these points seriously and
see whether a comprehensive legisla-
tion on these lines can be brought
forward before the House.

SHRI SATISH AGARWAL
(Jaipur): This is a logical and ra-
tional approach.
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Frar H{feA, ¥g a9 w1 Far I 5
#7 Fa1 N G Y § ) AY AT F@
& fawrsft &< qrit Wi )

awafa wfteg ;. oY favgs § Iawr
aga @fva da &

=t Wre qRo FAIAAIAT (A=) :
I & grafrag g s @ & W w4
fowm sx @ ¥

ot gl $RIC e (AT)
ag faw I ¥ swwr g'g ger ar awr
T g QATU HIA § |

uwafy wgwa ¢ dfew w @
A ww g e ureE wd wg e ¥
wg

Wt ghw gwiT wnwe o ST9R
wedt wew W T v, ag ¥ T @
g\ foe agi qF drag ey fawar §
IaAT & Yo dYo F fuwrar §, ag fr
1,500 50 ¥ 1@ &, WY w2t adh
quw ot et & freet § 1 wwrTE F

we IgT v &, WY 51 we 3F §,
Yo qo ¥ 41 To 3@ &\ wwAs ¥
1 %o # wraet weitarare fown & afw
orar § AT FrE<AT To H Wiww AT
wwar §, wa fis agi feeslt §  20-25
To w9 T NAT A & w®ar | W
fad wrr W+ o ) ATow VAT W
TR X F G T gHIA 51 2
q gt gw W owd

ot fazar@ arw save (Araarem) -
qafy wgiza, g JaT faq O g
& 39 Faa 37 A4t ¥ Ay 37 aa-
TEqT § WY 60 2T F7 Ao o WA
gatega av 1§ dagv af faadr
oY | 378 (A7 g9 JrawrA fHar @
R 7@ maeqF ot AT wlgd
FAx aR Fwy W faraff 3 <
qifeariz #1 §¥4T TF TH GA HT
garer agY syar § gaw faw ga w7
sfafadty faaft wfgT P ur Y %
e IgRr  faaar afgd sy fw
qrfeariz &1 54T aT § I TwX
FTIWE 9 IEF aqay Ay arfe
TAEYT IOEAT I[N @ | AfzFw Ffa-
fady *it sraca® B\ 9 qTq GIETY
ward #1 st femc § sar @
IunY gg Sfafed) W @ @ oifeariie
&7 Ara oY feamme Y w7 39 a
A WX TER qfeare & & Y
#ferar wfafady faat wrfgd 1w
Y faadt ¥ @t fafesa 0% ¥
IARH AT FT GG HTE g7 fAHear
%1 Ug T IPW WEATGE Wi g o

ol ara ag fe Yy arferariie @t
AFAT UTH ST F QT § I9G* A
afefadtsr fas wrfed fagat warg:
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[ frewrt s =]

¥ ag Yfafaded wa wt @ 1 gaT
297 ¥ i e 4 uwdwr o oar
e agt aifamidz & gaer w1 Ao
ws faerar &, wwr gre @ o gfy-
TR fawe) & frad a8 WA wied-
ZAXAEr & art ¥ gv qrfaarie § evawy
¥ J fed) faer g oA & a1 Iak
qre Y fgegram w3 ¥ ww owadr R
Iaw) fore e & ez a8 graw
¥ owT g wHrC ¥ sgqedr o S04y
g ot fafa &t ot wfaariiz s
Twer AHFAATHAT FTH 6T IFAT )
qg =yyeur fraw wrAwaw § oA
frxaa ad% ¥ gy wear afgh o

7t fraga ag & v o swiedigoear
10 arE & YA F | TF THoTAoTe
W el FidEEE # oAg
e g, at oifqariie &1 grax fvg
T & gAY a€t wredige A oqA
grarg ? faay W T =T uESEE
gawl faey &, ag o9 g9 @&
g9 WO Sz § g @ gud
# & 7 9= awar &) @AY Fh
sgaeqr Al Tifgd 5 fefgae daa
93 w7 fefigwz qu &1 17 w@dr &,
ag mifgariie & &d ¥ gasr woAT
Fteflgo-ft § qux & fay faser
wTizd arfe go wa &% & @ *r
Re g% WIT Faar aHAIH B T T
N Ffow w3 aF | 97 AT W
frars saseE g

qfcart & gzegl Y ¢ & qrEew
H oy Y FIA AR OF QT4 T AT §
fEom W ¥ wod watr ¥ awr wr
Iy oY ofy duw ¥% &t g Y
A W ure, TR ol o e AW &

MAY 6; 1981

M . Ps. (Amdr.) Bdl 424

Ty drer o5 fisg A0 § a1 wid,
% wraed ¥ Fr§ srabar Af &
o fEay g7 a=at F1 a tari Ay
E, 2z qaft wis Fv far Fw< Ry
¥ agt a1 Gy § 1 AT @EEA WA
qfeare & agwt 1 af) ar asa

o fedt madiz a3z ® FiAEC
gaT g A 4 g 99T OV ¥ A(@AT §,
Iad fay g« gar fasan §, "7
qifgariz &1 drat 37w "rar § fwt
Wt g afrgrr F amt & A7 AF
gfaar 7 &1 3% fax iy 1€ A
F1E sygear gAY I1fgy aa STHT ag
1Y sqaeqr F § 0 )

&ffa aita &Y ot gfrar &, ga%
XA A Fgaragr g s @@ g
#E fagrr gar o afy & faad
qfemidz ¥ s dar fasar @, =Y
o To F1 a1 &I g1 1 FrE Y fagma
qaT gaEg gy w7 Far 7 a1 @ g,

8T wTg ENY SqiEr dar I+E faear
2 ragr e Qo WX AFN IgTEI

fagdr & aaz ifamdz & Fea ¥ Y
fsra qFTT WY sqqewT F ¥ @
3y g usIfadedy ®m oagl w3
qHAT 2 | 56 gy § U gwia Ay
gt 3, AfeT g dfexia ¥ mg
N @ AT A FEOFAT
sifgd '

AAATT GEed A UT IaT & AR
¥ agy 3 @l T QY . R
Taax s sumw d ot 7§ AN
A AT § 1 g7 W} Wi sHY
fad, 71d Q=g a1 @9y QA ¥ v
fody wA ¥ wwa faw, gae wag
A wHL FY aETE wET qedAT B k4w
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ag &t #r§ sygear gATR AEFT W
a# & 1 AT swyeqy A wO§ FHY
srfgd

gfifadzet sty ¥ ¥ far fomr
gfagrgl &1 &% fam fear §, 3a 991
* gfagid fear€ mF aife g0 diw
IFIT § WIA AT A J47 $T % |

oY vrRrAarTe wwedt (J2Aar): aanfy
wg=a, 9a7 3% *F fagra & aga
dra-guws fafeaa fear agr a1 &
" fagra 1 wy axwar g1 g3 a4
AT USAEE HrEFAf g QY. ¥ graA
¥ g acds qx & a1 W A wewr
w3 § ai faas) wifgs fegly a=dY
gt e & fagra § Frd &1 IAFT
TqA X &7 fa 0w £ &

# aga &3 IW ¥ oF wrawal o
g1 58 &9 # § 87 g1 qifagniz sr
AT 447 QT Y AT AW A1 1 WAL
g a3 deA A frady i, av aaz
g fqo s £@r gREa grar, Jq
Ttg & qifxqrdz a1 cyrasly F qFAT
Iy geT ¥ &1

st waamfa faardy (avagHt) « Far
AT gEer &1 & GeaA faady 7

st ORTAATT WEAY © WA F Ay
aft fa=dt, ¥Ffesr fradr =ifgo
rggsrar AT AT Yy g g,
dfww ag 7€) feadt &1

ot eftw wwerer (wTgY) ¢ &
widta wArdeY § fe ogt aw  exaeAan
FTfAgy FY faa arelt Yearer w1 avaew
&, s ¥1g waew gAre gre oAt @,
o IEe) o §f g fawel §, WX

wTT I AM@ AW ST § W< qAv
a7 wrar §, ¥Y weft gGwfag § O
IuF QO areaig W1 wE T faed §
AT @maTar amdAr §7 dew o
fasdt &)

it TrateaTe wredY @ §EA & WA
) g7 efeewny A 2gar anfgT fr A1
gt F17 F@T §, T UF (A fa®
FriFal § &7 ¥ 13T FIA F@E,
qZ ATAT FT KT FGT § ) WAL FT
g9 wifga iz & FJrava<E, Avgw
wqd fare & garfas gy srTar €
Yar #3017 Mifvg f5 7 goa
T W § T YA grwg F gR
yaifas @ GrEs feay gat oo §
T 93T t I8 BN ABY FT AFa g |
xafae yagd azedi | GT [ OST
fran v+ § a1 & 3 wdy amwar g

SR Go ol § Y79d qgen s 9a7
& 1 fagrea & 1 FIE ANT-ANT F
& arg #gt ag fagra ewc fean
T & I oW d ¥ g fome
a1iT ¥ = AwEmC A wEr )
TH GOIT ¥ FACA®Y I qI&GT HY
Ht e e aFal, faast agea & =7
¥ wafy qig a9 § wfys & wfas ars
fra s &1 3T TE 1952, 1957 =T
1967 a% & Iv wa=dl &1 deqrwr Fasrefy,
faa#) wafq otw o« & g5 fGa ww
) & SrAar g fw 1952 & 1957
¥ aga & waedl A Faq Ad fawdr
g, wiifw 3wy wafa ore @ ¥ §g
far &% & 1 fea 1967 & a1z & ow
W aga ¥ gaew &, fomrwr g w1 A
FgT g & | Wit i off § avw aar
Y fearrer HT faar W+ A @
fag ¥ faqrer &< fear ) o g=&d 9w
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[t TraTaETT @rest]

[T A% WY W N g AWy ¥ Wi}
F[[MAT $TIA7 F WA T &
W HETS G, 57 AT Farat g
FAT A AT FA FFAQW ¥ A&
wfaFd A 1 & s § 5 I
¥ syrae fafwsr ol & wwdfas
FEAwAT § —Tg T F AW ALY —A
TwAfas aw T @ &1 § Iy
wfearzal 1 Sraar g | wifzar gaw
qaT A4 ¥ gwHdT § W T ™ Y A
T K 1 9T I A IAA " §

W 9w @63 AR faary Arai @
7 agd wzedl |1 v sfeargay s
SRAT KT A¥ @ ) zAfA %@
R ¥ o ud T @ e T R
AT wifge | F1€ qiw @ 979 @,
qr SNTH AT FIA WF AT FY AT FI
2 Y o 919 w3Ew @, IAFT T
AN wifge 1 aF AN @ fagra a9
fararz v wifgm

g W) dava fFarar Wr g, g %
21z 1€ faQy a8 s asar &)
ufeq 3o W) o919 A FT wTEAZIRAr
¢, @@ v 71 frd@r vwdfas fewdig
¥ & 2 wTAT fge

gwmafs wEww : AAAYT G2
QAT R Y TET 1 5 AN FT /U
oY 9o Fo WY & WAy & fag
fafema fear gur @ 1 @ = wite ®o
AT AIAT wEAry I FLA )
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MOITON RE MODIFICATIONS
IN NOIIFICA1ION ABOUT
NARMADA WATER SCHEME

MR.CHAIRMAN: Itis 5 O’ clock.
We now take up Mr. R.K.. Mhalgi's
Motion.

SHRI R.K. MHALGI (Thane): I
beg to move;

“That this House resolves that in
pursuance of sub-section (7) of
section 6-A of the Inter-State Water
Disputes Act, 1956 (33 of 1956), the
following modifications be made
in the Notification regarding the
Narmada Water Scheme, publish-
ed in the Gazette by Notification
No. 5.0. 770 (E) dated the 10th
September, 1980 and laid on the
Table of the House on the 18th
November, 1950 .—

(i) in paragraph 16, after sub-para-
graph (1) insert,

‘(1-A) Any disagreement by the
concerned State Govern-
ments regarding the recom-
mendations of the Sardar
Sarovar Construction Ad-
visory Committee shall also
be referred to the Review
Committee and the decision
of the Review Committee
shall be final and binding on
all the concerned States’.

(ii) after paragraph 16, insert,
‘16-A. Nothing contained in
this Notification shall pre-
vent the alternation, amend-
ment or modification of all
ot any of the foregoing pro-
visions by agreement bet-
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ween all the States concern-
ed’.

This House do recommend to
Rajya Sabka that Rajya Sabha do
concur in this resolution™.

*Sir,-4 move the motion included
in today’s list of business.

The purpose of the motion is to
amend the Government notification
on the Narmada Water Scheme.
Though the amendments that T seek
to make appear to be minor, are of
vital legal validity. I must give the
full background ; I think they are ne-
cessary to remove the lacunae which
might give rise to further disputes on
the issue of the Narmada waters. A
tribunal was appointed under the
Inter State Water Disputes Act, 1956.
T he four States who were a party to
the dispute were Gujarat, Maharash-
tra, Rajasthan and Madhya Pradesh.
The tribunal appointed in 1969, sub-
mitted its report on 7th December, 79.
The Chairman, was Mr. Ramaswamy
and the members, Sarvashii Sinha
and Ansari and their report was gazet-
ted on 12th December, 1979.

T seek to move two amendments to
Government Notification  dated
10-9-80 in pursuance to sub-claise
16(8) and sub-clause 17 of section 14
of the Tribunal's award. The mat-
ters that I seek to deal with have been
lost sight of by the Irrigation Depart-
ment at the time of the notification
Three bodies, viz., the Narmada
Control Authority, the Revicew Com-
mittee and the Sardar Sarovar Cons-
truction Advisory Committee, are
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sought to be constituted through the
notification. Under Secticn 6-A of
the Inter-State Waters Disputes Act,
the notifications are to be placed be-
fore Parliament but tte Government
has not placed the second part of the
notification which deals with the
Sardar Sarovar Advisory Committee
only. The Scheme was laid on the
Table of the Lok Sabha on the 18th
Novemnber, 1980.

The first meeting of the Sardar
Sarovar Construction Advisory Com-
mittee was held at Baroda on the 4th
and 5th December, 1980. The Com-
mittee includes 26 representatives
from the Centre and from the four
States, but the netification does not
provide the machinery to resclve any
disputes which might arise in the
Committee. The Narmada Control
Authority can go to the Review Com-
mittee in case of a deadlock, but the
Advisory Committee does not have
any such recourse under the notifica-
tion. Some differences did show up
in the very first meeting of the
Committee and if thereis no provision
for the resoluticn of the disputes, the
matter may be taken to the courts.
That would hinder the construction
work of the dam. I wish that the
work of the dam should not be keld
up as that would be a national loss.

The tribunal recommended that—
and T quote—

“The recommendations of the
Construction Advisory €Ccmmit-
tee shall normally be accepted by
the State Government concerned.
In the event of any disagreement the
matter shall be referred to the Re-

*The original speech was delivered in Marathi.
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[Shri R. K. Mhalgi]

view Committee and the decision
of the Review Committee shall be
final and binding on all the con-
cerned States’.

This provision should be included
in the notification. My amendment
includes the wording as I have quoted
from the Report.

The Government have published a
Resolution No. 22/7/80 dated the 4th
Szptember, 1980, in the Gazette, para
5 of which includes the recommenda-
tion of the Tribunal quoted by me
earlier and this fact itself may be the
sole defence of the Government, but
this Resolution has not been laid on
the Table of the House. Only one
notification dated the 10th September,
1980, has been laid on the Table of
the House and that does not include
the above recommendation of the
Tribunal. Laying certain papers on
the 1able of the House is not a for-
mality, but a legal binding on the
Gove-nment, according to sub-scction
7 of Section 6-A of the TInter-State
Waters Disputes Act. As this has
not been done by the Government the
matter may go before the courts and
legal difficulties might arise. That
might hamper the construction work
of the dam. That is why I seek to
amend the notification laid on the
Table of the House.

The purpose of my second amend-
ment is that whatever might be the
award of the Tribunal, if the concern-
ed States reach an agreement on some
issues in course of its implementation
the Narmada Control Authority
should not come in the way of the
implementation of the agreement.
That is the spirit and substance of
the recommendation of the ward alsp
and I quote:
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Sub-clause 17 of Section 14:

“Nothing contained in this order
shall prevent the alteration, amena-
ment or modification of all or any
of the foregoing clauses by agree-
ment, between all the States
concerned”.

This has also been included in the
Resolution of 4th September, 1980,
but not in the notification and that is
why I desire to make the amend ment.
My purpose is not to embarrass the
Government but to forestall any dis-
putes and legal difficulties That might
arise in future. I hope the Govern-
ment would accept my amendments.

MR. CHAIRMAN: Motion mov-
ed:

*That this House resolves that in
pursuance of sub-section(7) of section
6A of the Inter-Statc Water Disputes
Act, 1956 (33 of 1956), the folluwing
modifications be made in the Noti-
ficationregarding the Narmada Water
Scheme, published in the Gazette by
Notification No. 5.0. 770 (E), dated
the 10th September, 1980 and laid on
the Jable of the House on the 18th
November, 1980:—

() inparagraph 16, after sub-para-
graph (1) insert,

‘(1-A) Any disagreement by
the concerned State Govern-
ments regarding the recom-
mendations of the Sardar
Sarovar Construction Advi-
sory Committee shall also be
referred to the Review Com-
mittee and the decision of
the Review Committee shall
be final, and binding on ait
the concerned States.’
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(i) after paragraph 16, insert,

- ee ‘16-A. Nothing contained in
this Notification shall pre-
vent the alteration, amend-
ment or modification of all or
any of the foregoing provisions
by agreement between all the
States concerned.’

This House do recommend the
Rajya Sabha that Rajya Sabha do
concur in this resolution.”

ot wrAwE We Wl
(%gemar) : @afa s, iy wgTery Y
dgwE &aed # fas gl &
wga1 wigar g f& Ag OF  IELeH
QIeAar g, @S I qia-faare & 7
1§ WX w3 @ WAeq <@ &1 wOAfad
AF T | waL gw A fear azg w1 #€
q-97 AT gra & wHr W@ 0% g,
T 39 &1 feagrad 9rg d @ F,
fam 1€ GAT ATH go HIH FT AT
wrfgy 1 7z Qe g & fow ¥ wral
owg yfa #y o faad g g, faw
¥ T FY IEQ, qQG AT JF@ I
g uFd & 1 ggN & 15-20 & &N

v arz-faarg #) fagem & qa1 9%,
o gawl it fedr atg & az-famz &

A} qgar afgd A< @1 & wa faan
frd) wAvEeE & 97 §FAT § IEW
ooz ¥ wex FEifAd wLAT F0igd o
fwe afe #v§ oat ayvene § form &
fieyr far w1 A0 W a®ar &1 IW
Y mf gEw ¥ wq afew I§@ K
SISTT T &7 ®T YT A FAT
wifgd | 91 W aEd wEw g &
IAHT Frer w3 fogr w7, AfeT @
MNAT W wEg J wAsX HAA AT
x4 |
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st aefeg e (dgw)
AEAT ARy oY, FgrEAT ST X WY
ST €W q97 §2T & WA w@r g,
¥ggwr faQy &@ & fay @er
T 1 qw wETE @1 faQw & =@
fad w7 gr § fF agreeit ot & wewr
s weqge g0 & wE fear g afx
IR xw w7 weugw O aw@ ¥ few
T I W €@ q¥g # fowms A
Y, fam aeg w1 agew @A W
g x§ wearg § fawifaw A
I¥ A@ W J[FAT T@ AISAT A
Y ¥ 21 & gawT www w16 (1)
Y W17 fearar srgar g faa ¥ wwse
&7 ¥ faar gor & —

“oF gafasitew afafs g st
aiw 7 ar fHdl qaee U5T F
uigs g1 wifasew & fear
fafaray &1 gafaies w5017

quz fedr weg w1 71 wrafa &, A
Feals 2 &t 39 o< faue s@ F &7y
afufadfag § $=F @ sk =%
TG & geg /AT § | FeE FT AN W
gffa &1 avqer & 159 afwfa & amd
IF Arafy T @1 97 gHAT § W @
afufs dwer  ® v &, afx
G- T BAAT T G AF q Weqw
# ufywrr g fe agagna &
fadia $T @sar 1 "eae ) T
wfiwre ot §—dter 5o ¥ fer 3—

gaTaE® ATREl # gAfastEd
gfafe w1 w9 quFIT Usw ®
wagT 93, faaETr & grew &
afg fafm=g 7 qF srfasww &

 fedy widw & faeqea $1 9w qwar

"
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[ w<fag wwarar]

rar feafa ® o qim wgeed o
TR ¥ g A ¥ & o A AR

ot gaR A gge S
Sl X dar Fgr e v ogg @een
TG NEEYY AT, qW A gy @
g9 % 20 arer #r T qar & §
IER W FEE WX IT & A
# oY sgaeqr §, 99 w1 WAL Wi foar
wraar, &Y & Yar gawar § fe a6
JF FAr FH gh AL G 1 &
FT WY TeqTT @, qg ARG AIAT H
FH ® G FA &1 § W ID
qRIFT & |

=Y AR &. }FIEAY © AEL, QAT
ara Agy § |

+it acfag et | 3@wEQ & ag
AT J1ZAT ¢ fF 3/ q7R w1 wEArq
A AT FE FEW@ AL g AV
qrEq §47T gHT & Ag AT 8-
fagir #@ & I gwl & WX AW
@ g fd #*79 § w7 o @ A%
n¥AYE H FIT W1 49, IR I 9
fg=eiv fwar #1799 § =1z #1
da17 faar st qdY USHT A zg &)
gz fwar &, W usEr &1 Agd
g & arg a2 WITT JWT g G
T F 9RT qAINT FT & ¥ gATL IW
& fasw@m 7Y QFAr =gy 21 K
MNANT AZIFAM FT A W AT 7
qE ®1=4Ar Jgar g, fag ¥ 37 &
feam § AuT F1€ nFAESHT N, A
ag fasa sra, f& ga ard greer
F L AAT HAT USHT FT OF
A@ ! ST FraEe A af g wax

MAY 6, 1981

Narmada W.S. A

Frrw azfiz @ WA g § W
gg ot gfafa &, ag st @& w1 § o
wfan £ Tt @Y # awd A
g1 ufggemt § 2 (4) & 9 famr
g9 &, SH w1 R g ®T gAN
RULCUE S
“Fr Wy var faww  fwmw
fafaeeg &t Ta@ 1T 98F
gt ¥ ¥ F1€ ag wyear ¢ fw
Fg foet Uy afuzwa # faa sy
fora® qerdrT st & @1 ¥ =g
Iqieaa gi1”’

A ag @ f& @ F waT qu
graarw g f& ¥ N faoa g,
@rew ¥ @it usa & wiafaf
gifere gY sYT s Y faara 2y, s
RAAT ZUMT, AZ AWt WY "rew i,
HATET ) THT §HA gAAE g AT
T 89 &1 @A gU H Awar g f®
REIET AT A Y wewid war §, Az
nFgaweHt H AT § AT qu A
GUWA FY qAE § DAT gAT & | WX
mam Y ¥ sty v "ra feaar
ST, @7 ARG DMAAT ®T U FR
# 2T AT WYT 3@ A FAIA qET TV
AFAT AT ) FHIT FIAAT FT AT
Rax & arr oF sy araar |@€
g @1, 37 wsdim waEAr w1 3w
@A & JF AT FT ST KT
T &, TAT g qaar g

waf@y 70 wga1 92 E % sz
W AYH qEArd KT 199 T A | ¥
®Y agg 7 T A usg  glwal W
s fagr sr awar &, arwd <Y Wr

aFdl § WY go ww maW &§
awy &1 & wrar A g fr ggran |
T WIAT NEQAT 199 X AT |

feet Tog Y gFaT gar §, orag
aifastar & awy godY T @
gFAr § AT I® FT FU AFATE
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THE MINISTER OF AGRI-
CULTURE, RURAL RECONS-
TRUCTION, IRRIGATION AND
CIVIL SUPPLIES (RAO BIRLN-
DRA SINGH) : 1 am glad the Hon.
members Shri Motibhai Chaudhary
and Shri Narsinh Makwana have
correctly understood the posilion as
it stands. There scems to be some
misunderstanding uader which Shri
Mhalgi got this motion for amend-
ment in the set up of the mechanism
that was created after the Inter-States
Water Disputes Act of 1956 was
amended last yeor. Afler the Nar-
mada  Water Dispute Tribunal
was set up in 1969, it took
about 10 years to give its report
which was once referred back to it
and was uvltimately finalised in the
year 1979. Under this report a me-
chanism had to be set up at three
levels, One was the Narmada Con-
trol Authority, The second was the
Construction Advisory Committee for
Bardar Sarovar. A Review Commit-
tee was also to be set up to review the
decisions which were taken by these
two other bodies.

What the Hon. members seem to
-apprehend is that this Review Com-
mittee will not be competent to go
into the review for the decisions taken
by the Construction Committee
nor has it been provided--he seems to
think ~that the decision of the tribunal
can be changed if all the States agree.
But the position is that all that the
‘Hon. Member intends to ensure has
.already been provided for in the
.Award of the Tribunal. The Award
‘of the Tribunal is the... (Iuterrup-
‘tions).

SHR1L R.K. MHALGI: Whether
ithe notirication provides that ? That
iis the point at issus,

VAISAKHA 6, 1993 (SAKA)

Narmada W.S. 438

RAO BIRENDRA SINGH: It
makes no difference.

SHRI R.K. MHALGI: It makes
no difference 7 It makes lot of dif-
ference.

RAQO BIRENDRA SINGH: It
makes no difference. The Award of
the Tribunal is published in the
Gazette of 12th December, 1979 and
is binding on all the parties, in its
totality, And this Tribunal Award
provides for both these things, as
the Hon. Member Himself has stated.

The amendment as regards the
functions of the review committee, in
respect of the review of the Cons-
truction Advisory Committee is also
provided for in the Gazette Notifi-
cation at page 1439, and it exactly
reads the same as the amendment
given by the Hon. Member.

This Award of the Tribunal is final
and itis binding. We have consulted
the Ministiy of Law. This is the
position and the Goversment rightly
thinks, this will not cause...(Juter-
ruptions).

SHRI R.K. MHALGI: Will you
explain the position ?

RAO BIRENDRA  SINGH:
Listen to me. Your mind is still
working on something you think that
there is a lacuna. But that is not the
position, according to the Govern-
ment. And if you accept that this is
provided in the Award of the 1 tibunal
then everything is solved. You
should rest assured that there will be
no effect of these jwovisions not be-
ing included in the other notifications
and not being placed before the



439 Mod.‘}u Noti, MAY 6, 1981

[Rao Birendra Singh]

House. Therefore, to be brief, I
would request the Member that he
should not press these peints. They
are already provided in the Award of
the Tribunal. 1 would request him
to withdraw his moticn.

*SHRI R.K. MHALGI (1 hane):
Hon. Members, Sarvashri Motibbai
and Makwana raised some objec-
tions to my arguments. 1 agree with
Shri Motibhai when he says that whe-
ther the Government accepts the
amendment or not, the project shouvld
continve and the work should not be
hampered. Mr. Makwana saw a
political move behind my amend-
ments. I do not know why he should
rais¢ any doubts about political mo-
tives: this is a matter above politics
and I treat it as such. My only in-
tention is that the Narmada Project is
completed without any hitch,

I cannot agree with the Hon. Mi-
nister when he says that non-inclusion
of my amendments in the notifica-
tion would not make any difference.
I thought it my parliamentary duty to
bring the lacunae to the notice of the
Government and I have done that.

The provisions of section 6 A(7) of
the Act are mandatory: it enjoins on
the Government to lay before Parlia-
ment every scheme and every regula-
tion made under it. The Resolution
of 4th September, 1980, has not been
so laid, but even so the Minister ap-
pears to Lhink that there is no need for

‘it. In spite of the fond hopes of the
Minister, the provision might be chal-
lenged in the courts and the progress
of the dam may be hampered. It is
because of that apprehension that
I move the amendments. My pur-
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pose is not to point out any intension
in the faults of the Government but
to remove an omission. 1 he notifica-
tionmust come before the House
alongwith the sugpestgd amendment,

1 welcome the objective of the Pro-
ject and that is why T do not want any
impediments in its way. If the Hon.
Minister is prepared to review the
matter, T shall not press for the accep-
tance of my amendments, Otheiwise,
1 shall have to insist on their being ac-
cepted by the House.

If you sy I om going to review
the whole thing” then [ will with-
draw my motion.

MR. CHAIRMAN: He has con-
sulted the Law Ministiy ond then
given the opinion. Now do vou want
to withdraw your motien ?

SHRI R.K. MHALGI : No, I
would not be a perty 1o Government™s,
such a dccision.

MR. CHAIRMAN: Are you go-
ing to withdrow it ?

SHRI R. K. MHALGTI : No,T am
not withdrawing it.

MR. CHATRMAN: The gquestion
is :

“That this House resolves that im
pursuance of sub-section (7) of’
section 6 A of the Inter-State Water
Disputes Act, 1956 (33 of 1956), the
following modifications be made in
the Notification regarding the Nar-
mac'a Water Scheme, published
in the Gazette b¥ Notification No.

“1he¢ original speech was delivered in Muat.hi.

P _ i
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5.0. 770 (E), dated the 10th Sep-
tember, 1980 and laid on the ] able
of the House on the 18th November,
1980 :—

() inparagraph 16, after sub-para-
graph (1) insert,

‘(1-A) Any disagreement by
the concerned State Govern-
ments regarding the recom-
mendations of the Sardar
Sarovar Construction Ad-
visory Committee shall also
be referred to the Review
Committee and the decision
of the Review Committee
shall be final and binding on
all the concerned States’.

(i) after paragraph 16, insert,

‘16-A. Nothing contained in
this Notification shall pre-
vent the alteration, amend-
ment or modification of all
or any of the foregoing pro-
visions by agreement bet-
ween all the States concer-
ned’.

This House do recommend to
Rajya Sabha that Rajya Sabha do
concur in this resolution”.

The motion was negatived.

17.32 hrs.

STATEMENT REXKILLING OF
HARIJANS BY DACOITS IN
ETAH DISTRICT OF UITAR
PRADESH.

T® e ( it viw fag ) @ wwmelE
“wiga; faaT qar ¥ wrgwt g GRS
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aqr wFg S0 A gemn fau a@d gq%
IR ¥ Mg JT ¥ 1 IFT WRw
ATFC § N1 GHAT F 0T NG
gl & (g A e AT g7, qfes
QA S, o oz, g9 93w ¥
2 e¥T 3w, 1981 & = a7 wfy
F qrar @ra frar ) 9+ qexg WY
®1 FA F @@ Frar wYT IFE AveRY
ATT &Y | 10 &7 wZAEgd 9§ A4
7T WX oF safer meTara A AW gw
IET A T 74T | UL 3+q =qfen qraa
gu &1 IATIg =few Wik qq §, A A
giaa sfa & &1 oF faq qF s«
frog aadas qra & Ja & 2 o°w
wat # 7 safewat &1 gear &7 4 1 zAH
gagfaa arfa & garar g+a gz
&am mrfaa # ) ITAT IIT FIWRTT
¥ difeal Y Tga W & fau fo=r
afgrgz nzr #Y oF ara s7r N ufw
&g

AT qF ATT-TLAA T ALY & AT
£ =7 Tiw goavelt w1 9w fag adY
fFar @1 aFar | 9 qT qFH IJIAW
qIAr [ EHAT ¥ A 9T IG
AIFTL 9g RRGH F¥t § fF ag gl
& oF faQg @1 AAFTHAT FEAT WAAT
gfamiag &1 "Amar g1 @y fawe
sxferaY ¥ wggfaa sfaal & wfw
AqT w7y A el § o

g, faer afasge ok gfaw
qHEIF JTA TEATEAH 9 IH N A

Wit frdig & gzeal §1 gweR ¥ fag
qafeq gfaw a& smar war g w9
THaT fFOE Iqrg W For w7 fgg an
g difeq sfeat & o & @
a& gifae agrayfa &1



443 Killing of Hyns.

st wwfesw qreEE (gsgR) o
gamafa wgay, & uw sy wrgar
§ 1%z ®' N fafaezs & gad el ¥
Al ¢k AT ¥ Aac

MR. CHAIRMAN : No Question.
No Discussion. It is against the

rules. Now we will take up the Half-
an-Hour Discussion.

17.35 hrs.

SHRI CHINTAMANI  PANI-

GRAHI [in the Chair’

it Twfaem@ o= 2 oF ATRHT
#Y ®YT #Y N7 5,000 Fo WYL AW
AT A &1 39% fay 10,000 wo

MR. CHAIRMAN : No Questions
allowed on this statement. Nothing
will go on record.

(Interruptions)**

st o fag : & w3 F G
MNFREE 5 ag @wwagaaw 3

st TrRfeee qew 2 ag A 2,
wfga 1

17-37 hrs.

HALF-AN-HOUR DISCUSSION
News-item captioned: ‘A  curable
disease made incurable by poverty’

SHRI BAPUSAHEBR PARU-
LEKAR (Ratnagiri) Mr. Chairman,
Sir, this Half-an Hour discussion
arises out of the Starred Question No.
538 which was replied to on 26th
March, 1981.

Sir, the question was, whether
Government’s attention has been
drawn to a news item in the Hindus-
tan Times dated the 24th February,
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1981, captioned ‘A curable disease
made incurable by poverty’ which
highlights the difficulties in admission
of poor patients in the Rajan Babu
T.B. Hospital ; if so, the action taken
or proposed to be taken in this re-
gard’.

Sir, some pertinent supplementaries
were asked and the Hon. Minister at
that time said that he had no infor-
mation. These supplemenatites are
at pages 15544 to 15549, and the sup-
plemenataries were with reference to
the shortage of essential drugs such as
streptomycin for a period of fortnight
prior to 19ih of March, 1981,

The reply given by the Hon. Health
Minister was as follows:

*‘I do not have that particular in-
formation. Then, regarding food
which the Hon. Member has asked.
1 state and I do not have the infor-
mation at the moment”,

All these points were refersed to in
the article and becauc of this type of
answer the Hon. Speaker also asked
the Hon. Minister to give a pertinent
reply telling him that ‘the Hon. Mem-
ber is asking about short supply of that
par_ticul:u' medicine during a specific
period’. ‘il herefore, in order that I
should get a complete answer and as
the Hon. Minister had no informa-
tion at that particular time, this half-
an-hour discussion has been allowed.

There are three aspects of this
particular question. i he first is with
regard to the shortage of essential
or life-saving drugs. “The second
is with reference to the criteria
that are laid down in those hiospitals
in Delhi regarding the admissien,
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.and the third is with reference to
the food and the fruits that are sup-

plied to the patients under a particular _

scheme. With reference to these
three points, pertinent questions
were asked and no replies were given
and therefore, I am going to put
certian questions to him.

Sir, it was reported in the press
that the sufferings of the patients
in Rajen Babu T.B. Hospital have
been aggravated because of the non-
availability of streptomycin, one of
the basic drugs for the treatment of
Tuberculosis. The information which
I have received, which corrobo-
rates the report is this.

Prior to 19th of March, for a period
of fortnight the Hospital’s store did
not have any streptomycin. I
would like to know whether this is
true and I believe the Hon. Minister
must have collected this information.
It is not only a question of
shortage, but the poor persons who
cannot afford to purchase strepto-
mycin were told by the hospital
authorities to go and purchase strepto-
mycin with their own money.
If not, they were asked to leave that
particular Hospital. I would like to
know whether this is true and if that
is true, why there was shortage of
this drug for this period of 15 days
prior to 19th March and whether
after19th March or before 19th March
there were such weeks when strepto-
mycin was not available and whether
streptomycin, though available was
not supplied on the pretext of non-
availability. I have information that
the poor persons were told that
streptomycin was not available while
for somc afflueni people on those
very ,days the streptomycin treat-
ment was given. These are the
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reports.
any allegations. If it is
submit, it is a very sc-ious
and this requires a probe and
vestigation.

The second thing to which I would

like Lo invite the attention of the
Hon. Minister is that because of the
non-availability of  streptomycin,
during this particular period, some
patients were discharged. I would
like to know if the Hon. Minister
can give information to this august
House as to what was the number
of patients prior to 19th March for
a fortnight and then upto 19th March
how many patients were discharged ?
It is true that they were discharged
becaus: they could not purchase
streptomycin with their own money?
This is with reference to the drugs
in the T.B. Hospital.

Another important point is with
reference to the food. Government
spends on food. Patients suffering
from tuberculosis require special
diet and special food. 1 hese patients
were given sub-standard food and
they were not supplied the food
that was prescribed. After this
particular report, 1 visited the hospital.
[ met certain patients and T was
stunned to learn from them that the
food that is sanctioned viz., the meat
and the fruits, for a period of fort-
night, were not given to the patients,
I would like to ask through you to
the Hon. Minister whether it is true?
If this is true, why were food and
fruits not supplied? My pertinent
question 1s, meat and fruits were not
supplied in hospital for fifteen days
but the amount has been debited
indicating the purchasc of meat and
fruits. Is it correct?
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I would like to have a specific
answer on this. Or you can tell me
that you will make a probe into this
or it may be that the meat might have
been bought, it might have been
cooked but instead of giving it to the
patients, it was given to someone else.
I do not want to name the particular
person. This should not happen
specially in the case of T.B. Hospital
where patients need special diet.
There is one thing more. During
emergency we werc in jail. Tt was
said that the detenues were given
fruits. People asked us about it
and remarked that we were happy.
The fruits worth Re. 0.75 a week
were given. The patients told me
that the fruits that were given
as fruits were not consumable by
even healthy persons. They distri-
buted these fruits to the monkeys
which hover round this hospital.
Mr. Chairman, if you get an oppor-
tunity, you go any time when the
lunch is given. you will find this ex-
ercise being donec by the particular
patients. This is the position of T.B.
patients in Rajan Babu Hospital.

I would like to know what is the
criteria of admission to this parti-
cular hospital. Usually, the persons
go and say that their income is less
than Rs. 500/-. Bui the patients
told me-there are instances of some
patients who own bungalows, who
own properties and they are admitted.
More than 609, are such people who
have been admitted in this hospital
getting a treatment. You will be
surprised to see a long queue for
admission in the hospital. T found
some of the persons lying on the
platform of Rajan Babu Hospital
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waiting for admission to this hospital
for a period of fortnight.

My next question is connected with
A.LLM.S. Thereisdearth of all types
of drugs with reference to cancer.
Adriamycin, Procurabazine, Thioyepa,
and some other drugs which cost Rs.
8 or Rs. 9/- a capsule and the minimum
doseis two capsulesa day, the hospital
authorities say that these medicines
are not available or are in short supply.

But these medicines are given to
outdoor patients. You will appreciate
what 1 mean by outdoor patients
and what I mean by patients admitted
in the hospital. The patients ad-
mitted in the hospitaliare told, “There
is a shortage of medicines: the medi-
cines are not availablewe will not
give you the medicines and you
purchase yoursclf.” But on the very
same day, the medicines have been
supplied to other patients.

Under the circumstances, T would
request the Hon. Minister to consider
seriously the plight of the patients,
the poor persons, for whose benefit
they have opened these hospitals.
But they arc not getting the benefit.
The benefit goes to someone else.
I would, therefore, like the Hon.
Minister to kindly inform us as to
what is the position with reference to
the points which T have raised.

THE MINISTER OFSTATE IN

THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR):

Mr. Chairman, Sir, at the outset,
I must thank the Hon. Member, Shri
Bapusaheb Parulekar, for reising
this very important issue of
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tuberculosis. As you know, T.B. is a
very major public health problem in
our country. We as a Government
are trying our best to face the problem.
Even during the cu.rent Plan period,
we have taken ceitain steps so that
we can face this problem. But here
to day the issue is different.

My Hon. friend has 1aised certain
points about the Rajen Babu T.B.
Hospital, Delhi, about certain al-
leged irregularities committed and
about the functioning or mal func-
tioning of this institution. I have
taken all the points and I will try to
answer the points one by one.

Before doing that , T would like
to give a little background of this
institution. The Rajen Babu T.B.
Hospital, Delhi, has a total bed
strength of about 1,113. It isrun by
the Municipal Corporation of Delhi.
This hospital is recognised as a tea-
ching institution and it is fully equip-
ped with medical and surgical facili-
ties for the treatment of pulmonary
T.B. and other chest diseases. I
can give ceitain figures also. Dur-
ing the year 1980, 7,361 paitients
were treated as indoor paitients and
5,313 as outdoor patients.

Now, 1 come to the first point that
the Hon. member raised about the
shortage or non availability of stre-
ptomycin 1n the hospital for a fort
night immediately before 19-3-81.
It is a fact that there was the shortage
of streptomycin in the Rajen Babu
T.B. Hospital. But it was nct for
a fortnight. It was from 11th March
till 19th March, 1981, for about a
week or just 9 days. It is
not correct to say that the shortage

of medicine was for a fortnight.
It was just for 9 days, from 11th March
till 19th March, 1981.This was because
of non-supply of the medicine by
IDPL on whom orders had been
placed. .

SHRI SATISH AGARWAL
(Jaipur) : When was an order
placed ?

SHRI NIHAR RANJAN LAS-
KAR : An order was placed
earlier, in January, but they were
unable to give us the medicine

before that date. So, to tide over
this shortage, the hospital obtained
more than 20,000 vials of streptomycin
on loan from sister institutions of the
Municipal Corporation of Delhi.
Subsequently, the hospital received
the stock of streptomycin from IDPL.
and it is now being administered to
the T.B. patients in the hospital.
There is no shortage now. It was
just for a period of 9 days during that
period. ~

-~

1

But one thing I would like to tell
the Hon. House that it is also to be
noted that there are, as the Hon.
Member has also stated, 2 number
of anti-TB drugs used in the treat-
ment of TB patients which are as
effective as Streptomycin. It has
been confirmed and asserted that
during the shortage period of Strepto-
mycin, the patients were treated
with. other equally potent anti-IB
drugs and they were not allowed
to suffer. This is one point.

Now I will take up the points raised
regarding diet.
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SHRI BAPUSAHEB PARULEKAR:
What are the substitute drugs?

SHRI NIHAR RANJAN LASKAR:

The other commonly used anti-TB
drugs in the treatment of TB patients
are I.LN.H.,P.A.S. Thiscetazone etc.

Now about the diet of the patients
of Rajendra Babu T. B. Hospital,
it is the balanced diet that is provided
according to thediet scaleduly approv-
ed by the authorities. The calorie of
food is about 2,750 per patient per
day. There is also a regular menu.
For non-vegetarians, meat is prefer-
ably supplied three times in a week.
Eggisgiventwicea week. Prescribed
menu is there. (Interruptions).

The menu is served to 1,113 admit-
ted patieats daily under supervision
of  qualified Dietician. Patients
requiring additional chapaties/dal/
vegetables are sarved with the required
helping.

These are the regulations which
have to be followed§according to
our information.” (Interruptions)

One point. raisedfby Member is
about the non-supply of meat. Meat
was not supplied by the Contractor
on certain days due’to non-availa-
bility and for this memos were issued
and fine imposed for the default.
On these days, however, special vege-
tables and dal were served to the
patients instead of meat.

The Municipal Corporation have
denied that the expenses on the food
items including meat have been debi-
ted without actual purchases. This
is not a fact at all. The payments

MAY 6, 1981

(HAH Dis.) 452

are made against the actual supplies
and the diet money under particular
Head of the Budget is non-transfer-
able. There is also reguler audit,
both internal and external. On
this point also, there is dual audit.
When the contractor fails he is fined,
it is according to the agreement of
the contract. The raw diet articles
received in the kitchen of the Institute
is duly approved by the dieticians.
They generally supply frvits which
are not so bad. (Imterruptions.)
Anyhow, you can see. These fruits
etc are in pood condition. If any-
body points out any case and brings
it to our notice, we definitely check
it This assurance we can give.

SHRI BAPU SAHEB PARULEK.AR:
Have you paid any surprise visit?

SHRI NIHAR RANJAN LASKAR:
[ have cone so twice.

Another point raised is about
paticnts. He said patients are charged
and they are asked to purchase
the medicines. Our information
is that the entire treatment given
to the patients admitted in  the
Institution in the general wards is
provided free of cost.

No charge was taken both for
medicines and for diet and other
facilities. No patient was
compelled to purchase any drug from
outside at his own cost. I am speak-
ing about the indoor patients.

SHRI BAPUSAHEB PARULEKAR:
What about the criteria for
admission ?

SHRI NIHAR RANJAN LASK AR:
That is the last point. I am coming
to that.
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With the advent of potent anti-TRB
drugs, the main stress is on“the treat-
ment of TB patients on domiciliary
basis. The admission and discharge
of the patients in the Rajen Babu TB
Hospital is governed by a clear-cut
admission and discharge policy
which has been duly approved by the
authorities. There is also a Board
todecide onadmissions and dischar-
ges—who should be admitted and
who should be dishcharged. So,
there is a body to look after that.
According to this policy, patients
who are actually ill and toxic, who
are suffering from acute emer-
gencies like Haemoptysis, rupture
of lungs, etc, Wwho require
surgical treatment immediately and
who are social destitutes and cannot
be dealt with under domiciliary treat-
ment scheme, are admitted immedia-
tely by the doctors in charge there.
The patients are discharged only
when their clinical conditions have
improved and the emergency is over
and they arc considered fit to continue
further  treatment on domiciliary
basis in their own houses. There
is no discrimination either in
admission or in discharge of the TB
patienfs, and the patients are pro-
vided beds according to availability
and also giving due consideration to
their clinical conditions.

The Hon. Member should realise
one thing. When a number of pati-
ents are there~this is one of the prime
7B Hospitals naturally, arush of
patients is there—and this being a
long tieatment and where the availa-
bility of beds is very less, there is
naturally a cry for more beds: some-
times it is not possible to give them.
Bu! we are looking into this problem
how it can be met,..
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SHRI SATISH AGARWAL:
Don’t you have any unofficial [ visits ?

MR. CHAIRMAN: Let him conclude.

SHRI NIHAR RANJAN LASKAR:
These were the points the Hon.
Member raised and I have tried to
answer all of them.

MR. CHAIRMAN: Mr. Ramavatar
Shastri.

st TRTEET mweat  (9zAn)
anafa ggiza, o e &7 faardr
At At FY Y i @ 1 T 9% 91w
Y fauar, 396 g AT Ay
LEL

qumfd wEET . W9 gEE g
gfgdar

it oA nwat - § o§ae g

@ wRE

Far /AT AT FT IH qG@ T AMA-
F14 & fr wdl UWFE I1g wEAmE F
AWl HIT @A & ST &
@A Y T HI HAT qGHY
ATAFTE WTHY § o) TEF OFA &
fore w19 #aT SrEAEy TR E ?

s " or F wgr fw fyaa v
wdf Ia-E @ ® W P A g&v
WEA o § WA | T A
sy wrgar ¢ fF W€ mA A
FqT IR FET A AT AT WS
WeE?
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18 hrs,

AT ot ¥ @@t wwFEr fFEw
TATH &7 g9 et AT fAaw
®LET § 1 § ag st Igar g fF
weaTR Faesft AT faarm Y seqa 9
Fear ¥ faq 35 oifes sgmma &Y
Elgac @ g, avag ww ST § 7
a1 ug arq 69 ¢ fF5 faadd &1 &4
1 awg § F AW FY 6T AT
0T 7O F1 FHF 9T <&@ Arar
2 ? arf@?r ara, dye d1e Y Arwrd
& agY, FfE a7 g3 wadi 9 aga
A F ey &, oy ArEy word W,
it ggd SareT AT § WX A g
qT @A 2, 8% fau mx 91 -
a@rFr it afe MY, Aragan?

=it Talaea qraara (grAg) ¢
gamfa sit, faq faq & meae &
Hwra+q W g 959 IST9T 44T 91, 98
24 &9, 1981 w71 1 afx 9w faw
F W@ FT TT WA K T A, Al
g WA qUX w19 F ard wErAr wg
T i fagaega 9z a=rdr = H
21§ g% &, F&f Iger @ 2, &G
FEFT AT AIRA -ag BIeT mar,m
¥ @l a1d &g %G1 & | H@IT ATAL
FY gq AL K1 gegarz AT Jfgy fw
¥ Iogig ¥ g2y gd @™ & WA
@Y E WIT g0 AWl &1 9gF F
T WYHT 7 E 1

wamfa agey, w aag ad g,
-gafaq # fags sgq & ggm Ster
vedt St A w31 5 99 aF aday @M,
ag ax fo o W W 93 TF
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e dte TP aw a% wWeTaTHl &I
wraegHEar 924 | gAF  wiwSt ¥ gar-
faw oF *Qz T 39 W HF fo to
F Yoz &1 g7 oF Q€ Sl & foag
qR T F wrew fead dgg F1 sgFedr
T8 ? A gqAT AT FgAT wgw ¥
AN Y W g7 g F FAIC T, FGAw
a9t & ITRT w1 FAT § AT wOH
fearésiz %Y awiar g, ag g &, dfFa
wa ¥ FHr Ay I ar %4 ¥y Efema
g 9T F 5T JEqarAEl A SAA, FI A
Wt a@t YA w37 AT WIS gH AT Fg
@ 2\ # A9 gaeg WIT A9 gAY F
TEIATA FY HIC FGwT s rHfad
Far £ 1 0% fra & agr aar, &gt 89
faelt & 7Y wgr 5 Fumo dYo Z (7%
R aF @1 I, 91 AW UF 2 A%
FIFHT FLAT Y, I7 AR gEF wIA
afvag frar, a7 3517 3401 59 AraeE
¥ gF AT =ar, Fagga ot fear, afea
uFacT Ag gAT 1 AZ Far w97 % UHr
1% fowma adi § 1 sar gAY fawaa
#1% wfaqezy & Rg @Y & 7

UF WIAAG qI«Eq 1 AT AR
gz qra FT T A ?
=it vafaeia oraa™ ¢ gz a1 g

qrgw g |

FIMA FIH-UA-H1GT feewa
#1 9gq AgAT R, § FIHIT § SATAAT
FIZAT §-FAT AM F FAFTL & {5 2w
¥ ody fead & Qo dlo ¥ AW
2 ? gt gear qar 7 gaw fay
w9 fHad g9 ®7 aeqr T & q4qr
oF M F 9 "y fegar g«
FRAE?



457 A Curable disease

2. SQT A 9T gHaT wear @gm ?
WH A% & AT a7 |y £
FIq IS0 £ T W gg SO @t asf
T @ &, = aw ¥ it @y
FgifF oY Onft agf 9T goe FUR ®
for s &, afz 3 soRT & wawer &G
a1 gax feq 999 w0 wiRa § o0
sraet 7

3. T gIETT qriegrie #t $18
foe w/ET a7 cqrdt wfafa  a=m2dY,
9@ Iaw1 war ¥ faw, FfeEw ag
FULY CX-T-ZA, FAA TF FTHL K
gfgsre 7 @, I} e @ FAE W@,
o1 T WY FZT MFT T® T IF, ¥U
ATad g TAANTE F WEQTAl FT AT
T oY aqAr fqE gTEIT Ay 2
gF |

st gfewm  agge  (M@gw)
gorafa &Y, B @& H & woHy Oy
Fg ¥ AT THAT AFaAT £ | TG I
& guhoqm feafa & fF s gar 3o
¥ N F gar W G 3 e
agt famdar &1 wiv g ® faa #
“FATI T IgT § FIT /7T 4G, UF
a<E a1 ¥ T S & wIwE ¥
Za®r "7 gAey dWaw Ag) fasar ar,
fagwr asg & N Feur ¥ O
A | wfHT agr gaar & 7€ fF Faq
2 gredr A & wq B aregw § 200
g wurer wTEAT A E 1 X9 ST HT
feafy g 7% ¥ wRT §)

Ugr 9T TMe UAvE AWK 1 & ATH
IC A Fro dlo AT § IgE AT F
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w9 99 @) § W §F wrAAT gEe
¥ Fara g & 1+ & snawr =gar §—

. #ar1 39 § ¥ «2qdmgdia
Y FH G ST 2 75U s@ g N zw
®7 qafeqd ArAr §  IaqraT AE grar &
a1 &€ AT q9g § 7 w0 AT w@ay
fagal & #my & ? gt w6 ¥ 33
FAF fag aw ¥ waw gsr @
g ? F1 aE W & gAY AT
grar g ?

2. A0 & ag Fg snar § fr
T AT IR & q&1 @AT Y ) Fqr
THFIT T TGt sgaeqr w0 fAay
AT F &7 gT 397 WUT FT IT
A F, o1 07 ofard ¥ oy
37

3. FF AqAET W OUHT symIgy
greft & f& ST gWo UHo Use FI¥ F,
e agw g #, deifrsa gwe
2 2, g% ag wfawre fear stan
g Fy fawa #1 3% 5T @y
T FI AT FT THF 7, TG A T8-
afeqi 1 g@ wF& & FaT T HEA-
arg & fac Wt g t"t sggear &3
f& &1 awa uHo WiF E, qifadtae
O WOd aFF 2 IAST UF [T
FTTE FTT 1 S FH  WITTNT KT ATHT
I% FT AT g7F w /Al N A7 )
TH I FI AGET T FAA TH TEq-
arr & fou afes faesll & stvwr weg-
aiel & fag o & S @ owRS
#Y ug wiwswix fear sra f5 ag faoelt
F GUTH g § AR IF FT
Y FAFT Fwar gy g7
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SHRI NIHAR RANJAN LAS-
KAR : Sir, I shall answer the
few points raised by my friend,
Shri  Shastir Ji. He spokeabout
whether the Government is also
giving all the medicines free of
cost to rich patients. In general
words, I have already  said
the medicines and food being sup-
plied free of cost.

They are getting everything—food
and medicines—free. We have certain
special wards also where we charge
for the medicines. About the annual
grants to this Institute, I can only
tell that no grants are given to the
Institute. But we have a central
policy in this regard whereby we give
drugs and other instruments under
the National programme for the
tuberculosis. In this way, they are
indirectly getting grants from ihe
Central Government.

SHRI RAMAVATAR SHASTRI:
What about blackmarketing in
food and medicines ?

SHRI NIHAR RANJAN LASKAR:

There is no report about the theft
of medicines and other things. No
such report has been received so far
about this.

Shri Paswan raisedt two or three
points. One was about the boy's
photograph on the basis of which
some questions were raised and now
we have an half-an-hour discussion.
I can only tell the Hon. Member that
the photograph appearing in the
newspapers is of a patient named
Pappu, aged 14 years he looks like
fourteen years old and this patient
was suffering from pneumothorax
and he was referred from Lok Nayak
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Jaya Prakash Hospital on 23-2-1981
and was admitted on the same day.
; can only say that he is progress-
ing very well now.

We have beds totalling 43,354,
I have already said about that. We
have some rough idea and we have
about two million patients in the
country.

ot TrAfaeTE grEE™ @ gg BRIT
ot adt 1 q maw qawar § o
FA5EA Ao 5296 g1, & 30 wH
1979 &1 &1 398 g #gr ¢ f®
Aeq T qTE e Ao FATH 82
are 2C gaTT } )

&t g o wewT . Eiw €
s TafaEra T T oar ¥
g, faas aX § usg-} ¥ qa1 FTmET
mar g i fow A ge § A0 &
AW &, ITHY F=AT 2] W A4Y 1 Ag
U F3799 & dFT9 W AT 947
aiT 7y g feae g, foad ag fear
TT 0@t gg o1 2 faEgay Qe
LRI aa1T F, 9y §€r Ag £

SHRI NIHAR RANJAN
LASKAR Nearly 1.5° of the
population of India is suffering from
radiologically active TB disease of
whom about onc-fourth are sputum
positive, that is infectious. Project-
ing the above findings, it is estimated
that there are about 8 to 9 million
active cases in the country of whom
about 2 million are sputum positive
and, therefore, infectious. As regards
appointment of a Committee we can
only examine it.

MR. CHAIRMAAN : So Mr. Pas-~-
wan, your figure ir also correct.
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s ywfesre A @ W g
% & fs 2 fafags Qofy &1 20 &y
WY &Y 7z & 07 oo (smaw)

& ag Y AT Angan g oF Qi
qT w17%T fRaET a9e {0

SHRI NIHAR RANJAN
LASRAR : Shri Harikesh Baha-
dur also suggested about the inclu-
sion of MLAs and MPs of Delhi in
the Committee. This is a good
suggestion. If practicable we will
implement it.

SHRI HARIKESH BAHADUR :
Sir, I also. raised the point about
availability of streptomycin. Do we
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manufacture enough indigenously
or is it imported ?

SHRI NiHAR RANJAN
LASKAR : It is manufactured

by IDPL and also other agencies,
Only for a short period of nine days
there were short supplies otherwise
it is available.

MR. CHAIRMAN : The House
stands adjourned to meet at 11 a.m.
tomorrow.

18.12 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock om Thursday,
May 7, I1981|Vaisakha 17, 1903
(Saka).
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